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LOK SABHA

Monday, November 18, 1968/Kartika 217,

1890 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

et R A | faoelt A
# drowTd

*151. = T1q T wigT ;@7
feed qar faga o9&y a8 smm &7 Fav
w4 fr e

(%) foesr i g=adia Frsmrei
| fora a7 fasret g g ;

(&) 9= armmwRi A osEfa §F
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feod awr fagq wamw & Sw-
"ot (oft feFracawma) : (F) AT+,
1966 & &' FETE F IR
43,634 wAt §  fawet  w@ms
w dY | W, 1968 ¥ I aF TA
faear #T 62,237 I § faorelt @
fafqr

(&) 7.8 sfawa ari 3R 93.3
i AT A faoreft s wf oy

(™ = (F). 1966-67 ¥ ww-
farfrroor =it #Y g wW & oy
LY FTATAFATHT B G FA ¥ g
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Y afore F<T * wrafawar G
AT qadig QT §F @ FE W
safarar & o @A feg o W
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Frfram
i ra T wfgea ;& qg S
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : In the
rural area, for agricultural pumping the
rate varies from 12 to 15 paise pér unit in
the various parts of the country. In the
urban area, it is much more, nearly two to
three times,

st g T wfgea™ . | a5 o
areat § 5 2w § o @ forae avay &
faret T g, 977 ¥ @9 ¥ fir
frRrTsa dE0

DR. K. L. RAO: The number of vil-
lages electrified has been given by my
colleague as 62,000. The percentage vil-

lages maximum electrified are in Madras,
followed by Kera]a and Punjab.

& g 57 77 $TA : T J FeA-
1T 9« faorelt qimaT , a1 S awEd
& qTH FTH! AT FTT A §, qF AT
T Y faoreft faeey o 99 & F1a
fog @ ST § 1 T G A
wFeqT 9 a1 | ¢ 5 39 ofw-
AT X I FT AFW Aoy T
&9 ? AW T F WY TP [
# faorelt o #7 searaer oo mar gqr
A xgr 9T faoelt & @ WY q2F
fef 7% §, 6T 9w IT SR F
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AN T F g, at ¥ faorer &
T A1fvw 321 77 13 1 F qg s
W § I T s & @R 99
A A et W N osEenw @
s ?

DR. K. L. RAO : I am not aware 'of the
patticular village to which the hon. mem-
ber refers, but generally the desire for
electrification in the villages is maximum
and growing year by year, in fact day by
day, Quite a large number of people want
it. ‘There are nearly three lakhs of appli-
cations for pumping sets to be electrified.
The present programme covers only about
1.25 lakhs a year, and therefore it is more
essential. I think, generally speaking, it is
the financial restraint that is coming in the
way and not any other conmsideration, un-
less there be any particular spot as the hon.
member seems to be referring to.

Y gFW AT WBA@ : W AW &V
FAX A fearmar ¢ 1 W { FTRETT
1 faorelt s F@ 7 FHr fewwa
& § s aga faasa & T €
T GHC T TIEAT FX AT @Y 2
& FvawTC w1 sedt ey fawr s ?

DR. K. L. RAO : There is a certain pro-
cedure for getting electricity, It varies from
State to State. Generally, as I said, there
is a large demand. So certan time does
take place in disposing of the application.
If the hon, Member has any particular case

in mind where there is a large amount of
lag in time, I shall look into that.

=Y fag a<o a1 @ 7N wEET {7
Y 77 5 IR @ A9 A AWEY
& & fF faore & @v Fgi ¥ 327 fad
Tk, g fF FHw a9 g W™ a0
# 9% qam I g 5 swoRw 7
faar s § wigAE, 9 7 fao
qMQ I FT FEART a1, A G
g R FAEr qR W, ™ A0 agr
R 9 FH T g W@, ug aF fF
et A NA FA A AE 1 FAT_-
#elY AR W AR § W9 F@T F AP
qT faAreft ST Y ST F9 7
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faw davem & woa whr (o o
T ) A AT w4y ?

DR. K. L. RAO: I shall look into that,
Sir.

SHRI CHENGALRAYA NAIDU : May
I know from the hon, Minister if there is
any separate Plan for extending rural elec-
trification in view of the Gandhi Centenary
coming this year ?

DR. K. L. RAO : 1t is our desire that at
least by October 2, 1970 we should reach
a target of 1 lakh villages electrified. As it
is to-day, our desire is to add another
38,000 villages so that we may make up
1 lakh. But this requires additional funds.

SHRI D. N, PATODIA : May I refer to
the recommendations made with regard to
Gandhi Centenary celebrations when it was
said that every village in India must be
electrificd within one year’s time. May I
know the Government’s view in this res-
pect ? -

Secondly, may I know the criteria by
which villages are electrified. It has come
to my notice that in one place one pole
only is thcre with a 20 watts bulb burning
there, and it has been classified as electri-
fied whercas there is no electricity available
to anybody.

DR. K. L, RAO: It is not physically
possible cven if the funds are available to
electrify all the 5.7 lakhs villages in the
country. We are aiming whether for the
Gandhi Centenary by 1970 we can electrify
these 1 lakh villages out of 5.7 lakh vil-
Jages.

With regard to the other question, the
basic formula is, wherever there is a possi-
bility of having a cluster of wells, that
group is given preference. Electrification
of villages from the point of lighting is
given a secondary consideration, I do not
know the particular place where there is
only one light. If the hon, Member gives
me specific reference, I will enquire into it,

SHRI D, N. PATODIA : There are hun-
dreds of villages in Rajasthan. Plegse :‘:sk
the Rajasthan Government, They will give
you the information.

=\ frg vovmor @ s fadet e &
gaeat ¥ FIHTX I T7 gAAT T § )
&9 AN Qo Ao o FIHFTTHT Afay
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F wF R & | o FE aafe fame
F FAeww & foo ofadma gar 2 S
dmam s AT, a1 fram & s
I¥ A1 fae & aFaT Fwwwe o srar
=afzw 1 dfFw aeag 7 qar T faar
A ar el a fawe e &y
TNATFCRE & | yq IaTagw A 9fe-
TR EA L ANTIF I AT 1 TG
FZr & 1 famt £ want @1 3fez
# TEY gU AT IW A0 FY qawar I
sy s g 71 o & o fasret

& FAFIE Seay faer ?

DR. K. L. RAO: It is true that U.P. is
onc of the 9 States in the country where
the electrification has been very unsatis-
factory, where it is below the average.- It
is our endeavour to see that these 9 States
get additional finances so that the rate of
clectrification of villages is brought on par
with the rest of the States. If we get the

additional funds it may be possible to do
that,

But with regard to the other point. it is
true the hon, Member has brought to my
notice many a time the difficulty of getting
clectricity himself. That difficulty is there.

ot fa @ : dr mEEm § sy
aarar 2 & fawdt 19 gt 7 fag
62 WX WAT FT FAfaEfEFAT Zan
g 1 7T I T a1d #1 fgam A
2 & et foradT gormelt § o & MR
a7 ATE TET F1 sAfaefEFaT g -
Fm ? & 7 W e Argan § fF AT
T WY & TAfRfEInT F39) aE
g &, ;oI A smafor fwe
£ 2; afy 7 a1 99 A e F9 a=
ST gy A
DR. K. L. RAO: It is true that we
should try to electrify rural India within
the earliest possible time, because I firmly
believe that electricity in rural India is an
aspect on which this country depends. In
the Fourth Five Year Plan we are trying
to add up another 70,000 <villages to the

existing 62,000 villages and I think in the
subsequent Plans it will be possible to add
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more villages, because, hitherto we have
been trying to give electricity to vilfages
with a bigger population. Hereafter, clec-
tricity will be given to those smaHer vil-
lages which have got 500 people and less.
There are a large number of such villages,
So, T expect that the rate of electrification
will be more rapid from the fifth Plan
onwards,

The MPs Committee has submitted a
very valuable report. The main conclusion
of that report was that the nine States which
are backward—and Orissa is one of them
—must be brought on a par with the rest
of India and that additional funds must be
provided for that purpose. That is what
we are looking into.

SHR] K, NARAYANA RAO : In many
places, we have adequate supply of power,
but owing to the rise in prices and inflation,
the schemes have been held up. In view
of the fact that electricity is being utilised
in the rural areas both for domestic and
irrigation purposes, may I request the hon.
Minister to pressurise the Finance Ministry
and sec that the electricity is not wasted
and that the topmost priority is given to
electricity so that we can best utilise the
cxisting electric potential and not waste it ?

DR. K. L. RAO: It is a suggestion for
action. It is very good if the House can
support me and get Rs. 600 crores from
the Planning Commission while the present
sum is in the order of Rs. 300 crores.

DR. RANEN SEN : Is it a fact that (a)
in regard to electrification, particularly in
the village areas, there is a wide discre-
pancy from State to State and even inside
the region; and (b) that in India, even
within a State, the rates of electricity for
the consumer differ from place to place,
even from municipality to municipality and
village to village ? If the answer to these
two questions is in the affirmative, may I
know what steps the Government propose
to take to bridge the gulf that exists in
regard to electricity from State to State and
the difference in rates from area to area
even in the same region ?

DR. K. L. RAO : It is true that so many
States are backward in rural electrification
particularly West Bengal, which is one of
them, In fact, it is paradoxical that while
West Bengal hay the largest amount of
electricity, the number of villages electrified
in that State is only 3.8 per cent, which is
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far below the average, This point has been
noted by a Sub-Committee which has been
appointed and they have suggested that
extra funds must be provided and the rural
programme must be acocelerated in these
nine States which I have mentioned, and
West Bengal is one of them.

In regard to the question of rates, as I
have submitted already, the rate does differ
from State to State and also from town to
town. This is inevitable and unless we have
an all-India grid which will connect the
whole of India it may not be possible to
equalise the rates. All that we can try to
do is to bring down the rates for the agri-
cultural population throughout the country,
At the present moment, it is anywhere
between 12 and 15 paise.

SHRI S. M, SOLANKI: In some of
the villages of Gujarat where the electrifi-
cation work was started in 1965, even that
work is not yet finished. Is that not a
fact ?

DR. K. L. RAO : It is true that it is the
same in Gujarat as in many other States,
As T said, there is a very large demand for
rural electrification. In fact, there is a
very high demand from many States and
Gujarat is one of them. In rural electrifi-
cation, when compared to other States, the
position in Gujarat is not bad, but still
there is a large demand which is not satis-
fied.

‘ot fra e | et wERw, F
qAY wERT A AT wgal £ fF A
A avraret & fage § oA AT ax
R Tvdaw o § | A% v fea
e gAfRET gu § o At e far-
drFor &1 w19 g ¥ arsT ofar #@b
AEAAT 7@ 3T 97 ¥ fam ag W 3w
grae Frar sma ? far @ at
fFr g @A agiara -~ 7

DR. K. L. RAO: I am afraid I would

not be able to give figures for Darbhanga
district. I have got the figures for Bihar.
In Bihar, out of 67,665 villages, so far 4,890
have been electrified.

o fizer ar: i fr ag ands
TOTHT & &1 9 39 & o 3w A1 5B
fargatwrs FG1 S f&T 7w F 200
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MZAY TTEATET § WIzA A q & fao
dY Izt AT A 4, I TF A
e ST T, wfeRare w47

DR, K. L. RAO: 1 shall be very glad
to enquire into this if the hon. member
gives me a little more specifically the de-

mand that is there and the number of elec-
trifications that have been done,

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : In the beginning only
two or three people got up. Now, as we
have proceeded, more and more are rising.
As answers come, they pick up more and
more supplementaries. Next question.

SHRI JYOTIRMOY BASU: I was

standing from the very beginning and I had
great hopes. You can give me one minute.

MR. SPEAKER : Yourself, Mr, Amin,
Mr. Goyal, Mr, Laskar—all have been
standing. We have already spent 15 mi-
nutes on this and if I am to call the others,
another 15 minutes will be required. I
am sorry. He must excuse me. Next
question,

I w1 IJARA
*152 ot Taga fag wERY ¢
st Yo o wg
it wrew feg stgror :
Y grrofta Ao ¢
it sz fapdt mardat :

*ft v TaEq i
=t o do wwi :

Fr @ femm Al R Hqdr qg
FATH T FAT F491

(%) &w * wfq a9 frqy Sa<
1 sTawEAT g &; T Wy [|W
¥ gdvw sre@Hl § af7 af ga frar
qET § SAET 1 Sared fEar e
@ &; af 1968-69 7 fHad) AT
# Sawt # smara faw few 2w
¥ frar qraam; AR
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(€) 2w & qafq wvar & A
FT IAEA HE & foq ¥a7 FEAE)
Ty o @y g7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH) : (a) and (b). A statement
is laid on the Table of the Sabha.

Statement

(a) The estimated requirement, produc-
tion and import of fertilizers during the
year 1968-69 afe as follows :

(i) Nitrogenous fertilizers

Requircment 17 million
tonnes
Nitrogen.
Production . 055 ”
Imports 1-05 »
(i) Phosphatic fertilizers
Requirement . 065 million
tonnes
of P,Os
Production . 023 v
Imports 0-14 .
1iii) Potassic fertilizers
Requirement . 0-45 million
tonnes of
X0
Production Nil
Imports 0-213 ,,

Imports are planned, having regard to
the domestic production and stocks of fer-
tilizers carried over from the previous year.

The imports have been arranged from
Austria, Belgium, Bulgaria, Canada, France,
‘G.D.R,, Holland, Hungary, Japan, Kuwait,
Norway, Poland, Rumania, UK. US.A.,
US.S.R. and West Germany.

(b) The construction of new plants and
the expansion of some of the existing ones
are in progress. In addition, several pro-
posals are under consideration.’

‘SHRI S. S. KOTHARI: This is an
anomalous position. On the one hand,
there is considerable demand and enormous
potential demand for fertilisers. But on
the other hand, some public sector plants
are unable to sell their products. May I
know what steps the hon, minister is taking
to build up a proper marketing organisation
for sale of fertilisers and also to make the
agriculturists conscious of the beneficial
effects of the use of fertilisers ? May I also
know whether imports would be staggered
in view of the present failure of the public
sector plants to sell their products ?
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SHRI RAGHU RAMAIAH : [ think the
agriculturist is increasingly becoming cons-
cious of the need for fertilisers. That is
why the demand is going up. Regarding,
marketing, if there was any difficulty last
vear with regard to any units, it was be-
causc some imports were put into the
market about the same time as the pro-
ducts of our own units were put in. That
is being rectified now in collaboration with
the Ministry of Food and Agriculture,
About marketing organisation, in certain
areas the Trombay unit has been organising
a marketing organisation, There is also a
proposal before the Government to have
one of the Directors of the FC] in charge
of marketing at the centre. That is also
being examined and processed,

SHRI S. S. KOTHARI : As the Minister
has also agreed, it appecars that the poten-
tial .demand is bound to rise in' the next
five years to 4 million to 5 million tonnes
of fertilizers, In view of that, has the
government studied the raw material posi-
tion, whether it would be fully available ?
If not, what is the government’'s policy
with regard to the import of raw materials ?
Will government permit fertilizer plants
which would be run on the basis of im-
ported raw materials ?

SHRI RAGHU RAMAIAH: Recently,
the then Ministry for Petroleum and
Chemicals laid a paper on the Table of the
Lok Sabha, indicating certain possible im-
ports of raw materials from abroad, We
are also trying to diversify our production,
based not only on naphtha but also, say,
coal as well as heavy oils and the electrosis
process which is now operating in Nangal.
So, we are taking everything into account in
preparing our targets of production and
laying down our plans for further fertilizer
production,

SHRI S. S. KOTHARI : What about the
policy regarding plants based on imported
raw materials ?

SHRI RAGHU RAMAITAH: A paper
has been laid on the Table of the Lok
Sabha,

SHRI INDRAJIT GUPTA : There is a
common complaint that the relationship
between actual requirements and domestic
production and imports is not being properly
coordinated as a result of different Minis-
tries and the State Governments also com-
ing into the picture. I would like to know
whether it is not a fact that many of the
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State Governments, when estimating or sub-
mitting their requirements, naturally tend to
overestimate because they feel that their
demands would be cut down by the Centre
to some extent? In relation to that may
I know wheher the government has made
any intensive examination of the import
position to see that unnecessary imports are
not made at this stage of development be-
cause we find from the statement that im-
ports are being carried on from no less than
17 countries whereas, as my friend Shri
Kothari has said, it is found that even the
available fertilizers are not being lifted and
stocks are accumulating. So, this imbalance
is there. What is the government doing
about it ? )

SHRI RAGHU RAMAIAH : About the
implementation, I have already explained.
Regarding the estimates of consumption
figures, it is essentially' a matter for the
Ministry of Food and Agriculture. We take
the figures as coordinated by them and then
we plan our targets of production,

o e fagrd aedqy : 9 awEr
AT 9TA T @I AT E, 99 F I
TG A4 FTTGH IA10 I G § TA7 TS
FIL@IT A1 58 AT FI9 7 E &, I
&1 faeare fagr g & | FaT AT
AERY TH F T F GET F1 TS AGF
AR T OfF F Fw F FEm
£ fomat faea @ fam @1 @1 & 9T
feram faeame frar @t w7 &7

SHRI RAGHU RAMAIAH : The pro-
jects which are under construction at pre-
sent which arc envisaged in this are Durga-
pur, Cochin, Madras, Namrup expansion.
Barauni, Gujarat expansion, Kota and
Kanpur totalling 1.248 million tonnes.
There are also proposals approved but not
yet implemented for Kandla, Goa, Manga-
lore, Mirzapur, Vizag expansion and
Trombay expansion,

SHRI R. K. AMIN : Are government
aware of the fact that some of the fertili-
zers, especially urea, are being made use
of for non-agricultural purposes by chemists
and they are purchasing these urea from
the co-operative societies which are' distri-
buting urea to the farmers ? So, instead of
giving to the farmers they are giving to the
manufacturers or private entrepreneurs be-
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cause of the tax differential. Is the govern-
ment aware of this fact that this sort of
practice is prevailing on a large scale in
Gujarat State ? If so, what steps do the
government propose to take to curb fthis
practice ?

SHRI RAGHU RAMAIAH: This
Ministry is only the producer of fertilizers.
Actual utilisation and so on is donme dy-
another Ministry, presumably in collabora-
tion with the State Governments.

WAt AEH wTEAT : FAT qT qS
2 i % woai 7 5w 3w a2 ofemw
7 wizarg I aargam & A FE Freamt
# Y 7T ZAT §, TH FT FAT FO7 & q9T
ndt frafs 71 gfiz & @ #7 geR
F F7 777 F fod avF o 77 @
&
MR. SPEAKER: The hon. Minister
should also answer in Hindi. Let us see.

SHRI RAGHU RAMAIAH: 1 have
alrcady explained the reason for the im-
balance, for instance, last year becausc
what was imported happened to be put into
the market at the same time as what was
produced herc was put.

SHRI A, SREEDHARAN . Onc serious
impediment which stands in the way of
stepping up production in fertiliser factories
is the very inefficient manner in which
some of the fertiliser units are run in this
country. During the last session we had
given a memorandum containing certain
allegations against the management of
Fertilisers and Chemicals, Travancore. In
reply to Unstarred Question No. 136, on
11th November, 1968, thc hon. Minister
has said :— 2

“There were also some weaknesses on
the operational side and in the mainte-
nance department...... In the present
financial state of the company, it was not
justifiable to spend Rs. § to 6 lakhs each
on the Madras and Delhi fares......
There is also scope for economy in the
maintenance of guest houses/rest houses
run by the company. The system of pre-
paration, presentation and approval of
the budget needs to be. reviewed to en-
sure a greater degree of control over the
incurring of expenditure from time to-
time.”
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Some very serious allegations have been
proved. I would like to ask the hon.
Minister (a) what steps his Ministry has
taken to step up operational efficiency; (b)
whether the Ministry has striven to fix res-
ponsibility for colossal wasteful expenditure
of public money which has been spent like
the patrimony of the managing director;
and (c) what steps are going to be taken
against officers who are responsible for this
colossal and criminal waste of public
money.

SHRI RAGHU RAMAIAH : I think, my
hon, friend is referring to the FACT
management in respect of which a question
was asked and answered wherein it had
been indicated that we were trying to
tighten up financial measures which were
necessary to see that there was no wasteful
expenditurc. We had indicated what the
loopholes were and we had also indicated
what steps werc taken.

SHRI A. SREEDHARAN : What steps
have Government taken or propose to take
against the management which is responsi-

ble for such colossal waste of public
moncy !
SHRI RAGHU RAMAIAH : I do not

accept the cpithet ‘colossal’. 1 think, the

use of the cpithet ‘colossal’ is itse!f colossal

in this context. It is true, we have found
certain lacunae in the financial procedures
but it is not as though a particular indivi-
dual has been found guilty of throwing
away money left and right: the system itself
is wrong and we are taking steps to rectify
it.

SHRI KRISHNA KUMAR CHATTER-
JI: From the statcment laid on the Table
of the Lok Sabha it appears that from
nearly 17 countries the Ministry is arrang-
ing for imports and it is not very clear from
the statement on what basis so many coun-
tries arc supplying fertilisers to this coun-
try and what is the reason for going to so
many countries for the supply. Is the hon.
Minister prepared to lay on the Table of
this House all details of the terms on which
these imports are being arranged ? Secondly,
is the Minister prepared to admit that there
has been considerable waste in the field of
fertilisers in this country and is he prepared
to havc some integrated plan with regard
to meeting the fertiliser needs of the coun-
try and being self-sufficient by also arrang-
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ing its marketing, as has been suggested by
Shri Kothari, and seeing that proper
storage arrangements are also made ?

SHRI RAGHU RAMAIAH : Regarding
the import, I think, it is really a matter for
my colleague, the Minister of Supply. Im-
ports are made from various countries de-
pending upon where it is available compa-
ratively at a cheaper price and also-
depending upon the supply of credit and
so on. Any further information on that, I
submit, should be asked of the Minister of
Supply.

Regarding the “mess”, I do not accept-
that there is any mess. In our own humble
way, this Ministry is doing its best to in-
crcase the fertiliser production, It is” our
plan and programme to achieve self-suffi-
ciency at least by 1973-74.

SHRI SURENDRANATH DWIVEDY :
The hon. Minister just now, in the course
of his reply, said that they arc conmsidering
diversification of raw material. Already
there is a proposal under the consideration
of the Government of India regarding a
coal-based fertiliser plant at Talcher for
which the feasibility report has also been
reccived, May T know at what stage this
proposal is and whether Government is
roing to have a fertiliser plant in the
Fourth Plan in that place ?

SHRI RAGHU RAMAIAH : There are
three units which will be coal-based and
which are under examination. They are at
Talcher, Korba and Ramgundam. They
are being examined. They are at various
stages of examination,

SHRI R. BARUA : The increase in im-
ports show that the requirement is much
higher than production here. A few years
have elapsed, and still, whether it should
be naphtha-based or ammonia-based or
coal-based is to be decided. Can the Gov-
ernment assure the House that they will
come to a definitc decision in the near
future so that they can go ahead with fer-
tiliser production in the country ?

SHRI RAGHU RAMAIAH : In future
also we will have to diversify the feedstock
of fertitiser production, That is exactly what
is being done now.

oft v feg el : s wErT,
21 9ATE, 1968 F1 UF W & IAT
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SHRI RAGHU RAMAIAH :
like to loek into thut question.

SHRI UMANATH : I understand from
the press reports that the United States
Government, directly or indirectly, is bring-
ing pressure upon the Government of India
to increase imports of fertiliser from the
United States and get more concessions for
‘the fertiliser interests in the United States
as well as discourage the Government of
India from trying to get fertiliser from
socialist countries. I also understand from
the press reports that Mr., McNamara,
President of the World Bank, who is here
proposes to meet the Secretary of this
Ministry, I would like to know whether
these qucstions which 1 mentioned earlier,
that is, of their trying to pressurise for
more import of fertiliser, etc. are proposed
to be discussed between Mr, McNamara
and the Secretary of this Ministry and, if
not what is the other question that is pro-
posed to be discussed with Mr, McNamara
having a bearing on fertiliser. I would also
like to know why he is meeting the Secre-
tary of the Ministry and not the Minister
himself. Is there any meeting behind the
back of the Minister ?

SHRI RAGHU RAMAIAH : The whole
theory of pressurisation, if I may very
humbly put it, is very fantastic. I never
heard of it. As regards the discussion,
naturally, some officers may be sometimes
asked to brief something and. the Deputy
Prime Minister is fully in the picture.

SHRI V. KRISHNAMOORTHI: The
imbalance which the hon. Minister stated
last year in the matter of off-take of lifting
of the fertiliser still continues and the im-
port has not been properly assessed to the
demand which our people require. For
-example—the hon, Minister may not know
the particular factor in a different field with

I would
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which he is not concerned—as regards
Neyveli fertiliser plant, during the last year,
urea was being sold at Rs, 820 per tonne
whereas in the open market, it fetched even
upto Rs. 1,000 a tonne. But, after so much
import of urea into this country, specially
from the United States and other places.
the price of urea and other chemical ferti-
lisers has come down and the plant is un-
able to sell the produce which is 400 to
500 tonnes a day, at Rs. 820 per tonne.
It has cut down the price from Rs. 820 to
Rs. 800 per tonne. Now, it is being sold
at Rs, 780 a tonne. I would like to ipform
the House that the management now gives
about 3 tonnes bonus free if the people lift
upto 300 tonnes till the end of this month.
So, there is improper planning in the im-
port of fertilisers which is costing our
foreign exchange. May I know from the
hon. Minister, especially from the Finance
Minister, whether the Government of India
have proper!y assessed the needs of this
country with regard to urea and chemical
fertilisers and whether they will plan ahead
and protect the public sector undertakings
also because they should not be allowed to
under-sell urea and chemical fertilisers
which they produce.

SHRI RAGHU RAMAIAH : I have no
doubt that the estimates made by -the
Ministry of Food & Agriculture are cor-
rect. I have no reason to disbelieve the
veracity of those estimates. Regarding the
imbalance. . .

SHRI V. KRISHNAMOORTHI : The
Minister should not say that, If the
Minister has any doubt, let him refer to
that Ministry and get the answer. He
should not say that the veracity cannot be
doubted. . .

MR. SPEAKER : If he thinks that it is
not correct, there are other courses open.

SHRI RAGHU RAMAIAH : Regarding
the imbalance, I have already said that last
year it has happened because there was
some want of co-ordination as to the point
of time when the imported stuff would
come into the market and when our own
production would come into the market,
cither due to the late arrival or otherwise.
Both the Ministry of Food & Agriculture
and our own Ministry are now in touch to
see that such things do not occur, as far as
possible. .
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SHRI RAGHU RAMAIAH: No, Sir;
there are political over-tones in this; I can
assure my hon. friend about this. It is a
question of having such a unit coal-based,
the cconomics of which wete being gone
into and there were also technica! aspects
because of the particular type of coal that
is available, :

SHRI THIRUMALA RAO: Is it a fact
that certain fertilisers manufactured at Sindri
are more popular while those manufactured
at Trombay are not popular so much so
that several of the agents or indentors who
have got greater influence with the sources
of distribution are getting more of the
Sindri fertilisers while the Trombay fertili-
sers are being dumped in those areas where
it could not be sold 2 May I know whether
that is not a reason why there is so much
of accumulation ?

SHRI RAGHU RAMAIAH : No, that
is not the reason. It is true that in certain
areas this is so, but again it depends; there
is morc demand for the Sindri products
than for the Trombay products. Therefore,
the marketing organisation is making a
judicious distribution of both the products
in the interests of economy,

SHRI LOBO PRABHU: The hon.
Minister had the advantage of giving a
very laconic rep'y that the answers were
laid on the Table of the House. I have
secn the answers laid on the Table of the
House and I find that only two out of the
four questions raised have been answered.
The first question raised was about the re-
quirements, and it has been indicated that
about two million tonnes of fertilisers are
required. The second question was about
the capacity of the fertiliser plant in the
country. No answer has been given to
that question. The third question was about
the quantities required annually, The
answer to that question has also not been
given. ] would like the hon. Minister to
give answers to these two questions. The
fourth question was about the countries
from where the import was to be made.
Would the hon. Minister enlighten the
House whether this will be by inviting
global tcnders or whether there will be
separate negotiations ? K he says it is a
question of credit, would it be possible for
him to say that where no credit is involved
and where purchases are made in the open
market, global tenders will be invited ?

Oral Answers
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SHRI RAGHU RAMAIAH : 1 am sorry
that such an enlightened Member of the
House should say that the apswers have not
been given. So, I have to repeat the
answer which I have already given. The
first question was about the annua’ require-
ment of fertilisers. Let him please see the
heading ‘Requirement’, and he will find
that the figure given is 1.7 million tonnes.
This relates to nitrogen, and similarly there
are other figures in regard to the potash,
phosphatic  fertilisers, etc. The second
question is in regard to the total quantity
of fertiliser being produced at present. Let
him please sce under the heading ‘Produc-
tion figures', where the figure has been
given as 0.55 million tonnes. Similarly in
respect of the others also, the figures have
been given.

MR. SPEAKER : He necd not repeat the
answer. Hc may say that the hon, Mem-

ber may sec thc answer more carefully
now,

SHR! LOBO PRABHU :
answercd my third question.

He has not

SHRI DHIRESWAR KALITA: May I
know thc installed capacity of the various
tertiliser factories in India, their actual pro-
duction ul present, and the percentage of
the installed capacity to which they are
now utilising

SHRI RAGHU RAMAIAH : There are
a number of units involved, and if the hon.
Member wants, I shall lay the information
on the Table of the House.

SHRI CHINTAMANI PANIGRAHI :
May 1 know whether the price at which
fertiliscrs arc being sold to thc farmers in
India is the highest in the world ? Wil the
hon, Minister give us the comparative
figures of the prices? For instance, in
Pakistan it is sold at Rs, 400 less per tonne
than in India. May I know what steps
Government are taking to see that the
cost of production is brought down and our
farmers get the fertiliser at cheaper rates ?
May I know whether the decision taken by
Government long before that 30 per cent
of the fertiliser production would come to
the common pool and 70 per cent should
go direct to the farmers through the agen-
cies of the factories has been implemented
so that the farmers could get the fertiliser
at cheaper rates?
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SHRI RAGHU RAMAIAH : It is true
that in some existing units based on oid
technology the cost of production has been
comparatively higher. But in all the new
units which will come into being it is ex-
pected that the cost of production will be
substantially reduced.

SHRI CHINTAMANI PANIGRAHI :
What are the comparative figures ? By how
much percentage is the price higher ?

SHRI RAGHU RAMAIAH .
give the comparison of hand.

1 cannot

SHRI HEM BARUA : In view of the
fact that a substantial quantity of gas is
now available in the new oilfields of
Moran, Rudrasagar and Galiki in Assam,
may I know whether Government propose
to utilisc this gas by expanding the existing
capacity of the Namrup fertiliser plant, or
whether Government propose to set up a
sccond fertiliser plant in Assam in order to
step up the industrial progress of that
State ?

SHRI RAGHU RAMAIAH : So far as
Namrup is concerned, we propose to give it
any amount which it requires.

SHRI HEM BARUA : He has not replied
to my question. My question was very
specific.  They have extra gas available in
the Moran, Rudrasagar and Galiki oil-fields.
How do Government propose to utilise this
cxtra gas ? Do they proposc to expand the
capacity of the Namrup fertiliser plant, or
do they propose to establish a second fer-
tiliser plant in Assam ? How do they pro-
pose to utilisc the gas ?

SHRI RAGHU RAMAIAH : I have al-
ready said that so far as the Namrup fer-
tiliser plant and its expansion is concerned,
we shall give it all the amount of gas that
it requires for fertiliser production, and
what is to be done if there is any surplus
will have to bc examined,

SHRI HEM BARUA : That was not my
question.

MR. SPEAKER : He has said that it has
1o be examined.

SHRI HEM BARUA: You will agree
with me, Sir, that Assam is neglected. Assam
is neglected by you also. May I submit
that gas is available in other oilfields also,
and the pas is being flared out? New gas
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is available in the new oilfields. I am
it#erested in knowing how the gas is going
to be utilised.

MR. SPEAKER : He has said that the
-question of how it will be utilised will be
-examined.

SHRI P. GOPALAN: Recently, the
-chairman of the FACT has stated that the
FACT engineering and design organisation
is in a position to undertake the complete
designing, engineering and manufacture and
commission of fertiliser plants not only in
India but also abroad. Some time back it
is understood that the Fertiliser Corpora-
tion of India had submitted a report to the
Government of India to the effect that the
.entire fertiliser plant could be manufactured
indigenously. In view of this, may I know
why Government are going in for foreign
collaboration when there is enough capa-
city indigenously to produce the fertiliser
plants ?

SHRI RAGHU RAMAIAH : If there is
.enough capacity both with regard to equip-
ment and with regard to man-power to go
through the entire programme of fertiliser
production, obviously there is no need for
any foreign collaboration. We are fully
utilising whatever man-power is there in
the designs and development department.
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. " SHRI K. C. PANT : It is a suggestion for

action.

SHRI JYOTIRMOY BASU : May I know
whether the Finance Minister has made up
his mind about giving grants and loans to
the farmers in the flood-affected areas in
North Bengal. Darjeeling, Midnapore and
Burdwan, and if so, to what extent this
would be outside the plan allocation for
West Bengal ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR~
JI DESAI) : In the first place, this does
not arise from this. Then, it is a matter
for the State to do.

SHRI BEDABRATA BARUA: May I
know whether a special machinery has been
set up to review the progress in this direc-
tion from bank to bank and from month to

month in connection with the loans from.
the scheduled banks ?
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SHRI K. C. PANT : The National Credit
- Council meets for this purpose to review
the requirements of different scctors of the
economy for credit, and it has laid empha-
sis on the fact that increasing credit should
g0 to the agricultural sector consistent with
the requirements of other sectors also.

SHRI JYOTIRMOY BASU : On a point
of order. The Finance Minister and many
-other Ministers want to get away by saying
that it is a State subject.

MR. SPEAKER : He did not say State
subject, but that it does not arise out of
“this question.
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SHRI K. M. KOUSHIK :" As the position
obtains today, the farmers are getting their
loans only from agricultural co-operative
societies and other district co-operative
societies. The rate of interest charged is
8 to 9 per cent, whereas the industrialists
who take huge loans get them at the rate
of two to three per cent, Because we are an

.
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agricultural country, will the Governmeat
think of reducing the disparity in the rate
of interest so far as the farmers are conm-
cerned, particularly since we are in a diffi-
cult food situation;

SHRI K. C. PANT: As I said, so far
as the Reserve Bank is concerned, the
Reserve Bank does give credit at the con-
cessional rates to the State Co-operative
Banks. What more can the Reserve Bank
do?
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WRITTEN ANSWERS TO QUESTIONS

INDO-NEPAL SURVEY OF RIVER KAMALA

*153. SHRI BHOGENDRA JHA : Will
the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 5712 on
the 26th August, 1968 and state :

(a) whether the detailed scheme on the
basis of the joint Indo-Nepal Survey of the
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river Kamala in the Nepalese territory has
by now been completed;

(b) if so, whether this has been approv-
cd by the Government of Nepal; and

(c) by which time the work ef con-
structing embankments is going to be
started and completed ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
No; Sir.

(b) and (c). Do not arise.

REALISATION OF MARKET RENT FROM NON-
ENTITLED OCCUPANTS OF GOVERNMENT
ACCOMMODATION

*154. SHRI ONKAR LAL BERWA :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether any decision has been taken
by Government to collect market rent
from non-entitled occupants of Govern-
ment accommodation in the capital;

(b) if so, the number of
entitled occupants; and

such non-

(c) the amount likely to be realised as
a result thereof ?

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGAN-
NATH RAO) : (a) Generally non-entitled
persons who have been allotted Govern-
ment accommodation are already being
charged market rate of rent according to
the existing formula. This formula has
recently been revised and the actual
qumantum of rent is being worked out for
recovery from such persons.

(b) and (c). A statement has already
been laid on the Table of the House on
30th August, 1968 in fulfilment of
assurance to Unstarred Question No. 763
answered on the 16th November, 1967.

A few more calegories of persons occu-

pying Government accommodation have
been declared non-entitled.
According to the present method of

Market rent the monthly assessment is
apgroxinmtely Rs. 1.5 lakhs. This is to be
revised, according to the new formula.

Ipikkr HYDRO ELECTRIC PROJECT IN KERALA

*155. SHRI VISHVA NATH PAN-
DEY: Will the Minister of TRRIGATION

AND POWER b :
S6LSS (CPy/o8 e pleased to state :
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(a) whether it is a fact that the Cen-
tral Government have recently sanctioned a
loan to the Government of Kerala for
financing the Idikki Hydro Electric Pro-
ject;
(b) if so, the amount sanctioned; and

(c) the progress made so far in the
construction of the project.
THEE MINISTER OF
AND POWER (DR. K. L. RAO):

Yes: Sir.

(b) The amount so far sanctioned by

IRRIGATION
(a)

the Government of India is Rs. 11,02.50
lakhs.
(c) Statement showing the progress

made so far is laid on the Table of the

House.
Statement

The progress made so far on the Idikki
project is as follows :
(i) Idikki Dam

About 52% of the feundation excava-
tion for the dam proper has been com-
pleted. Further excavation for founda-

tion and erection of machinery for laying
of concrete for the dam are in progress.

(ii) Cheruthoni Dam :

The foundation excavation completed so
far is about 75% of the total excavation
involved. Additional excavation for
foundation is in progress.

(iii) Kulamavu Dam :

The masonry constructed so far amounts
to about 26% of the total content of the
Dam. Pressure grouting for the founda-
tion is in progress.

(iv) Power Tunnel :

The total length of tunnel so far driven
is about 3660 Rft. This is about 56% of
the total length to be driven.

(v) Power House :

Driving of Access Tunnel to Power
House and concreting of the roadway in-
side the tunnel have already been com-

pleted. The work on the Power House
Cavern is also in progress.

(vi) Tailrace Tunnel and Channel :

About 40% of the earth work of the
open cut excavation of the tailrace tunnel
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has been completed. Improvements to
tailrace course are also in progress.

(vii) Roads, Bridges and Buildings :

Most of the works have been completed.
FERTILIZER PLANT AT PARADEEP

=156. SHRI K. P. SINGH DEO: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that Govern-
ment propose to set up a fertilizer plant
at Paradeep in the private sector, with
foreign collaboration;

(b) if so, whether the proposal has been
finalised;

(c) if so, details thereof; and

(d) if the reply to part (a) above be
in the negative, whether Government
propose to consider the question of setting
up a fertilizer plant at Paradeep in the
near future ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAM-
AJAH) : (a) and (b). A private party
submitted a proposal to set up a fertilizer
plant at Paradeep in the private sector
with foreign collaboration. As the pro-
posal was incomplete in many respects, the
party has been advised to revise it.

(c) The proposal is to set up a fertilizer
project in 2 stages. In the 1st stage,
260,000 tonnes per year of Diammonium
Phosphate (18:46:0) is to be produced
from imported ammonia and phosphoric
acid, in the 2nd stage 260,000 tonnes of
Diammonium Phosphate (18 :46:0) and
330,000 tonnes of urea ammonium phos-
phate (28 :28:0) is to be produced.

(d) Does not arise.
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NAGARJUNASAGAR PROJECT

%159. SHRI ESWARA REDDY : Wil
the Minister of IRRIGATION AND
POWER bs pleascd to state ;

(a) the progress so far made i_u the

construction of Nagarjunasagar Project in
Andhra Pradesh;

(b) the total expenditure so far incurred
on the project;
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(c) the nature and extent of financial
assistance so far given to the State by the
Centre in this regard;

(d) the amount which will be required
to complete the work; and

(e) the further assistance which the
Central Government is likely to provide
for the completion of the work ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
Spillway portion of the dam is built upto
crest level; twentyone piers raised to road
bridge level; seven spans of bridge laid.
Non-overflow dam and Earth dam portions
are completed.

(b) Rs. 139 crores to end of October,
1968.

(c) Interest bearing loans are sanctioned
by Government of India. So far Rs. 136.37

crores have been  sanctioned  besides
Rs. 11.09 crores towards payment of
interesl.

(d) Exact amount for completion is
being worked out. This may be between
Rs. 30 to 40 crores.

(e) Nagarjunasagar is one ol the pro-
jects for which earmarked Central assist-
ance is given and it is expected the same
policy will be continued in the future.

«CHARGING OF -PRIME MINISTER’S HOUSE-
HOLD/ESTABLISHMENT EXPENDITURE ON
RASHTRAPATL

#160. SHRT MADHU LIMAYE: Wwill
the Minister of FINANCE be pleased to
state :

(a) whether after the commencement of
the Constitution any part of the expendi-
ture on the Prime Minister’s house-hold/
establishment has been charged on
Rashtrapati;

(b) if so, the figures thereof each year
from the 26th January, 1950 to 1968:

(c) whether the transfer of cxpenditure
which has to be made out of the Consoli-
dated Fund and is votable to Rashtrapati.
whose expenditure is a charge on the
Consolidated Fund and hence non-votable,
is constitutional; and

(d) if not, whether Government pro-
Pose to give up this practice forthwith ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) to (d). The expenditure on
the Prime Minister’s household or estab-
lishment has not been charged on the Con-
solidated Fund of India. Until March
1966, the expenditure on account of “Gov-
ernment hospitality provided at the Prime
Minister’s official residence was met from
the Grant for the “Cabinct”, which is vot-
ed and nct charged, except for the brief
period of a few weeks between 26th Janu-
ary, 1950 and 31st March 1950 when it

1890 (SAKA)

was met from the Appropriation for

“Staff, Household and Allowances” of

the President. Since March, 1966, ex-

penditure cn this account is being met

from the Grant for “External Affairs™
which too is voted and not charged.
SEA EROSION ON KERALA CoasTS
*#162. SHRI A. SREEDHARAN :

SHRI K. LAKKAPPA :
Will the - Minister of IRRIGATION

AND POWER be pleased to state :

(a) whether it is a fact that there has
been  widespread sea erosion on Kerala
Coasts during the recent monsoons;

(b) if so, whether the Government of

Kerala have sought financial assistance
from the Central Government for anti-
sea €rosion measures;

(c) if so, whether financial assistance
has been given; and

(d) if not, the reasons therefor ?

THE MINISTER OF IRRIGATION

AND POWER (DR. K. L. RAO) : (a)
Yes; Sir.

(b) Yes; Sir.

(c) and (d). The matter is under con-
sideration.

PRICES OF DRUGS AND OTHER MEDICINES

#163. DR. SUSHILA NAYAR: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that prices of
drugs and other medicines have gone up
since 1966;

(b) If so, the reasons thereof and to
what extent the prices have gone up as
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compared to the three preceding
and

years;

(c) the steps taken or proposed to be
taken to bring down the prices of drugs
and other medicines in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAM-
AIAH) : (a) Yes. The prices of some
drugs and their formulations have gone up
since 1966.

(b) The reason§ for the increase are :

(i) the effect of devaluation on the
cost of the imported raw mate-
rials,

the increase in the cost of indi-
genous raw materials like acids,
alkalis, starch. glucose and or-
ganic chemicals required in the
pharmaceutical manufacture,

(ii)

(iii)

increase in the cost of packing
materials and containers.

The extent of increase in the prices can
be judged by the wholesale price indices
for drugs and medicines. In January 1966,
the price index was 105.1 while on 12-10-68
is stood at 126.5.

(¢) The following are the steps taken
by the Government.

(i) Two of the Indigenous raw mate-
rials namely sugar and alcohol
are made available at controlled
prices.

Wherever possible, the import
duties on raw materials are
adjusted to make the raw mate-
rials available to the manufac-
turers at reasonable costs,

To enable. the manufacturing
units to utilise their capacity ful-
ly, the industry has been includ-
ed in the list of priority indus-
tries and full requirements of
imported raw materials are made
available, and

Since there was a  complaint
about high prices charged by the
manufacturers, Tariff Commission
were requested to enquire into
the prices of 18 important drugs
and their formulations in  1966.
Their report which has since
been received is under examina-
tion.

(ii)

(iii)

(iv)
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SECOND PUBLIC SECTOR REFINERY IN
AssAM

*164. SHRT HEM BARUA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether Government are aware of
the demand for a second oil refinery in
the Public Sector in the Assam State to
process the crude at present available to
Lakwa, Rudrasagar and Galeki, growing
into a serious dimension of late; and

(b) if so, the decision of Government
in the matter as also their reaction to this
demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAI-
AH) : (a) Government are aware of the
demand for a second refinery in the public
sector in Assam.

(b) Government have no proposal
undei consideration at present to set up a
second refinery in Assam for the reason,
amongst others, that therc is not sufficient
crude available surplus to commitments
already made.

ALLOTMENT OF LAND FOR PETROL PuMP
oPPOSITE KRisHI BHAWAN, NEw DELHI

#165. SHRI JAGANNATH RAO
JOSHI :

SHRI BAL RAJ MADHOK :
SHRI HARDAYAL DEVGUN :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to refer
to the reply given to Short Notice Ques-
tion No. 14 on the 28th August, 1968 and
state :

(a) the result of inquiry into the con-
duct of the Chairman, New Delhi Munici-
pal Committee in regard to the allotment of
land to M/s. Burmah Shell Co. for a pet-
rol pump opposite Krishi Bhawan, New
Delhi; and .

(b) the legal action taken against him
and thc owners of the petrol pump ?

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANNATH
RAO) : (a) and (b). The matter has been
enquired into. It was found that the
President, New Delhi Municipal Commit-
tce, was under the bona fide impression
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that the parking site on Raisina Road had
heen allotted to the New Delhi Municipal
Committee by this Ministry and that
allotment of a petrol pump at that site was
within the New Delhi Municipal Commit-
tec’s purview, particularly because the
Delhi Development Authority had approv-
ed the location of a petrol pump at the
site in question. Further, the proposal to
set up a petrol pump on Raisina Road
has since been abandoned. In view of
these circumstances, it is the Opinion of
the Government that no action is called
for against the President, New  Delhi
Municipal Committee.

No action is also called for against the
owners of the petrol pump since the pump
has been closed down.

CONSTRUCTION OF FARAKKA BARRAGE

#166. SHRI DHIRESWAR KALITA :
SHR1 SRINIBAS MISRA :
DR. RANEN SEN:
SHRI S. M. BANERJEE :
SHRI K. HALDAR :
SHRI K. G. DESHMUKH :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the progress which has been made
so far in the construction of Farakka Bar-
rage in West Bengal and whether it will be
completed as per schedule;

(b) the total expenditure so far incur-
red on the project; and

(c) whether the objection raised by
Pakistan 10 the construction of the barrage
is likely to lead to any delay in the con-
struction of the project ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
The progress of work on the construction
of Farakka Barrage Project is briefly as
under :

Out of the 109 bays of the Barrage,
the work on 57 bays on the left bank
and 12 bays on the right bank have been
completed. The gates and gate bridges for
the Barrage have been completed for 33
bays on the left bank. The road bridge
over the Barrage has been completed over
25 spans. The remaining work is  in
progress.
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The project will be completed as per
schedule.

(b) The total expenditure incurred on
Barrage and other works upto the end of
September, 1968, is Rs. 66.68 crores.

(c) No, Sir. The completion of the
Project will not be delayed because of any
objection raised by Pakistan.

INSANITARY CONDITIONs IN DEVNAGAR
CoLoNY, NEwW DELHI

*167. SHRI RAM SWARUP VIDYAR-
THI : Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state :

(a) whether Government have received
complaints about the insanitary conditions
prevailing in Devnagar Colony, New Delhi
for quitc some time;

(b) whether it is also a fact that these
quarters require repairs, particularly in
regard to verandahs, doors and roofs; and

(c) if so, the steps taken by Government
to improve the sanitary conditions in that
colony and to take up repairs ?

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANNATH
RAO) : (a) No.

(b) Yes.

(c) The Central Public Works Depart-
ment are responsible for the maintenance
and cleaning of the storm water drains
within the back courtyards of the double-
storcyed quarters in Dev Nagar and these
are being cleaned periodically. The outside
drains are the responsibility of the Munici-
pal Corporation of Delhi.

As regards repairs to the verandahs,
doors and roofs some works are in progress
and other works will be taken up shortly.
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PAYMENT OF INCENTIVES TO INDIVIDUALS
ACCEPTING LLU.C.D.

*170. SHRI N. R. LASKAR :
SHRI R. BARUA :

Will the Minister of HEALTH. FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the Central
Government have suggested to the Siate
Governments that permanent advances may
be provided at different levels to enable the
spot payments of incentive money to indi-
viduals who accept IUCD;

(b) whether this recommendation was also
made by the Sub-Committee of the State
Health Secretaries:

(¢) if so, whetirer some States have not
accepted this suggestion due to the shortage
of funds;

(d) if so, whether the Central Govern-
ment propose to provide assistance to
those State Governments who have finan-
cial difficulties; and

(e) if so, the extent thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) Yes, Sir. The Central Government
have suggested to the State Governments
that permanent advances may be provided
at different levels for on the spot payment
of compensation money to the volunteers
accepting IUCD or undergoing sterilization
operation and to the notivator for bringing
such cases.

(b) Yes, Sir.

(c) No State has expressed any difficulty
in accepting the suggestion. Adequate funds
are placed at the disposal of the Statc Gov-
ernments.

(d) and (e). Do not arise.

AMOUNT INVESTED FOR POWER GENERA-
TION AND SUPPLY IN INDIA

#171. SHRI NITIRAJ SINGH CHAU-
DHARY :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the total amount so far invested for
power generation and supply in the coun-
try;
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(b) the amount which has been used for

supplying power for irrigation; and

" (c) the rates at which power is being
supplied to industry, irrigation and house-

hold consumption separately, for each
State ?
THE MINISTER OF IRRIGATION

AND POWER (DR. K. L. RAO) : (a) and
(b). The Total amount invested on power
ceneration and supply upto the end of
1967-68 is estimated at Rs. 3205 crores. Out
of this amount. Rs. 372 crores were Spent
on Rural Electrification which includes out-
lay on supplying power for irrigation and
energising agricultural pumping sets.

(c) A statement giving the rates of sup-
ply of power to various categorics of con-
sumers in different States is laid on the
Table of the House. [Placed in Library
See No. LT-2140/68].

Noaapic TRIBES

*172. SHRI SHRI CHAND GOYAL:
Will the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether Government have drawn up
any scheme to scttle down the Nomadic
Tribes; and

(b) if so, the steps taken in that direction
so fer ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) Yes, Sir,

(b) Scheme for the purpose have been in-
corporated in all the five-year plans.

SHALLOW WATER DRILLING OFF CAMBAY BY
JAPAN
*173. SHRI S. P. RAMAMOORTHY :
SHRI R. K. AMIN :
SHRI N. K. SOMANI :
SHRI S. K. TAPURIAH :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have decided
to entrust shallow water drilling off Cam-
bay to a team of Japanese experts;

(b) if so, whether an agreement to this
effect was earlier signed with the Russians;
and
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(c) whether the new agreement with the
Japanese is in addition to the Russian agree-
ment or in place of the Russian agreement ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH) :
(a) to (c). Several offers of assistance in
offshore drilling have been received so far
but no agreement as such has been signed
with any party. The ONGC propose to
conduct drilling in shallow waters in the
Gulf of Cambay on their own. In this con-
nection, they are in correspondence with
the Soviet authorities for needed assistance.
The offer of a Japanese party is for the
construction and sale to the Commission of
a suitable offshore drilling platform/ship
only for drilling in deeper waters for
operating it in the initial period and for
training ONGC pecrsonnel. The appro-
priate type of platform/ship required for
our, purposes is under study in this context
and with reference to certain other pro-
posals also received.

BeAs DAM REHABILITATION COMMITTEE

*174. SHRI HEM RAJ : Will the Minis-
ter of IRRIGATION AND POWER be
pleased to refer to the reply given to Ub-
starred Question No. 1378 on the 29th July,
1968 and state :

(a) whether the proposal to reconstitute
the Beas Dam Rehabilitation Committee
have been finalised; and

(b) if not, when it will be finalised ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). Yes, Sir. Formal orders in this
regard are being issued shortly.

DisRUPTION OF POWER SUPPLY DUE TO
STRIKE IN WEST BENGAL

*175. SHRI B. K. DASCHOWDHURY :
SHRI RAM AVTAR SHARMA :
SHRI SHIV KUMAR SHASTRI :
SHRI Y, A. PRASAD :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the power
supply in West Bengal was seriously dis-
rupted during the recent strike by the State
Electricity Board employees thus causing
great hardship to the people;
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(b) if so, the causes thereof;

(c) whether any cases of sabotage in the
Electricity Department in Calcutta and
other places have come to the notice of
authorities;

(d) if so, the punishment awarded to

the culprits; and

(e) the steps which are being taken to
restore the supply of Electricity and end
the strike ? :

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a) to
(d). Power supply to Calcutta and other
places in West Bengal was disrupted to
some extent during the recent strike by
some employees of the State Electricity
Board, as a result of acts of sabotage like
felling of transmission towers, short-circuit-
ing of transmission lines etc. The cases of
employees, who have been arrested by the
police in connection with the illegal strike
and for acts of alleged sabotage, are pend-
ing with the Court. Those of the employees
who have been arrested have been placed
under suspension with effect from the date
of their arrest.

(e) Prompt action was taken by the
authorities to repair the damages, caused
by acts of sabotage and to restore power
supply to the concerned areas. The strike
was unconditionally withdrawn by one of
the Unions from 11th October, 1968, and
by the other Union from the 14th October,
1968. Normal supply of electricity has
been completely restored.
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PROCEDURE FOR PURCHASE OF FERTILIZERS

*177. SHRY HIMATSINGKA: Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether any study has been conduct-
ed to rc-organise and reorientate the proce-
dure for purchase of ferlilizers in the inter-
national market with a view to secure sup-
ply of different types of fertilizers at a
time when their prevalent prices in the in-
ternational market are at the lowest;

(b) the average prices of different types
of fertilizers which were purchased during
the year 1967-68 from the international
markets and how they compare with the
lowest level of prices reached in the in-
ternational market in respect of each type
of fertilizer during that period; and

(c) whether any estimate has been made
about the total loss in terms of foreign ex-
change incurred by Government as a result
of purchase of fertilizers at occasions not
favourable to India ?

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANNATH
RAO) : (a) Study of International Market
conditions is made throughout the year and
the purchases of fertilizers are planned in
such a way that lowest prices are paid for
various types of ferlilizers keeping in view
the reguirements of the Ministry of Food
and Agriculture.

(b) A statement showing average prices
on FOB basis of various types of fertilizers
purchased during the year 1967-68 is
placed on the Table of the House. [Placed
in Library. See No. LT-2141/68]. It is not
possible to indicate the lowest level of
international prices as there is no authentic
source to supply this information. Moreover,
there is no common basis of comparison of
these prices since conditions of supply such
as bagging specifications, inspection etc.
differ from country to country.

(c) Purchases of fertilizers are made at
the most economical prices by avoiding
shipments during the domestic season of the
supplying countries and by spacing out
deliveries at the same time keeping in view
the requirement of the Depai'h'nent of
Agriculture. In the circumstances the ques-
tion of Government having incurred any
loss does not arise.
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SURVEY OF POWER PROJECTS IN GUJARAT

#178. SHRI NARENDRA SINGH MA-
HIDA : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the survey in respect of some
of the power projects in Gujarat has been
completed;

(b) if so, by what time it is proposed to
start work on the project in respect of which
survey has been completed; and

(c) the total likely capacity of these
projects ?

THE MINISTER OF TIRRIGATION
AND POWER (DR. K. L. RAO) : (a) In
Gujarat, survey of Ukai Thermal Project
and Kadana Hydro Electric Project has
been completed.

(b) Project reports are under examina-
tion and work on these projects will be
commenced as soon as these projects are
approved,

(c) The total installed capacity under
these two projects would be 564 MW.

FINANCING OF IRRIGATION PROJECTS

#179. SHRI D, N. PATODIA : Will the
Minister of IRRIGATION AND POWER
be plcased to state :

(a) whether in a meeting with the
Deputy Prime Minister, some of the Chief
Ministers of States had suggested ag report-
ed to in the Hindustan Times of the Sth
October, 1968, that in order to attain self-
sufficiency in foodgrains, irrigation projects
costing more than Rs. 10 crores should be
financed by the Centre entirely;

(b) the present allocation of Centril
assistance given to such projects under con-
struction in the different States;

(c) whether the suggestion referred to in
Part (a) above has been considered; and

(d) if so, the decision taken in this re-
gard ?

THE MINISTER OF
AND POWER (DR. K. L. RAO): (a)
According to the newspaper report, the
request seems to have been made at a
private meeting. There is no official com-
munication on the subject.

(b) Earmarked Central assistance is being

given at present to some selected multipur-
pose and major irrigation orojects. Their

IRRIGATION
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names and the allocations for the year 1968-
69 are indicated below :—

SL Name of Project Alloca-
No. tion
for
1968-69
(Rs. in
lakhs)
1. Bhakra Nangal . . 4-00
2. Chambal 697 -00
3. Kosi . 433 -00
4. Nagarjunasagar 1,400 -00
5. Rajasthan Canal Project 650 -00
6. Beas Project 2,227-00
7. Gandak 1,800 -00
(Loan)
250-00
(Grant)
8. Damodar Valley Corpora-
tion . . . . 156 -00
9. Tungabhadra High Level
Canal . . . . 118-00
10. Ukai 1,720-00
11. Gurgaon Canal 67 -00
12. Bagh . . . 111-00
13. Ghataprabha Stage 1I 250-00
14. Mahanadi Delta 330-00
15. Ram Ganga . . 1,034 -00
16. Kangsabati . . 350-00
17. Sone High Level Canal 70-00

(c) and (d). Do not arise.

CONSTRUCTION OF CHANDAN DAM IN BIHAR
*180. SHRI BENIL SHANKER
SHARMA : Will the Minister of IRRI-
GATION AND POWER be pleased to
state :
(a) the target date for the completion of
the Chandan Dam in Bihar;

(b) the area of the land that is proposcd
to be irrigated by its canais; and

(c) whether all the subsidiary canal:
will be ready by the time the dam is com-
pleted and. if not, the reasons therefor ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) The
Chandan Dam is targetted to be completcd
by December. 1968 and the whole projc:t
by the end of Fourth Five Year Plan.

(b) It is proposed to irrigate 1.70 lakhs
acres annually including stabilisation of the
existing irrigation of about 70,000 acres.

(c) Canals will be ready by the end of
the Fourth Five Year Plan. This is due to
increase in cost of the Project (rom
Rs. 2.76 crores to Rs. 9.92 crores.

NOVEMBER 18, 1968
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POWER SPENDING SPREE OF PUNJAB AND
HARYANA GOVERNMENTS

960. SHRI BABURAO PATEL : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether a statement to tne effect that
Punjab and Haryana were on g, power
spending spree at our cost and we are in
no position to foot such heavy bills was
made by a spokesman of the Bhakia
Management Board in the first week of
October, 1968; and

(b) the action which is proposed to be
taken to check the power spending spree of
Punjab and Haryana.

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) No, Sir.

(b) Does not arise,

GRANT GIVEN BY U.S.A. unper PL. 480

961. SHRI BABURAO PATEL: Will
the Minister of FINANCLE he pleased to
state :

(a) the steps which Government propose
to take to see that the disbursement of PL
480 funds in India by the UMS.A. is made
to the right party after official clearance
and if not, the reasons therefor; and

(b) the total amount of said grants from
P.L. 480 funds in India cleared by Govern-
ment of India for disbursement bty the
United States of Amecrica during the last
5 years ending March, 1968, vear-wise ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Under the existing
procedure. the U.S. Government consults
the Government of India before authorising
any grant under PL 480 to Indian institu-
tions. Such grants are made for specific
research projects and related werk. Hence
the question of taking any further steps

about screening the recipients does not
arise.

(b) The total grants cleared by the
Government of India during the last five

years have been as follows :
(Rs. crores)

1963-64 2.1
-1964-65 2.7
1965-66 2.5
1966-67 4.6
1967-68 31
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COMMISSION PAID TO INFORMANTS REGARD-
ING TAX EVASION

962. SHRI BABURAO PATEL : Will the
Minister of FINANCE be pleased to state :

(a) the total amount paid by way of
commission to informants giving valuable
information regarding assessees during the
Jast ‘5 years ending the 31st March, 1968,
year-wise;

(b) the names of 50 top informants and
the amount paid to each during the last
5 years; and

(c) the names of 50 top assessees involv-
ed in tax evasion in the above cases ?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a)

1963-64 Rs. 55,580
1964-65 Rs. 36,266
1965-66 Rs. 1,80,986
1966-67 Rs. 3,23,777
1967-68 Rs. 4,07,753

(b) It will not be in public interest to
disclose the names of the informants,

(c) The 50 top assessees involved in tax-
evasion in respect of whom information was
given by the informers cannot be determin-
ed till the assessments are finalised after
appeals and the exact concealment is deter-
mined.
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TOUR BY STATE MINISTERS ABROAD

964. SHRI C. C. DESAI: Will the
Minister of FINANCE be pleased to state
the names of Ministers of State Govern-
ments who have gone abroad sincz the Ist
January, 1968, with their names, the names
of countries visited, the duration of their
stay abroad, total expenditure incurred om
these trips and the foreign 2xchange releas-
ed for these trips ?

THE - DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : A statement is laid
on the Table of the House. [Placed in
Library. See No. LT-2142/68). Details of
rupee expenditure incurred on these tours
are not available since it would have been
generally met out of State Government
funds.

P.L. 480 Foop Amp FrROM U.S.A.

965. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that India will
not receive the expected 25 million tonnes
of additional P.L. 480 food aid from the
US.A;

(b) if so, since the above imports had
been assumed at the time of {ormulation of
the Budget for 1968-69, whether it will
‘necessitate presentation of an  additional
budget during the current session; and

(c) if the reply to part (b) above be in
the negative, the other budgstary steps
which are contemplated to provide for the
consequences arising out of the non-availabi-
lity of PL 480 aid ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) An agreement for
a supply of 2.3 million tonnes of foodgrains,
which was expected, has just been authorised
and is under negotiation.

(b) and (c). Do not arise.
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O1L INDIA LIMITED

966. SHRI ~ VIRENDRA KUMAR
SHAH : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether India’s oil fields were fully
developed as early as in 1963 to produce at
the rate of 3 million tonnes of crude oil
per annum;

(b) whether it is not paradoxical that
while the prcduction of Oil India Ltd. re-
mained much below its capacity due to
lower than planned off-take of crude by
1.O.C. Refineries, there were, at the same
time, continuing imports of crude oil by
India;

(c) whether it is a fact that associated

gas produced by the Oil India Ltd. is des-.

troyed by flaring because the schemes ex-
pected to use the gas failed to come up
and whether it is not 5 fact that the pro-
duction of gas in the early part of the life
of oil fields is of high pressure nature, the
production of which goes on decreasing
with continuous production; and

(d) if so, the steps proposed to be taken
to stop such avoidable wastages in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH) :
(a) It is presumed the reference is to the
fields of Oil India Ltd. The answer to the
question then is in the affirmative,

(b) During the period when the total off-
take of crude from Oil India Ltd. fields was
below 3 million tonnes per annum, this
crude could not have been supplied to any
coastal refinery owing to the prohibitive cost
of transportation.

(c) Of the gas available for marketing,
the unutilised portion (i.e. the quantity not
lifted by the consumers for whom it has
been earmarked) is being flarad, During the
initial scages of field development, the asso-
ciated gas produced along with oil comes
out at high pressure which goes on decreas-
ing with the production over 5 number of
years.

(d) The avoidable wastage of gas will b2
greatly reduced when the consumers for
whom the gas has been earmarked take
their full quota. Even then, however, some
very low pressure gas may continue to be
flared away.
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TAXeEs DUE FROM CINEMA OWNERS OF
MADHYA PRADESH

967. SHRI K. N, PANDEY : Will the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question

No. 2536 on the 5th August, 1968 and
state :
(a) whether the information regarding

taxes due from cinema owners of Madhya
Pradesh has since been collected;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The assurance given has been already
implemented. A copy of the information
supplied to the Department of Parliament-
ary Affairs is laid on the Table of the
House, [Placed in Library., See No. LT-
2143/68].

(c) Does not arise.

BANK ACCOUNTS MAINTAINED BY Ex-
PRINCES ABROAD

968. SHRI K. N. PANDEY : Will the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question
No. 2526 on the 5th August, 1968 and state:

(a) whether the information regarding the
total amount deposited in foreign banks as
on the 31st March, 1968 by 38 Ex-Princes
and 11 members of Princely families has
sincc been collected;

(b) if so, the details thereof; and

(c) the total amount paid collectively on
the items during any year of completed
assessments if the Income Tax and Wealth
Tax are paid in India ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). The in-
formation relating to Lok Sabha Unstarred
Question No, 2526 dated the 5th August,
1968 is still under collection and the same
will be laid on the Table of the House soon.

SMUGGLING OF SILVER OUT OF INDIA
969. SHRI K. N. PANDEY :
SHRI R. K. AMIN :

Will the Minister of FINANCE be pleas-
ed to refer to the reply giverr to Unstarred
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Question No. 3499 on the 12th  August,
1968 and state :

(a) whether the information regarc.ling
smuggling of silver out of India has since
been collected; and

(b) if so, the names of smugglers arrest-
¢d so far and the action taken against them
and with what results ? .

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). A list
showing the names of the persons arrested
is laid on the Table of the House. [Placed
in Library. Sce No, LT-2144/68]. The total
number of silver smugglers arrested during
the years 1966, 1967 and 1968 (upto Octo-
ber, 1968) is 247. Out of these, 31 per-
sons were discharged or acquitted and 32
have jumped bail. 24 persons have been
convicted. Complaints against 14 persons
are pending in the Courts. Investigations
against the remaining 146 persons are still
in progress.

ALL INDIA INSTITUTE OF SPEECH AND
HEARING, MYSORE

970. SHRI S. M. SIDDAYYA : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to refer to the reply given to Un-
starred Question No. 1325 on the 29th July,
1968 and state :

(a) whether the information regarding
exemption from payment of tuition fee, etc.
has since been obtained from the Govern-
ment of Mysore; and '

(b) if so, whether there is a proposal to
cive the same concessions to Scheduled
Castes, Scheduled Tribes and other back-
ward classes students in all the educational
institutions under his Ministry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes.

(b) No.

MEANS-TEST POST-MATRIC SCHOLARSHIPS
TO SCHEDULED CASTES STUDENTS
971. SHRI SIDDAYYA : Will the Minis-
ter of SOCIAL WELFARE be pleased to
state :

(a) whether it is a fact that the means-
test for the award of Post-matric scholar-
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ships to the Scheduled Castes was abolish-
ed in 1957-58;

(b) if so, the reasons therefor; and

(c) why the means-test is being followed
at present only in the case of Scheduled
Castes ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHAT:
(a) Yes, Sir.

(b) The means test was abolished be-
cause, at that time, the scheme had not
matured, and the number of beneficiaries
whose parents’ income was above the pres-
cribed ceiling was estimated as negligible.

(c) The means test was reimposed in
1961-62. It was not applied to the Schedul-
ed Tribes for the reason that education
among Scheduled Tribes had not by then
made much headway. The proposal to
apply this means—test to the Scheduled
Tribes also is now under consideration.

_ RECOMMENDATIONS OF MALKANI COMMIT-

TEE IN ANDAMAN AND NICOBAR
ADMINISITRATION

972. SHRI SIDDAYYA : Will the Minis-
ter of SOCTAL WELFARE be pleased to
state :

(a) how far the recommendations made
by the Malkani Committee to improve the
working and living conditions of scavengers
have been implemented by the Andaman
and Nicobar Administration;

(b) the total amount allotted to it since
1960-61 up-to-date for implementing these
recommendations; and

(c) the amount spent and the details of
the schemes implemented ?

THE MINISTER IN THE DEPART-
MENT OF SOCIAL WELFARE [DR.
(SHRIMATI) PHULRENU GUHA] : (a)
to (c). The recommendations of Malkani
Committee mainly relate to eradication of
the practice of carrying night soil as head-
loads and this practice is not prevalent in
the territory of Andaman & Nicobar Admi-
nistration. Also, there are no Scheduled
Castes there.
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FIXATION OF PAY OF CENTRAL GOVERNMENT
EMPLOYEES

975. SHRI P. K. GHOSH: Will the
Minister of FINANCE be pleased to refer:
to the reply given to Unstarred . Question
No. 5974 on the Ist April, 1968 and state :

(a) whether the information asked for
therein regarding fixation of pay of Central
Government Employees has since  been
collected;

(b) if so, when it will be laid on the
Table; and

(c) if not, the rcasons for delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) It has since been laid on the Table
of the House.

(c) Does not arise.
INCOME TAX ARREARS

976. SHRI NATHU RAM AHIRWAR :
Will the Minister of FINANCE be pleased
to state :

(a) the number of cases pending in the
Income-Tax Department or in the courts, in
respect of outstanding income tax arrears,
for the year 1967-68, the number of cases
that have been decided as also the number
of those cases in which the tax-payers have
been exempted from the payment of the
tax; and

(b) the number of tax-payers who have
been penalised for non-payment of tax ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and {b). The re-
quired information is not readily availabie
and can be collected by scrutiny of a large
number of files which would involve con-
siderable time and labour not commensu-
rate with the results. The available infor-
mation relates to the pendency of assess-
ments and outstanding income-tax arrears
in respect of the year 1967-68 and is as
under :—

(i) Assessments in respect
of the year 1967-68 car-

ried forward on 1-4-1968 13.02,775
(ii) Arrear demand out of

the demand created dur-

ing 1967-68 carried for-

ward on 1-4-1968 . Rs. 79 -61

Crores
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INCOME-TAX PAID BY CERTAIN TRANSPORT
CoMPANIES IN DELHI

977. SHRT ESWARA REDDY : Will the
Minister of FINANCE be pleased to state :

(a) whether irregularities have been
observed in the Income-tax returns of the
Delhi Transport Companies, viz. Northern
India, Associated Engineers Amritsar Trans-
port of Bijli Pahlwan, and Eastern India;

are/were
such

(b) whether the companies
operating Chit Funds and whether
accounts are irregularly Kept;

(c) whether their Directors and family
members are operating accounts in different
banks and under different names; and

(d) the action which has been
against them for these irregularities ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI: (a) Only one com-
pany, named M/s Associated Traders and
Eng. (P) Ltd. is assessed in the charge of
Commissioner of Income-tax, Delhi. This
company has filed some returns and they
are under scrutiny., Whether there are any
irregularities or not will be knowp
after the scrutiny is completed,

taken

only

(b) No. Sir. in so far as the above com-
pany is concerncd.

(c) No such fact has come to the notice
of the Department so far in respect of this
company.

(d) The question of taking action for
any irregularities will arise only after the
scrutiny is over.

M/s. KIRLOSKER (INDIA) LiMITED

978. DR. SUSHILA NAYAR :
SHRI YASHPAL SINGH :

Will the Minister
pleased to state :

of FINANCE be

(a) whether it is a fact that M/s Kirlos-
ker (India) Limited have started a Branch
Office in Australia recently;

(b) if so, the circumstances under which
this Branch was opened; and

(c) the financial implications thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). M/s
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Kirlosker Oil Engines Ltd., Poona, have not
been given any permission to opea a
Branch Office in Australia. Permission has,
however, been given to them to appoint
sales and marketing agents in Australia and
to take necessary steps therefor.

(c) The Australian agent will receive pay-
ment as commission on sales effected
through them. In addition, a sum of $ (A)
10,000/~ has been released to M/s Kirlosker
Oil Engines Ltd. as initial promotional ex-
penses,
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I9 WA WA aqr o wEr o s
Mt dwg) - (F) W (7).
faqraT 1968 § SOT WM AR 7
10 & wd & fau 5 3 wiywa
Fifo sT AT 12 Fdig O S
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foar ar \ =ww & fou fa=faten
Y G Gw AT Tgro9r —

(1) wig foa 3% & F@iem,

(2) F¥I7 Fr BEFT, et fod
FF FT FAET §, ST W
H AEE ST 9% # Ay
mag,

(3) TR WA F I7 @l F
T A IT-TA-FH0T g
WA ST §F Y FTE waw

(4) TS7 &% N geT Fr ArATC
AR AR T AR A
g% afswsat 91 7 7@ |

=0 F fau o= I qror et #7,
B9 A AT FETHAT ¥ G ®9 F
e faedr €0

g ®W T @R F Afuawrieai
T AThT F&7 foaT swr oar afE o
g 7 e sfawfat & 7z -
qq fFar o1 5 7 2ot 8 w=w & fag
o FETT & FAAT FT FHGT A1 FX |
o ® F F afR S oww A
TATAL Y, S FTAF I I Q
g & faor afasd faw waeasi
# AT I FT § O AN F FW
FIa g

() = (=). 7w M G
FrT F1, foreq faw savas & w0 7
s P oar, w9
T FT T 927 E7 ALY G | FeEr
FRT AR T R S & S
SH 1968 ® & & WA &1, fReg
SR ara w1 fusad arfaq @
A

GOVERNMENT OFFICIALS’ VISIT ABROAD

980. SHRI VISHWA NATH PANDEY :
Will the Minister of FINANCE be pleased

to state :
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(a) the number of Government officials
who went abroad during the period from
the 20th July, 1968 to the 31st October,
1968;

(b) their names and designations;

(c) the amount of foreign exchange allot-
ted to them; and
(d) the purpose of their visit ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (d). The re-
quisite information is given in the Annc-
xure laid on the Table of the House.
[Placed in Library. See No. LT-2145/68].

dag wfaes sgdm aw ghwm
(o) faafrds, fawsit #1
F-wY frator

981. Y gFW AT wFBSWT : T
faw et ag Faw @ For T fE
frswr qiw aut § 999 ffeew wrEAw
s zfeear (wmo) fafies, femelt o@
fraT srma-H< AT AT Ar SR I
srafy % w78 w4 T foRge s
fear mar ?

IT AT oAl aan faw wan (st

Aot 3d) o fae guAT W
aTFT &Y TEF —

faam

fodm aq  fauifa sraT
FL FT fex

@ F AT

=

1963—64 - —_
1964-65 —_ 9052.00
1965-66  61074.00 8462.00

1966—67  34975.00 —_

1967—-68 253134.00 —

(== =9 far w7 w<-Fator
o wefia frar wr ar)
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Hurm1t GoLp MINES

982. SHRI GEORGE FERNANDES :
Wwill the Minister of FINANCE be pleased
to state :

(a) the quantity and value of the gold
produced by the Hutti Gold Mines during
the last five years, year-wise;

(b) the owners of these Gold Mines;

(c) whether Government have considered
the nationalisation of these mines; and

(d) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The quantity of
the gold produced by the Hutti Gold Mines
during the last five years and its value
calkculated at the International Parity Price
are given below :—

Quantity  Value
Year in in
grammes lakhs of
rupees

1963-64 8,95,358 47-97
1964-65 . . 7,86,462 4214
1965-66 . . 830,431 4449
1966-67 . . 918,758 72-82
1967-68 9,16,765 7737

(b) to (d). The Hutti Gold Mines are

62
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(c) the steps taken or proposed to be
taken to meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAM-
AIAH) : (a) Yes, Sir.

(b) No specific reasons can be given.

(c) To the extent that such proposals are
not forthcoming, it is the intention that the
public sector should step in and bridge the
gap.

EFFECT OF DISRUPTION OF POSTAL SERVICE
DUE TO STRIKE ON BANKING BUSINESS

984. SHRI B. K. DASCHOWDHURY :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that disruption of
Postal services during the recent strike
period in the Capital have affected 80 per
cent of banking business in Delhi and other
parts of the country;

(b) whether any firm assessment has been
made in this regard; and

(c) if so, the action taken to remedy the
situation ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). No
firm of the extent of dislocation

operated by the Hutti Gold Mines C« Y,
Ltd., over 90% of whose shares are held by
the Government of Mysore.

DECREASE IN INTEREST OF FOREIGN FIRMS
POR ESTABLISHING FERTILIZER PLANTS
983. SHRI BENI SHANKER SHARMA :

SHRI D. C. SHARMA :

SHRI CHINTAMANI PANI-
GRAHI :

SHRI RABI RAY :

SHRI A. SREEDHARAN :

SHRI SITA RAM KESRI :

SHRI D. N. PATODIA :

SHR] Y. A. PRASAD :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the interest
shown by foreign firms for establishing fer-
tilizer plants in India has decreased;

(b) if so, the reasons therefor; and

S6LSS/CP/68

of the banking business caused by the re-
cent postal strike is possible. Generally
speaking, the bills and remittance business
was affected owing to the non-receipt/non-
issue of advices,

(c) The strike has already ended and
normalcy restored.

ey w2 W AT T &Y
FATH

985. ) gFW 9T ¥BAW : T
gy, afEr faaksm qa i
fawra 7l a8 I99 F FA FA F ¢

(%) wer W & wAF Afeww
FTOST FT I 1967-68 F FxIT FTHIT
F farae oFEM feam; S

(¥) a9 1968-69 7 STUR Afs-
w0 FRET & fawE &g AT 3R
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& fad feehr gw-afr fraq & o
&

?

Tareqa, afam faatew aar arda
fawiw Warem § Iu-AaEt (ST @ Fo
afa) . (F) ¥ TR TW A
w0 #1 fafoee gemwl & s
fofeer Fom &1 s/ #
fad s AT T < & 1 1967-68
H T qI9ETSHT & AT HEA SRW Y-
F A AT F gmEr A DX
TE 1 3¥ 1968-69 § AT WY TF
1 g # fafemr Fost @ wre|
faea & faw 1967-68 ¥ FFTAT F
T # 1,60,000 To FT TFEAT ¥ TE
2\ Frraem gegret A fwae-
frot agmar & af  mE s
IueAer AG & |

(=) == g & fag 196869
¥ wtg R_W TT Y 57 § fafeear
Frooil F T AR faae & o9
60,000 To FIEIY TEEAT & & A
fraa 68 @ &1

saglas wfadt aar stqglaa
arfaw anfaat & s« foers

986. St TH wa®q faamt : o7
VUM FAM Hel ag A9 AT FAT
Gt fr .

() =1 a8 &= & f5 erggleg
F =t &7 farerr 3 #Y I GRFTCAY
fady R §; R

(@) afs &, @ == w@9w & foa
1966-67 T4T 1967-68 & faxiy
ant § w7 A T9T FEFA Fqd
w7 } R @ wvEw | g9 R ofr
At g?

www weaw fawm & o wdy
[®ro (witwelt) wadw ng] : (F) farer
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g fowg g | smgfas sfad qan
s afew snfaat & foredr qvamdy
feat v swfq F< g qqv T
FIFTA FT G437 SARIHTA § |
(&) 7 d9rwe § —
(1) #fe-q7 sEafaar AT
T |
(2) emm@m™m Far  afewr

qfT |
(7) *9, A%, =@ wemfc
S&T F7AT |

1966-67 TGT 1967-68 § Il
FAFAT 9T &9 I 7% Tfwat AF &
g —

(*@ avat #)
frar ™ &
g
srTferat afaw
afeat
1966~67 644.36  261.00
1967-68 756.81  433.29
(sreanfim)
1401.17 694,29

EMBANKMENTS ON MOHINI RIVER IN BmAR
IN DARBHANGA

987. SHRI BHOGENDRA JHA : Will
the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 5713 on
the 26th August, 1968 and states
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(a) whether detailed investigations into
the scheme for the construction of embank-
ments on both sides of the river Mohini in
Darbhanga District of Bihar has been com-
pleted and, if so. the details thereof;

(b) by which time the scheme is going
10 be implemented; and

(c) whether it is proposed to make sur-
vey and construct sluice gates near Kaligaon-
Hariharpur, Muraitha and other places in
river Khiroi (Darbhanga) and, if not, the
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Detailed investigations are in
progress.

(b) The proposal for construction of em-
bankments on both sides of the river
Mohini is a part of the 'Adhwara Flood
Control Scheme. Implementation of this
scheme depends on the inclusion of the
Adhwara Flood Control scheme in the
Fourth Five-Year Plan and availability of
funds for its execution.

(¢) The proposal to construct sluices at
these places is under cxamination of the
State Government.

Froon PREVENTION PROJECT OF
ADHWARA GROUP OF RIVERS

988. SHRI BHOGENDRA JHA : Will
the Minister of IRRIGATION AND POW-
ER be pleased to refer to the reply
given to Unstarred Question No. 4257 on
the 19th August, 1968 and state :

(a) whether the requisite information has
since been received from the Government
of Bihar with regard to the changing of
the flood prevention project of the entire
Adhwara group of rivers into Flood-
control-cum-irrigation project;

(b) if so, the details thereof and Govern-
ment’s reaction thereto; and

(c) whether Government propose to im-
plement the flood-control-cum-irrigation
scheme on the entire Adhwara group of
rivers in general and Baghmati, Dhons,
Mohini rivers in particular; and

(d) if pot, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
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SAD) : (a) to (d). The State Government
have reported that they propose to imple-
ment the Adhwara scheme as per recom-
mendations of the Jaffar Ali Committee,
and that investigations for this flood con-
trol scheme are in progress.

INQUIRY INTO ACCIDENT IN FERTILIZER
FACTORY, KOTAH

989. SHRI ONKAR LAL BERWA : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to refer to the reply
given to Starred Question No, 306 op the
‘Sth August, 1968 and state :

(a) whether investigations in the accident
which occurred on the S5th April, 1968 in
the Fertilizer factory, Kotah have since been
completed by the Commission of Inquiry;

(b) if so, whether the report has been
submitted to Government; and

(¢) if so, the findings thereof and action
taken by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH) :
(a) No, Sir, !

(b) The report is expected to be sub-
mitted to the State Government by 2lst
December, 1968.

(c) Does not arise at present.

PROGRAMME OF FAMILY PLANNING IN
STATES
990. SHRI VISHWA NATH PANDEY :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state !

(a) the progress made so far in the
family planning programme by various
methods adopted by Government machinery
in the States, State-wise; and

(b) the total amount of expenditure in-
curred so far on the Scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(DR. S. CHANDRASEKHAR : (a)y A
statement containing the required informa-
tion is laid on the Table of the House.
[Placed in Library. See No. LT-2146/68).

(b) The estimated expenditure on the

family planning programme from the begin-
ning of the first Five-Year Plan upto the
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end of 1967-68 is of the order of
Rs. 6,706.69 lakhs. The provision for the
current year is Rs, 3,700 lakhs.

HEART ATTACK CASES

991. SHRI VISHWA NATH PANDEY :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) how many fatal cases of heart attack
were reported in 1967-68, State-wise;

(b) whether it is also a fact that heart
discases are on the increase;

(c) if so, the reasons thereof; and

(d) the measures taken to
remedy such fatalities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) A
statement showing the information available
in the Ministry of Health, Family Planning
and Urban Development is laid on the
Table of the House, [Placed in Library.
Sec No. LT-2147/68].

(b) On the basis of Clinical and life in-
surance data and epidemiological surveys, it
appears that coronory Heart Disease is res-
ponsible for an increasing number of deaths
in the country.

reduce or

(c) Some of the risk factors are obesity,
stress of urban lifc and sedentary work.

(d) What is needed is a proper apprecia-

tion of the known causative factors among
the people affected.

fagre v ¥t wor
992. =it grwe FoUT
st FAFAEA aetagT -
7 Fo Fo NEAWL :
it figatega:
=y o= e

w1 faw §ell ag O A IO A
f& :

(%) = 7€ &= § fr fagre &
T ¥y g ¥ S e
for fagre # fear mn =wr @3 @@ T
fear 9@,
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() #fr @, & IT@ TR
9% TW 97 fHaaT W wO ST
2, ¥

(7) =¥ TFEY 7 AT TFR Y

oy wfafsar 7

IT wurT Wy qar faw wa (s
Aot 3€) ¢ (F) o, q@d oo

(&) 31 @, 1968 # fagre
T 9T FET HAT FT 519, 48
FUT T 7 THH G147 9 |

(7) 3g "aT d=r & A &k

gfoeas AFrzgm TARA
FEqA

993. 1 FFN WT FoAW @ FT
faar @At a7 Fa T FG fF o

(%) =fesam AFverza I90IRT FTAT
¥ TTqET w9 g% AT A v fake
F zadr oAt wmEre § Ak 3 fFe-
e ot 9% &

(&) v #F oA & TW
Igay o foafa &€ € ik =@
Tag FF Y afuga dor fra §;
E 114

(1) =Y F TaOAr ¥ @ aw
et geafr & sm&E0 F1 9w fRar
. fafemr swfEl ok eafaqal
3T §HE-999 9% F9 fRa  wafo
¥ax fed 3 ?

0w Aot e faer wefr (oft
Aot @) ;o (F) femm wE-
=T EEIE FIOAT T W 99-
am wfafw &, 1882 ¥ swwiq aw,
1907 § frifae far mm ot &k
fei® 25-9-1939 &, T afufraw
1938 ¥ wwwia IfiFa fear
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JEEF TG ¢ | R W, e @
afmmr aifes e ag 1967 &
AT IEH 29 AHETC WA A §
e fadell & 1€ mar 7 &)

(@) & (7) ¥ & arfaw
feafg sk z@% g i sfafam,
1938 & Iwid ISFT A ¥ o
% 5 T qEt F AW ¥ A F
FEAT, qrEy A afeF gEE A/
Iqereyy §, fomey v arfarfew, 1938
¥ I, T gTT gETfe far
ST 2

fet a9 7 gw fFo agw TTET
F FT W AR FEE F
Wi F @R W gAAT AT AT
sfafram & wag sEEES W@
g

Kosi WEST BANK CANAL PROJECT

994. SHRI MADHU LIMAYE :
DR. SUSHILA NAYAR :
SHRI SHIVA CHANDRA JHA :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the reasons for the delay in the exe-
cution of the Kosi West Bank Canal
Project;

(b) whether Government are aware of
the growing agitation in Saharsa and Dar-
bhanga Districts of Bihar; and

(¢) if so, the steps taken by the Govern-
ments of India and Bihar to speed up the
complction of the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Even though the Western Kosi
Canal Project is an approved scheme of the
3rd Five-Year Plan it could not be taken
up for execution as the approval of His
Majesty's Government of Nepal to the align-
ment of the first 22 miles of this canal,
which will pass through that country, has
not yet been received.

(b) Yes.
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(c) His Majesty’s Government of Nepal
has been requested at higher level to expe-
dite approval.

FERTILIZER CAPACITY BY 1975-76

995. SHRI MADHU LIMAYE : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether it is a fact that Government
are aiming to establish a fertilizer capacity
of five million tonnes by 1975-76;

(b) if so, whether this quantity is likely
to be sufficient to meet the demand of ferti-
lizers at that time;

(c) how many new plants will be needed
to achieve the target; and

(d) whether the pew plants will be in
public or private sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHURAMAIAH) :
(a) Yes, Sir; This is in respect of Nitrogen.

(b) Yes, Sir.

(c) The number of plants that will be
required to attain the desired capacity will
depend on the size of each plant. However,
approximately 20 new plants are envisaged.

(d) In both the Public and Private Sec-
tors.

T Sf T T A A
W} AwmmEd o
996. =t wg fowd : #v faw
A g IA AT FAT K 7

(%) 7r 9z 59 & f& arowrd
Tfe@T gRT 350 dC-ATHT AT T9E
W R§ &

(@) 7ar g v @9 & f5 o
W UF I A AW AWET {HT
¥ yfor & oY & A1 w4 ¥ 9w
¥ 9N Y IW AW AT AT A FET
e aTow &< faar W @
A

(w) afz &, ar w&T "W W
faaTe T A § 919w AR AW
frei & gria wEEAE F ET
g2
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I Wy ww aar faw wat (s
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(F) ===t @ @A gwadx
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FTHT K 72.1 FIT FAQT ST
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e, qfia faaeE qar s
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1410 @ 9 7FH a1 95 4 &%
133 2T 9 9FET FT fAEr A=
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HOUSING AND SUPPLY be pleased to
state : .
(a) the names of contractors who receiv-
ed the contracts for furnishing the rooms
at the Curzon Road Hostel, New Delhi
meant for UN.C.T.A.D. staff with terms

(@) wom & fF 31 A 1969
% 3130 Wl w7 fAWIT I QX
Y T 4T 4500 CATET F fAFE

T |

a¥ 1969-70 % fau fruffa we
ARG —
(1) so000 ¥zt 71 famior;
ER
(2) 10,000TET T foTa |

RESCHEDULING OF FOREIGN DEBT PAYMENTS

999. SHRI P. C. ADICHAN :
SHRI SHRI CHAND GOYAL :
SHRI YOGENDRA SHARMA ;
SHRI INDRAJIT GUPTA :
SHRI CHINTAMANI PANI-

GRAHI

SHRI VASUDEVAN NAIR @
SHRI BANSH NARAIN SINGH :
SHRI SHARDA NAND :
SHRI ONKAR SINGH :
SHRI KANWAR LAL GUPTA:
SHRI R. K. AMIN :
SHRI DEVEN SEN :

Will the Ministcr of FINANCE be pleas-
ed to state :

(a) whether any decision on India’s
request for rescheduling of foreign debt
repayments has been taken by the Aid India
Consortium countries; and

(b) if so, the details thereof ?

“THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

“(b) In the mecting of May 23/24, 1968,
the members of the Aid India Consortium
agreed, subject to parliamentary approval in
some cases, to provide debt relief in an
amount of $100 million for 196869 and to
consider favourably a similar amount of
debt relief for the following twg years.

CONTRACTS FOR FURNISHING CURZON ROAD
, HosTEL

*1000. SHRI RAM SWAROOP VIDYA-
RTHI: Will the Minister of WORKS,

and conditions of the contracts;

(b) whether tenders were invited for the
purpose and if so, the names of the contrac-
tors who offered their tenders with their
amount of offers; and

(c) the amount paid or due to the con-
tractors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) ; (a) to
(c). A statement furnishing the necessary
information is laid on the Table of the
House, [Placed in Library. See No. LT-
2148/68].
WA § @z gra fafaw iy
F AW T gife

1001. *r TweawT faamdf : 7
femf W fagq wer a7 FA AN
g1 w3 fa -

(¥) a9 1967 & ag & fwaw
arg g2, g T8 47 fFA qiet § W
9T TE AT

(g) SF s & faar afa
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(1) wfaca & @ gwe AN @fq
F1 AFT F faU @ FEAEr A O
&

faarf aar fagy aea & et
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TAAFT Hag AW AT § THEBY
F1 AT WY & A QqEEE AT qAT-IeH
97 7@ & A |

I N Y famny afw afctemr

1002 ot Twewew faurdf : =T
faart =it fawy 5ot ag a@ &Y war
sar & :

(¥) =1 g a9 ¢ f& 39T Rw
1 §g7FT ] § famy aiw A
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FAE o e o) g & Wi
Tfr &< FT 9N §;

(@) afsg, Aramagiraagf®
ag af@ie fgwn=e, faedt aqr I«%
WRE & o7 Teat & foq Sown
fag gwm;
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faard qa faga ware & IgAa
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of @ 9 ¥ gF 1% gAa
=g g W g |

(@) wiefPws sqEamEi & qar
Iar ¢ 5 afs frme aw of@iem
w1 faaior foar @ @Y 5@ § SAT Ry
& wfafem sfamn, femea w2,
I AR faoedl w1 Y sow 2y
qHar & |

(1) ofarear ¥ agaTadY 1 o,
draar w9 A JEM HT IAT R
at gfam wt fawr # goard §
AT 1

(o) v Ry &R ¥ fes
g & gy | frgaw ¥ fag A
STéAT AE AT
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(%) swv =&Y Ssar |

wagfe st/ weafas maw ot
xqt o= et & fod amo
AT FAATG
1003. &t T fag amTEra: v
[RIR FTATO Tl Tg qQqTH &7 FAT HGA
f& .

(F) Tt wravedY F1 o
TC &R 7 aEIfos-91d & T4 160
X fam & qwaar g w7 ¥ fod
1 97 I &7 fa= fwar §

(') s 7 safas nfaa,
syl srfew sfaa, snfzanfaat qur
g faedt sifaal #Y qumer s
FE T AT TGAN F 3T F A
AT FATE R TET AT T AT AT
F]A AL Tur T@F 5 et g7
ofwr fruffa av o 2 ;

() a1 7z ¥@ & fF dr@=}
| Y gfomT & g sEmsem AW
TR H 9 qegwar 9 §; AR
(a) =7 feafa w1 guvv ¥ fo@
FER & FT ST T34 1 fq9R
g?

AW Foquor fawm § T HAY
(310 (wirelt) SR AZ) : (F) qn

-~

(@), faes =1 & F sFoia we #

A

AUy
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fafamr wrEt qur wsw awi/
Y o7 & wwEAET & g fee Tw
FAHF I F FIO eI w;
T FTH! 7 &7 AT E | few &
SR T9T gATAEERT gfafa & g
& af fawifcwl #1 & & wW@d §Q
foe g s=r guTal & wTw regEEaT
T AT FR A FH IR, q9qT R
R FwTe §Y T |

TR A TE AT

1004. %t ®o fRo wgw : T
iferaw s wrgw WY 9 q@ A
T TG fE

(%) 71 3= TR g @@
4 FOAT 3 MyF FE F fAd 38
AT AT FT FATT 1966 A faAT
ar;

(@) =z g, @ sFT SR AATE;

(1) =W & f&a7 gamEt &1 fF0-
fraa fama s & qar feaa gamEd #1
rnfram 72T fFear mm @ T I
§ 3 F frmfrag @ 69 9T 3 F40
FIO qq § 7

A sk WA A@Fwm §
TR At (s TgTAaT) ¢ (F) § () ¢
F gfear s F uF SRR
& fdwn a9 7 1965 7 (1966
H aEY) QAT WraAwmer w1 Q)0 R
aR 45 gwmEffawfar & 0w
qaEiffamfat & & 40 QF ®*T F
Fraifag 1 € § 1 v qaEi/faw-
feat 9T FEAE A1 9T @ ) wifE
fagrfd Mot &; 99 & aky [
I A quET AT R |

AT TEafas W™
INRA ©1 W

1005 =Y wgrw feg Wt

1 e ST WA wadY 9g F@
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T T G F

(%) #|1 25 9@ T T IURA
HHAT A AT AT SAH
HT 20 AT a7 F IWRT 7 1970-
71 % A R T & @R Ik &,
a1 TEF T I §; AT

(@) mrag aw g % 1970-71
F A g AR AT Aq
¥HW: 10 AT@ T AR 4 a@ A
TSI I FW X g g
R afz g, a1 T@ oA AT FF QU
faar s ?

FAfEmR AR WA "aEa W
e wa) (g ) (F) AR(F):
ffaw gadewr & SFER 1970-71
F fog Aregie waT #7 2. 4 fafem
Al o F1 T QO A IS, Fifw
270,000 HIEQ T &HAT F AW
IATF afEISaTe (it afae,
ey (fawaR) afdiomr sk
€Yo UFo Hro HYo (WAT-AAT) TS,
fm% 1970-71 a% R 1 1 MM
4Y, QU g 7 T griva

7g e & fF 1970-71 T% 3R
T 1 fafaga @il @7 AEgom
grm; fom® & 0. 897 fafagw el
T & §F 7 AT 0. 523 fafagw
Hedr =9 A &7 § R |
IOTET A AT F FAA &1, H4-
gifr &1 9%, a9 ¥ qU FIT &Y
smaT & 1

JAUE FRWAT § faws w0
wsa

1006. st Agrow  fag  wray -
w1 §Nfeaw Wl waw WA g
AT A FTA FA F ¢

(7) 71 a7 aw ¢ fx fafuw
Fr@mEi 7 gfa @7 =g 9T 1400
¥ 1600 Ifqz a7 fawelt #Y =gy el
£ AT gre 9AF T #, W qg



79 Written Answers

T wAr qred FT g, fawen @7
T F7 N AT,
(@) afz g, a1 za9 T FX00

() == grr & FREET |
faorst &) a@mg 1 &9 w1 & fod
FAT FEATET FA F7 faa £ ?

Ffrma FX WEA "a@a | WS
waft (o) wwTEm) (%) gEAr
Y A1 A1 @Y ¢ AW qavT A9
ded qv 7@ N A

(@) fasst & @gq sonE wf
SfEarE, TawE ffg ™ Sy AW
AT gaat F wFT ox AT 1 Agar-
arafe Sodt @ d9 ararfe
"adt & faa F qoq & fawar 2
A1 A7 FrH[Elo dTo Ao T M-
fa daa1 W17 weEEniE Ry
qaat ¥ 309 o1 77 § fagar of Iy
g
(W) WE A% wwEr AdE @
ey g aTAr wf wfEaet S a-
7 ofradq d@aTT: T g oaF
feg 77 @wal § TAd AFAEr A
farr =m0 oA w6a, faa &
auxfas @dmE wAmaE 2, &1 am
¥ @ 7 fg a7 77w Jo1 fad
& | 71 Gagt § fawen €7 gu@ W
‘@rﬂ 1

FYTH( TUTATHT I T@iaw

& ¢ qfalsan

1007. »fi wgma fag @&
w7 RziFgw WX wuw §Al ag
N EY T FGI

(F) ;1 *F@er WrgwIET T
e f57 ™ AW SN ¥ oIWW
FE & fag onfe 37 af asft qfc
WAt # fruffe aug o3 s sy
& Irw;
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(=) afg 7, Y GLH1T 39 IOURA
F feft A 7 ¥ wAeasw I9F g
A FFE FY F17 T F ok v Iy
FTAR;

(1) = 7 Fw g fe Awr  EfE
wie & fad wfw &1 so= fFar T
2 3= of@sr #1 @aw w3 fea
T & W7 afg gh, ]t g9 & Fu SR

3.
@)

(R wgFa=F
JORT F UG T BN F HAEET
W FEM A AT 99 99 @
TR AT F AAHTT SAIRA Gl g
AT AR 36 TG &7 F1 IATIA HAAT
FF 9y @, A

(¥) afz g, a1 =@ F@™ |
st faaet aifa 2w

qeifeaw R TETER WA g
wew wA (ot wgewAn) (F) A,
d ofise T, ST SEEr agAmar
A sofer Awm ¥ WA 97 e
AUTRA g, I AR, TANG
niufes i Avar #F57 § 1 gEE
CATE FT 1968 F AT qF G T 47 |
fratn-s@ @ & mr & R gee
A feafs § & 1 q9wa A9-
Hfewm afefo ¥ fRaifa gmamar
1971-72 3% T g9 FY J190 § |
aggr FF ofeEr g e
frqa § & AT IT% q¥ 219 &7 avarfad
fafa I g safa &1 afan aag
g awar g

(') et AT § It
idifean ot ¥ fomr & #1%
A AEY & | T wigAwEr & IRl
N feRr 7 FE =T N gorEar
T

(w) wf &1 == fFar @ & o
qfaee ® sfw &9 faar s @
t ;



81 Written Answers

() sradia

(%) wv7 =& Jzam |

INFLOow oF AsiAN FLu INTO INDIA

1008. SHRI N. R, LASKAR :
SHRI B. K. DASCHOWDHURY :
SHRI P. K. DEO:

Wil' the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Government
have taken special measures to check inflow
of the Asian flu into India following the re-
ported outbreak of the disease in some
countries of South-East Asia;

(b) if so, the nature thercof;

(c) whether it is also a fact that large
number of cases of the Asian flu were re-
ported from Madras State in Scptember
1963;

(d) i <o. thc preventive measures taken
to check its spread; and

(¢) how fur these measures have been
successful ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes.

(b) (i) Port and Air Port Health
officers and Directors of Health
Services of the States and Union
Territories were alerted,
Influenza was declared as a
notifiable discase.

All preventive and curative mea-
sures were taken.

(c) Yes.
@) )

(ii)

(i)

Persons arriving by ships were
examined and influenza cases
were isolated,

All schools were closed.
Morning and Matinze Shows in
non-airconditioned cinema
houses were banned,

(1v) All dispensarics worked for
longer periods. Mobile dispen-
saries were commissioned,

(v) Adequate stocking of drugs,

' stafing and accommeodation
. were arranged in hospitals,

(ii)
(iii)
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(vi) Wide publicity was given to
preventive measures to be
adopted by the public,

(e) The out-break was soon brought
under control,

REPORT OF FERTILIZER CORPORATION OF
INDIA re. COAL-BASED FERTILIZER PLANT

1009. SHRI NITIRAJ SINGH CHAU-
DHARY :
SHRI S. R. DAMANI :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the report of the Fertitizer
Corporation of India submitted to Govern-
ment for locating coal-based fertilizer plants
at Korba and Ramagundam, has been
studied and decision taken thereon;

(b) if not. thc time likely to be taken
by Government to take decision; and

(c) the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH) : (a) The reports have been
studicd, but no decision havé been taken
so far pending certain further investigations
considered necessary.

(b) It is difficult to give any indication
as to when a decision will bc taken.

(c) The reports submitted by the Ferti-
liz:r Corporation of India envisage the set-
ting up of coal based fertilizer'factorics at
Korba (Madhya Pradesh) and Ramagun-
dam (Andhra Pradesh) with the following
capacities :

UREA NITROGEN

(Tonnes)  (Tonnes)
Korba 495,000 228,000
Ramagundam 495,000 228,000

DEMAND FOR SHARING OF ROYALTY ON
PowER GENERATED FROM H.P. WATERS
BY HiMACHAL PRraDESH GOVERNMENT

1010. SHRI HEM RAJ : Will the Minis-
ter of IRRIGATION AND POWER be
pleased to refer to the reply given to Un-
starred Question No. 77 on the 22nd Jaly,
1968 and state :

(a) whether any decision has since been
taken on the demands of the Himachal
Pradesh Government for the share of
royalty on power generated from Himachal
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Pradesh Waters and share in betterment
Levy charged by the beneficiary States;

(b) if so, the nature thereof; and

(c) if the reply to part (a) above be in
the negative, the steps taken by Govern-
ment to scttle this matter between tne
States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). The matter is still
under consideration,

INCENTIVES FOR FAMILY PLANNING
PROGRAMME

1011. SHRI HEM RAJ : Will the Miris-
ter of HEALTH, FAMILY PLANNING
AND URBAN DEVELOPMENT be
pleased to state ;

(a) how far the new incentives that have
been announced by Government have help-
cd in the furtherance of family planning;
and

(b) the percentage of population which
has taken advantage of these incentives ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) and (b). No incentives are offered io
persons with a view to attracting them to-
wards adopting family planning methods.
A volunteer who offers himself for stcrliza-
tion operation/IUCD insertion is paid scinc
money as part compensation for loss of
wages and for meeting transport charges
and other incidental expenses. Conven-
tional Contraceptives including Nirodh
(Condoms) are provided free at Family
Planning Centres and Clinics. The Family
Planning Programme maintains the concept
of its acceptance on a voluntary basis,

1t is difficult to say as to what percentage
of population has taken advantage of pay-
ment of compensation money. The pro-
gramme, however, made rapid strides. Dur-
ing 1967-68, there were 18.40 lakh sterliza-
tion operations and 6.69 lakh IUCD inser-
tions as against 8.68 lakh sterlization
operations and 9.5 lakh IUCD insertions
during 1966-67. During 1968-69, 7.46 lakh
sterlization operations and 2.13 lakh TUCD
insertions have been made on the basis of
the reports received upto 8th November,
1968,
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STERILIZATIONS DURING THE FAMILY PLAN-
NING FORTNIGHT

1012, SHRI HEM RAJ : Will the Minis-
ter of HEALTH, FAMILY PLANNING
AND URBAN DEVELOPMENT be pleas-
ed to state :

(a) the number of persons operated
upon for sterilization for family planning
during the recent family planning fortnight
in the different States and Union Territories;
and

(b) how many of them were successful ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) Thc required information is awaited
from the Governments of Assam, Gujarat,
Haryana. West Bengal, Nagaland and
Himachal Pradesh, On the basis of the
figures so far reccived from the remaining
State Governments and Union Territories,
1,47,254 persons were operatced upon for
sterlization during the recent family plan-
ning fortnight.

(b) The information is being collected
and wi!l be laid on the Table of the Sabha
as soon ay it becomes available.

SEIZURE OF WATCHES IN BoMBAY
1013. SHRI R. BARUA :
SHRI B. K. DASCHOWDHURY :
SHRI N. R, LASKAR :

Will of FINANCE be

plcased

the Minister
to state :

(a) whether it is a fact that 8,200
watches worth Rs, 10,48,750 have been
seized in Bombay on the 16th September,
1968;

(b) if so, whether it is also a fact that
no person involved in this case has been
arrested so far:

(c) if so, the rcasons therefor; and

(d) how these watches have been dispos-
ed of and the amount which has been
fetched from these watches ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). In the
carly hours of the 16th September, 1968,
the officers of Bombay Police. noticing a
jeep first going to the sea shore and then
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returning at a great speed gave it a chasc
and intercepted the same after some dis-
tance, by which time the driver and one
occupant of the jeep had disappeared tak-
ing advantage of the darkness. The jeep
was found loaded with seven packages con-
taining 8,070 wrist watches valued by the
police at Rs. 10,48,750. The watches and
the jeep have been seized and made qver
to the officers of Central Excise, Bombay
for further necessary action. Investigations
so far carried out disclose that the jeep
stands registered in the name of a fictitious
person,

(d) The watches have not so far been
disposed of as proceedings under the Cus-
toms Act, 1962, are yet to be completed.

CENTRAL STUDY TEAM’s VISIT TO HARYANA

1014. SHRI Y. A. PRASAD : Wil! the
Minister of FINANCE be pleased to state :
(a) whether the Central Study Team re-
cently visited Haryana to assess the loss
suffered on account of floods and drought;

(b) the nature of asscssment made; and
(c) Government's reaction thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAL) : (a) No. Sir.

(b) and (c¢). Do not arise,

CONSTRUCTION BY PAKISTAN OF A BARRAGE
ACrROss GANGA IN EasT PAKISTAN

1015. SIHIRI HIMATSINKA : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether Government are aware that
Pakistan is going ahead with a plan' to build
a barrage across the Ganga in East
Pakistan;

(b) whether any agreement has been
reached with Pakistan Government on this
issue; and

(c) if the reply to part (b) be in the
negative, Government's reaction to the
Pakistan Government’s action in proceeding
ahead with the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c), During the meet-
ing in May, 1968 of the Water Resources
Experts of India and Pakistan, the Pakistan
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team furnished some information regarding
its proposal to build a barrage on the
Padma in East Pakistan to irrigate 4.255
million acres (CCA) in the districts of
Kushtia, Jessore, Khulna, Faridpur, Barisal,
Rajshahi and Pabna districts, The Govern-
ment of India have protested to the Govern-
ment of Pakistan against this project and
the matter will be further discussed between
the Experts of the two countries.

TAX CONCESSIONs TO INDUSTRIAL UNDER-
' TAKINGS

1016. SHRI HIMATSINKA : Will the
Minister of FINANCE be pleased to state :

(a) whether Government have lately de-
cided to grant special tax concession to in-
dustrial undertakings newly set up in India
which provide employment mainly to dis-
placed persons from East Pakistan and re-
patriates from Burma, Ceylon, Mozambique
and other foreign countries notified by the
Central Government;

(b) if so, the specific concessions granted
to such industries; and

(c) the likely shortfall in tax recovery
on this account during 1968-69 ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ‘(SHRI
MORARIJI DESAI) : (a) A provision was
made in the Income-tax Act by the Finance
(No. 2) Act, 1967, for the grant of a tax
concession to new industrial units providing
employment mainly to displaced persons
from East Pakistan and repatriates from
Burma, Ceylon, Mozambique and any other
foreign country notified in this behalf by
the Central Government,

(b) Under the provision mentioned at
(a), any assessee who derives profits from
an industrial undertaking, newly set-up in
India during the 3-year period April 1,
1967, to March 31, 1970, and satisfying
certain conditions, will be entitled to a de-
duction, in the computation of his taxable
income, of an amount equal to 50 per cent.
of such profits, subject to.a maximum de-
duction of Rs. 1,00,000, This deduction
will be admissible for each year, for a ten-
year period, commencing from the year in
which the undertaking begins to manufac-
ture or produce articles,

(c) An estimate of the likely reduction
in revenue during 1968-69 on account of

- this tax concession can be made only after
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the rcceipt and scrutiny of rcturns of in-
come of the industrial concerns eligible for
the concession for the assessment year

1968-69.
L.I.C. INVLSTMENT IN GUJARAT AND
MAHARASHTRA
1017. SHRI NARENDRA SINGH

MAHIDA ; Will the Minister of FINANCE
ba pleased to state :

(a) whether it is a fact that the Life
Insurance Corporation do not invest capi-
1al in Gujarat State in proportion to the
amounts collected by it from that State;

(b) if so, whether it is also a fact that
the Corporation discriminates against
Gujarat and Maharashtra in the matter of
Capital investment; and

(c) if not, the amounts collected by the
Corporation from Gujarat and Maharashtra
respectively during the last three years and
the State-wise amounts of the capital invest-
ed by it in the said State in industries etc.
out of the amounts so collected ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARJI DESAI) : (a) L.UIC.s invest-
ments are made in the interests of its policy-
holders within the framework of the policy
statement made before Parliament on
25-8-58. No proportion is sought to be
maintajined between the premium income
from a State and the investments made
therein,

(b) No, Sir.

(c) The figures of premium income and
investments made by the LIC. in Gujarat

and Maharashtra States during the last
three years are as follows :

Premium  Amount

Income invested

Period in the in the

State State

(Rs. in crores)

Gujarat
1965-66 1288 6-33
1966-67 14-24 14-59
1967-68 . 16-11 1315
Maharashtra

1956-66 . . 33-36 1919
1966-67 . - 37-85 23-14
1967-68 . 42-01 2958
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Claims, surrender values, policy
loans, administrative costs etc.
have to be met from the premium
income.

ASSISTANCE TO GUJARAT FOR INCREASING
Powir SupPLY

1018. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(2) whether Government propose to give
financial assistance to Gujarat in 1968-69 to
increasc the quantum of power in the Statc
for utilising cheap electricity for agricultural
purposes;

(b) if so, the details thereof: and
(¢) if not the rcasons thercfor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c¢). No earmarked
Central Assistance is proposed to be given
to Gujarat State for power development
mainly to provide cheap clectricity for agri-
cultural purposes. However, Gujarat State
has provided an outlay of Rs. 85.53 crores
including Rs. 29.7 crores as Central assist-
ance on Plan Schemes durng 1968-69. Out
of this, Rs, 16.5 crores are proposed to be
spent on power devclopment Schemes. The
power gencration schemes now under exe-
cution in the State are expected to Yyield
total benefit of 634 MW progressively dur-
ing the next few years,

FINANCIAL ASSISTANCE FOR NATIONAL
WATER SUPPLY AND SANITATION
SCHEME IN GUJARAT

1020. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state the
extent and nature of assistance provided by
Government to Gujarat during the Third
Five Ycar Plan and in 1966-67 and 1967-
68 for introducing National Water Supply
and Sanitation Scheme in Urban and rural
areas of the State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : Under
the National Water Supply and Saaitation
Programme, Central assistance to State
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Governments was given under the following
pattern :—
Upto 31-3-1967.

(i) Urban Water Supply and Sewer-
age Scheme.—100% loan.
Rural Water Supply Scheme—
50% grant-in-aid.
1-4-1967 onwards.
Urban Water Supply Scheme—
100% loan,
Rural Water Supply
50% grant-in-aid.
(including areas and small towns
having a population upto 20,000
according to 1961 census).
(a) Sewerage Scheme—75% loan

25% subsidy.

(Subsidy to be shared equally by
the States and the Centre for
scwerage schemes where sewage is
used for agricultural purposes).
(b) Where sewage is not so utilis-

ed—100% loan.

For Special Investigation Divisions Cen-
tral assistance to State Governments was
given to the extent of 100% by way of
grant-in-aid.

The following statement shows the
amounts of Central assistance given to the
Government of Gujarat as loans and grants
for Water Supply and Sanitation Pro-
gramme in the State :—

(i)

From
[$3]

(i) Scheme—

(iii)

Grants
Loans —m8m———A————
for Rural Special
Year Urban  Water Investi-
water Supply  gation
supply Schemes Divisions
and
drainage
schemes

(Rs. in lakhs)

Third Five Year Plan
1961-62 . 9072 3:62
1962-63 . 55-14 5-18
1963-64 . 101 96 3-62
1964-65 . 83-73 7-92 ..
1965-66 . 135-89 1393 3-12

Total 467 -44 33-97 312
1966-67 . 94 -88 1137 3-59
1967-68 . 6114 27-42 2-80

AOQUISITION OF LAND BY DELHI DEVELOP-
MENT AUTHORITY

1021. SHRI S. C. SAMANTA :
Minister of FAMILY

Will the
HEALTH, PLAN-
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NING AND URBAN DEVELOPMENT be
plcased to state :

(a) the present position of acquisition of
land for private and public building pur
poscs by the Delhi Development Authority;
and
(b) the estimate of demand for land 'for
building purposes and the plan to meet the
demand ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). For the planned development of Dethi
as envisaged in the Master Plan for Delhi,
about 56,300 acres of land has been noti-
fied for acquisition within the urbanisable
limits of Union Territory of Delhi for vari-
ous purposes, viz., residential, Industrial,
Commercial, Institutional and Parks etc.
Out of this, about 29,000 acres of land has
been finally acquired and allotted/allocated
to various agencies for development and the
rest is at various stages of acquisition.
SuppLy oOF ELECTRIC POWER TO ALLOY

STEEL PLANT AT PATRATU (BIHAR)

1022. SHRI YASHPAL SINGH :

SHRI ONKAR LAL BERWA®

Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Starrcd Question No. 661, on the
26th August, 1968 and state :

(a) whether the rates for supply of
power by the Bihar State Electricity Board
to Alloy Steel Plant at Patratwr (Bihar)
have since been agreed upon; and

(b) if not, thc reasons for the delay and
when a final decision is likely to be taken
in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). On the basis of
Damodar Valley Corporation’s standard
132 kV tariff rates plus the annual charges
on the additional investments required to be
made for affording the power supply to
Messers Bihar Alloy Steels Ltd., Bihar
State Electricity Board had quoted overall
unit rates applicable at different load fac-
tors. Messers Bihar Alloy Steels Ltd., have
found these rates to be high and have
moved the State Gowernment for granting
them subsidy. The request for subsidy is
under consideration of the State Govern-
ment.
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CONSTRUCTION OF LOKTAK PROJECT

1023. SHRI M. MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the progress so far made on the
Loktak Project and the amount so far in-
vested on the project;

(b) whether any target date for the com-
pletion of the project has been fixed; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The Loktak Hydroelectric
project has been technically cleared but not
yet been formally approved for implemen-
tation. Accordingly, no expenditure has
been incurred on this project.

(b) and (e). No date linc has been fixed
for the completion of this project. The
construction of this project is likely to take
about 4 to 'S years.

PROHIBITION

1025. SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA :

Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) the names of the States where pro-
hibition has been enforced completely;

(b) the names of those States where pro-
hibition is likely to be enforced during
1969; and

(c) the time by which complete prohi-
bition will be enforced throughout the
coyntry ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU
GUHA) : (a) Gujarat, Madras and Maha-
rashtra. '

(b) and (c). Prohibition being a State
Subject each State Government is within
its rights to pursue its own policy for en-
forcement of prohibition. It is not possible
to indicate the time by which complete
Prohibition will be enforced throughout the
country. So far only the Government of
Rajasthan have declared that they propose
introducing prohibition through a phased
programme spread over a number of years.
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CONSTRUCTION OF MULTI-STOREYED BUILD-
ING AT JANPATH, NEW DELHI

1026. SHRI HARDAYAL DEVGUN :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the period likely to be taken in the
completion of the multi-storeyed building
at Janpath, New Delhi across the Life
Insurance Corporation Ground;

(b) whether any provision of shops on
the ground floor has been made;

(c) if so, the number thereof;

(d) whether any criterion has becn
laid down for the allotment of these shops;
and

(e) if so, whether temporary shop
holders at Janpath will be eligible ior the
allotment of shops in the new building ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
The building is cxpected to be completed
by the end of this year.

(b) Yes.
(c) 29.

(d) and(e). No decision has yet been
taken,

M/s. DobsaL (P) Ltp.

1027. SHRI HARDAYAL DEVGUN :
Will the Minister of FINANCE be pleased
to refer to the reply given to Starred Ques-
tion No. 152, on the 29th July, 1968 and
state :

(a) whether investigations into the affairs
of M/s Dodsal (P) Ltd. have since been
completed;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the time by which the investigations
are likely to be completed ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
investigations have been partly compieted -
and fourteen show causc notices have been
issued by the Enforcement Directorate to
M/s Dodsal (P) Ltd. and its Directors, in
respect of various prima facie contraventions
of the Foreign Exchange Regulation Act,
1947. The Directorate is considering the
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issue of some more show cause notices in
respect of some other transactions.

(c) and (d). Certain clarifications called
for from the company and its Directors are
still awaited. It would not be possible to
forecast the time required for completion
of the investigations, although efforts are
being made to complete them expeditiously.

INCOME TAx PAYERS

1028. SHRI HARDAYAL DEVGUN:
‘Will the Minister of FINANCE be pleased
10 state :

(a) the names of the ten top Income-tax
payers in the country;

(b) the amount of tax arrcars standing
against cach one of them at present, 1f
any;

(c) how the arrears compare during the
last year against cach onc of them; and

(d) the steps proposed to be taken to
realise arrcars ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARIJI DESAL) :  (a) The informa-
tion regurding top ten taxpayers based on
assessments of income-tax completed during
1966-67 was furnished in reply 1o Lok
Sabha Unstarred Question No. 9631 ans-
wered on 6th May, 1968. Similar informa-
tion based on assessments completed during
1967-68 is being collected and will be laid
-on the Table of the Housc, as carly as possi-
ble.

(b) to (d). The required information is
being  collected and will be laid on the
Table of the House, as carly as possible.
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AGITATION BY BANK EMPLOYECES

1031. SHRI S. M. BANERJEE : Will the
Minister of FINANCE be pleased to statc :

(a) whether a country-wide agitation by
the banks’ employees is contemplated against
cluuse 36 AD of the Banking Bill; and

(b) if so, whether Goverumeng are re-
considering the whole issue ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Government
have no information.

(b) No, Sir.
JOINT ENTERPRISE WITH TENNECO

1032, SHRI KAMESHWAR SINGH :
SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that Government
havc ugreed to float a joint enterprise with
M/s. Tenneco for exploration of oil re-
serves in the Arabian Sea; and

(b) if so, the terms and conditions of the
joint venture ? :

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU-
RAMAIAH) : (a) No. Sir,
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(b) Does not arise.

KerostNE  OiL IN KHAGARIX

Sus-DivisioN

ScerLy of

1033. SHRI KAMESHWAR SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No.
2735 on the 5th August, 1968 and state :

(a) whether Government's attention has
been drawn towards the fact thay the
supply of kerosene oil has not improved in
Khagaria Sub-division;

(b) if so, the rcasons therefor and the
supply position of kerosene during the
period from the Sth August. 1968 to the
Sth November, 1968 in terms of kilo litres.
monthly; and

(c) the measures taken by Government
to improve the supply position ?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHIIMICALS (SHRI RAGHU
RAMAIAH) : (a) to (c). The information

is being collected and will be laid on the
Table of the Sabha.

ACCUMULATION OF INVENTORY IN
O & N.GC.

1034, SHRT KAMESHWAR SINGH :
SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether measures have been taken
to bring the heavy accumulation of inven-
tory in the Oil and Natural Gas Commission:
at a normal level; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS (SHRI RAGHU RAMAIAH) : (a)
Yes, Sir.

(b) In addition to codification and clas-
sification of stores and spares, Electronic
Data processing has been introduced in
order to identify and keep a close watch on
the accumulation and size of the inventory
in the various groups and classes of stores
and spares,
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KoLAR GoLD MINING UNDERTAKINGS

1037. SHRI S. R. DAMANI : Will the
Minister of FINANCE be pleased to state :

(a) whether the taking over and running
of the Kolar Gold Mining Undertakings by
the Central Government has been done by
formal sale and transfer deeds;

(b) the dates on which these decds have
been cxecuted; and

(c) the salient features thereof ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (¢). The
mining operations of Kolar Gold Mining
Undertakings were taken over by the Cen-
tral Government in consultation and with
the concurrence  of the Government of
Mysore. by issuing a notification under Sec-
tion 17(2) of the Mines and Minerals (Re-
gulation and Decvelopment) Act, 1957. It
has also been decided to have a formal
document executed between the Governor of
Mysore and the President of India for the
transfer of the property of the Undcrtak-
ings to the Centre. The matter is under
correspondence with the State Government
and the sale deed is expected to be exccut-
cd shortly,

Korar  Goin

MINING  UNDIRTAKINGS

1038. SHRI S. R. DAMANI : Will the
Minister of FINANCE be pleased to state :
(a) whether it is a fact that a Technical
Committee was constituted in January, 1965
10 examine mining techniques employed and
10 suggest improvements for maximising

production in the Kolar Gold Mining Un-
dertakings;

(b) whether the Committee has sub-
mitted its report;
(¢) if so, the main recommendations

thercof and the steps taken to implement;
and

(d) if not,-the rcasons therefor ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARIl DESAI) : (a) Yes.

{(b) and (c¢). 'The Committce hag
yet submitted its report.

not

(d) Many of the Members of the Com-
mittee as aoriginally constituted in January,
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1965 had retired or were transferred elsc-
where from the posts they were holding.
The Committee was therefore reconstituted
in August, 1966 and the membership madc
ex-officio; The reconstituted Committee met
in November, 1966 and again in Febru-
ary, 1967 and constituted three sub-groups
for studying the various subjects coming
under the purview of the Committee. Thc
sub-groups had met several times. but the
reports have not been finalised. The work
involves considerable detailed study, data
collection etc. The Chairman of the Com-
mitlce has, however, becn urged to expe-
dite thc reports. 1t is expected that the
reports of two of the Sub-groups may b.o
submitted soon.

OIL EXPLORATION

1039. SHRI S. R. DAMANI: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the names of places where oil vx-
ploration works are in progress;

(b) the names of parties or agencies car-
rying on the work: and

(¢) the terms of agreements under which
the parties are working ?

THE MINISTER OF STATE IN THL
MINISTRY OF PETROLEUM &
CHEMICALS (SHRI RAGHU
RAMAIAH) : (a) Oil exploration is in
progress in various areas of Gujaral,
Assam, Rajosthan, Madras,  Pondicherry,
West Bengal, Jammu & Kashmir. Himachal
Pradesh, Uttar Pradesh, Tripura, Nagaland.
Orissa and Andhra Pradesh.

(b) 1. The Oil and Natural G.« Com-
mission.

2. Oil India Limited.

(c) The Oil and Natural Gas Commis-
sion is a statutory body set up under an
Act of Parliament (Oil & Natural Gas
Commission Act, 1959—No, 43 of 1959)
to provide for the development of petroleum
resources, and the production and :sale of
petroleum and petroleum products.

The Oil Indra Limited is a joint venture
company of the Government of India and
the Burmah Oil Company on a 50:50
basis. It is conducting oil explorat: -1 work
only in a limited area in the nort™-castern
part of the Upper Assam valley.
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VisIT o INDIAN ENGINEERS IN LOWER
ReACHES OF GANGA IN PAKISTAN

1042. SHRI SRADHAKAR  SUPA-
KAR : Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) whether the proposal of the indian
Engineers visit to the lower reaches of the
Ganga in Pakistan below the Farakka Site to
collect hydrological data has materialised;
and

(b) if so, with what result and whether
there has been further conference of ex-
perts of both countries ?.

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD) : (a) and (b). An Indian team of
experts visited areas proposed to be irriga-
ted from Ganges-Kobadak Project in East
Pakistyn, from the 9th to 12th November,
1968, in order to obtain field infor-
mation regarding the various features of
the project. Since the meeting of Experts
in May, 1968, there has been no further
conference of the Experts of both coun-

tries.

TRANSFER OF DONATIONS RECEIVED BY LINK
TO PATRIOT

1043. SHRI S. K. TAPURIAH : Will the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question
No. 4248 on the 19th August, 1968 and
state :

(a) whether transfer of donations receiv-
ed by Link in 1960 and 1962 to Pa:riot
in 1965-66 was legal and according to
rules; and

(b) if not, whether any action has becn
taken against them ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARIJ[ DESAI) : (a) There was no
income-tax angle involved if the donations
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reccived by one company wag later on
transferred to another company.

(b) Docs not arise.

FERTILIZER CORPORATION OF INDIA LTD.

1044. SHRI PREM CHAND VERMA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the year in which the Fertilizer Cor-
poration of India Ltd. was floated, and the
names of the Members of its Board of
Directors at that time; and

(b) the names of the members of the
Board of Directors at present and the
Chairman or Managing Director of the
Company and when they were appointed,
their tenure and terms of employment ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH) : (a) The Fertilizer Corpora-
tion of India was formed on the 1st Janu-
ary, 1961 and the following were the Direc-
tors at that time :—

1. Shri K. R. Damle, Chairman.

2. Shri P. A. Narielwala.

3. Shri Brish Bhan,

4. Shri Shiva Chandika,

5. Shri K. B. Lal
6 K. 1. Ghei.

7. Dr. S. Husain Zahecr.

8. Shri M. R. Chopra.

9. Shri Satyendra Narain Sinha.
10. Shri P. N. Thapar.

11. Shri H. N. Scthna,

12. Shri B. N. Sinba,

. Shri

13. Shri K. Ramachandran, Resident
Director,

14, Shri B. C. Mukherji, Managing
Director,

(b) The following are the Dirsctors at
present. They were appointed with effect
from the 10th October, 1968 :—

1. Shri Satish Chandra, Chairman and
Managing Director.

Sbri M. Ramakrishnayya.

. Shri R, S. Gupta,

. Shri S. M. H. Burney.

. Shri V. L. Dutt,

. Shri D. P. Chakravarti,

. Shri B. P, Tewari,

Nowns ww
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As per Article 66 (2) of the Articles of
Association of the Corporafion, all the
Directors except the Managing Director,
Executive Director/s and Resident Direc-
tor/s retire from office at every annual
General Meeting of the Company. The
tenure of the existing Board will expire at
the next annual general meeting expected
to be held in September/October, 1969.

Shri Satish Chandra was appointed as
Chairman and Managing Director with
effect from the 6th September, 1965. He

. has been appointed on a fixed salary of

Rs. 3,500/- p.m. As per the general in-
structions currently in force the tenure in
the top posts in Public Undertakings is
for an initial period of 4 ycars.

FERTILIZER CORPORATION OF INDIA LTm.

1045. SHRI PREM CHAND VERMA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) thc cxtent of loss suffered by the
Fertilizer Corporation of India on account
of (i) irregularities, (ii) theft, (iii) stock
shortage_ (iv) fire or any other such causes
since its inception and whether these mat-
ters were looked into; and

(b) if so, the result thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH) : (a) and (b). Information
is being collected and will be laid on thc
Table of the Satha in due course,

FErTILIZER CORPORATION OF INDIA LrD.

1046. SHR1 PREM CHAND VERMA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Fertilizer Corporation of
Indian Ltd. has proper rules of staff recruit-
ment for jobs carrying more than Rs. 500
p.m. for purchase, contracts and sales; and

(b) if so, what are those rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH) : (a) Yes, Sir.

(b) A copy of the recruitment and pro-
motion rules as applicable to different cate-
gories of employees of the Fertilizer Cor-
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portation of India Ltd. is laid on the Table
of the House. [Placcd in Library. See
No. LT-2150/68).

FERTILIZER CORPORATION OF INDIA LTD.

1047. SHRI PREM CHAND VERMA :
‘Will the Minister of PETROLEUM AND
CHEMICALS be plcased (o state :

(a) whether at any time a general assess-
ment of the working of the Fertilizer Cor-
poration of India Ltd. has been done;

(b) if so, the result thereof; and

(¢) if not, whcther Government have
any idea of securing the services of any
expert in order to find out the drawbacks
and to bring about improvement in its
working ?

THE MINISTER OF STATE IN THL
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH): (a) and (b). No, Sir. But a
study was made in 1967 of the public sec-
tor fertilizer corporations/companies includ-
ing the Fertilizer  Corporation of Indiu.
with & view 1o devise the measures that will
ielp 1o meet coffectively the problems and
challenges that the rapidly rising fertilizer
nceds of the country are throwing up. The
report of this study is under the considera-
tion of Government, Certain decisions
have been tuken and some other muatters
are pending.

(c) Docg not arise.

LivE INSURANCE CORPORATION

1048. SHRI PREM CHAND VERMA :
'Will the Minister of FINANCE be pleased
to slate :

(a) when the Life Insurance Corporation
was set up and whether the aims with which
it was set up have been achieved and is
so, in what manner;

(b) the achievements of the Life Insur-
ance Corporation during the last thrce
years; and

(c) the shape of the Board of Directors
of the Life Insurance Corporation and
how many Directors with their names arc
working for more than five years ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE, (SHRI
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MORARJI DESAI) : (a) and (b). Th:
Corporation was set up on 1st September.
1956, Detailed information on the various
aspects of the working of the Corporation
is available in the annual reports of the
Corporation laid on the Table of the House
from time to time. The progress made by
the Corporation can be assessed from the
information available in these Reports. In
this regard, in particular, it may be men-
tioned that between 1955 and 1967-68, the
new business incrcased from Rs. 261 crores
to Rs. 844 crorcs, the premium income
from Rs. 59 crores to Rs. 213 crores and
the total business in force from Rs. 1220
crores to Rs. 5240 crores. The amount of
rural business during the last five years has
increased from Rs, 209 crores to Rs. 23§
crores.

(¢) Under Section 4 of the Lifc Insur-
ance Corporation Act 1956 the Corporu-
tion is to “consist of such number of per-
sons not cxcecding fifteen as the Central
Governmeny may think fit to appoint therc-
to and one of them shall be appointed by
the Central Government to be the Chairman
thercof. At present, there arc fifteen
members of the Corporation and none of
them has been a member of the Corpori-
tion for more than five years,

REGISTERING OF MARRIAGES

1049. SHRI RABI RAY: Will the
Ministe of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the Minister
of State in his Ministry has advocated to
have registry of marriages to make family
planning probrammec a success in the coun-
try; and

(b) if so, the details thereof.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) and (b). Yes. T have been of the
opinion that all vital events, i.c., births,
deaths and marriages, may be registered so
that data on which national policies could
be bused should be available.
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INSTALLATION OF GANDHLII'S STATUE AT
INDIA GATE, NEW DELHI

1050. SHRT RABI RAY: Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether Government proposc 1o in-
stal Gandhiji's statuc at India Gate, New
Delhi during the forthcoming Gandhi Cen-
tenary year;

(b) if so. the steps which Government
have taken in this regard; and

(¢) when the work is likely to be com-
pletad and the details thereof ?

THE DEPUTY MINISTER IN THLE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
to (o). Government have decided to erect a
stateie of Mahatma Gandhi at the site pre-
viowslvoccupicd by the statue of King
George Voat India Gate, at Government
CAPLnSe,

Ir order to finalise the prelimirary ar-
rangements, Government have also set up
a Committec  with the Engineer-in-Chief
C.P.W.D. as its Chairman. At this stage.
it is not possible to indicate when the in-
stallation of the statue will be completed.

P.L. 480

1051, SHRI RABI RAY :

SHRI SHRI CHAND GOYAL :

Will the Minister of FINANCE be pleas-
ed 1o state :

(1) whether Government have requested
the U.S.A. Government sceking urgently
the balance of P.I. 480 aid amounting to
3.5 million tons of foodgrains promised by
it for this year; and

(b) if so. the response and details there-
?

THE DEPUTY PRIME MINISTER &
MINISTER  OF FINANCE  (SHRI
MORARIJI DESAI): (a) and (b). The
U.S. Government has already made avail-
able 3.5 million tonnes of foodgrains for
1968. A further agreement for 2.3 million
tonnes has been authorised and is under
negotiation,
MFETING  oF CHAIRMEN OF ELECTRICITY

BoarD

1052. SHRT R. K. AMIN: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that o meeting of
Chairmen of Electricity Boards of five
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States including Gujarat Statc was conven-
ed by him at New Delhi in October, 1968;

(b) if so. whether the question of scar-
city of power for Gujarat Stale was discus-
sed at this meeting; and

(¢) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b), Yes, Sir,

(¢) At the meeting convened in Oclo-
ber, 1968, with Chairmen of the State
Electricity Boards of the Western Region
including Gujarat and others concerned, the
power supply position in the Region during
1968-69 was reviewed. The present short-
age in the gvailability of power in Gujarat
was assessed at 83 MW and this was cx-
pected to increase to about 150 MW by
June, 1969, The following measures werc
decided upon to mitigate the shortage :—

(1) As a short term measure, all the
thermal generating units in Guja-
rat should be operated to their
maximum capacity with thc least
amount of stand-by. The possi-
bility of staggering the factory
load and shifting the peak load
period by changing working hours
ctc. could also be cxamined join-
tly by Maharashtra and Gujarat.

-
19
-~

The supply of the rotor for Unit
No. IT (62.5 MW) for the Trom-
bay by Heavy Electricals Ltd..
Bhopal should be expedited. Guja-
rat and Maharashtra should also
cxamine the possibility of utilisa-
tion of peak energy available in
Gujarat to mect the energy short-
age in Maharashtra and provide
peaking power to Gujarat where
shortage in peaking capacity was
anticipated.

(&}

-

Among the long-term measures.
necessary to meet the load de-
mands during the Fourth Plan
period, it was decided that the
schemes alrcady under execution
should be expedited while certain
new schemes were proposed to be
taken up for implementation.
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It was also decided that the loca-
tion of an atomic power station in
Saurashira area for affording benc-
fits during the Fifth Plan period
should be cxamined.

(4)

AGREEMENT FOR POWER SUPPLY TO ALUMI-
NIUM AND FERTILIZER PROJECTS AT KORBA

-1053. SHRI D. V. SINGH: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether the Bharat Aluminium Cor-
poration and the Fertilizer Corporation of
India have ertered into any firm agreement
with the Madhya Pradesh Electricity Board
in respect of power supply for the Alumi-
nium Project and the Fertiliser Projects at
Korba;

(b) i not, the reasons for not conclud-
ing agrecments and when they are likely
1o be concluded;

(¢) whether the Madhya Pradesh Elec-
tricity Board has been insisting on an early
conclusion of the agreements for the reason
that is not possible for this Board to pro-
ceed with the required  additional thermal
installations in its system; and

(d) if so. the steps tuken to expedite the
agreements ?

MINISTER IN THE
MINISTRY  OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The Bharat Aluminium Cor-
poration and the Fertilisers Corporation of
India have not yet entered into firm agree-
ments with the Madhya Pradesh Electricity
Board for supply of power to their Pro-
jects at Korba.

THE DEPUTY

(b) Both the Projects are awaiting final
approval of the Government of India.

(¢) and (d). The Madhya Pradesh Ele-
ctricity Board has forwarded the Agree-
ment form to Fertilisers Corporation and
the reply is awaited. Bharat Aluminium
Corporation is ncgotiating the rates for sup-
ply ‘of power & other facilitics with the
Government  of Madhya Pradesh. The
question of exccution of thc agrecment will
be taken up by the Board after thc ques-
tions about the rates etc. are finalised and
the -projects are approved for implementa-
tion.
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NATIONAL BUILDINGs CONSTRUCTION
) CORPORATION

1054, SHRI GADILINGANA GOWD :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whcther the top management in the
National Buildnigs Construction Corpora-
tion arc being trained in the National Pro-
jects Construction  Corporation so as to
acquaint them with the organization, me-
thods of working and problems of public
undcertakings;

(b) if so. the names of officers trained
so far since the adoption of the schemc;
and

(¢) the period and nature of their train-
ing and the posts hold by them at present
in the National Buildings Construction Cor-
poration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAI. SINGH) : (a)
No.

(b) and (¢). Do not arise.

MISAPPROPRIATION IN FAMINE RELIEF
Funp IN M.P,

1055. SHRI D. V, SINGH : Will the
Minister of FINANCE be pleased to state:

(a) whether misappropriation of funds
amounting to Rs, 2.15 crores has been
detected lately in the relief works carried
out in Damoh district of Madhya Pradesh
during the two famine years ending
September, 1967;

(b) if so the total amount of dead loss
caused therchy to the public exchequer;

(¢) how much of the famine relief fund
in question had becn contributed by the
Central Government during  these two
years; and

(d) whether Government have ordered
an inquiry into thc matter and if so, the
terms of reference for the probe ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD : (a) and (b). The
State Government have reported that
according to an inquiry conducted by the
State Vigilance Commission into certain
relief works in Damoh district, where such
works werc started from April 1964, the
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total expenditure incurred on the works
exceeded the value of the work actually
done at site by approximately Rs, 2.15
crores, The State Government have indi-
cated that it is not possible to determine

with exactitude the amount, if any, mis-
appropriated out of the above,
(c) Central assistance towards relief

expenditure is not sanctioned district-wise.
A total assistance of Rs. 35.50 crores was
provided to the State Government on relief
account during the years in question,

(d) The matter is primarily for the
‘State Government to look into. So far as
the Government of India are concerned,
final scttlement of assistance already
released will be made only on the basis of
audited figures of cxpenditure,

TWo-ROOMED QUARTERS FOR Crass 1V
EMPLOYEES
1056. SHRI NIHAL SINGH : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) the amount, if any, sanctioned for
the conttruction of two-roomed quarters
for Class 1V Central Government employees
during the vears 1966-67, 1967-68 and
1968-69;

(b) the number of such tenements which
were proposed to be  constructed each
year, the number of quarters actually cons-
tructed each year with the actual amount
spent thercon each year; and

(¢) where they have been built or
proposed to be built ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) to (c¢). The information is being col-
lected and will be laid on the Table of
‘the House,

are

CENTRAL GOVERNMENT EMPLOYEES

1057. SHRI NIHAL SINGH : Will the
Minister of FINANCE be pleased to
state :

(4) whether in view of the decrease in
the purchasing power of the rupee since
1959, the rates of annual increments that
were fixed in the light of the Second Pay

" Commission for Central Government em-
ployees have failed in their objective of
providing a continued incentive for effi-
cient work;
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(b) if so, the actual reduced value of
the annual increments granted to Class IV,
1II and II employees at different stages of
service;

(c) whether these rates are being revised
and any ad-hoc or other Commission has
been sct up to go into this question; and

(d) if not, the reasons therefor and by
what time a decision, is likely to be taken
in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The
All India Working Class Consumer Price
Index with 1949=100 registered an in-
creasc of 77.7%  between 1959 and
August 1968. Measured by this Index, the
purchasing power of the rupee. declined by
upproximately 43.7% during this period. The
vilue of the rates of annual increments for
Class 1V, Class IIL and Class 1T employees
vould also be reduced accordingly,

(c)

dare

and (d). No. Sir. The reasons

(i) The existing pay scales and thc
rates of increments were laid down
with cffect from 1-7-1959 and «
general revision of the same has
to await dctailed examination by
the next Pay Commission only
when appointed;

(ii) Central Government cmployecs

arc being compensated for rise in

cost of living by suitable adjust-
ments in dearness allowance from
time to time;

(iii) There is at present a ban on revi-

sion of salary structures at all

levels, imposed as a measure of
economy in administrative expen-
diture,

ALLOTMENT oF CurzoN Roan HosTeEL
New DELHI To GOVERNMENT EMPLOYEES

1058. SHRT NIHAL SINGH : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether Government employess who
have becn provided with hostel accommo-
dation ia the newly constructed Curzon
Road Hostel, New Delhi and are not being
paid any House Rent allowance;
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(b) whether 10 per cent of their pay is
also deducted towards rent of such hostel
accommodation in addition to the normal
rent of such accommodation; and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
In accordance with the orders in force,
those Government employees who occupy
accommodation provided by the Govern-
ment, are not eligible for the grant of
House Rent Allowance.

(b) and (c). The rents for suites in the
Curzon Road Hostel are not recovered on
the percentage basis of the emoluments of
the Government servants allotted accommo-
dation in this Hostel. The rents have been
fixed on. ad hoc basis for the suites in this
Hostel keeping in view the charges for ad-
ditional services such as furniturc. eeysers,
common lights, conscrvancy of common
pluces and compound, replacement of
bulbs of common places, caretaking and
running of lifts and booster pumps etc.
and are subsidized.

FAaciLiries aND ALLOWANCES TO CENTRAL
GOVERNMENT EMPLOYEFS

1059, SHRI NIHAL SINGH : Will the
Minister of FINANCE be pleased to state :

(a) whether a number of facilities in-
cluding over-time allowances which had
been granted to the Central Government
employees in the light of the recommenda-
tions of the Second Pay Commission and
which had been withdrawn or scaled down
following the promulgation of emergency
in 1962 have not so far been Ttevived or
restored to pre-emergency levels;

(b) if so, the cases in which these facili-
ties have not been restored; and

(c) the reasons thercfor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
Scheme of Over-time Allowance granted to
office and other comparable staff in Central
Government employment as a result of
Second Pay Commission’s 1 dati
was deliberalised in the wake of the
Emergency in 1962 and the deliberalised
scheme still continues.
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(c) The deliberalisation was made for
rcasons of economy in administrative expen-
diture and the need therefor still exists,

WATER SUPPLY TO SOUTH AVENUE,
NEW DELHI

1060. SHRI NIHAL SINGH: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that water. taps
in South Avenue, New Delhi remain* dry
during the period from 12 to 4. P.M. and
10 PM. 1o S AM.;

(b) whether it is also a fact that in sur-
rounding areas, there is no break in water
supply; and

(¢) if so, the reasons thercfor and the
action being taken for continued water
supply in the South Avenue ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY) : (a) to
(¢). Apart from Rashtra Pati Bhawan,
which is provided with a separate line, and
M.P.s flats in North Avenue which are
also scerviced by that line, the water supply
in thc entire New Delhi area is restricted
during the period 11 AM. to 4 P.M. and
10 P.M. 10 4.00 AM.

Kosi PROJECT IN BIHAR

1061. SHRI BENI SHANKER SHAR-
MA : Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have sanction-
cd Rs. 71 lakhs for the Kosi Project in
Bihar;

(b) if so, the details of the project and
the estimated cost of each item under thc
project;

(c) the share of the State Government’s
contribution for the project; and

(d) the additional Yand likely to be
irrigated as a result thereof and the addi-

tional power potential that is likely to
arise thereby ?
THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a). Rs. 71 lakhs is the first ins-
talment of loan given to Bihar Government
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during the year 1968-69 for financing the
expenditure on the Kosi Project.
(b) The Project comprises :—
(i) Kosi Barragc at Hanumannagar.
(ii) Flood Embankments,
(iii) Eastern Kosi Canal system,
Lautest estimated cost of each item of the
above units jis as under :—
Rs. in crores
(i) Kosi Barrage at

Hanumannagar 32

(ii) Flood Embankments, 14
(iii) Eustern Kosi Canal

system 39

85

(¢). The entire cost of the Kosi Project
is financed as earmarked loan assistance
by the Centre,

(d). The benefits from the Kosi Project

Are e—

(i) Irrigation from Eastern Kosi
Cunul,  14.05 lakhs acres.

(ii) Power from the Kosi Power
House. The installed capacity

will be 20 MW,

‘The additional area brought under irri-
cation as a result of completion of the
Fastern Kosi Canal system is 4,50,000
acres in 1967-68, The target for 1968-69
is 6.50,000 acres,

IRRAGATION PROJECTS IN KERALA STATE

1062. SHRI A. SREEDHARAN : Will
the Minister of IRRIGATION AND
POWER be plcased to state :

(a) whether it is a fact that with the
completion of the irrigation projects in
hand in Kerala an additional 242,000
hectares of lund would come under irri-
gation and rice production will increase by

about 400.000 to 500,000 tonnes per
annum;
(b) if so, whether duc to paucity of

funds these projects are likely to be de-
layed; and if so, to what extent;

(c) what special Central assistance is
being given or is proposed to be given to
migimise this delay; and

(d) by what time each project is likely
to be completed ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir.

(b) and (c). Funds required for com-
pelting these projects during the Fourth
Plan period are being recommended to be
provided in the Fourth Plan.

(d) A statement is attached.
STATEMENT
Likely dates of completion of continu-

ing major and medium irrigation projects
in Kerala.

Likely

Major date

of

comple-

tion
1. Periyar Vallcy 1970-71
2. Pamba . . 1973-74
3. Kallada . 1973-74

Medium

1. Neyyar Statc-1 1968-69
2. Gayarthri . 1968-69
3. Neyyar Stage-11 1969-70
4. Pathundy 1968-69
5. Chitturpuzha 1969-70
6. Kanhirapuzha During
Fourth

Plan.

7. Kuttiadi Do.
8. Pazhassi . . Do.

(Vallapatnam) . .

DiGBOI OIL-FIELDS IN ASSAM
1063. SHRI K. P. SINGH DEO :
SHRI D. N. PATODIA :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the Digboi
Oil-Ficlds in Upper Assam are near deple-
tion:

(b) if so, the present annual rate of
production;

(¢) the period for which oi! is expected
from the Digboi Oil-Fields;

(d) whether any survey has been con-
cluded by Government, in this regard and
also to locate other oil deposits; and

(e) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS (SHRI RAGHU RAMAIAH) :

(a) and (b). The rate of production of
crude from the Digboi oil-field has been
declining and the production has fallen
from 251,530 metric tonnes in 1950 to
approximately 120,000 tonnes in 1968.
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(c) The rate of production in 1980 is
cxpected to be about 47.500 tonnes.
Assam Oil Company has been exploring
a number of new production stimulation
and secondary recovery techniques to
arrest, if possible, this downward trend in
production.

(d) and (e), No survey has been con-
ducted by Government in the Digboi field.
Oil & Natural Gas Commission has, how-
ever, undertaken surveys in other areas of
Assam and have hitherto located oil depo-
sits in commercial quantities in their
Rudrasagar and Lakwa oil-fields,
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REQUEST FOR FUNDS FOR IRRIGATION
ProJECTS IN RAJASTHAN

1068. SHRI Y. A, PRASAD : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether any demand has been
rcceived from the Rajasthan Government
for increased allocation of funds for early
implementation of Irrigation Projects in
Rajasthan with a view to check the re-
currence of droughts in Rajasthan; and

(b) il so.
thereto ?

THE DEPUTY MINISTER IN
MINISTRY OF IRRIGATION
POWER (SHRI SIDDHESHWAR
SAD) : (a) No, Sir.

(b) Does not arise.

the reaction of Govcroment
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POWER CUT ON EVERY SUNDAY IN ALL
STATES

1077. DR. KARNI SINGH : Will the
Minister of IRRIGATION AND POWER
be pleased to state :
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(a) whether Government are aware that
virtually every Sunday, the supply of elec-
tricity to all the States on its grid is cut
off for hours, causing inconvenience and
discomfort to the public; and

(b) if so, the steps which Government
propose to take to minimise the sufferings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) While there might have been
certain isolated instances of interruptions
in the supply of power, power supply to
the grid transmission system is not cut off
for hours in any State every Sunday.

(b) Steps are being taken continuously
to strengthen the power systems in each
State so that the interruptions in the power
supply are minimised.

T § g A &7 qeArs &
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LEGISLATION TO RESTRICT SALE OF
SPURIOUS SUN GLASSES

1080. DR, KARNI SINGH : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No. 3590 on the 11th
March, 1968 and state the progress made
so far in regard to bringing forward the
legislation to restrict the sale of spurious
sun-glasses to the public ? :

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : The
view taken is that the sale of sun-glasses
may be regulated under the existing laws.

HissAR-KHETRI-JAIPUR  TRANSMIssION LINB

1081. DR. KARNI SINGH: Will the
Minister of IRRIGATION AND POWER
be pleased to refer to the reply given to
Unstarred Question No. 4172 on the 18th
March, 1968 and state :

(a) whether the construction of the 220
KV Hissar-Khetri-Jaipur Transmission Line
has since been completed and is in opera-
tion; and

(b) if not, what is the present position ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD) : (a) and (b). Mainly because of
delays in receipt of tower material, the
220 KV Hissar-Khetri-Jaipur Transmission
line has not been completed by June, 1968,
as earlier envisaged. The Hissar-Khetri-
portion of the line has been completed in
October, 1968. The portion of the line
Between Khetri and Jaipur is expected to
be completed by the end of January, 1969,
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This line will be energised on the comple-
tion of the 220 KV line from Bhakra to
Hissar via Ludhiana and Sangrur. This
line is also cxpected to be completed by
the end of January, 1969.
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SCHOLARSHIPS FOR ANDHRA PrADESH PosT-
GRADUATE STUDENTS

1089. SHRI M. S. MURTI: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBPAN DEVELOPMENT
be pleased to state ;
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(a) the number of students to whom
scholarships were awarded for the Post-
graduate studies in Andhra Pradesh dur-
ing the last three years; and

(b) if no scholarships were granted, the
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S, MURTHY) : (a)
The number of students to whom scholar-
ships were awarded by the Central Govern-
ment for post-graduate studies in Medicine
and Surgery, etc., in Andhra Pradesh dur-
ing the last three years is indicated be-
low :(—

1965-66—65.
1966-67—43
1967-68—S55.

(b) The question does not arise.

ExpPorRT DUTY ON MINERAL ORES

1090. SHRI SITARAM KESRI: Will
the Minister of FINANCE be pleased to
state :

(a) whether the Government have decid-
ed to reduce the export duty on mineral
ores;

(b) if so, the estimated
revenue on this account; and

shortfall in

(c) the steps proposed to cover
gap ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The Govern-
ment of India have reduced the rates of
export duty on certain grades of Lumpy
Iron Ore with effect from the 31st August,
1968, vide notification No. 126-Customs,
dated 31-8-1968 which is laid on the
Table of the House. [Placed in Library.
See No. LT-2152/68.]

(b) No shortfall in the budgeted esti-
mates on this account is anticipated due
to this reduction in export duty, as the
exports of iron ore during the current year
are expected to be more,

(c) The question does not arise in view
of the answer to (b) above.

the
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BANEING COMMISSION

1091. SHR] SITARAM KESRI :
SHRI D. N. PATODIA :

Will the Minister of FINANCE be
pleased to state :

(a) whether any decision has been taken
to appoint a Banking Commission; and

(b) if so, the terms of reference and
the constitution of the same ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Yes, Sir.

(b) The composition of the Commission
and its detailed terms of reference have
not yet been finalised.

DeFICIT FINANCE DURING FOURTH PLAN

1092, SHRI LOBO PRABHU : Will the
Minister of FINANCE be pleased to state:

(a) whether in view of the fact that the
gencral price index has fallen in spite of
a provision in the budget for deficit
finance, the Planning Commission has con-
sidered the potentials of deficit finance for
extending the Fourth Plan; and

(b) whether Deficit Finance could be
employed within limits provided it does
not cause inflation ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). The
size and contcnts of the Fourth Five-Year
Plan and the methods of its financing have
not yet been finalised. Deficit financing
as a method of raising resources can be
justified only under certain circumstancces.
To what extent recourse can be taken to
deficit financing is a matter of judgement
and depends upon the assessment of the pre-
vailing economic situation and thc npeeds
of economic development,

GRANTING OF TAX CERTIFICATES TO
SELECTED INDUSTRIES

1093, SHRI LOBO PRABHU : Will the
Minister of FINANCE be pleased to refer

to the reply given to Unstarred Question
No, 6118 on the 27th August, 1968 and
state :

(a) the selected industries to which Tax
Certificates are offered for iprcreased pro-
duction;
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(b) the total amount of the value of Tax
Certificates issued last year, industry-wise;

(c) why Tex Certificatcs are not offered
to all industries as increase in production
will raisc the standard of living on one side
and thc revenues of Government on the
other even on the reduced rates; and

(d) whether Government have considered
incrcasing the rate of tax remission in the
certificates, if that alrcadv eiven hcs not
been fully effective ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI

MORARJI DESAI): (a) The selected
industrics are those manufacturing (i)
Cement, (i1) News-print, (iii) Caustic

Soda, (iv) Soda Ash, (v) Paper other than
newsprint and boards, and (vi) Aluminium
ingots.

(b) The total amount of Tax Credit
Certificates issucd during the ycar 1967-68
industry-wise is as follows :—

Amount of
Name of the industry Tax Credit
Certificates
issued
Rs.
(i) Cement 85,33,674
(i) Newsprint 3,39
(i) Caustic Soda 3,57,599
(iv) Soda Ash . 2,35,693
(v) Paper other than
news-print  and
boards . 20,45,914

(vi) Aluminium ingots Nil (Tax Cre-
dit Scheme has
been extended
to this indus-
try from
24-7-67).

(c) and (d). The Scheme
extended to only such of the industries
as were in need of such assistance. This
has been done after a careful study of
all the cligible industries. The rates at
which tax credit should be given in accord-
ance with the provisions of Section 280ZD
of Income Tax Act, 1961 were also fixed
after taking into considcration all relevant
factors and the Government  have not
considered it necessary to increase the
rates already fixed,

has been

SuBsIES FOR PIPED WATER SUPPLY
SCHEMES IN SOUTH KANARA

1094. SHRI LOBO PRABHU : Will the
Minister of HEALTH, FAMILY PLAN-

NING AND URBAN DEVELOPMENT .
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be pleased to state :

(a) the number and estimated cost of
schemes for piped water supply to Pan-
chayats pending at present with the autho-
rities to South Kanara District;

(b) how many are held up for want
of funds with the State Government; and

(c) whether the Central Government
will make grants and loans available for
the pending schemes in view of South
Kanara being leading district in the country
for incidence of Filaria ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
and (b). The required information is being
collected from the Government of Mysore
and will bc laid on the Table of the Sabha
when received.

(c) There is no separate pattern of
assistance for ‘Filariasis Areas’. It is left
to the State Governments to provide priori-
ties for these areas in the State’s Plan as
they consider necessary,

The cxecution of water supply schemes
is primarily the responsibility of the State
Governments, Provision for expenditure
has to be made by them in their budgets
and central assistance claimed in accord-
ance with the usual pattern,

Under the National Water Supply and
Sanitation programme, central assistance
to State Governments is given in accords
ance with the following pattern :—

1, Urban Water Supply Schemes—
100% loan.
2. Rural Water Supply Schemes—
50% grant-in-aid.
(including areas and small towns having
a population up to 20,000 according to
1961 census), .
GRANTS OF SCHOLARSHIPS TO STUDENTS
OF POLYTECHNICS OF DELHI/NEW
DEeLHT

1095. SHRI SHARDA NAND :

SHRI ONKAR SINGH : .
SHRI HUKAM CHAND KACH-
WAI :

SHRI TUKARAM GAV]T

Will the Minister of SOCIAL WELFAI.E
be pleased to refer to the reply given to
Unstarred Question No. 5446 oa the 23rd
August, 1968 and state :

(a) thc number of applivations :eoeiwd
from the students - of Dethi/New Delhi
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Polytechnics, Institute-wise and referred to
the State Governments of Punjab, Haryana,
Uttar Pradesh and Himachal Pradesh in
the years 1966-67, 1967-68 and 1968-69
for grant of scholarship; and

(b) the number of scholarships granted
by each State to them in each year,
Institute-wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) and (b). The required information is
given in the enclosed statement laid on the
Table of the House. ([Placed in Library.
See No, LT—2153/68]

NARMADA RIVER WATER DIsPUTE

1096. SHRI P. VENKATASUBBAIAH :
Wil the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Chief Minister of Raja-
sthan and Gujarat have requested the
Central Government to refer the Narmada
River water dispute to arbitration; and

(b) if so, the reaction of Government
thereto ? ‘

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Only the Government of
Gujarat has requested the Central Go-
vernment to refer the Narmada dispute
for adjudication under the Inter-State
Water Dispute Act, 1956,

(b) Efforts will continue to be made
to find out a settlement by negotiations,

PROGRAMME FOR OIL DRILLING IN
CAMBAY GULFP

1097. SHRI HEM BARUA :
SHRI OM PRAKASH TYAGI:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that Govern-
ment have decided upon a programme of
intensive drilling for oil in the Gulf of
Cambay; and

(b) if so, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH) :
(a) and (b), As a first step, the Oil and
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Natural Gas Commission will drill on an
off-shore structure near Aliabet Island
carly in 1969. The decision on the steps
to be next taken on other shallow water
structures will depend on the result of their
initial effort

PROPOSAL FOR FERTILIZER PLANT IN
ANDHRA PRADESH

1098. SHRI P, VENKATASUBBAIAH:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Andhra Government
have sent a proposal to start a fertilizer
plant in collaboration with a U.S. firm;

(b) if so, the nature of the
and

proposal;

(c) the rcaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH) :
(a) No. Sir, But a proposal received
from a U.S. Firm has been supported by
the Government of Andhra Pradesh.

(b) The proposal envisages the estab-
lishment of a fertilizer factory at Visakha-
patnam in three phases. At the end of
Phase III, the project will have a capacity
of 140,000 tonnes of Nitrogen and 140,000
tonnes of P.O; in the form of complex
fertilizers.

(c) The proposal has been approved by
Government and a letter of intent has
been issued to the party.

EXPORT OF NAPHTHA

1099, SHR] P, VENKATASUBBAIAH:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the export
quantity of naphtha is declining;

(b) whether it is also a fact that by
1970 a situation will be created by which
India will have to import naphtha; and

(c) if so, whether it i# proposed to pat-
tern the fertilizer projects on the indigen-
ous feedstock ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH) :
(a) Yes, Sir. This trend is evident from
the figures of cxport during January -to
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September, 1968 period when compared
with exports during the corresponding
period of the previous year only.

(b) This is expected to happen after
1971,

(c) Yes, Sir, to the extent feasible and
justifiable on techno-economic considera-
tions.

EMERGENCY Risks (GOODS) INSURANCE
ScueMe

1101, SHRI M. N, REDDY : Will the
Minister of FINANCE be pleased to
state :

(a) whether in view of the fact that
large sums amounting to Rs. 16.36 crores
in respect of arrears of premia, up to the
date of lifting of emergency, have yet to
be realised under the Emergency Risks
(Goods) Insurance Scheme, the steps which
have been taken to realise the amount to
avoid loss to Government;

(b) whether Government propose to
impose heavy penalty on those who have
not paid the premia in time; and

(c) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) The figure of
Rs. 16.36 crores represents premiums
paid from 1st January, 1963 to 31st March,
1968 voluntarily as well as through en-
forcement efforts of the Directorate. For
the realisation of the arrears still due from
the defaulters under the said scheme,
certain steps such as opening of new en-
forcement centres, strengthening of the
existing centres, intensification of the door-
to-door checking of goods establishments,
etc., have been taken,

(b) In cases of deliberate evasion a
compounding fec at the rate of 50% of
the arrears of premium subject to a maxi-
mum of Rs, 1 lakh is being levied since
May, 1966,

(¢) Does not arise.

DYEs AND CHEMICAL INDUSTRIES

1102. SHRI M. N. REDDY : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether it is a fact that certain
intermediates manufactured indigenously by
the dyes and chemical industries are cost-
lier than the imported omes;
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(b) if so, the names of such inter-
mediates, their indigenous production, total
requirement and quantity imported annual-
ly;

(c) the reasons for their imports which
is dertrimental to the development of in-
digenous industry; and

(d) how long this import would com-
tinue ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH) :
(a) Yes,

(b) A statement furnishing the required
information is laid on the Table of the
House. [Placed in Library. See No. LT—
2154/68]

(c) Import cannot be avoided as the
indigenous production is insufficient to
meet the requirements of the dye-stuff
manufacturers in the country. The interests
of the indigennus intermediate .manufac-
turers are however safeguarded since there
is a tariff protection on the industry and
the import duties on the intermediates have
been raised to the maximum extent posal-
ble.

(d) Import would continue till such
time as the indigenous production is suffi-
cient to meet the requirements of the
country,

CREDIT FACILITIES FOR AGRICULTURE

1103. SHRI HIMATSINGKA : Will the
Minister of FINANCE be pleased to
state:

(a) whether the Reserve Bank of India
has in the recent report on the trend and
progress of banking in India, emphasized
that this credit policy has been geared
the task of reviving the sluggish economy;

(b) if so, the steps which have been
taken to gear up the credit policy to the said
task; and

(c) the steps which have been taken to
ensure adequate credit facilities for the
industries hit hard by recession ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Yes, Sir.

(b) and (c). Since August, 1967, the
Reserve Bank has taken a number of
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measures to liberalise credit in order to
provide stimulus to industries affected by
recession. These included the provision of
concessional refinance to commercial banks
advancing loans to the various priority
sectors. To start with, credit terms were
liberalised in the case of advances made
by banks to the domestic engineering
industries, particularly those with export
potential, and this liberalisation was sub-
sequently extcnded to all packing and
post-shipment credit, agricultural inputs
(chemical fertilisers and pesticides), food-
grains procurcment and distribution and
small scale industrics. To correct further
the recessionary trends prevailing in the
cconomy, the Reserve Bank reduced on
2nd March, 1968 its Bank Rate from 6
to 5 per cent, accompanied by an all round
downward adjustment in the commercial
banks’ lending rates. Recently the Reserve
Bank has decided to exclude from the
computation of the commercial banks’ §
per cent norm of term loans to deposits,
medium and long-term advances granted
to small scale industries covered by the
Credit Guarantee Scheme, medium term
export finance granted by the banks, and
medium and long-term advances granted
to industrics in respect of which refinance
has been obtained by the lending banks
from the Industrial Development Bank,
For the 1968-69 busy season which started
with the end of October, 1968, the Reserve
Bank has decided not to make any change
in the libera) credit policy which has been
in force since the beginning of the last
busy season.

Froop CONTROL SCHEMES FOR MIDNAPUR

.'1 105. SHRI S. K. TRPURIAH : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether Government have recently
sanctioned some schemes estimated to cost
Rs. 16 crores for flood control in Midna-
pur District of West Bengal;

" (b) if so, the details thereof and the
cost of each of them; and

(c) the action which is being taken to
mplement them and when they would be
-completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
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PRASAD): (a) to (c), The State Govern-
ment have proposed expeditious execution
of the following important flood protec-
tion and drainage works in Midnapur Dis-
trict :—

Estimated
cost

(In Rs. lakhs)

Dubda Basin Drainage Scheme . 199 -08

Contai Basin Drainage Scheme . 47-83
Barachowka Basin Dramage

Scheme 28 -87

Subarnarekha Embankment 12300

Resuscitation of Kalighye river

and its tributaries 199 -00

The reports of the Dubda and Contai
Schemes have been received in the Central
Water and Power Commission and will be
processed for consideration by the Plan-
ning Commission on receipt of approval
of the State Flood Control Board to these
schemes.

Reports of the other schemes are awaited.
The State Government were advised to
review the flood control programme and
indicate the additional funds which might
be required for the priority works during
the current year,
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DeFicIT FINANCING

1108. SHRI D, N. PATODIA : Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that some of the
Chief Ministers of States in a mecting
with him had suggested that Centre should
resort to additional deficit financing in
order to help the States to give adequate
priority to irrigation and agricultural pro-
jects; and

(b) if so, the reaction of Government
thereto ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). The
question is presumably based on certain
press reports relating to a Congress Party
meeting which in any case was private,
As regards the magnitude of deficit
financing that may be desirable, Govern-
ment’s views are that it would depend on
the overall economic situation prevailing
from time to time.

FOREIGN INVESTORS

1109. SHR] D. N. PATODIA : Will the
Minister of FINANCE be pleased to state:

(a) whether the India Investment Centre
has submitted a report to Government
during 1967-68 relating to various diffi-
culties and hardships experienced by foreign
investors in India and if so, when the
report was submitted and what were the
contents of the report;

(b) whether the report has been con-
sidered by Government and if so, what
steps have been taken by Government to
remove the difficulties for the foreign in-
vestors; and

(c) whether similar reports or sugges-
tions have been received by Government
from any other dependable source and if
so, the particulars thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Presumably the
Hon'ble Member refers to the report of
the survey conducted by the New York
office of the Indian Investment Centre
during May-October, 1967 among U.S.
corporations of the problems encountered
by them in the exploration, negotiation,
construction and operation of their Indian
ventures. A copy of this report was
received in the Ministry of Finance in
June, 1968, This survey, comprising answers
by 95 U.S. Corpor.tions in response to
a questionnaire issued by the Indian
Investment Centre. reflects the opinions
and suggestions of a broad cross section
of U.S. investors on their experiences of
investment in India. An analysis of these
opinions shows that there are many
features, considered as favourable for
investment in India, such as a very large
and growing market: outstanding record
of India in the matter of remittance of
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profits and repatriation of capital; the
capabilities of Indian partners; and India’s
political and economic stability. The sur-
vey also reveals several features which,
in the opinion of the corporations, adverse-
ly affect investment in India, including
procedural delays; uncertainty as to Go-
vernment’s policies and terms; insistence
on Indian ownership and control; duration of
foreign collaboration agreements; stipulation
regarding of exports; controls; position of
the public sector; and high burden of taxa-
tion. The corporations have also made
some suggestions for improvement of the
investment climate.

(b) The matter is under the consideration
of Government.

(c) No, Sir.

ALL INDIA MEDICAL SERVICE

1110. DR, A. G. SONAR: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that Government
propose to create an All India Medical
Service;

(b) whether it is also a fact that this
question has been discussed in the recent
State Minister’s Conference; and

(c) the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes. The name of the service is Indian
Medical & Health Service,

(b) and (c). This item was not dis-
cussed in the recent meeting of the Central
Council of Health held at Bombay,

NATIONAL BUILDINGS CONSTRUCTION
CORPORATION

1111. SHRT GADILINGANA GOWD :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether the National Buildings
Construction Corporation has agreed to
allow rebates for prompt payment of bills;

(b) if so, the amount of rebate granted
so far since this practice was started: and
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(c) whether the desired results were
achieved as a consequence of adoption of
such a practice ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
Yes.

(b) and (c). No contract could be en-
tered into by National Buildings Construc-
tion Corporation incorporating such a
condition for rebate due to reluctance on
the part of clients to such a stipulation.

ELECTRONIC COMPUTERS

1112, SHR] GADILINGANA GOWD :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that Electronic
Computers can be helpful to a great ex-
tent for detecting the places of power
failures;

(b) if so, whether Government pro-
pose to instal Electronic Computers in
various big power plants; and

(c) if so, the details thereof and if rot,
the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD): (a) Electronic Computers are
not used for detection of faults in a
power system. They are used in techno-
logically advanced countries for automa-
tion in the steam plant operation and
load despatching in large and inter-con-
nected power systems.,

(b) and (c). The installation of Elec-
tronic Computers in power gystems in our
country could be considered only after the
system have grown sufficiently larger and
more complex. At present, electronic
computers are being used by Central
Water and Power Commission for power
system studies only.

SurRPRISE CHECKS TO DETECT ADUL-

TERATIONS IN FOODSTUFFs IN DELHI

1113. SHRI GADILINGANA GOWD :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that surprise
checks for adulteration in foodstuffs have
been slowed down after 1967 in Delhi;

(b) if so, the reasons therefor;

KARTIKA 27, 1890 (SAKA)

Written Answers 154

(c) the number of surprise checks made

_since 1966 and the number of persons

arrested; and

(d) the action taken by .Government
against them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
No.

(b) Does not arise.

(c) and (d). The information is given
below :—

No. of

samples

a Year drawn

by

surprise

checks
1966 3,653
1967 3,117
1968 2,915

(2) No arrests were made,

The prosecutions werc launched against
the offenders in all the cases found adul-
terated and the persons convicted were
sentenced to various terms of imprison-
ment and fine.

ADULTERATIONS IN FOODSTUFFS IN
HOTELS AND RESTAURANTS OF
DELHI

1114, SHRI GADILINGANA GOWD:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the names of Hotels and Restau-
rants detected for adulteration in food-
stuffs as a result of surprise checks in
Delhi after 1966;

(b) the details thereof and the action
taken by Government thereon;

(c) whether it is a fact that Govern-
ment propose to adopt various measures
to minimise the activities of adulteration
in hotels and Restaurants; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HFALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
and (b). Information is being collected
and will be laid on the Table of the Houee,
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ment, the likely expenditure that would be
required to meet the drought conditions in
that State; -

(c) and (d). The following steps have
.already been taken for prevention of food
-adulteration in Delhi :—

1. The Delhi Municipal Corporation
has employed 8 wholetime Food
Inspectors to lift samples under

the Prevention of Food Adultera- -

tion Act. Besides, all Sanitary
Inspectors in Delhi have been
delegated the powers to act as Food
Inspectors under the Act.

2. The Delhi Municipal Corporation
have  designated one Assistant
Health Officer specially for imple-
mentation and co-ordination of Pre-
vention of Food  Adulteration
activities in Delhi, All Deputy
Health Officers, Assistant Health
Officers and Chief Sanitary Inspec-
tors of Municipal Corporation of
Delhi, are empowered to exercise
the powers of Food Inspectors.

3. One Municipal Prosecutor assisted
by Assistant Municipal Prosecutor
has been engaged exclusively by
the Delhi Municipal Corporation
for dealing with the cases under
the Prevention of Food Adultera-
tion Act in the Courts,

4, The Food Laboratory of Municipal
Corporation Delhi has been fully
equipped and staffed to deal with
the problem,

5. A scparate squad of Food Inspec-
tors has been appointed by the New
Delhi Municipal Committee for
checking food adulteration,

6. Frequent raids are conducted.
7. A very close check is being kept

on the sale of unwholesome food-
stuffs exposed to dust and flies.

The Central Bureau of Investigation
and Delhi Administration review
and coordinate the activities in this
ficld.

DROUGHT IN ANDHRA PRADESH

1115, SHRI K, SURYANARAYANA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that a Central
Study Team headed by Shri D. D. Sathe
visited various places in Andhra Pradesh
State in the month of September, 1968 to
cstimate and report to the Cengral Govern-

®

(b) whether the said Team has submit-
ted any report to the Central Government;
and

(¢) if so, the details of }he report and
the action taken by the Central Govern-
ment thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Yes, Sir,

(b) Yes, Sir,

(c) A summary of the Team's report is
laid on the Table of the House, [Placed
in Library. See No. LT—2155/68]

In the light of the Team’s recommenda-
tions, the Government of India have
decided to adopt a revised ceiling of ex-
penditure of Rs. 12.55 crores on drought
relief measures during 1968-69. for pur-
poses of Central assistance,
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TAax oN CAriITAL OF COMPANIES

1118. SHRI R. K. SINHA :
SHRI RAM AVTAR SHARMA :
SHRI D. N. PATODIA : .

Will the Minister of FINANCE be

pleased to state :
S6LSS(CP)/68
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(a) whether the Bhoothalingam Com-
mittee has suggested the levying of tax on
capital of Companies;

(b) whether Government have received
any communication from the Indian Cham-
bers of Commerce and Industry opposing
the levy of this tax; and

(c) if so, Government's reaction thereto?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a). Yes, Sir,

(b) The Government had invited com-
ments from Chambers of Commerce, etc.
on the recommendations made by Shri
Bhoothalingam in his Final Report on
Rationalisation and Simplification of the Tax
Structure. The Federation of Indian Cham-
bers of Commerce and Industry has sub-
mitted a memorandum containing the ob-
servations of the Committee of the FICCI
on the recommendations of Shri Bhootha-
lingem. The Committee of F.I.C.C.I. has
disagreed with the recommendation for the
levy of a tax on the capital of companies.

(c). The recommendations made by Shri
S. Bhoothalingam in his Final Report along
with the comments thereon by various re-
presentative bodies including the FI1C.CL
are under examination.
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TeN RUPEE NOTEs

1120. SHRI E. K. NAYANAR : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that while the
old ten rupee note contains on the obverse
side the only Hindi words “Das Roopye”,
the new series of ten rupee note contains
Hindi equivalents of ‘promise to pay” besides
the name of the Reserve Bank in Hindi; and

(b) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) the decision to include Hindi equi-
valent of ‘promise to pay’ besides the name
of the Reserve Bank in Hindi was taken
by the Government, in consultation with
the Reserve Bank of India, so as to give
equal prominence to English and Hindi on
the notes.

ENQUIRY INTO THE COLLAPSE OF Kosi DAM

1121. SHRI RAM AVTAR SHARMA :
W the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Chief Engineer, CPWD,
appointed to look into the causes
responsible for the collapse of Kosi Dam
near Darbhanga during the last floods and
the loss caused thereby has submitted his
report; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATON AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Presumably the refernce is to
the inspection carried out by the Chief
Engineer, (Floods), Central Water & Power
Commission on the 12th and 13th October,
1968. If so, the answer is in the affirmative.
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(b) Very high floods occurred in the
first week of October, 1968. The maximum
recorded flood at Brakshetra was 9.13 lakhs
cusecs early on 5-10-68. The previous maxi-
mum discharge recorded in the river was
8.55 lakh cusecs in 1954. As a result of the
hich floods, there were in all 4 breaches at
the tailend of the Western embankment at
the following places :

(Distance below Goghardiha)—
(i) Between Km 42 and 43 :
350 ft. length with scour depth 3 to 4°.

(ii) & (iii). Between km 43 and 44 two
breaches— One of 340’ with scour depth
of 10 to 12’ and the other of 225’ with
scour depth of 34’. (iv) Between km 45 to
46—

335 ft. length with scour depth of 2 to
3.

In addition, the embankment sank at a
couple of places mear km 42,

The breaches have been mainly attributed
to the leakage that look place through the
embankment,
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AMBITIOUS SCHEMES IN RAJASTHAN

1124. SHRI D. N. PATODIA : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that the Central
‘Government have asked the Rajasthan Gov-
ernment to draw up an ambitious scheme
for making permanent arrangements for the
supply of drinking water to the rural area;

(b) whether Government have also given
assurance to make available to the State
necessary funds in foreign exchange for the
import of rigs for sinking wells; and

(c) whether the State Government have
made any estimate of the requirements in
this matter and if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(c). The Central Team of Officers repre-
senting various concerned Ministries set up
under the leadership of Adviser (Programme
Administration) Planning Commission, dur-
ing its visit to the drought affected areas
of Rajasthan, also discussed the matter of
making permanent water supply arrange-
mentg in the various rural areas of the State
from the available proved groundwater
sources. The Central Team was of the
opinion that such a regular integrated
scheme could be implemented under the
regular plan programme on a priority basis.

The State Government’s proposals in this
regard are awaited. They are currently
preparing a scheme for sinking 500 tube-
wells in the drought affected areas and
anticipate to complete 100 tubewells before
the end of July, 1969, by mobilising the
rigs already available with them and with-
out involving any necessity for foreign

e.

SHORTAGE OF NON-JUDICIAL STAMP
PAPERS IN DELHX

1125, SHRI HEM RAJ : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether it is a fact that there is an
acute shortage of non-judicial stamp papers
and judicial water-mark pepers in the
Delhi Courts; and
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(b) if so, for how long it has been con-
tinuing with reasons therefor ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). It has
been reported by the Delhi Administration
that at times there has been shortage of
non-judicial stamp papers of certain lower
denominations only, for short periods during
September and October, 1968. Supplies from
the India Security Press, Nasik Road are
being made against emergent indents and
the position is expected to ease.

The position in regard to supply of non-
judicial stamps of lower denominations has
generally been tight, as the demand there-
for has been rising and the Security Press
could not meet this fully and had a certain
backlog to clear, owing to the shortage,
which existed some time ago, of imported
paper required for printing these stamps.
The backlog is being gradually cleared now,
supplies of adequate paper having been
arranged.

In regard to judicial water-mark plain
papers, there was some shortage during the
period from mid-June to third week of
August, 1968 but there is now no shortage.

KABINI SCHEME

1127. SHRI E. K. NAYANAR : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the Mysore
Government have implemented the Kabini
scheme;

(b) if so, whether two hundred ‘acres
of lands in Kerala will be submerged by
water as a result of that scheme;

(c) whether it is also a fact that with-
out the consent of Kerala Government,
the Mysore Government is going to im-
plement the Kabini Scheme; and

(d) if so, whether Government have
taken action in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (d). The Kabini Project
was sanctioned in 1958 for an estimated
cost of Rs. 2.5 crores. The State Govern-
ment are understood to have revised the
project to cost Re, 24.8 crores, increasing
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the storage capacity from 12.3 TMC, as
approved at present, to 19.2 TMC. The
revised project report is still awaited from
the State Government. An expenditure of
Rs. 4 crores is anticipated to be incurred
on the project by the end of 1968-69. The
Government of Kerala reported to the Gov-
ernment of India that some area in that
State would be submerged by the construc-
tion of the Kabini Dam and protested
against Mysore going ahead with the cons-
truction work without prior concurrence of
the Kcrala Government, The Govern-
ment of Mysore have been advised to await
clearance of the revised project report and
scttlement of the inter-State aspects, before
proceeding with the revised scheme.

REVENUE COLLECTIONS FROM ANDAMAN
AND NICOBAR ISLANDS

1128. SHRI J. N, HAZARIKA : Will
the Minister of FINANCE be pleased to
state :

(a) the total revenue from Income-tax
collected from Andaman and Nicobar
Islands during the years 1964-65, 1965-66
and 1966-67:

(b) whether there has been any instance
of cvasion of Income-tax during the above
period; and

(c) the amount of Income-tax during
thosc vears which have been collected from
the Cocoanut Trade monopolist Ackojis ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). The
information is being collected and will be
laid on thc Table of the House.

TRAINING IN HIMALAYAN RIVERS IN
NortH BENGAL

1129. DR. RANEN SEN: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether in view of repeated dis-
aster caused by the Himalayan rivers like
Teesta, Torsa in North Bengal, any scheme
has been formulated to train these rivers
as soon as possible; and

(b) if so, the stage at which the scheme
rests at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
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SAD) : (a) and (b). Draft overall Plans
for the rivers Teesta, Jaldhaka, Raidak,
Torsa and Mahananda have been drawn
up by the Government of West Bengal as.
long term measures to control floods ‘in
North Bengal. The Plans have been exd-
mined by the Central Water & Power
Commission and modifications and sugges-
tions proposed by the Commission are
being looked into by the Government of
West Bengal.

Yarol COMMITTEE’'s REPORT RE: LAND
ALLOTMENT TO SCHEDULED CASTES

1130. SHRI P. R, THAKUR : Will the
Minister of SOCIAL WELFARE be pleas-
c¢d to lay a statement on the Table show-
ing the decisions and actions taken on the
various recommcndations made by the
Yardi Committee regarding land allotment
to Scheduled Castes ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU
GUHA) : A statement showing action taken
on these recommendations is laid on the
Table of thec House. [Placed in Library.
Sce No. LT-2156/68.]

RECOMMENDATIONS OF REPORT OF SEMI-
NAR ON EMPLOYMENT AND TRAINING OF
SCHEDULED CASTES AND SCHEDULED TRIBES

1131. SHRI P. R. THAKUR : Will the
Minister of SOCIAL WELFARE be pleas-
ed to refer to the reply given to Unstarred
Question No. 3992 on the 1st September,
1966 and state :

(a) the details of the follow-up action
since taken uptil now by the various Cen-
tral Government Departments as well as
by the different State Governments on each
of the recommendations of the Seminar on
Employment and Training Scheduled
Castes and Scheduled Tribes organised by
Planning Commission in January- February,
1964; and

(b) the results thereof ?

* THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU
GUHA): (a) end (b). In respect of those
recommendations which were accepted, fol-
low-up action has been taken by the various
agencies concerned to incorporate schemes-:



‘165 Written Answers

‘in the annual and Five Year Plans, to the
«extent found possible within the financial
ceilings. Where necessary, States have
sissued directions to subordinate offices.

In so far as Ccntral agencies are con-
cermed, the question of employment and
training has been reviewed by the * Yardi
-Committee.

CONFIDENTIAL CHARACTER REPORTING IN
CustoMs House, CALCUTTA

1132. SHRI P. R. THAKUR : Will the
Minister of FINANCE be pleased to
-state :

(a) whether Government are aware that
in a leading editorial article in the daily
‘Basumati’ (Calcutta) of the S5th Septem-
ber, 1968, the high-handed and corrupt
.practices in the matter of confidential cha-
racter reporting in the Customs House,
‘Oalcutta, in particular and other Govern-
ment Offices in gencral ‘have been
thoroughly high-lighted;

(b) if so, Government’s reaction there-
to;

(¢) whether a  high-power non-officia!
-enquiry would bc ordered to find out the
truth of the grave allegations made there-
in and to supgest remedial measures; and

(d) if not, the rcasons thercfor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Government are
aware that allegations of high-handed and
cortupt practices in the matter of report-
ing on confidentia] character rolls in Cal-
-cutta Customs House etc. have been made
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the matter of reporting in annual charac-
ter rools to ensure that every employee
gets a fair deal,

STAFF IN PuBLIC UNDERTAKINGS

1133. SHRI NARENDRA KUMAR
SALVE : Will the Minister of FINANCE
be pleased to state :

(a) whether his Ministry has framed
and issued rules regulating payment of
Travelling  Allowance and Over-time
Allowance to the Officers and staff of the
Public Sector Undertakings;

(b) whether it is a fact that there is
some variation in the rules governing the
ecrant of overtime allowance to the staff
of the Public Sector Undertakings; and

(c) whether Government propose to
institute procedures to control and regu-
late the tours undertaken by the staff and
officers of the Public Sector Undertakings ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The Bureau of
Public Enterprises has issued certain guide-
lines to the Public Enterprises in respect
of diffcrent kinds of ‘allowances, including
‘Travelling Alowance. The guide lines do
not cover over-time Allowance.

(b) The rules for over-time allowance,
ctc., are finalised by the Boards of mana-
gements of enterprises themselves, with
the approval of the Government, where-
ever this is necessary under the relevant
provisions of the Articles of Association.
Hence these rules are not obviously uni-
form. In the context of the recommenda-
tions made by the Administrative Reforms
Cor ion in their Report on “Public

in an editorial in the daily ‘B ti’
-Calcutta of S5th September, 1968.

(b) The allegations made are not sup-
‘ported by facts. Reporting Officers are
required according to the existing instruc-
.tions to record their remarks in an objec-
tive manner. In spite of this, if any
employee fecls that any adverse remarks
.are not deserved he can represent against
the adverse remarks awarded to him, and
:such representations are looked into by the
.officer senior to the reporting officer.

(¢) No, Sir,

(d) No high-powered enquiry is neces-
-sary as from the procedure mentioned in
ithe reply to (b) above, it is clear that
ithere are adequate built-in safeguards in

Sector Undertakings®, Government have
already dccided that it may not be prac-
ticable to make out a uniform pattern for
a!l Public Sector Undertakings, but where
rationalisation is possible this should be
cffected.

(c) There is no proposal as such under
consideration, as these arc matters of day-
to-day administration.

MISERABLE CONDITIONS OF CALCUTTA
Roaps

1134. SHRI BENI SHANKER SHAR-
MA : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :
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(a) whether Government’s attention
has been drawn to the miserable condition
of roads in Chalcutta and its suburbs,
causing serious dislocation of traffic and
damage to the moving vehicles as also
depicted in the reports and photographs
about them published in the Amrit Bazar
Patrika of Calcutta during the months of
August and September, 1968; and

(b) if so, the steps taken to
their condition ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY) : (a)
Yes, sir. Many roads in Calcutta have
been badly damaged due to unusual heavy
rains during the last monsoon.

(b) The Corporation of Calcutta has
approached the Government of West Ben-
gal for allotment of a sum of rupees
seventy lakhs for undertaking the minimum
essential repairs to the damaged roads.
The West Bengal Government have re-
quested the Corporation to furnish detail-
cd estimates,

improve

VIOLATION OF MASTER PLAN BY CINEMA
Houses IN NEw DELHI

1135. SHRI JUGAL MONDAL: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No, 5691 on
the 26th August, 1968 and state :

(a)l whether the information regarding
the violation of Master Plan by Cinema
Houses in New Delhi has since been col-
lected; and

(b) if so, their names and action taken
against them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). Allegations regarding violation of
Master Plan have been made against Odeon
Cinema and Plaza Cinema. According to
the information received from Delhi
Administration, the position is as fol-
lows :— .

(i) Odeon Cinema :

The Plans for the cinema were approv-
ed in November, 1963, subject to the pay-
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ment of a penalty and composition fee of
Rs. 9,129,80, The completion certificate
was granted on 27-5-64. It will, therefore,
be seen that in the case of this cinema the
plans were approved in November, 1963,
prior to approval of Zonal Development
Plan and promulgation of municipal bye-
laws in September 1964.

(ii) Plaza Cinema :

In this case the permission to increase
the number of seats was given by the
N.D.M.C. after consideration of the park-
ing plan submitted by the Party. The
parking plan showed all the municipal land
comprising of the footpaths on both sides
of the road in front and near the Plaza
theatre as parking area. The N.D.M.C.
passed the plans according to the above
proposal,

It will therefore, be scen that the park-
ing was allowed by the N.D.M.C. on the
foot-paths and they did not insist on its
being provided within the cinema pre-
mises. The N.D.M.C. later on realised
their mistake, and in their resolution No.
58 dated 13-10-67, decided to modify the
sanction naccorded to the Plans to the
following cxtent :

(a) The two canopies (20 X 10’ and
15 X 10°) be disallowed as
these would constitute em  en-
croachment on Municipal land;

Increase in the number of seats
(total increase 176) would be
subject to the provision of a park-
ing area of 6225 sq. ft. within
the premises.

(b

~

These modifications were conveyed to
thc party on 30th October 1967,

APPOINTMENT OF DIRECTORS IN CoM-
MERCIAL BANKS

1136. SHRI JUGAL MONDAL : Wilk
the Minister of FINANCE be pleased to
refer to the reply given to Starred Ques-
tion No. 516 on the 19th August, 1968 &nd:
state :

(a) whether the information in respect
of the Directors of Commercial Banks
having deposits of Rs. 10 crores and over
has since been collected; and

(b) if so, the details thereof ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The
required information has been laid on the
Table of the House on the 12th Novem-
ber, 1968.

FOREIGN EXCHANGE GIVEN TO FILM STARS
RAJ KapoOR AND DEVANAND

1137. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
state :

(a) the amount of foreign exchange
sanctioned to Film stars Shri Devanand
and Shri Raj Kapoor during the last five
years, yearwise;

(b) the purpose for which the foreign
cxchange was sanctioned;

(c) the names of Film Studios, Cinemas
owned by them; and

(d) whether the above Film stars or
their concerns paid any Income Tax in
these years and if so, how much in each
year ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). A
statement is laid on the Table of the
House.

(c) Shri Raj Kapoor owns M/s, R. K.
Studios Ltd. and Shri Devanand controls
M/s. Navketan International Films, In-
formation regarding cinemas owned by
them is not available.

(d) Information was supplied in reply
to Rajya Sabha Starred Question No, 669
dated the 20th December, 1967. A copy
of this i¢ laid on the Table of the House.

Tax EvasioN By FrLM PpoPLE

1138. SHRI JUGAL MONDAL: Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 4389 on the 19th August,
1968 and state :

(a) whether the information relating to
tax evasion by the film people has since
been collected; and

(b) if so, the names and addresses of
tax evaders and the action taken by Gov-
ernment against them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OP FINANCE (SHRI
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MORARIJI DESAI) : (a) The informa-
tion has been asked for with reference %0
reply given to earlier Unstarred Question
No. 4389 dated 19th August, 1968. In
that Question, a reference was made to a
still earlier Unstarred Question No. 2746
dated the 4th March, 1968, As asked
therein, Rs. 416 lakhs have been recovered
from Film people who had an annnal
income of more than Rs. one lakh during
the last five years,

(b) The names of defaulters are given
in the Annexure laid on the Table of the
House. [Placed in Library. See No. LT~
2157/68.] It is not possible to give their
addresses, as collection of this information
will invoive considerable time and labour
which may not be commensurate with the
results achieved. Appropriate steps as
provided in law for recovery of tax, are
being taken on the merits and circums-
tances of each case,

.

FiLM STARs RaJ KAPOOR AND DBv ANAND

1139. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No, 4167 on the 19th August,
1968 and state :

(a) whether the information relating to
Income-tax assessments of Shri Raj Kapoor
and Shri Dev Anand, film stars, bhave
been collected by Government; and ’

(b) if so, the dectails thereof and, the
action taken by Government against both
of them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The required details are given in
the Annexure laid on the Table of the
House. [Placed in Library. See No. LT-
2158/68.]

SPECIFICATIONS OF JELLY ACCEPTABLE BY
. HIGH EXPLOSIVEs PACTORY. KIRKEE

1140. SHRI K. N. PANDEY : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to refer to tho reply
given to Unstarred Question No. 5550 on
the 26th August, 1968 and state :

(a) whether the information regarding
specifications of Jelly acceptablo to High
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Explosives Factory, Kirkee has since been
collected; and

(b) if so, the comments offered by the
inspecting authority of the High Explosives
Factory, Kirkee ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS (SHRI RAGHU RAMAIAH) :
(a) Yes, Sir.

(b) The Chief Inspector of Military
Explosives has reported that Special Vicks
Grade Jelly had not been received in bhis
office, in the past, for being tested to
Defence specifications. The requirements
of Defence specifications for Mineral
Jelly are, however, not fully met by the
Specifications for Petrolatum (white) as
the requirements relating to Volatile mat-
ter, Flash Point and Practical test are not
stipulated in the specifications for Petro-
latum (white).
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fraadi 1 ‘
SMUGGLED Goobs

1143. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FINANCE be
pleased to refer to the reply given to Ua-
starred Question No. 5725 on the 26th
August, 1968 and state :

(a) whether the information regarding
smuggled goods has since been collected;
and

(b) if so, how much of the smuggled
soods consisted of gold and the amount
of gold scized in this connection and from
which parties ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) There were approximately 49 Kgs.
of gold valued at about Rs. 4.18 lakhs at
the intermational rate. A list showing thc
names of the persons from whom the gold
was scized is laid on the Table of the
House. [Placed in Library. See No. LT-
2159/68]}
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THERMAL POWER STATION AT KURADI,
NAGPUR

1146. SHRI K. M, KOUSHIK : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that Govern-
ment are putting up a thermal power
station at Kuradi near Nagpur;

(b) whether it is being set up in col-
laboration with any foreign concern and
if so, from which country and the nature
thereof; and .

(c) the progress made so far and the
likely time by which the power station will
be combpleted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir. The Maharashtra
State Electricity Board is putting up a
thermal power station at Kuradi near
Nagpur.

(b) The first two turbo-generators out
of the four 120 MW gencrating units to
be installed in the power station, pressure
piping, electrostatic precipitator etc. are
being imported from Poland under Polish
credit. Raw materials for indigenous
fabrication of the first two bailers are
being obtained from England wnder UK
credit. The rest of the equipment is being
procured indigenously.

The remaining two generating units are
proposed to be procured indigenously.

(c) Site investigations are nearing com-
pletion. Land acquisition is in progress.
Consultants have been appointed. Two
shipments of raw materials from UK.
have been received and 25% fabrication
thereof has been completed. Work om
Kampteekheri dam from which coofing
waters will be drawn has been taken up.
It is anticipated that the first generating
unit would be commissioned by the end
of 1971 and the second umit six months
thereafter.

MAHADEVANATH HOSPITAL BuiLoING ™
DARBHANGA DiSTRICT OF Brar

1147. SHRI SHIVA CHANDRA JHA :
Will the Minister of HEALTH, PAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the Maha-
devanath Hospital building in Madhubani
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sub-division of Darbhanga District, Bihar
is in a very dilapidated condition;

(b) if so, since when and the reasons
therefor; and '

(c) the steps, if any, planned by Gov-
crament for its repairs and if not, the
reasons therefor ?

THE DEPUTY' MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) The
building requires major repairs,

(b) and (c¢). The building has been in
an unsatisfactory state of repairs since
July 1967. Government have received an
estimate for its repairs which is under
cxamination,

MoBiLE HosPrrAL PLAN For RuURAL
AREAS

1148. SHRI SHIVA CHANDRA JHA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state ;

(2) whether Government have
“mobile hospital” plan for rural areas;

(b) if so, the details thereof for the
whole country in general and for Bihar in
particular; and

(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LLOPMENT (SHRI B. S. MURTHY) :
(a) to (c¢). Health is a State subject
and it is for the State Governments to pro-
vide adequate medical care in thc rural
areas, according to the local conditions.
Only Rajasthan has a Mobile Surgical
Hospital with 400 beds. Kerala has 9
surgical units, while Madras and Jammu
& Kashmir have 11 and 2 Medical Units,
respectively.  Bihar has no mobile unit.

any

MODEL VILLAGES IN BIHAR

1149, SHRI SHIVA CHANDRA JHA :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether Governmen.t'hnve got any
plan for making model villages;

(b) if so, the details thereof and how
many have been made in Bihar so far,
District-wise; and
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(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) The Village Housing Projects Scheme
introduced by this Ministry, envisages
inter alia grant of financial assistance to
the States for replanning of whole villages,
wherever feasible, including the provision
of streets and drains. The scheme is being
implemented through the State Govern-
ments ctc.

(b) and (c). The information is being
collected from the Government of Bihar
and will be laid on the Table of the
Sabha when received.

ExPORT OF MONKEYS

1150, SHRI HEM BARUA: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that Mr. Colin
Smith met him recently and pleaded with
him to put a ban on the export of Indian
monkeys for vivisection experiment in
laboratories abroad; and

(b) if so, Government’s reaction there-
to ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). Yes,
Sir. Mr. Colin Smith was advised to take
this up with the Minister of Commerce.

PETRO CHEMICAL COMPLEX NEAR
BARAUNI OIL REFINERY

1151, SHRI HEM BARUA:
SHRI VISHWA NATH PANDEY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether it is a fact that Govera-
ment proposc to set up a petro-chemical
complex round about Barauni Oil Refinery
as It has decided to do in Koyali;

(b) if so, whether any date for the
purpose has been finally fixed; and

(c) the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS (SHRI RAGHU RAMAIAH) :
(a) Government have under consideration
a proposal to set up an aromatics project
in Barauni also.
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(b) No.

(c) The feasibility and scope of the
Project is being studied,

FAMILY PLANNING PROGRAMME

1152, SHRI HEM BARUA : Will the
‘Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
‘be pleased to state :

(a) whether it is a fact that Govern-
ment have launched a vigorous family
;planning programme recently; and

(b) if so. a broad outline thereof as
.also the steps taken in the country to
<create a psychological atmosphere amongst
people for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
‘PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) Yes, the programme was re-organised
dn 1963 and further invigorated in 1966,

(b) A statement containing the required
information is laid on the Table of the
House. [Placed in Library, Sce No, LT—
2160/68).

DAMODAR  VALLEY TRANSMISSION
LINFS NEAR BURDWAN

1153. SHRI D. C. SHARMA :

SHRI BENI SHANKER
SHARMA :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether a 132 Kv power tower of
the Damodar Valley Corporation trans-
mission line near Burdwan toppled on the
8th October, 1968 plunging the Burdwan
area in darkness for two hours;

(b) whether the similarity of this with
the earlier sabotage in Nadia are striking;
and

(c) the steps taken to look into the
matter and the results achieved ?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD): (a) Yes, Sir,

(b) The felling of a tower, of Gayesh-
pur in the Nadia District belong to the
‘West Bengal State Eelectricity Board and
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the felling of a tower, at Burdwan, belon-
ging to the. D.V.C, were acts of sabotage.

(¢) Sevcral arrests were made by police
in respect of acts of sabotage committed
during the strike of some of the employ-
ees of the West Bengal State Electricity
Board, and their cases are pending with
the courts. The tower at Burdwan has
been replaced by the Damodar Valley
Corporation, The strike has been called
off on 11th October and 14th October,

1968. Power Supply has been completely
restored,
12 hrs.
CALLING ATTENTION TO MATIER

OF URGENT PUBLIC IMPORTANCE
ACUTE SHORTAGE OF PETROL IN CALCUTTA
SHR] INDRAJIT GUPTA (Alipore)

I call the attention of the Minister of
State in the Ministry of Petroleum and
Chemicals to the following matter of
urgent public importance and I request that

he may make a statement thereon :

Acute shortage of petrol in Calcutta,

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): Immediately following the
retrenchment by Burmah-Shell of 304 of
their ce¢mployees and termination  of
services by Caltex of their 88 employees
at Calcutta on the 7th of this month,
there was a sit-in strike by the employees
of all the private oil companies, including
Esso and Indo-Burma Petroleum Company.
At that time, Indian Qil Corporation was
holding some 27,000 Kls of petrol at its
Maurigram installation in Calcutta and
at Haldia. This represents over 2 months’
stock cover in terms of Calcutta’s require-
ments. Moreover, the striking workers
of the private oil companies prevented
movement of supplies to the 236 retail
outlets of the private oil companies. This
threw the burden of the retail _sale in
city without notice on 10C’s 37 pumps,
representing barely 13 per cent of the
total, and resulted in hardship to the
motorists. As soon as the position be-
came known to the IOC, emergency
measures were taken to strengthen the
retail selling facilities at all of these
pumps. Day and night product replenish-
ments werc arranged by hiring all avail-
able tank trucks in the city. As a result,
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within 2/3 days, IOC's sale from it pumps
increased from 30 Kls daily to 355 Kis,
which represents the city’s normal require-
ments ‘of petrol. It also set up seven im-
provised retail selling pumps in Calcutta
maidan and other areas of the city and
more are in the process of being put up.

On the afternoon of the 15th instant,
Esso and IBP staff called off the strike.
As a result, 78 additional pumps are
available for the retail sale of petrol. The
augmented facilities of the IOC supplemen-
ted by the existing ones of Esso and IBP
car adequately meet the city’s needs
without motorists having to queue up,

The position regarding the retail sale of
diesel oils is much the same as for petrol.
Here again, JOC quickly increased its
sale from 30 to 158 Kls daily, which re-
presents
With the Fsso and the IBP pumps func-
tioning again, the position should nor-
malise.

As for the other products, we have
organised full supplies through the IOC
of kerosene, light diesel oil, fuel oil and
aviation fuels. For jute batching oil, Esso
should now be able to meet the demand.
‘The I0C has also offered a substitute
which has been accepted by the Indian Jute
Mills  Association,

SHRI INDRAJIT GUPTA : 1 am sure
you would have also noticed in the news-
papers a few days back a big half' page
advertisement issued by thc Burmah
Shell Company. In this they have set
out their case why they were compelled
to retrench these workers. I am sure the
hon. Minister also must have seen this
advertisement. The main argument put
forward in this is that due to the emer-
gence of the Indian Oil Corporation in
the matter of marketing of petroleum
products and due to the emergence of the
public sector refineries in Gauhati and
Barauni the competitive position of the
Burmah Shell Company in the market has
become very precarious,

Therefore, they have had to take cer-
tain urgent measures and therfore they are
compelled to retrench the workers and it
is because of this retrenchment, as he
said, that the strike and all these troubles
take place. 1 would like to know from
the hon. Minister whether he accepts this

KARTIKA 27, 1890 (SAKA)

the city’s normal requirements.

Calcutta (C.A.) 182

contention that due to the emergence and:
strengthening of the public sector refine-
ries and the Indian Oil Corporation’s-
activities, these foreign oil companies are
really put in such a difficult position that
they have no other go but to violate the
assurances given before the Commission
of Inquiry which has been appointed by
the same Government to go into the-
question whether there is any surplus staff
or not and carry out unilateral retreach-
ment and provoke a strike. Does be
accept this thesis put forward by the:
company ?

SHRI RAGHU RAMAIAH : If I may
humbly submit, the Call Attention is in
respect of shortage of petrol, and the
question is in respect of the basic dis-
pute between the foreign oil companies.
and their employees regarding retrench-
ment and so on. It is a matter for the-
Labour Ministry, but 1 shall answer to.
the extent that I have knowledge of it.
This identical question. whether the sor-
plus declared by them is really surplus and-
whether these surpluses are due to the
reasons which the foreign oil companies
have given—as my hon. friend knows——
is before the Gokhale Commission of
Inquiry, and whatever be the difference-
of opinion in regard to the basic allegation
and assumptions, I would not like to ex-
press any opinion which may prejudice the
report of that Commission and in any
case my hon. friend should know— per-
haps he knows it already—that my
colleague Mr. Hathj has called a con-
ference; at his initiative a conference was
called and it met two or three days back.
I was also present there, and every effort
is being made to settle the matter, not
only in regard to the settlement of the
strike but the basic issues involved, and
I understand the latest position is that
there is every prospect of settlement.

SHRI INDRAJIT GUPTA : The Minjs-
ter has merely evaded my question, [
know he is not the Labour Minister, and
1 am not asking mainly about the labour
aspect of it. I am asking him whether
the contention of these companies that
their business is very badly affected because
of the Indian Oil Corporation’s activities
and therefore they have to take some
drastic steps is true; does he share that
view ?
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SHRI RAGHU RAMAIAH : When the
Minister of Labour has appointed a Com-
mislon to go into the identical question,
is it proper for me to express an opinion,
Sir ?

SHRI TRIDIB KUMAR CHAUDHURI
(Berhampore) : It has become really a
sort of badminton game, and the shuttle-
<ock is being thrown from the court of
the Petroleum and Chemicals Ministry
to the Labour Ministry and then from the
Labour Ministry to the Petroleum and
<Chemicals Ministry without anybody going
to the root of the question. The root
of the question is very simple and quite
obvious: that the private foreign oil com-
panies do not want the business of the
Indian Oil Corporation to extend. If we
are really serious about this thing and
want to find a solution, then we must tell
the foreign oil companies in the plainest
terms that this will not do.

1 would like to draw the attention of the
House to onc part of the big advertise-
‘ment put up for the days in the national
nowspapers in which the company has
said that “it is unreasonable to expect the
company to continue to hold up action”—
that means the action of retrenchment—
“when circumstances creating and en-
larging this problem continue to have un--
interrupted play with mounting impact on
the campany.” So, the reason given by
them means: it is the extension of the
business of the Indian Oil Corporation
and all that, Their motive is very clear
they want the Indian Oil Corporation not
to extend its business any further, and
secondly to allow them a free hand so
far as the retrenchment of workers is
coacerned, the computerisation is concern-
ed and employment of contract labour is
concerned. So, may I know from the
Minister whether this whole aspect has
been discussed with the private foreign oil
companies and they have been told in the
plainest terms that they will not be allowed
to do this kind of thing? I want to
know whether this has been done or not.
Otherwise, how can the companies have
the courage to do such things in order
to coerce the Government ?

SHRI RAGHU RAMAIAH : This has
been discussed a number of times at tri-
partite meetings held under the auspices

NOVEMBER 18, 1968

Calcutta (C.A.) 184

of the Labour Ministry. On Saturday
the 16th, a similar meeting was held and
I was one of those who pointed out in
no uncertain terms that the action taken
on the 7th by the foreign oil company
was taken in undue hoste and they could
have waited till the Gokhale Commission
made its recommendation, The whole
matter, I understand, is likely to be settled
during the course of today or tomorrow.

SHRI TRIDIB KUMAR CHAUDHURI:
I would like to point out that a settlement
has becn arrived at and for 15 days the
retrenchment has been kept in abey-
ance. That means the workers will again
resort to strike after 15 days, unless you
go to the root of the matter.

SHRI RAGHU RAMAIAH : Why not
wait for 15 days and see whether the root
of the matter is gone into?

SHRI H. N. MUKERJEE (Calcutta
North East) : It goes without saying that
these mammoth oil cartels functioning in
our country are a danger to the real
independence of a country like ours. In
this case, what has happened is that
these companies are openly saying that
the surplus in their staff has been forced by
the opcration of the IOC. These com-
panies are openly practising automation
and employment of contract labour, on
which two issues according to the Go-
vernment’s declared policy, retrenchment
cannot take place. This company gave
an undertaking that during the pendency
of the commission of inquiry, no retrench-
ment would take place, except—they made
a caveat—in the case of early voluntary
retirement scheme. This is the assurance
they gave in 1967. I am quoting from
a letter written to the General Secretary
of the Petroleum Workers' Union by the
Labour Ministry. In spite of all these,
they practise retrenchment. The Prime
Minister herself told a deputation led by
a momber of this House, Mr. Jyotirmoy
Basu_in September that she would get the
oil company not to take recourse to
retrenchment before the commission's
report is out. Mr. Hathi said the same
thing, but pleaded helplessness in the
matter, Government must speak with one
voice. The hon, Minister cannot get away
by saying that he does not belong to the
Cabinet and the Minister of Labour is
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not here. We have the Industries (Regu-
lation and Control) Act and if Govern-
ment has power to ban strikes, they can
ban retrenchment also in some special
circumstances. Do we have to take it that
‘Government remain helpless, as the Prime
Minister and Mr. Hathi have both pro-
fessed to be helpless, in the face of the
retrenchment attack by Burmah Shell and
that kind of people ?

SHRI RAGHU RAMAIAH: I am
afraid there is no air of helplessness any-
where except in the imagination of my
hon, friend. I have already indicated
that efforts are being made by Mr. Hathi
under the existing laws to call a tripar-
tite meeting and tell them what is wrong
and what is right and to come to a settle-
meat. That is being dome, What else
can Government do ?

SHRI H. N. MUKERJEE : I am quot-
ing from a letter from the Ministry to the
Secretary of the Petroleum Workers'
Ugion, referring to an assurance given
by the company concerned that they would
not take recourse to retrenchment, pending
the report of the commission of inquiry,
except in relation to the early voluntary
retirement scheme. These 400 and odd
people do not come under the early
vdluntary retirement scheme and yet they
have been retrenched. He says, I am
getting things out of my imagination !

SHRI RAGHU RAMAIAH: We do
not appreciate the reasoning given by them
for the retrenchment. KR was done in
undue haste. How to set the things right
is being negotiated. (Interruptions)

MR. SPEAKER : Papers to be laid,

12.15 brs.

PAPERS LAID ON THE TABLE
DrouGHT CONDITIONS IN THE COUNTRY

THBE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGIJIVAN
RAM): I beg to lay on the Table a
statement on the drought conditions in the
country. [Placed in Library. See No. LT-
2161/68.)

NOTIFICATIONS UNDER THE UTTAR PRADESH
NAGAR MAHAPALIEA ADHINIYAM 1959 ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY

KARTIKA 27, 1890 (SAKA)
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PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR)
On behalf of Shri Satya Narayan Sinha :
1 beg.to lay on the Table :

(1) A copy of the following Notifica-
tions (Hindi and English versions) under
sub-section (4) of section 540 of the
Uttar Pradesh Nagar Mahapalika
Adhiniyam, 1959, read with clause (c)
(iv) of the Proclamation dated the 25th
February, 1968, as varied by Proclama-
tion dated the 15th April, 1968, issued
by the President in relation to the State
of Uttar Pradesh :—

(i) The Nagar Mahapalika, Kanpur
Regulation of Water Charges
Rules, 1968, published in Noti-
fication No. 824-D/IX-B-3(14)-67
dated the 13th March, 1968.

(ii) The Transit Pass (Amendment)

Rules, 1968, for Nagar Maha-

palikas levying Toll, Octroi or

Terminal Tax or any two or all

the three of these taxes, published

in Notification No. 181-B/XI-C-

34-67 dated the 15th June, 1968.

(iii) The Nagar Mahapalika Varanasi

Regulation of Water Charges

Rules, 1968, published in Noti-

fication No. 2669-D/IX-B-4(28)

WT-68 dated the 24th June, 1968.

(iv) The Nagar Mahapalika, Lucknow

Regulation of Water Charges

Rules, 1968, published in Noti-

fication No. 2970-D/IX-B-4-
(23)-WT-68 dated the 24th June,
1968.

(v) The Uttar Pradesh Nagar Maha-
palika Water Supply Rules, 1968,
published in Notification No,
3172-D/IX-B-304-W-61 dated the
25th June, 1968.

The Nagar Mahapalika, Agra
Regulation of Water Charges
Rules, 1968, published in Noti-
fication No. 2971-D/IX-B-4(30)
WT-68 dated the 26th June, 1968.

(vii) The Uttar Pradesh Nagar Maha-
palika (Oath) Rules, 1968, pub-
lished in Notification No. 1851-
A/XT-Kh-1968 dated the 19th
July, 1968,

(vi)
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(2) A statement showing reasons for
delay in laying the above Notifications
(Hindi and English versions). [Placed in
Library. See No. LT—2162/68.]

NOTIFICATIONS UNDER THE UTTAR PRADESH
Avas EVAM VIKAs PARISHAD ADHINIYAM,
1965 ETC.

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGAN-
NATH RAO): I beg to lay on the Table :

(1) A copy each of the following
Notification (Hindi and English ver-
sions) under sub-section (3) of scction
94 of the Uttar Pradesh Avas Evam
Vikas Parishad Adhiniyam, 1965, rcad
with clause (c)(iv) of the Proclamation
dated the 25th February, 1968, as varied
by Proclamation dated the 15th April
1968, issued by the President in relation
to the State of Uttar Pradesh :—

(i) The Uttar Pradesh Avas Evam
Vikas Parishad (Fixation of
Costs Payable in Proceedings for
Eviction and Recovery of Rent)
Rules, 1967, published in Notifi-
cation No, 741-H/XXXVII-16-
(IX)-(19)-68 in Uttar Pradesh
Gazette dated the 7th October.
1967.

The Uttar Pradesh Avas Evam
Vikas Parishad (Constitution of
Avas Samitis) Rules, 1967. pub-
lished in Notification No. O-305-

(i)

H/XXXVI-12-HB-65 in Uttar
Pradesh Gazette dated the 9th
December, 1967.

(iit) The Uttar Pradesh Avas Evam

Vikas Parishad (Form and Man-
ner of Service of Notice)
(Amendment) Rules. 1967 pub-
lished in Notification No. O-308-
H/XXXVII-22-HB-65 in Uttar

Pradesh Gazette dated thc 16th
December, 1967.
(iv) The Uttar Pradesh Avas Evam

Vikas Parishad (Remuneration to
the Presiding Officer of the Tri-
bunal and execution of Awards
and Orders of the Tribunal)
Rules, 1967 published in Notifica-
tion No. 0-359-H/XXXVII-27
(HB)-65 in Uttar Pradesh Gazette
dated the 30th December, 1967.
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(v) The Uttar Pradesh Avas Evam
Vikas Parishad (Remuneration
payable to the Adhyaksh and
Allowances payable to the Mem-
bers of the Board) Rules, 1967,
published in Notification No, O-
367-H/XXXVII-10 (H.B.)-65 in
Uttar Pradesh Gazette dated the
30th December, 1967,

The Uttar Pradesh Avas Evam
Vikas Parishad (Provisions re-
garding tenants in area comptised
in Malin Basti Sudhar aur Nipa-
tan Yojna) Rules, 1968, publish-
cd in Notification No. 0-293-H/
XXXVII-29-HB-65 in Uttar Pra-
desh Gazette dated the 6th July,
1968, ’

The Uttar Pradesh Avas Evam
Vikas Parishad (Allotment of
Temporary Alternative Accom-
modation to Occupiers of Build-
ings- in thc area of Malin Basti
Sudhar aur Nipatan Yojna)
Rules, 1968, published in Notifi-
cation No. 2184 & XXXVII-16-
(IX)-1I-66 in Uttar  Pradesh
Gazette dated the 6th July, 1968.

The Uttar Pradesh Avas Bvam
Vikas Parishad (Delegation of
Powers by the Board and the
Housing Commissioner) Rules,
1968, published in Notification
No. 2185 & XXXVII-16(IX)-
(3)-66 in Uttar Pradesh 'Gazette
dated the 6th July, 1968.

(vi)

(vil)

(viii)

(2) A statement showing reasons for
delay in laying the above Notificetions.
[Placed in Librdry, See No. LT—2163/
68.)

SHRI SRINIBAS MISRA (Cuttack) :
Sir, 1 rise on a point of order on item 4
and 5. On the 25th February there was
a proclamation issued by the President
and the power of the State Government
was taken over by the President amd the
power of the State Legislature was taken
over by Parliament, These notifications
making modifications in the rules were
issued on the 15th April, 13th March, 15th
June, 24th June, 25th June, 26th June and
19th July 1968. This is with reference to
ittm No. 4. Regarding ittem No, 5, laid
on the Table by Shri Jagannath, Reo, the
relevant dates are 7th October 1967, 9th
December 1967, 16th December 1967, 30th
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December 1967, 6th July 1968 and so on.
They have not given any reason for the
delay; they have simply laid them on the
Table. What is the reason for this long
delay ? Sub-scction (4) of section 540 of
the Uttar Pradesh Nagar Mahapalika
Adhiniyam, 1959, under which the Health
Minister laid the papers on the Table,
states :

“All the rules made under this Act
shall be laid for not less than 14 days
before each House of the State Legisla-
ture as soon as they are made.”

Since the Act stipulates that they should
be laid as soon as they are made why
were they not laid so long ? Since on the
25th February this House has assumed the
powers of the State Legjslature, they knew
that all the references to the States Legis-
lature meant reference to this House. So,
they should have been laid before Parlia-
ment as soon as thcy were made. We met
twice after these rules were made, We
had been sitting tilt 30th August. What is
the reason for the delay ? A simple expla-
nation that they were mislaid in the post-
office or they were sleeping over it is not
am; explanation; it is flouting the House and
flouting the rules.

Coming to the other Act, the Uttar
Pradesh Avas Evam Vikas Parishad Adhi-
niyam, 1965, sub-section (3) of section 94
of that Act says:

“all rules made under this Act shall,
as soon as may be after they are made,
be laid before each House of the State
Legislature,”

That will now mean each House of this
Parliament. 1hey should be laid before
Parliament as soon as they are made.
Now they are more than ome year old.
So, what is th: meaning of “as soon as
may be after they are made” according to
the Minister ? Therefore, Sir, if their
explanation is not satisfactory, if it s
something vague, they may not be permitted
to lay these papers on the Table of the

House.
SHRI JAGANATH RAO: These rules
under the Uttar Pradesh Avas Evam Vikas

Parishad Adhiniyam, 1965 which relate to
grant of loans and advances, were publish-
ed in the State Gazette on the 20th April,

S6LSS(CP)/68
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The Government of Uttar Pradesh

1968.
thought that after their publication the
should be

additional copies of the rules
placed on the Table of the House of the
State Legislature, through the Law Depart-
ment of the State, after the forthcoming
elections. But the State Law Department
advised that the rules were required to be
placed on the Table of both Houses of
Parliament. Then, copies of the rules
were not available. So, they had to be
reprinted because of which there was some
delay,

MR. SPEAKER : What is the explana-
tion of the Health Ministry ?

DR. S. CHANDRASEKHAR: The
same explanation applies to this case ‘lso. _

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Even if no office copy of
the rules was available, the Gazette copv
was there, How could they :ay the
Gazcette copy was not available ?

SHRI JAGANATH RAO: What
say is that no copy was available.

MR. SPEAKER : One year is too long
a time. Apart from the normal work, it
is true that we are now ruling half of
India by President’s Rule and there is
bound to be some delay here and there.
Even that has to be avoided. Of course,
I can understand a delay of one or two
months; but one year is too long a period
and it should be avoided,

they

NOTIFICATIONS UNDER THE GoLp CoNTROL
ACT. ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : I beg to lay on the table—

(1) A copy each of the following
Notifications under sub-section (3) of
section 114 of the Gold (Control) Act,
1968 : —

(i) The Gold Control (Specifications
of Standard Gold Bars and Con-
ditions of Refining) Rules, 1968,
published in Notification No. S.0.
3116 in Gazette of India dated
the Ist September, 1968.

(ii) The Gold Control (Forms, Fees
and Miscellaneous Matters) Rules,
1968, published in Notification
No. S.0. 3117 in Gazette of
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India dated the 1st
1968. [Placed in
No. LT-21647/68.]

(2) (i) A copy of Notification No.
SEC 205/B.3-68/69, published in
Gazette of India dated the 20th
July, 1968, (Hindi and English
versions) making certain amend-
ments to the Agricultural Refi-
nance Corporation (Staff) Regu-
lations, 1964, under subsection
(5) of scction 46 of the Agri-
cultural Refinance Corporation
Act, 1963.

(ii) A statement (Hindi and English
versions) showing reasons for
delay in laying the above Notifi-
cation. [Placed in Library, see
No. LT-2165/68 ]

(3) A copy of the Uttar Pradesh
Sales Tax (Amendment) Rules, 1968,
published in Notification No. ST-3300/
X-948(2)-67 in Uttar Pradesh Gazettc
dated the 31st August, 1968, (Hindi and
English versions) under sub-section (5)
of section 24 of the U.P. Sales Tax Act,
1948, read with clause (c)(iv) of the
Proclamation dated the 25th February
1968. as varied by Proclamation dated
the 15th April, 1968, issued by the Pre-
sident in relation to the State of Uttar
Pradesh. [Placed in Library, sece No.
LT-2166/68.]

September,
Library, see

(4) A copy of Notification No, ST-
3494/X-950(1)-64, published in Uttar
Pradesh Gazette dated the 24th October,
1968, (Hindi and English versions)
under sub-section (3) of section 3-A of
the U.P. Sales Tax Act, 1948, read with
clause (c)(iv) of the Proclamation dated
the 25th February, 1968, as varied by
Proclamation dated the 15th April, 1968,
issued by the President in relation to
the State of Uttar Pradesh. [Placed in
Library, see No, LT-2167/68.]

(5) A copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (4) of section
26 of the Bengal Finance (Sales Tax)
Act, 1941, as in force in the Union Ter-
ritory of Delhi :—

(i) The Delhi Sales Tax (Fifth
Amendment) Rules, 1968, pub-
lished in Notification No. F.
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4(41)/66-Fin.(G) in Dethi
Gazette dated the 27th Sept,
1968.

(ii) The Delhi Sales Tax (Sixth

Amendment) Rules, 1968, publi-
shed in Notification No, F. 4
(125)-68-Fin. (Genl.) in Delhi
Gazette dated the 27th Septem-
ber 1968.

(iii) The Delhi Sales Tax (Seventh
Amendment) Rules, 1968, pub-
lished in Notification No. F.
4(144)/68-Fin.(G), i lin  Delhi
Gazette dated the 9th October,
1968. [Placed in Library, see No.
LT-2168/68.]

(6) A copy of the Central Excise
(Seventeenth Amendment) Rules, 1968,
published in Notification No. G.S.R.
1890 in Gazette of India dated the 26th
October, 1968, under section 38 of the
Centra® Excises and Salt Act, 1944.
[Placed in Library, see No. LT-2169/
68.]

(7) A copy cach of the following
Notifications under scction 159 of the
Customs Act, 1962 and section 38 of
thc Central Excises ‘and Salt Act,
1944 . —

(i) The Customs and Central Excise
Duties Export Drawback (Gene-
ral) Hundred and fifteenth
Amendment Rules, 1968, pub-
lished in Notification No. G.S.R.
1873 in Gazette of India dated
the 19th October, 1968.

(ii) The Customs and Central Excise
Duties Export Drawback (Gene-
ral) Hundred ‘and sixteenth
Amendment Rules, 1968, publish-
ed in Notification No. G.SR.
1874 in Gazette of India dated
the 19th October, 1968.

(iii) The Customs and Central Excise
Duties Export Drawback (Gene-
ral) Hundred and seventeenth
Amendment Rules, 1968, pub-
lished in Notification No. G.S.R.
1924 in Gazette of India dated
the 2nd November, 1968,

(iv) The Customs and Central Excise
Duties Export Drawback (Gene-
ral) Hundred and eighteenth
Amendment Rules, 1968, pub-
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lished in Notification No, G.S.R.
1925 in Gazette of India dated
the 2nd November, 1968.

The Customs and Central Excise
Duties Export Drawback (Gene-
ral) Hundred and nineteenth
Amendment Rules, 1968, pub-
lished in Notification No. G.S.R.
1926 in Gazette of India dated
the 2nd November, 1968,

(v)

The Customs and Central Excise
Duties Export Drawback (Gene-
ral) Hundred and twentieth
Amcndment Rules, 1968, pub-
lished in Notification No. G.S.R.
1927 in Gazette of India dated
the 2nd November, 1968,

[Placed in Library. See No. LT-2170/68.]

(8) A copy of the Annual Report of
the Industrial Finance Corporation of
India for the vyear ended on the 30th
June, 1968, along with the Statement
showing the Assets and Liabilities and
Profit and Loss Account of thc Corpo-
ration, under sub-section (3) of section
35 of the Industrial Finance Corpora-
tion Act, 1948, [Placed in Library. See
No. LT-2171/68.]

(vi)

PETROLEUM AND NATURAL GAs (AMEND-
MENT) RULES, 1968

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS (SHRI RAGHU RAMAIAH) :
I beg to lay on the Table a copy of the
Petroleum and Natural Gas (Amendment)
Rules, 1968, published in Notification No.
G.S.R. 1866 in Gazette of India dated
the 19th October, 1968, under section 10
of the Oilfields (Regulation and Develop-
ment) Act, 1948, [Placed in Library. See
No. LT-2172/68.}

INTER-STATE WATER DisPuTes (AMEND-
MENT) RuULEs, 1968

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : I beg
to lay on the Table a copy of the Inter-
State Water Disputes (Amendment) Rules,
1968, (Hindi and English versions) pub-
lished in Notification No. S.O. 3559 in
Gazette of India dated the 12th October,
1968, under sub-section (3) of section 13
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of the Inter-State Water Disputes Act,
1956. [Placed in Library. See No. LT-
2173/68.)

BUDGET ESTIMATE OF THE WEST BENGAL
STATE ELECTRICITY BOARD

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): On
behalf of Shri Siddheshwar Prasad, I beg
to lay on the Table a copy of the Budget
Estimate of the West Bengal State Elec-
tricity Board for the year 1968-69, under
sub-section (3) of section 61 of the Elec-
tricity (Supply) Act, 1948, read with
clause (c)(iv) of the Proclamation dated
the 20th February, 1968, issued by the
President in relation to the State of West
1956. [Placed in Library. See No. LT-
2174/68.)

NavaL CBREMONIAL, CONDITIONS OF SER-
VICE AND MIisCELLANEOUS (FOURTH
AMENDMENT) REGULATIONs, 1968

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : I beg to re-lay on the Table
a copy of the Naval Ceremonial, Condi-
tions of Service and Miscellaneous (Fourth
Amendment) Regulations, 1968, (Hindi
and English versions) published in Notifi-
cation No. SR.O. 11-E in Gazette of
India dated the 17th July, 1968, under
Section 185 of the Navy Act, 1957.
[Placed in Library. See Wo. LT-1661/68.]

STATEMENT IN REPLY To HArr-aN-Hour
DISCUSSION

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): I
beg to lay a statement in reply to Half-an-
Hour discussion raised by Shri Prakash
Vir Shastri on the 13th November, 1968,
regarding visit of Khan Abdul Ghaffar
Khan to India, under direction 19 of the
Directions by the Speaker under the Rules
of Procedure and Conduct of Business in
Lok Sabha. [Placed in Library, See No.
LT-2175/68.]

COMMITTEE OF PRIVILEGES
SIXTH REPORT

SHRI KHADILKAR (Khed) : I beg to
present the Sixth Report of the Committee
of Privileges.
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RAILWAY ACCIDENT AT SON
NAGAR ON EASTERN RAILWAY
THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA) : At about

23.59 hours. ... (Interruption)

st <fa T (q) : g @ s

Fararfgw | e wifte & & A

HATTHT AT g § AT § 1. 0
SHRI V. KRISHNAMOORTHI (Cud-

dalore) : Before allowing the Railway

Minister to make the statement, kindly per-

mit each party to record its protest,

MR. SPEAKER : That cannot be. There
cannot be another accident here.

ft foweix W (RgE) : FES

S & FTA AL AR | gH AW A

| 9F w1 AYRr AT )

MR. SPEAKER : Order, order.

SHRI NAMBIAR (Tiruchirapalli) : Our
Minister is not responsible; the Railway
Board is responsible. They are executing
policy...... (Interruption).

MR. SPEAKER : Order, order.

SHRI NAMBIAR : The Railway Board
must go. The sooner they resign, the better
it will be for the country.

MR. SPEAKER : You will not sit down
until you have had your say. The Speaker
may say anything or anybody may say
anything, you must have your complete say
and then only you will sit down......
(Interruption). Order, order.

SHRI V. KRISHNAMOORTHI: You
are calling us to order.. The railway admi-
nistration must be called to order; it
should be set right...... (Interruption).

MR. SPEAKER : When the Speaker is
on his legs, you should not speak, You
were observing it. I do not know why you
are giving up such a good habit,

We have had this accident and it is not
the first one, We have had a number of
accidents. . . . (Interruption). O;der. order.

SHRI V. KRISHNAMOORTHI : You
have to put an end to these accidents...
(Interruption).

MR. SPEAKER : Order, order, Please, 1
want some order,

Unfortunately there are accidents and
people are dead. It is a serious matter, I
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entirely agree, Everyone of us is concern-

ed about it. A statement is being made.

After the statement is made, whether the

Minister should resign or who should resign

and all that...... (Interruption).

SHRI GEORGE FERNANDES (Bom-
bay South) : Railway Board...... (Inter-
ruption).

MR. SPEAKER : Order, order.

SHRI V. KRISHNAMOORTHI: The
Board must be reconstituted. . .. (Interrup-
tion),

MR. SPEAKER : Indiscipline is becom-
ing a disease, do whatever you like......
(Interruption).

Nothing will be taken down,
will appear in the press,

SHRI GUNANAND THAKUR : (Sahar-

sa) ¢

MR. SPEAKER : Will you please
down or go out, I want to know......
(Interruption).

SHRI GUNANAND THAKUR: **

MR. SPEAKER : I can understand the
seriousness but everyone will have to be a
littte calm. After the statement is made,
we shall, if necessary, take an opportunity
of discussing it some day...... (Interrup-
tion). Mr. Basu, you are again beginning.
You start the whole trouble. That is the
unfortunate position, You don't allow the
Spcaker to say a few words, let alone the
Minister or even the Prime Minister. Even
the Speaker is not in a position to say a
few words. Why don’t you hear me ?
(Interruption) 1t is impossible now, Once
in a way, 1 can stand.

My point is this, After the statement is
made, you can take any decision you like.
I am not objecting to the House taking a
decision. I am not standing in their way
Shouting alone cannot do. One shouted
that the Minister must resign; another
shouted that the Board must resign and
somebody elsc shouted something which I
did not hear., Mr, Nambiar also shouted

something, Everytime he shouts, I don’t
hear at all. I do not know how these

things can be helped. You can have a regu-
lar discussion. 1 am prepared for it. It is
not as though serious things should go un-
challenged. If not Mr. Poonacha, some-
body eclse must be held responsible. I

Nothing

¥*Not recorded.
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entirely agree with you in having a discus-
sion. You have the discussion in a clam
way, It is the privilege of the House to
decide who should resign and all that.

SHRI S. M. BANERJEE (Kanpur) :
Why don't you pull them up ? (Interrup-
tion).

MR. SPEAKER : Under no Rules, the
Speaker can, ask anybody to go or come in.
Let us hear the Minister, Later on, you
can have the discussion in a regular way
You can make a motion of whatever type
under the Rules. Let us discuss it in a
calm way. The hon. Minister,

SHRI C. M. POONACHA : At about 23-
59 hours on 15-11-1968 while No. 2 Dehri-
On-Sone Gomoh passenger was leaving Son
Nagar station situated on the Gaya-Mughal
Sarai section of the Grand Chord on the
Eastern Railway an Up electric goods train
side-collided with it. As a result the fourth
coach from the engine of the passenger
train was badly damaged and capsized, Sth
and 6th coaches also capsized and thc 7th
coach derailed. The electric engine of the
goods train along with two wagons went
down the embankment and next 11 wagons
derailed and capsized. I regret to say that
9 persons were killed and fifty-two injured,
of whom five seriously, as a result of the
accident,

The Assistant Operating Superintendent,
Dehri-On-Sone and the Assistant Engineer
attended the site of the accident immediate-
ly with two railway doctors. The Accident
Relief Train from Son Nagar reached the
site of the accident at 01.00 hours with
twg railway doctors. The medical van
from Gaya accompanied by one railway
doctor and three other doctors reached the
site of the accident at 03.50 hours. The
medical van from Mughal Sarai accompa-
nied by the Divisional Medical Officer
Mughal Sarai reached the site of the acci-
dent at 04.35 hours. The Divisional Super-
intendent, Danapur accompanied by Divi-
- sional Officers reached the site of the acci-
den¢ at 07.05 hours. Senior Deputy General
Manager of the Eastern Railway, the Chief
Medical Officer and the Chief Commercial
Superintendent also attended the site of the
accident.
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The Minister of State for Railways
accompanied by the Member (Engineering)
and the Director (Safety) Railway Board
left for the site of the accident by air. They
reached at 21.50 hours yesterday and visit-
ed the injured in the hospitals at Dehri-On-
Sone and Son Nagar.

The Additional Commissioner of Railway
Safety is holding inquiry into the accident
beginning on 20-11-68 at Son Nagar.

Ex-gratia payment to the next of kin of
dead and to those injured has been arranged.

Some Hon. Members rose—

MR. SPEAKER : No discussion now. It
will lead us nowhere.

st ofr T . g A F fAd TEET
araeT F:T Afaw

MR. SPEAKER : Yes. You give it in
writing. I will look into it. You can have
a small discussion, if you like, and the
Minister may be able to throw some light.
Perhaps some useful suggestions can be
made. It will be useful then, T will consider
it. Shri Kunte to make a personal expla-
nation.

SHRI SRINIBAS MISRA (Cuttack) :
Before Mr. Kunte begins, the Railway
Minister should lay a diary of accidents on
the Table of the House.

12.30 Hrs.

PERSONAL EXPLANATION BY MEM-
BER (SHRt DATTATRAYA KUNTE).

SHRI DATTATRAYA KUNTE
(Kolaba) : With your permission, I would
make a brief statement....

SHRI HEM BARUA (MangaMai) :
On a point of order. How can Mr.
Kunte make a statement? On that day
the allegations made by certain people
were brought to the notice of the Minis-
ter and one of the allegations was very
nice—Mr. Kunte weant to Srinagar to en-
joy the three princesses’ show organized
by Femina. What had Mr. Kunte to do
with that gorgeous show ? Whatever that
might be, the Minister said that the aMe-
gations must be inquired into and the
allegations are being inquired into. At this
point, if the hon. Member is given an
opportunity to make a statement justifying
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his position, that inquiry would be vitiat-
ed.

MR.SPEAKER : Whatever it is, the
hon. Member’s name has been mentioned;
allegations have been made. He is also
an hon, Member of this House. Should
he not at least be given an opportunity to
explain his position ? Let the Government
inquire. What he says may or may not
be right and what the others have said
also may or may not be right. I am just
giving an opportunity to the hon. Mem-
ber. ..

SHRI VASUDEVAN NAIR (Preer-
made): No allegations were made against
Mr. Kunte in his capacity as an hon.
Member of this House. Allegations werc
made against him in his capacity as some-
boy outside. Why should that be made
a subject of controversy here ?

MR. SPEAKER : Allegations were made
on the floor of the House. I have allowed
him.

SHRI DATTATRAYA KUNTE: With
your permission, I would make a brief
statement as a personal explanation regard-
ing things said about me during the Ques-
tion Hour in the House on the 12th in-
stant. I must mention that at that time I
was referred as a member of this House.

It was said by the hon. Member, Shri
Hem Barua, tha; I was a non-political
when I was appointed Chairman of the
Bennett Coleman Co. It is not a statement
of fact. In my humble way I have been in
politics since T joined satyagraha in May
1930. The Chairman who preceded me
has been un important member of a political
party and was appointed Chairman with
the mutual consent of both the Government
and the shareholders,

The Hon. Member, Shri Umanath, in-
quired of my taking two lakhs of rupees
from the Company for my election. His
statement is farthest from the truth, My
contradiction of a similar statement made
in this House is still unrefuted. I did not
take any money.

The Company is a public limited one. Its
accounts have not only to be passed by the
directors and adopted by the shareholders
but undergo much scrutiny before and
after. This Company has two directors
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appointed by Government in addition to the
four of the shareholders.

Shri Umanath’s further point was that
I indulged in appointing my friends and
relatives to several posts in the Company.
This is completely untrue. Even the memo-
randum of the union which is the basis of
the question says of one appointment. There
is, 1 say, not even one such appointment.

The Hon. Member, Shri George Fern-
andes, made reference to the purchase of
some machine by the Company. When he
wrote to me about it, I immediately sent
him a detailed reply after making inquiries
in the office as 1 was not aware or con-
ccrned in any purchase for the Company.
He has offered to produce proof of what
he said. 1 am sure it will prove my com-
plcte bonafides in the matter.

St WA FWAX (FrEE zfeor) ¢
yeAq WERT 99T d £, FAFT 39 9T
gavar faear =ifed |

[ —

12.34 hrs.

CONTRACT LABOUR (REGULATION
AND ABOLITION) BILL

EXTENSION OF TIME FOR PRESENTATION OF
REPORT OF JOINT COMMITTEE

SHR1 K. N. PANDEY (Padrauna) : I
beg to move :

*“That this House do further extend the
time appointed for the presentation of
the Report of the Joint Committe on the
Bill to regulate the employment of con-
tract labour in certain establishments and
to provide for its abolition in certain cir-
cumstances and for matters connected
therewith, upto the last day of the second
week of the Budget Session (1969).”

MR. SPEAKER : The question is:

“That this House do further extend the
time appointed for the presentation of the
Report of the Joint Committee on the
Bill {0 regulate the employment of con-
tract labour in certain establishments
and to provide for its abolition in certain
circumstances and for matters connected
therewith, upto the last day of the
second week of the Budget Session
(1969).”

The motion was adopted.
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H o TF FIE T TG AT | WL

GOVERNMENT (LIABILITY IN TORT)
s2Am T fagre T wET ax aegafa

EXTENSION OF TIME FOR PRESENTATION OF

REPORT OF JOINT COMMITTEE

SHRI SHRI CHAND GOYAL (Chandi-
garh) : I beg to move :

“That this House do further extend the
time appointed for the presentation of
the Report of the Joint Committec on the
Bill to define and amend the law with
respect to the liability of the Govern-
megt in tort and to provide for certain
matters connected therewith, upto the
31st March, 1969.”

MR. SPEAKER : The question is :

“That this House do further extend
the time appointed for the presentation of
the Report of the Joint Committee on the
Bill to define and amend the law with
respect to the liability of the Government
in tory and to provide for certain matters
connected therewith, upto the 3lst
March, 1969.”

The motion was adopted

PATENTS BILL

EXTINSION OF TIME FOR PRESENTATION OF
RerorT OF JOINT COMMITTEE

SHRI R. BARUA (Jorhat) : T beg to
move ;

“That this House do extend the time
appointed for the presentation of the
Report of the Joint Committee, on the
Bill to amend and consolidate the law
relating to patents, upto the 31st March,
1969.”

MR. SPEAKER : The question is :

“That this House do extend the time
‘appointed for the presentation of the
Report of the Joint Committee on the
Bill to amend and consolidate the law
relating to patents, upto the 31st March,
1969.”

The motion was adopted.

12.35 Hgs.
RE. ARREST OF SARVASHRI MADHU
LIMAYE AND ARJUN SINGH
BHADORIA

ot o T (T8) : e W,
arsie ferg wtfiear st fordt & &R

FT WA 2| R A AT
qIHT F IS H I FE QT § A I
F AR F oWt TF FE T TG A
g1

MR. SPEAKER : Just now something
has come, it seems. I have not seen. I
will be able to give some information a
little later,

o o SR (v afg)
Femd WG, AW 37 71 7y fowd
St %1 agt gEW & fod Ffed, aww AR
3 @

MR. SPEAKER : I will sce. Mr. Fer-
nandes, what I say is this. I am told, this
has come, after I came to the Chair. I
will look into it first. Let me sce what the
Government has to say, what the informa-
tion is and all that. And then T shall be

able to give you better information. Then
we shall see.

sy < swemw wEw, wy fawd
o6 ¥ A 7 3 § X WRIFET ST &
LW TET § G H I §, IR A T
TTaTe faar, 3g Wi foiwe < fearmm |
wy frmd #1 w18 <19 A 8, R AT
RS AIR T TIE L @
AT ATt |7 anfor feré AT 8, &
QAT F1 A T A § AHT & fAF
oar fear mar g 1| @ ook 9fE e
FTAR & Fg1 Trear g 5 97 & famrs
St Y AT §, I F A9 fora AT,
I % ZI99 | o Za1 907 |

o AN FAEE : ITFT T &
T aw w7 § A gEw e
st <fa T : A Tt 7 agufa

#1 oA &, o o 9 T vy
g
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st g®o TWo Wyl (A1) : WH
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g ofs ¥ a1 fagre & wvamafy g7
ﬁ,mam ﬁl ...........

12.38 Hrs.

CENTRAL INDUSTRIAL SECURITY
FORCE BILL—Contd.

MR. SPEAKER : Order please. Now we
will take up further discussion on the Cen-
tra! Industrial Security Force Bill. The
point is this. For this Bill we had allotted
5 hours, Originally we alloted 2 hours, but
the time was increased in the Business
Advisory Committee from 2 to 3 hours, 3
to 4 hours, and again 4 to 5 hours. Now,
already, in the general discussion itself we
have taken 3 hours. 2 hours were given
for the general discussion. We have taken
3 hours and 5 minutes, And for the
Clauses, 2 hours were allotted,

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Point of order took lot of
time.

SHRI S. M. BANERJEE (Kanpur) :
You may please give one more hour, Sir.

MR. SPEAKER : We have already lost
one hour. I wish to bring this to the notice
of hon. Members. It is not that relevant
points should not be brought up before
the House, Surely, they must be brought
up, and even if it means one hour more,
that extra time has to be given. But the
only thing is that the points that we talk
about should be relevant ones.

May I say that the general discussion
may continue for one more hour ? We have
already taken one extra hour for this, The
parties have already spoken...

SHRI LOBO PRABHU (Udipi) : Not
vet.

MR. SPEAKER : Those who have not
spoken will be speaking.

I would like to make one more announce-
ment and that is regarding the half<an-
hour discussion scheduled for this evening
on Kachhathivu... The Prime Minister of
Ceylon is coming here in a few days' time
and perhaps our Government also will dis-



Cer.tral Industrial

205

cuss with them about this matter. This is
not tht appropriate time to have this dis-
cussion. Let the Prime Minister of Ceylon
come and go. Afterwards, we shall have
the half-an-hour discussion. I am not can-
celling it but only postponing it. After the
Prime Minister of Ceylon will have left
India, we shall take up that discussion, and
perhaps Government also will be in a bet-
ter position to give us information.

SOME HON. MEMBERS : All right.

SHRI SURENDRANATH DWIVEDY :
1 am totally opposed to this Bill, Not only
is the time inopportune but is is unneces-
sary in thc present circumstances.

12.41 Hrs.
[MR. DrpuTY-SPEAKER in the Chair]

“This has been discussed in the Joint
Committec and in the House and I did not
think that Government have put forward a
convincing case on the need for a Bill of
this nature.

1 would like to hnow from Government
first of all whether the public undertakings
themselves felt the need for such a Bill and
whether there was a demand by the public
sector undertakings all over the country
that they must have a separate security
force to safeguard and protect the public
sector undertakings. So far as I know there
has been no such demand.!Even those who
appeared beforc the Joint Committee had
stated that if the existing watch and ward
organisation had been strengthened and re-
inforced it would have served the purpose.

This Bill raises very fundamental ques-
tions regarding the rights of the States, I
do not know whether this Government has
decided to encroach upon the rights of the
States in dubious ways. Sir, you have been
connected with the labour movement and
you are aware of the great difficulty that
has been experienced in regard to labour
relations in these public undertakings.
While the undertaking belongs to the Cen-
tre, the labour relations are dealt with by
"the State Governments, There has been
a demand by the trade unions themselves

. that in order to obviate this difficulty it
would be much better if the labour rela-
tions in these public undertakings could
also be administered by the Centre, but
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that has not been agreed to; neither the
States have agreed nor has the Centre taken
any initiative in this matter. If the labour
relations are taken over by the Centre,
then probably the present difficulties would
have been removed to a very great extent.
Or Government could have come forward
with certain proposals about what regula-
tions or rules should prevail where the
States and the Centre do not agree. But
they have not found any way to solve these
difficulties so far.

What does the Central security force
mean ? It will be a Central island in the
State. This security force will function
within the precincts of the public sector
undcrtakings. They will be given arbitrary
rights even to arrest persons inside the fac-
tory. As you know, whenever there is any
difficulty—this happens not in public sector
undertakings but in the private sector
undertakings—they use ruffians and goon-
das and all sorts of undesirable elements
to suppress the legitimate trade union
movement, and all sorts of charges are
made.

After all, the security force is a watch
and ward force, The watch and ward force
exists even now in the public sector under-
takings. We have often seen clashes bet-
ween the police forces of the Centre and
the State police forces. I am told that in
Kashmir where we have the police force
drawn over from all States, functioning
under the direction of the Centre, recently
when there was some trouble in Srinagar.

SHRI HEM BARUA (Mangaldai) : In
Assam also,

SHRI SURENDRANATH DWIVEDY :
My hon. friend says that in Assam also
there have been clashes between these two
forces. Not only were there ordinary
clashes, but I am told that there were even
firings, and the Central police force fired
on the State police and there were some
killings too.

At the present moment, we know that
the border security force is with the Cen-
tre. If we have the Central industrial
sccurity force in all the States where there
are public sector undertakings, then I am
afraid that there are bound to be clashes.
After all, what is the State police for ? The
State police is always available 40 any pub-
lic sector undertaking whenever there s
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any trouble. I would like to know whether
there has been any occasion even in the
non-Congress States where any State Gov-
.crnment did not come forward to help the
‘public sector undertaking when there was
.any trouble. If there had been any single
instance where such a thing had happened,
then there would have been some case. But
so far as T know there has been no such
occasion at all so far. So, why does the
‘Centre want to encroach upon the rights
of the States? Law and order is the ex-
clusive right of the State, and the Centre
has ng right whatsoever. So, this Bill will
really be an encroachment.

If the Centre feels the need for a Bill

of this nature because they are making
-plans to establish more and more industries
in different places, then let them amend the
Constitution, Let us amend the Constitu-
tion to provide that wherever the Centre
‘establishes any industries it will be their
exclusive right to function in any manner
they like and the Statec would have no say
in the matter, even if it relates to law and
order. I can understand if the Centre does
so by a regular aumendment of the Consti-
tution, But to do this in this dubious man-
ner creates some conflicts. They will not
be able to bring about peaceful conditions
in the public sector industries by this
‘method. The management will always use
this industrial security force against the
legitimate trade union activities.

I would like to know why Government
did not take any measurcs to strengthen
and widen the scope of functioning of the
-existing watch and ward organisation in the
different industrial undertakings. What has
really happened is that the watch and ward
organisation has failed and it has failed
because of the recruitment policy followed
in this regard. Actualy the watch and ward
people have not been properly trained.
They are not equal to the job. It would
have been more proper if they had been
given some training and some scheme had
been drawn up for that purpose. I think
that would have served the purpose very
well.

In this connection, T would also like to
mention that so far as we see there are
trade union rivalries also, There is a
machinery how to determine the represen-
tative character of a particular union. But

NOVEMBER 18, 1968

Security Force Bill 208

what we find is that where a majority of
the labourers support a trade union that
is never recognised, because some extra-
neous reasons are brought into the picture.
So, the machinery that exists in thic regard
is very defective,

It is defective becausc of another reason
also namely that this is to be determined
by the State Government through a pro-
cess of vertification, and they do not follow
any definite method or principle for that
purpose. It is left to the whims of the State
Government. If they do not favour a par-
ticular union al! that they do is to say
that, that union does not enjoy the majority
support, The result is that therc is constant
trouble, because the majority union does
not get recognition while the minority
union is recognised.

SHRI R. D. BHANDARE (Bombay
Central) : He can agitate that point in
another forum.

SHR1 SURENDRANATH DWIVEDY :
If the purpOse is to bring about peaceful
conditions for the proper functioning of
the public undertakings, then that purpose
would have been served in a different man-
ner than by bringing in more conflicts into
the whole picture.

Therefore, 1 am opposed to this Bill, T
am opposed because, as I have said al-
ready, it encroaches upon the rights of the
States. I would like to know whether even
the Congress Ministries in the States have
agreed to this proposal of the Central Gov-
ernment to have a separate force for the
management protection of the Central pub-
lic undertakings. Did the initiative come
from any of the States, even any of the
Congress-governed States ? No. This is a
very scrious matter. I would like to ask
whether even during the emergency period
from 1962 to 1965 and even upto 1967 end,
there has been any single incident anywhere
resulting in trouble in any public under-
taking wherc such a Force was necessaty.

Therefore, let -us not create more
trouble. Let us not unwittingly create a
dangerous situation. I really do not know
what is the intention behind this Bill. 1If
the intention is good, I think even at this
stage they can withdraw the Bill. Let us
not proceed further. There is already ten-
sion between Centre and States, We have
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to evolve some procedure to get out of
the difficulty. We just cannot ignore this
aspect, The stress and strain we are en-
countering now was not there before for
various reasons. Now that some non-Con-
gress State Governments have’ come on the
scene, they want to have—and it is their
legitimate right to have—all the powers at
Jeast given in the Constitution, let alone
the other difficulties which requir¢ to be
solved later. Some day or the other,
because of this tension, things may take a
serious turn, I would like this Parliament
even during this session, if possible, to
have some time to discuss very impor-
tant matter. It will not in any way harm
anybody, neither the running of this public
undertakings, nor the Central Government
as a whole—because there is no question
of any law and order problem or disorder
in any of the public undertakings requiring
the use of this Force—if this Bill is with-
drawn. Let us not proceed further., There
will be proper time for this discussion. Let
Government again refer the matter to the
public undertakings and the State Govern-
ments and ask whether the State police i<
not adequate to cope with this problem
‘whenever it arises.

Therefore, I am opposed to this Bill. If
'Government do not withdraw the Bill, I
would appecal to all Members to throw it
out,

SHRI BEDABRATA BARUA (Kalia-
bor) : It is not a very pleasant thing to
support by itself any extension of the
coercive power of the State. But I would
also admit that a new point has been
raised by Shri Dwivedy that the ‘presence’
of the Centre in the States may itself lead
to a certain amount of provocation, But in
spite of all that has been said up to now,
the question remains that when it is con-
sidered as a provocation or when such: ten-
sions exist, it is itself a sign of a malady,
a disease, a lack of understanding that has
threatened to develop in the country of
‘which we have to be aware.

The real question is whether public pro-
perties are safe. That has to be considered
before we consider the more constitutional
questions of Centre-State relations apd the
rights of the Centre as well as of the States.
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On this question, I think every patriotic
Indidn would agree that reccnt tendencies
in the country are not those one could be
happy about. There is a tendency in State
politics to consider the State as the whip-
ping boy and to bring about a situation
where Central property happens to be the
target of mob violence. Certainly we have
not built up our public enterprises to let
them be the helpless victims, in terms of
material resources and all that, of the mis-
directed wrath of misinformed people. The
whole question, therefore, boils down to
finding out whether there has been a real
danger to public enterprises.

I submit the danger is rcal. With the
growth of public enterprises and with the
new type of situation that has developed
today, not only the danger exists but the
protection that has been accorded to them
has not been sufficient. It has not been
adequately protected. So, on this question
of protection, any step, however haltingly
taken by the Centre, must be examined and
suggestions given by the House for its
proper implementation,

Pericles, in his oration to the Athenians,
boasted, prided on the functioning of
democracy. He said : “We are the people
who do not believe in the people being
forced to obey the law; because all of us
obey the law, because we are self-disci-
plined, we do not believe in force, and the
Government does not react by force be-
cause the people invite the law of the Gov-
ernment by direct obedience.” Every efini-
tion of democracy to this day has always
been that the law has been obeyed, and
because it has been obeyed, there has been
no necessity to extend the power of the
police. In fact, if the law has been obeyed
by thc citizenry in the way we would like
in a democracy, possibly there would have
been a withering away of the police force
because it would not be necessary, the
police would have mo functions, but that
is an ideal state of affairs that does not
exist, and we have to face the realities of
the situation. There is growing public en-

terprise and public violence. This is the
basic reality we have to face it.
The Bill, however, does not really

deserve so much condemnation, because its
objective has been stated in Clause 10 as
under :
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“to protect and safeguard the indus-
trial undertakings owned by the Central
Government together with such other

" installations as are specified by that

Government to be vital for the carrying

on of work in those undertakings, situate

within the local limits of his jurisdic-

tion;”
So, this is a very limited objective, the
right of self-defence being given to public
enterprises, which under the Criminal Pro-
cedure Code and Indian Penal Code has
already been given to every private citizen,
and is already being enjoyed, as was point-
ed out in the House, by private enterprise
also. It may possibly become wider if the
threat exists in a wider way So, this by
itself does not mean much. So, leaving per-
sonal allergies aside, it hac not really ex-
tended the functions of the State force, but
only in regard to the defence of the public
enterprises as such. Also, the Railway Pro-
tection Force had existed and such other
forces had existed as already stated.

So far as the legal question is¢ concerned,
the Attorney General had given his opinion,
and if we are to function constitutionally,
the Supreme Court has to give its opinion
later, and in Parliament we have to abide
by this position that once the Attorney
General has given his opinion that it is
constitutional, we have no reason whatso-
ever to feel that it is not so provided we
really have any respect for the authorities
whom we are legally required to consult.
Law and order is an essential function
of a sovereicn State, and India being a
sovereign State, it has that function of law
and order. Though in the constitutional
division of powers it is mainly in the State
sphere, it is the function of a sovereign
State and there can be no quarrel about
it. It has been given under emergency
powers and all that, and it has been made
clear that ultimately the Centre has a cer-
tain direct responsibility regarding law and
order, a concomitant of the State force
which can never be denied, it must be as-
serted if the situation so demands it.

In Clause 13 it has
stated :

“...without unnecessary delay, make
‘over the person so arrested to a police
officer, or, in the absence of a police
officer, take such person or cause him

been very clearly
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to be taken to the nearest police station
together with a report of the circumstan-
ces occasioning the arrest.”

13.00 Hgs.

So, actually, he has to be produced before
the magistrate, subject to the local laws.
So, it is not a law and order function. The
magistracy has not been affected. It has
been further clarified by Clause 14 that
whenever any matter outside the public
enterprise is concerned or within the enter-
prisc where the State Government is inter-
csted, the consent of the State Government
is necessary. The Centre will have to con-
sult the Government of the State, In view
of this it is only just a procedural legisla-
tion. It wants to give certain powers to
apprchend an offender, Section 11 and 12
have made it very clear. Of course, there
it has been provided that a search can be
made and a person can be arrested. It is
also very clear that a man can be kept in
police custody or any custody for not more
than 24 hours. That is the usual limit. So
1 do™not think law and order, power, autho-
rity or the function of the State is in any
way affected. We have a proverb in
Assamese that a ‘lota’ is stolen step by step
until it crosses the fencing. ! sincerely be-
lieve that the States will be able to main-
tain law and order and they will discharge
their function because that appears to be
the only way out of the situation in which
we really require more trust in the local
people, in the people who form part of the
federation, that is, India. At the same time
it has also to be admitted that there has
to be a federal force and even in the
United States there is a federal police. If
you want to make any sense of the Fede-
ration, then the federal prescnce must also
be belt in every part of India. !

13.02 Hrs.

The Lok Sabha adjourned for lunch till
Fourteen of the clock.

The Lok Sabha re-assembled after lunch
at seven minutes past fourteen oy the clock.
[MR. DEPUTY-SPEAKER in the Chair.]

CENTRAL INDUSTRIAL SECURITY
FORCE BILL—Conid.

MR. DEPUTY-SPEAKER : Shri Lobo
Prabhu.
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SHRI LOBO PRABHU (Udipi) : Sir, I
was associated with the wrecking of the
last Bill of the Home Ministry, 1 would
like now to be associated with saving the
next Bill of the Home Ministry, which all
other parties are trying to wreck. 1 am not
changing my stand, but I am following
certain important principies, which I may
disclose.

Firstly, any Bill introduced in this House
must be within its competence and legal.
The Speaker gave a ruling that the ques-
tion of law might be left to the Supreme
Court. T may mention, this House is a
supreme body, which is or should te self-
sufficient in the knowledge of law, In fact,
there is no profession more heavily repre-
sented in this House than the legal profes-
sion. Should we then abdicate our right to
consider a Bi!l in all its legal implications,
on the presumption that there is a Supreme
Court waiting for some one to have the
money, patience and purpose to more it?

MR. DEPUTY-SPEAKER : What I said
was this. If there were a prima facie case
where we could say that here is a contra-
vention of the field of authority of the
State Governments as indicated by Lists 1
and II, then we eould certainly say here
and now that the Bill is wltra vires or it
goes beyond our legislative competence.
But the question is so subtle. The line of
demarcation between the authority of the
State and the Centre is so subtle. The line
is so delicate and so subtle that it is very
difficult to demarcate it. Even recognising
the talent of all the lawyers here, it would
be extremely difficult for us and rather
dangerous for us if we were to take upon
ourselves the right to determine this de-
marcation. That was the only thing which
1 said. I was not saying that the House was
not competent to discuss. Surely, this
House is supreme. But the question of cons-
titution interpretation of some points is
also a very important one,

SHRI LOBO PRABHU : I am grateful
to you for the explanation. But that does
not remove my request that this House
should consider this Bill in all its legal
implications before it passes on the subject
to the Supreme Court, Therefore, I lent
my support—although I disagree so much
with my friends on the left to the proposal
that the Bill should be a subject of the
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opinion of the Attorney-General. And I
repeat that, That was my first point.

The second point is that what wrecks
the Bill is the obduracy of the Home Minis-
try to consider the amendments made.
Here is a very important issue. This House -
is a co-operative body. This side of the
House has something to contribute. If it
comes to this that every amendment is re-
fused to any Bill that is introduced, then
what is the purpose of this procedure at
all. The other day the Home Minister had
to retrace his steps; if only he had agreed
to accept some amendments, if he had
agreed to accept the amendment that
sweepers should not be described as they
were, there would not have been any neces-
sity for the reference of the Bill to a
Select Committee. I would like to say not
only in respect of this Bill but also in res-
pect of all other Bills that the Home
Minister should appreciate the role and"
purpose of the Opposition which has to
contribute as much to the legislation as
the staff which Government employ to
draft these Bills. If the Ministers themselves
drafted the Bills or at any rate gave more
thought to them, one could accept them,
but it remains for somebody in their offices,
frequently officers without sufficient train-
ing, and without that sense of competence -
in drafting which was very much present
in the older days. The present Bills are
full of mistakes. T would say that this is
an important issue belween the Opposition
and the Government that the amendments
as such should be considered and should
be properly voted upon instead of being
subjected to fluctuating Members who
come and are summoned for that purpose.

SHRI INDRAJIT GUPTA (Alipore) :
Is my hon. friend suggesting that Minis-
ters can draft the Bills better ?

SHRI LOBO PRABHU : I am not sug-
gesting that Ministers can draft better, but
I presume they can apply their minds just
as we apply our minds to a subject which
is only treated in an official way.

Now, I come to my third point which
is relevant to this Bill. T have considered
every Bill and I have considered every
question and I have considered everything
that 1 have said in this House from the
angle point of view of the common man
or the public. If we cannot serve by this
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Bill or by any Bill the public then I think
we are not serving the purpose for which
we are elected. I am saying this to my
friends on the Left who come here and
oppose certain Bills because they affect
certain sections, Ultimately they will be
judged not by the favours, temporary
favours, they have done to some sections
but by what they have done for thc whole
people. So, let us consider this Bill from
the point of view of the whole people.

1 am now going to proceed to remove
three misconceptions which have misled
our friends. I am sure my good friend. ..

SHRI PILOO MODY (Godhra) : He is
using the word loosely !

SHRI 1.LOBO PRABHU : They are all
my good friends. 1 shall convince my good
friend Shri Indrajit Gupta by sweet reason-
ableness, and 1 shall convince him that this
Bill is as necessary or perhaps more
necessary for them than it is for Govern-
ment, I am going to ask of him three
separate quc:tions which I would like him
to reply to.

SHRI INDRAIJIT GUPTA : T am not a
Minister. Why should he ask questions of
me ?

SHRI LOBO PRABHU : The first ques-
tion is this. Ts this House prepared to pro-
tect the property of Government ? If this
House is not prepared to protect the pro-
perty of Government, is therc anyone in
this House who would like to be party to
the destruction of that property ? It is
perhaps truc that there are some, but I am
glad to say, not many who want to destroy
property. I am sure they would not destroy
industrial property because industrial pro-
perty provides employment to them. The
point was made here and they are aware of
it that Government had suffered a loss of
Rs. 8 crores in the Durgapur factory. ...

DR. RANEN SEN (Barasat) : Rs. 80
lakhs.

SHRI LOBO PRABHU : It may be that
his amendment may be right,

SHRI INDRAJIT GUPTA: One zero
more or less makes no difference.

SHRI LOBO PRABHU: Yes, it may
be a difference of just one zero. The
factory suffered a loss of Rs. 80 lakhs,
apd they have themselves gealised that
it has affected them. They have ex-
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plained that the shut down has affected
the workers of their union because this
loss was caused by the INTUC. If they
are prepared to condemn the INTUC for
the damage donc to that property, and
the damage done to the employment op-
portunities, why are they opposed to the
simple purpose of this Bill to protect the
property ? and protect industrial poten-
tial which employs them? That is a
question which they must answer.

I shall go a little further. This Bill is
not going far enough. This Bill must
protect all industrial property which pro-
vides employment. If it does not protect
industrial property it does not  protect
employment. This is a fact which I would
like to emphasisc.

I havc proposed an amendment to that
effect, and I do hope 1 shall convince
my good friends to the extent of their
supporting that amendment that the Bill
should be extended to industrial property
even in the private sector because indus-
trial property is the potential for employ-
ment.

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : He belicves in the Orissa Chief
Minister that we should protect private
industries also.

SHRI LOBO PRABHU : My time is
limited. If my hon. friend has any ques-
tions or he wants to make a speech he
can do so later,

SHRI V. KRISHNAMOORTHI :
is entering into an argument.

SHRI LOBO PRABHU : My time s
limited. Let him not take away my time.
He can have his time to speak later.

SHRI CHINTAMANI PANIGRAHI:
(Bhubaneswar) : Shri Lobo Prabhu should
look at the Chair and speak so that
the Opposition Members may not look at
him.

SHRI LOBO PRABHU My next ques-
tion to my good friends—I am not look-
ing at them now—is this. Are they in
favour of sabotaging, sabotage ? That is
the question. This Bill provides only for
cognizable joffences relating to property
of Government. It does not specifically
provide, and I would like that also to be
provided, against damage or destruction
to property. Is there any one here or in
this country who loves it and who will say

He
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that he is for sabotage? That is  the
simple question that I would like my good
friends to answer. 1 would hke my
friends to show us any ong provision in
the Bill which goes beyond that. I yould
say that the Bill is incomplete. It.sunply
refors to cognizable offences, and it does
not refer as such to damage and destruc-
tion of property. [ would suggest to the
hon. Member that instead of the word
‘cognizable offences’ which might excite
some suspicion in the minds of my hon.
friends who are in the habit of commit-
ting other cognizable offences that the
words used may be ‘damage and destruc-
tion to public property’. At least that is
the purpose of the Bill. If that is done
it wilt lull the suspicions of our friends

that they are being assailed under this
Bill.
If the answer is that they are not

against saboluge and they are not against
damage and destruction to property, then

my second question will remain un-
answered.

My third question is this. Is this Bill
against trade unions? This has becn

cammented upon in many of the minutes
of dissent. But I would like to know
whether it is in the interests of trade
unions to support sabotage and whether
it is fair to assume that the whole lot of
trade unions are full of members who
are saboteurs. There are only a  few
saboteurs, and it is these saboteurs that
give a bad name to the trade umions. My
han. friends should be the first to support
this Bill because they will thereby remove
the bad clements from the trade union
movement. This is a very vital point that
this Bill is not against those who are
good members of trade unions but is
against thosc who are its real enemies be-
cause they destroy the  potential . of
employment.

And I would like to say that no ques-
tion of solidarity of a union is implied
when the Bill is only against the saboteurs
who are the enemies of the State,

So, these are the three questions which
I would ask my hon. friends to answer.

MR DEPUTY-SPEAKER: The hon.
Member’s time is up. He must conclude
now.
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SHRI LOBO PRABHU: You have
taken away three minutes of my time al-
ready. We started at seven minutes past
two. I am entitled to have 25 minutes.

MR. DEPUTY-SPEAKER: We have
already extended our time. Five hours is.
not only for the general discussion.

SHRI LOBO PRABHU: That is not
my fault,

MR, DEPUTY-SPEAKER: Only two
hours were allowed for the general dis-
cussion. Even then we have extended it
by one hour. And so you are expected
to finish in ten to twelve minutes,

Are you not participating in the clause-
by-clause discussion? There are five
hours of which two hours are for general
discussion. You must remember that.

SHRI LOBO PRABHU : Let me know
how many hours have been fixed of which
these two hours will be for the general
debate. 1 suppose four hours will be for
the peneral debate.

MR. DEPUTY-SPEAKER: No. no.
We have allotted two hours only for the
general discussion. We have already
spent this.

SHRI LOBO PRABHU : I am not con-
cerned with what has been spent. What is
the total time allotted to my party ?
Twentyfive minutes out of six hours have
been allotted to us. I am entitled to
speak for 25 minutes.

MR. DEPUTY-SPEAKER : Three
hours are at our disposal after extension
because Shri Banerjee wanted an exten-
sion by one hour. In three hours, we
shall now finish the general debate. And
then comes the clause-by-clause conside-
ration and the Third Reading of the Bill.

SHRI LOBO PRABHU : Please give
me four minutes more and I shall finish
after dealing with the more important
aspects of the Bill.

Now, I am coming to the constitutional
position on which, I regret to note that
there has been & great ignorance of the
law. The position is this. We have to
examine the Constitution; the Constitution
provides that in the State List; Item I is
Public Order and Item II is Police. Item I,
Public Order is not at all concerned in
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the watch and ward of one’s own pro-
perty. Public Order has a certain mean-
ing and there is nothing about public
order which is sought to be dealt with by
this Bill and would like my friends to
show what provision it attracts, namely,
the reservations for the State sector,

About the police. the word ‘police’ is
not used anywhers in this Bill. My very
ingemious friend, Shri George Fernandes
referred to the application of laws made
on defection of this force. Any law can
be borrowed by any party without be-
coming a subject of the police or other
organisation for which it was originally
intended. Otherwise, there is no reference
to the police or their duties in this Bill at
all.

1 would like to clarify further and 1 do
hope you will give me time. Firstly, the
police have roughly four kinds of duties
—first is the protective duty; second is
the preventive duty; third is the duty for
investigation and fourth is the duty for
prosecution.

SHR1 S. M. BANERIJEE
Fifth is the destructive duty.

SHRI LOBO PRABHU : Sir, we are
now concerned only with the protective
duty. In this protective duty, do you think
that because another body is giving pro-
tection to property, the police powers are
anywhere to be affected ? If you will look
after your own property, are you reducing
the duties to the police? You are not
impinging on them or on the other duties
like prevention, prosecution and investiga-
tion, So, this confusion that the power
of the police is in a way affected by this
force is wrong. I would now come to the
Concurrent List. But before that, 1 would
like to point out that Item 32 property
of the Central Government is assigned to
the Central List. Item 90 gives legal
powers on any subject in the Central List.
And therefore item 90 gives some sem-
blance of the protective powers which are
being used.

I am now coming to the Concurrent
List where the law of criminal procedure
and security 'are provided. These are all
legal issues. We have so many legal
friends. So, instead of indulging in
generalisations they should meet * these
particular points. Shri Srinibas Misra

(Kanpur) :

NOVEMBER 18, 1968

220

Security Force Bi.

could do so. And if we have still any
doubt, let us invite the Attorney-General
and hear his views.

On the question of entrenching on the
powers of the State, unfortunately, there
has been a lot of talk but the precise pro-
vision of the law has never been read.
The precise provision of the law is not
only for defence of property but that a
orivate citizen has the right to arrest
whenever a non-bailable and cognizable
offence has been committed in his view.
The relevant section is 59. So. the power
which this body will exercise is no . more
than the power which anybodv of us has
already got to prevent a counizable off-
ence. Therefore, 6n the one hand, there is
no question of entrenching on the State
powers when the powers exercised  are
those of an individual. That disposes of
the argument that the State powers arc
being entrenched upon; that disposes of
the argument that a force is being created
which .will reduce the powers of the police.
The police powers do not cancel or absorb
the powers of the individual. That is a
point which has to be considered care-
fully.

SHRI SURENDRANATH DWIVEDY:
Would the State police have jurisdiction
in the public sector enterprises or not?

SHR1 LOBO PRABHU: As far as
railway property is concerned, the power
of the State police is co-terminous with
the jurisdiction of the railway police. It
is a very important point that  Shri
Dwivedy has raised, whether the State
police will have power over a factory. It
has all the powers. The powers given by
this Bill are only in respect of preventing
an offence against the property of the '
Government. There is no question of
entrenching upon other powers of the State
police; there is no question of entrenching
upon the powers of the State. A lot of
misunderstading has been caused because °
the simple provision of the law has not
been appreciated. I would like my hon.
friends to read Section 59 of the Code of
Criminal Procedure, which says :

“Any private person may arrest any
person who, in his view, commits, a
non-bailable and cognizable offence and
sha!l, without avoidable delay, make
over any person so arrested to the police

officer.”
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1t is up o those who oppose this Bill to
show that there is amy provision in this
Bill which goes beyond this.

SHRIMATI TARKESHWARI SINHA :
(Barh). Mr. Deputy-Speaker, Sir, the
hon. Member who preceded me has ex-
plained the legality of the whole provision.
So, I do not want to touch these points
again. But I would like to submit that
the nced for this Bill has been felt and it
hus been brought because of the experi-
cence for the last 20 years. The loss to
Government property because of  hooli-
genism and arson has been colossal and
that is why there has been the nced for
bringing this kind of a Bill for securing
the property belonging to the pubilic sec-
tor. Our experience has been that, apart
from the loss which the railways have
been incurring during the course of their
operation, as whenever any incident occurs
the train is detained, the glass panes are
broken and engines are burnt, resulting in
loss amounting to lakhs of rupees every
veer. Apart from this, the loss suffered
by the plants in the public sector due to
sabotage arson and subversion is so sub-
stantial that there is certainly a need for
bringing this kind of a Bill.

The hon, Member, Shri Dwivedy, who
uked me a question, is himself aware of
tbe things that are happening. It is a
different thing that his party may not sup-
port this Bil} for political reasons.

SHRI SURENDRANATH DWIVEDY:
There are no political rcasons.

SHRIMATI TARKESHWARI SINHA:
If he looks at this Bill objectively and on
its merits, he will himself concede the
necessity for it because the subversion that
is going om in this country is like an ice-
berg. What is visible is much less than
what ‘is not visible. Therefore there - is
need not only to provide security to this
property but also to provide protection
needed for industrial growth.

~ There is not a single industry in the
public sector which has not suffered at one
time or another because of this. Even now
in Durgapur or Bhilai, for example, it is
the experience of people who are there
that if the manufactured items are xe¢pt in
the open, they are loaded into trucks, taken
to big markets and sold in the open
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market. There is no restriction or- check.
There is only one guard whose capacity
is not such as to provide protection against
a big gang which is operating.

Apart from subversion that takes place
in industrial untis, there is a big racket
going on—taking away Government pro-
perty, selling it in the black market and
minting money like anything. It hag been
an open thing. The House would be very
much interested in knowing the amount of
pilferage that is taking place in the
Hindustan steel plants and in the Heavy
Engineering plant at Ranchi. I know that
things have not been allowed even to
reach the destination. Before things have
reached their destination, they have been
pilfered and there is no security provided
against this.

Whatever we may say about the State
Governments, the State Government has
not taken adequate interest. For argu-
ment's sake the State Governments can
say that they are in a position to protect
their own property worth crores and crores
of rupees and ask why they cannot pro-
tect the property belonging to the Central
Government; but the fact is that it is not
50. The experience is that the  State
Governments have not provided adeguate
protection, with the result that the Central
industrial units or the public sector pro-
jects have been nobody’s children,

What has happened to the LIC Organi-
sation ? In Calcutta the officers were held
to ransom and nobody was there to pro-
vide any protection. I happen to be the
president of the Class I Officers’ Associa-
tion and I get complaints every day that
a peon has hit an officer or that, a parti-
cular officer’ has been locked up. This
is the kind of thing that is happening and
nobody can do anything about it because
there is no protection.

That is why there was this need. It is
not with great pleasure that this Bill is
being brought forward. It is out of
sheer necessity. Shri Dwivedy may oppose
it on principle, but certainly he cannot
deny the need for providing more protec-
tion thaa is actually available today, That
is a must,

The Joint Committee has improved ﬂlh
Bill in certain respects and I commedd
the improvements made by the Com-
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mittee. But I am not quite sure whether
this Bill is going to provide the protection
which the Government thinks it will pro-
vide. Because there should be complete
co-ordination between the State Govern-
ments and the Government of India in
the implementation of this Bill if it be-
comes an Act.

Though this Bill is not concerned with
the railways and the protection to railway
property is guided by another Act, it is
well known fact that in spite of law there
has been great amount of pilferage and
loss. Apart from the losses that the rail-
ways have incurred becausa of looting and
arson which probably amount to more
than a crore of rupees, the total loss of
railway property in 1965-66 only due to
pilferage and theft comes to Rs. 22,04,592.
This is the loss only due to pilferage and
theft and it is really an underestimate but
I go by the figures that have been pro-
vided in their reports. It is gross under
estimate. Becapse when we travel by rail-
ways we find that lights, fans, electric
bulbs, switches—evervthing is pilfered and
hardly any protection is available so that
all these things could be kept intact.

SHRI INDRAJIT GUPTA . It is worst
in Bihar,

SHRIMATI TARKESHWARI SINHA:
ft is very much worse in Bihar. There-
fore, there is much more need for the en-
actment in Bihar. My friends have lot of
friends in Bihar who probably do not get
guided by hon. Member’s noble intentions.
They might be getting initial coaching from
hon. Members sitting on the right like
Mr. Indrajit Gupta—I wish they could
also appreciate the decency of Mr. Indrajit
Gupta—but they do not observe the rules
of the game go much beyond that.

The hon, Member sitting on the right,
Dr. Sen, said that the losses in Durgapur
were to the tune of Rs. 8 lakhs. It is a
gross under-statement. The figure of
Rs. 17 lakhs has been given by the manage-
ment itself. The losses have been much
more. But if you really take the losses on
account of the loss in the working days,
the losses will be much more. Not only
the lock-outs and strikes are not main-
tained peacefully but the first effort invari-
ably is how to break things, how to really
sabotage things. I am sorry to say that
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my friends sitting on the right ars not able
to control the Frankenstein that they create
very easily. They always plead about the
rights of the trade unions. If one-tenth
of the obligations could have been taught
to them, if one-tenth of the obligations
could have been nursed in them, T think,
this country would have, certainly, seen
better days than it is seeing today, They
do not realise that.

Today, the Congress Party is ruling at
the Centre. The situation today is that in
the States there are other Governmeats
who have been ruling in the States. They
do not realise that the Government, to
whichever party it may belong, cannot be
run unless and until the propriety of law
and order is maintained intact and  its
fibres arc maintained intact. Otherwise,
no Government worth its name can really
exist in this country. This is not oaly
applicable to the rights of the trade unions
vis-a-vis the political parties but this s
applicable to the basic existence of the
administrative system in this country.

Sir, I was in Kerala the other day when
Mr. Namboodripad had entcred into a big
controversy with the Central Government.
Many things were said by him. What he
said might be considered. There is also a
need for recomsideration of certain points
that he raised. I do not deny that. But
what was the attitude of the Kerala Gov-
ernment ? The attitude of the Kerala
Government was that they had no interest
in the Central services. I was in Trivan-
drum. I saw with my own eyes that there
was no interest shown by the State autho-
rities 'in the Central Government under-
takings or the Central service units, It
is a fact that the peeple of Kerala were
not so provocative and, therefore, the
peace was not disturbed to the extent it
was expected. The credit cannot go Mr.
Namboodripad or to the Communist Party.
But the credit has to 2o to the people of
were not provoked and they did not break
the pecace there. The Government of
Kerala that in spite of provocations, they
Kerala was a zero. The State Govern-
ment was not doing anything. I saw with
my own ecyes that at the Central Post-
Office in Trivandrum_ not a single police-
man was there guarding the property.
Thanks to the demonstrators there that the
demonstrators were peaceful and they were
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not obstructing anything. Otherwise, if the
Marxists would have done anything, the
whole property and the entire services
would have been at the mercy of the
hooligans and goondas. Generally. The
political parties start a thing and, after it
grows into a Frankentein, they run away.
That is always the situation. That is why,
I feel, this Bill is a necessity.

There is only one thing that I would
like to mention and that is that in clause
9, the right to appeal has not been granted.
When any other serviceman has the right
to appeal. why should this be denied to
these people ? The right to appeal to the
Supreme Court should be granted to them.
The right to file a writ which is available
to every Government servant should be
given to .them.

Lastly, I would like to submit that
clause 14 has to be looked into again.
Though to my mind there is no ambiguity
in this clause. it is a fact that it cap be
interpreted in various ways and, I think,
clause 14 needs to be a little more clearly
clarified.

With these words. I thank you for giving
me an opportunity.

SHRI INDRAJIT GUPTA (Alipore) .
Mr. Deputy-Speaker, Sir, I think, the
Congress Party by this time should really
make up its mind as to what it considers
to be the purpose of this Bill because I
find contradictory voices speaking from
the other side and quite a good bit of con-
fusion. The hon. Minister, you will
remember, when he was speaking at the
beginning, went out of his way to appeal
to the Opposition not to see more into this
Bill than there is, and the point which he
wag emphasizing over and over again was
that it was nothing but a sort of an arrange-
ment for streamlining the existing watch
and ward organisation. This is what he
said. He said that they want to make
the existing watch and ward organisation
more efficient as there is a lot of defi-
ciency in respect of selection, fecruitment,
training! and so on, and that the object of
this Bill is really to put the whole thing
on a much more effective basis. That, I
can understand. That could be done even
without bringing this Bill at all. Nobody
was preventing the rules governing recruit-
ment, training and so on of the watch and
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ward from being changed or the Centro
taking a hand in the trainipg of watch and
ward. I can understand that. But I do
not understand why this Bill is required if
it is nothing more than that. Many hon.
members who have spoken from the Con-
gress. Party have really made it quite clear
thet they think that this is something more,
and that is the real thing. The cat is
being let out of the bag. Even Shrimati
Tarkeshwari Sinha, when she was speak-
ing, by indirect references made it clear
that in cases of labour disputes, in cases
of agitation by the employees, a situation
might arise where this Force would have
to be used. Therefore, I would like to
know clearly from the Minister when he
replies whether it is the intention of the
Government or not that this Central In-
dustrial Security Force should be at the
disposal of the Managing Directors of
various concerns if they consider it neces-
sary in their discretion to use this Force
to suppress normal trade union agitations
and workers’ agitations, He must reply to
that question because he knows very well
thet a number of trade union rcpreseata-
tives belonging to different trade unions of
different affiliations who appeared to give
evidence before the Joint Committee were
unanimous on this point that they felt the
deepest apprehension that this was creat-
ing a new kind of instrument of suppres-
sion. which would be put in the hands of
the Managing Directors to use as they
went. There is no safeguard against that
at all. Mr. Lobo Prabhu said something
about honest trade unions, bad trade unions,
and all that. But may I know who is
going to be the judge of all that ?

I want to point out that this is not a
question of legal quibbling, but it is a
question of the attitude which is being
displayed towards trade unions and to-
wards labour questions by the people who
are running the public sector undertakings.
I want to give an cxample and then you
will understand why we feel apprehensive
zbout it. As I said, it is a question of
the attitude. For example, in this recent
Central Government employees’ s6trike, I
can understand the Government or a
Minister taking up the position that be-
cause they had declared the strike illegal
by a certain Ordinance, these trade unions
which had embarked on the strike had
committed an illegal act in terms of the
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Ordinance and, therefore, they propose
to take action against them. This can be
their stand; I follow. But you see the kind
of attitude, the kind of language, the kind
of outlook that is being displayed by them.
1 have a copy of the letter written by the
Railway Minister who is, I must say, nor-
mally speaking, a mild mannered man; 1
find him to be a mild-mannered man and
a very polite man. But here is the letter
written by him, signed by him at least—
Shri C. M. Poonacha—which he had
addressed to all the General Managers of
the ‘various Railways on the morrow of
the strike, congratulating them on having
successfully broken the strike and passed
through what he considers to be a very
severe trial. This is the language used
there

“Under your leadership...”
He is telling the Generagl Managers.

“Under your leadership, your officers
have displayed a great sense of duty
and withstood all inconveniences in re-
sisting the attempts of the extremist
clements to disrupt train services.”

This is not a question of sabotage.
Trade unions, when they decide to go on
strike in the Railways, are referred to here
as. ‘extremist elements’, and for this matter
he is congratulating the General Managers.
As a result of this, what happens? The
Genera! Manager js further inspired by the
message which has come to him from Rail
Bhavan, and the General Manager of the
South-Eastern Railway issues then a printed
circular or an appecal, whatever you would
like to call it, to the Railwaymen under
him, and there, he goes one step further.
He says :

“You should not allow your service to
be distracted by the noises that a micro-
“scbpic group of perpetual malcontents is
now and then trying to make.”

This is the outlook of the General Manager,

towards trade unions which were recog-
nised trade unions up to the 19th of Septem-
ber. The reference is to ‘noises by a
microscopic group of perpetual malcon-
tents’. Now, Sir, one of the General
Managers will tomorrow be appointed as
Managing Director of a steel plant, of a
public sector undertaking. I fail to under-

. NOVEMBER 18, 1968

228

Security Force Bill

stand how a managing director who' had
this kind of attitude towards the trade unien
will be a neutral person in case of indus-
trial disputes. In case of labour dispute,
that type of managing director will be the
last man to be neutral. He is one of the
parties to the dispute, how can he be neu-
tral with this attitude towards the trade
unions, Sir? He will use the power given
to him to terrorise, to intimidate and harass
the workers. That is why we are con-

. vinced that this method is going to be used

for this purpose alright. Mrs. Sinha refer-
red to this and ulso Mr. Lobo Prabhu
referred to it. But how arc this Govern-
ment going to convince us that they are
really serious about protecting these plants
against sabotage ? —That is what I would
really like to know. References have been
madc to Durgapur incidents over and over
again and hon. Members should know what
has happened. 1 would like to  remind
Mrs. Sinha that it is not the friends on the
right of her who indulged in these things,
but it is really the friends sitting on her
benches who indulged in these things. It
is the INTUC which indulged in all these
things. Everybody knows that. It  has
appeared in the press. It is this union
which hes indulged in a particular form of
strike which resulted in damage to the cool-
ing pipes of the rolling mills resulting in a
damage which would cost them 17 lakhs ot

18 - lakhs, whatever the figure
may be. It is they who indulged in all
these things. But what hgs happened, Sir ?

There are these various unions of the Cen-
tral Government employees which have
been de-recognised within 24 hours, on the
allegation that they had participated in an
illegal strike; and therefore they must have
their recognition withdrawn. All right,
But why do you have double standards ?
Why do you adopt double-standards ? Be-
cause, it is the union of Shri Atulya Ghosh,
patronised by Shri Atulya Ghosh. It is
that INTUC union which had been carry-
ing on illegal strike, as a result of which
damage had been caused to the roiling
mills. Several lakhs of rupees have been
spent to repair these things. But it is a
recognised union and continues to be =&
recognised union.

SHRI JUGAL MONDAL (Uluberia) :
Under what basis have you got the infor-
mation about sabotage and expenditure
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involved in repairing the plant ? It is not
a question of sabotage.

SHRI INDRAJIT GUPTA. I am not
yielding. ... (Interruption)

SHRI C. K. BHATTACHARYYA (Rai-
panj) : You don't hesitate to intervene even
with the Minister... You go on interven-
ing. Fven when the Prime Minister spoke,
you intervened.

SHRI INDRAJIT GUPTA : I know, the
shoe pinches you. That is why you say
that.

DR. RANEN SEN : As soon as the name
of Shri Atulya Ghosh is mentioned, why
should these gentlemen get up ? That is
the real trouble.

SHRI C. K. BHATTACHARYYA: What
did the hon. Member do when the Prime
Minister spoke that day ?

SHRI INDRAJIT GUPTA : 1 am going
10 make yet another charge. and it is this.
At that meeting or conference of  the
INTUC union at Durgapur, when the deci-
sion to strike was taken, the Deputy Prime
Minister of this Government was present
as a guest.  He is used to giving us a lot
of sermons on this and that here. but not
a single word fell from his lips at that
time. These gentlemen, after the damage
1o the plant. came running to Delhi. The
news was in the papers that they had some
interviews with the Deputy Prime Minister
and the Home Minister and that was all.
Nothing more. happened about it.  Why
these¢ double standards? In the face of
this how are we expected to believe that
they arc serious about checking sabotage ?

My question is very simple, Protection
apainst what ? T want to know whether it
is protection against vilferage, because that
is not the experience of the railways or of
the ports; thc experience of the ports and
the railways is that the activities of the
protection forces there which have been
specially sct up have led, if anything. to a
growth or extension of pilferage and not
1o bringing it down. Is this Bill against
sabotage ? Well, the record of this Gov-
ernment does not show that they are at
all serious about it. Is it for protection
against communal disturbances inside the
plants 7 Please remember that the genesis
«of this Bill dates back to 1964 when there
was another Home Minister and a wave of
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horrible riots and communal disturbances
had taken place at Jamshedpur, Rourkela
and other places and we were told at that
time that this was the object of this Bill.
Now, we do not hear about that at all.
On the other hand, more recently we have
seen in another public sector undertaking
at Hatia that communal disturbances had
taken place and neither the central indus-
trial security force nor even the military
forces that werc called could put a check
to them. .

We must be clear in our minds about
what we are out to do. What do we wart
to do? I am not going into the legal as-
pects because there is no time. But T
would only say that it is a very sad state of
affairs, that at a time when the political
map of the country has changed and is
changing very fast and at a time when all
sorts of political thinkers in this country
are discussing how the federal character
of the Constitution should be strengthened.
the Home Minister every day in  public
statements and speeches outside and cven
while addressing the Governors' conference
a day or two ago has been harping on the
opposite theme that the Centre must be
strengthened at all costs at the expense of
the States because the political map of the
country is changing. I think that that is
a very sad state of affairs.

I shall also point out how much they
respect the opinion of the Attorncy-General.
1 was a Member of the Joint Committec
and the Attorney-General appeared before
us. On matters which are covered by
clauses 10 and 11 of the Bill we had grave
doubts because the phrasc used is not only
the undertakings owned by the Central
Government but other installations also
which may be vital for the working of the
undertakings and they wanted to cover those
installations also. We had raised the ques-
tion before the Attorney-Gencral, and with
your permission I would like to read out
what Shri Daphthary had said. This was
what what he had said : :

“If you ask me, some further definition
or limitation is required to make it more
precise than it is at present.”

Then, he says:

“I suppose on¢ must keep in mind
that it will have precious little use by
having a strong force to protect .my
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factory and prevent its being interfered
with if the power supply or water supply
or whatever it is, is left at the mercy
of some one...So, in order to make this
effective some method must be devised
whereby what is essential for the Govern-
ment undertakings should also be
covered.”.

Otherwise, it can be stretched to any ex-
tent.
cause there may be some components for
a particular industry which are being made
by some firm outside, By some stretch of
imagination they may also be brought with-
in the purview of this measure. He said :

“This requires more precise definition”.
He was asked by Shri Y. B, Chavan :

“Do you want any direct amendment
in the Act or under the rules 7",

to which he replied :

“You might have an amendment of
the Act. Rules would not do by them-
selves.”.

This was the opinion expressed before the
Joint Committee by no less a person than
the Attorney-General. That is the respect
that they show to the opinion expressed
by the Attorney-General.

Now, I shall show you from another part
of the procecdings where I had raised the
question regarding the territorial jurisdic-
tion of this force that it should extend
only to the compound or the premises of
the factory. What does the term ‘premises
of the factory’ mean? The factory may
have a wall around it. Outside the wall
there may be a township. Many of these
new public undertakings have big town-
ships around them. Where does it ex-
tend ? We wanted that to be made precise.
For that too, .the Attorney-General has
said that it should be defined, because there
may be a wall and there may be some-
body standing on the road outside the
wall who may throw something over the
wall into the factory; there may be a town-
ship also. He said that these things re-
quired definition. But nothing has been
done. It has been left vague as it was
before so that ‘it may be used for any
purpose whatsoever.
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I would say in conclusion that there is
no doubt that dual authority is being
set up because there is a whole pattern
behind it. We have seen in Calcutta that
even the border security force which has
got a specific purpose and a specific object
of depending the borders was on the streets
of Calcutta at the time of the disturbances
There is also the Central Reserve Police
and there is now going to be the Central
Industrial Security Force. This is all part
of a pattern. More and more, they are
trying to set up para-armed forces. It is
not a watch and ward force. The state-
ment of objects and reasons makes it quite
clear. It is a para-military  organisation
which will be equipped with wireless sets,
with transport, with arms—everything. It
is there in the statement of objects and
reasons.

So what they are trying to do is to set
up a dual authority. Even Shri P. C. Sen,
former Chief Minister of West Bengal—
we had those documents before us in the
Joint Committee—went on record objecting
to this and saying that it would lead to a
grave encroachment on the State’s powers.
The Government of Mysore, which s a
Congress Government, objected to it. The
Government of Andhra Pradesh, I think,
objected to it.

They are all recorded here. It is not
ag if only non-Congress States objected
to it. Not at all. This is a very scrious
matter. At the moment, we are  quite
convinced that it is only going to be used
as an instrument of repression against the
trade unions and we are putting a very
dangerous weapon in the hands of the
managing directors who are gentlemen of
such a type who regard anything, even a
normal trade union dispute, as something
which requires to be crushed. I  have
quoted enough to show what their meata-
lity is. Therefore, we are opposed to this
Bill lock, stock and barrel.

SHRI R. D. BHANDARE (Bombay
Central) : So far as the first point, that
this Industrial Security Force Bill will inter-
fere with the rights of trade unions is con-
cerned, I think the fear is based simply
on doubts and apprehensions, because there
seems no ground whatsoever for entertain-
ing them. I do not know how industriat
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relations could be altered by such a piece
of legislation. It is suggested that the
managing director or management may use
this force as an instrument to suppress the
labour organisations having extreme leftist
ideologies. That, again, is based on an
apprehension. That point must be cleared.

SHRI INDRAJIT GUPTA: Let the
Minister make it clear.

SHRI R. D. BHANDARE. 1 asked the
question of Shri Dwivedy as to how indus-
trial relations could be altered, how laws
dealing with labour would be changed by
such a piece of legislation. But that is not
the point T ani going to deal with. I am
going to deal with a point which is exer-
cising your mind, whether such a law will
not encroach and trample upon the legisla-
tive powers of the States. It is quite clear
that this has been the point agitating your
mind. My submission is that first we have
to go to cl. 10(b), a point dealng with
the object ar purpose of the Bill.

“To protect and safeguard the indus-
trial undertakings...... "

“together with such other installations
as 'are specified by that Government to
be vital for the carrying on of work in
those undertakings...”

So it is for the Central Government to
specify as to which are the industries and
installations aleng with the industry required
to be safeguarded and protected. No other
undertaking or installation will be covered
by this bill.

15. Hrs.

SHRI NAMBIAR (Tirucherappalli) : Is
it a very difficult thing to specify ?

SHRI R. D. BHANDARE : 1 am deal-
ing with the point of encroachment on the
powers of the State. For that purpose I
am explaining this point, that specifying is
required.

In the proviso also, again specifying is
required by the Central Government that a
particular industry is so vital that it re-
quires protection. Unless the Central Gov-
crnment specifies and seoks the consent of
the State Government, this law
bo made applicable to the industry
may be in a particular State.

E
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SOME HON. MEMBERS : No, no.

SHRI INDRAJIT GUPTA : What are
called connected installations do not re-
quire the State Government’s consent.

SHRI R. D. BHANDARE : I am mnot
dealing with that point. I am dealing with
the first point, ...

SHRI S. M, BANERJEE: The
should be connected with something.

SHRI R. D. BHANDARE. ... that un-
less the Central Government specifies that
a particular installation requires to be pro-
tected as vital, this law will not be made
applicable. This law will not be made
applicable unless the consent of the State
Government is obtained.

SHRT NAMBIAR : In which case ?

SHRI S. KANDAPPAN (Mettur) :
Where is the provision ?

SHRI R. D. BHANDARE : I hope I
have made the point clear.

MR. DEPUTY-SPEAKER : I am follow-
ing you, but the time is limited. When
we deal with the clause, you will have
further time.

SHRI R. D. BHANDARE : Unless con-
sent is obtained from the State Govern-
ment, this law will not be applicable to
the State at all. Is there any provision for
giving consent ? You, Mr. Deputy-Speaker,
raised this question on the previous day.

MR. DEPUTY-SPEAKER : It wzs about
jurisdiction,

SHRI R. D. BHANDARE ;: 1 am talk-
ing of jurisdiction. You have not been
satisfied. and you again raised the same
point this morning. The question of con-
sent is there. What is the scheme of our
Constitution ? What is the scheme of this
Bill in Clause 10 ? The scheme of Clause
10 is that so far as the undertaking which
is in the State jurisdiction is concerned,
this law will not be made applicable unless
consent of that State is sought. So, pre-
vious consent is required, and the comsent
is based on specifying an undertaking by
the Central Government if it comes to the
conclusion that it requires to be protected.
Is there any provision in the Constitution
for giving of consent? I am not going
to deal with this claborately, but I will
refer to article 249. It is absolutely neces-

point
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sary at times for the Central Government
to pass a law which deals with  matters
which may not be within its own purview
or precincts. It may be in the State List,
but if the Central Government comes to
the conclusion that it is absolutely neces-
sary, then by a resolution of the Council
of States it can make a law. I am dealing
simply with the element of consent, and
whether the element of consent has to be
taken into consideration under the Constitu-
tion, and for that limited purpose I men-
tion article 249.

Now. Sir, Art. 252, deals with the speci-
fic element of consent. I may read the
article itselff—Power of Parliament to legis-
late for two or more States by consent and
adoption of such legislation by any other
State. ~ Unless consent is expressed to the
passing of resolution by the States...

MR. DEPUTY-SPEAKER : May I point
out that this is likely to raise further con-
troversy. It will come when we consider
the Bill clause by clause. So I  would
suggest to you to be brief now.

SHRI R. D. BHANDARE : The instru-
ment by which the conscnt of the States
would be obtained is the resolution by the
legislature of a State. Now the same point
has been dealt with in article 3. But the
wordings are different. When any boun-
dary is to be changed or altered of any
State, -them the President will obtain the
consent or the view of the legislature of
+the State and the view is expressed through
a resolution by the State legislature. Here
also: consent is expressed through a piece
of resolution by the legislature. So it is
not.a far-fetched thing. ‘By consent’ means
that. when a particular industry is specified
by..the Central Government us vital, the
matter is sent to the States and the State
in.order to express its consent must pass
3 fesolution through.the legislature. That
is. the scheme. Therefore we should not be
frightened that it will be struck down by
the . judiciary.
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. To provide for the constitution and
xqwlanon of a Force called the Central

NOVEMBER 18, 1968

g

Security Force Bill 236 .

Industrial Security Force for the better
protection and security of certain indus-
trial undertakings.
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“Discharge his ~functions under “the
general supervision, direction and control
of thc Managing Director of that under-
taking.”
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. “Every person who is arrested and
detained in custody shall be produced
before the nearest magistrate within  a
period of twenty-four hours of such
arrest.”
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, in the
beginning many members ‘belonging to the
opposition expressed doubts about the con-
stitutional validity of this Bill and the legis-
lative competence of this House to pass it.
I would briefly quote the opinion, of the
Attorney General given before the Joint
Committee and not quoted by hon. mem-
bers opposite :

“It is wrong to interpret an item in one
List as being limited by an item in the
other List.© Each is capable of being
exploited to the full. You are well aware
of this that you have to look at the sub-
stance. Courts have gone to this length.
They say that if the penal substance is
something which falls within the list, it
may be that here and there are pro-
visions which impinge upon some items
in the other list, but that cannot be help-
ed provided they are necessary and ancil-
lary and auxiiiary items.”

He goes an further and says :

“When I look at certain other legisla-
tions, e.g., the Customs Act, I find there
the power of search, the power of arrest
and handing over to the police is exactly
the same and objection has been taken,
bug it has failed. And this has been stat-
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ed that the insertion of thesc powers does
not make these people ‘police’. Therefore
you are not impinging on the other hst.
This is not merely my opinion, bat it
happens to be happily the opinion of the
court.”

This is the opinion of the Attomey General
on the constitutional validity of this provi-
sion.

I would like to mention that in the light
of the opinions given by the Attorney
General and the views expressed by
various hon. members of the Joint Com-
mittee, we did make some amendments
in the clauses on which the Attomey
General had commeated, viz., clauses 10,
11 and 14, so as to remove whatever little
doubts or objections there might have been
that the field belonging to the States was
being encroached upon by this Bill. Even
as it was there was hardly anything objec-
tiopable. But even if there was any doubt,
we were anxious to remove it, so that when
this force is oonstituted, it would not en-
croach even slightly on the fields reserved
by the Constitution for the State Gowern-
ments.

In the original Bill, clause 10 contaimed
a provision that,

“The force may be required to gvard
such other installations as are specified
by the Government or by any other
officer empowered by the Government in
that behalf.”

There were two objections to this. First was
that there should be no power under this
Act to delegate such authority to specify
the installations to be guarded by the force.
The second objection was that there
might be ancillary installations attached
with the Government of India property,
which may not belong to Government of
India, but may belong to private parties or
to the State Government. We amended
this clause to remove both the lacunac.
Firstly we took away the power which was
sought to be given to the officer for specify-
ing the installations, Secondly, to avoid any
difficulty in future, we added a proviso to
the effect that before installations which
are not owned or controlled by the Central
Government are notified, the consent of the
concerned State Governmeny shall be
obtained. This clearly proves that our in-
tention ig not to encroach oa any of the
authority of the State Government.
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The power to Bhilai Steel Plant is sup-
plied by a power house which is owned by
the Madhya Pradesh Electricity Board.
Now, tha; installation is not owned by
Central Government. But it is very vital
in running the Bhilai Steel Plant. In case
the industrial security force is to be posted
in that area for protection of Korba Thermal
Power Station, consent of the State Gov-
crnment shall be necessary before eany
froce can be sent there. This is an illustra-
tion which I wish to give and this is a par-
ticular thing on which the Attorney
General  commented which the hon.
Member, Shri Gupta quoted. But, he
did not come forward to say that in view
of those comments that we have amended
this clause. There was some doubt about
clause 11 also under which the power to
arrest without warrant was specified. Here
also we felt that it was necessary to define

it better and restrict the power to arrest
without  warrant only for cognizable
offences and delete the non-cognizable
offences. All those cognizable offences

relate only to the property belonging to
Central Government. This also we have
clarified. In this way, we have also
amended clzuse 11 to specify that any
arrests can come omly if there is a cog-
nizable offence committed in relation to
the property of the Central Government.
So, this thing has been put in this clause
11 now by the Select Committee and it is
also beyond any shadow of doubt that no
action can be taken which will impinge
upon the State police.

The third amendment which was made
by the Select Committee is in Clause 14
where a provision has been added simi'ar
to clause 10. The State Government's con-
sent is necessary for this amendment before
a request for deputation of this force can
be accepted for ‘an installation or for an
industrial undertaking which is not owned
by the Central Government but which is
owned by the State Government or by
other persons. For that, the consent of the
State Government would be necessary.

These are the three main amendments
that have been made by the Joint Commit-
tee in this Bill. And I dare say that.
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SHRI VIDYA CHARAN SHUKLA':
And after these amendments are made
thercin, whatever doubt there might be in
the minds of the people would not be there.

Then, Mr. Gupta has asked me a ques-
tion whether this force will be used to sup-
press the trade union activities. I want to
emphatically say ‘no’. Our intention is not
to use this force to suppress any legitinrate
trade union activities.

SHRI INDRAIJIT GUPTA : You will
give it to the Managing Director to dis-
charge.

SHRI VIDYA CHARAN SHUKLA: I
will explain about that also.

At the request of the Managing Director,
the force will be sent to guard installations
in the same way as watch and ward would
do. The functions of this force are not
police functions. It has been clarified that
the functions of the force are clearly that of
watch and ward,
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Mr. Deputy Speaker. I was trying to
explain what protection we have taken
to see that this force is pot misused by the
General Managers of the Industrial Under-
takings. Here, I would read out the provi-
sion which has been objected to by various
hon, Members about the power of the
members of this force to make a search and
arrest & person without warrant. Sir, it
has been clarified earlier. But, I wish to
repeat it again that this power which has
been given to the members of this force is
no more and no better than the power given
to the private individuals—private citizens
—under the Code of Criminal Procedure in
clause 59. With your permission, Sir, I
would like to quote section 59(1) of the
Code of Criminal Procedure :

“Any private person may arrest any
person who, in his view, commits a non-
bailable and cognizable offence, or any
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proclaimed offender and, without unneces-
sary delay, shall make ovre any person
so arrested to a police officer.”

Further it says :

“or in the absence of the police officer
to take such a person, cause such a per-
son to be taken, to the nearest police
station.”

1f the hon. Members take the trouble of
reading the Bill, they will find exactly the
same provision has been incorporated there.
The powers which have been given to the
members of this force are available even to
the private citizens of this country. This
force will probably have this power even
without this. provision being there.

SHRI NAMBIAR : Then, why do  you
arm them if it is there ?

SHRI VIDYA CHARAN SHUKI.A :
Only to protect them from violent people.

SHRI NAMBIAR ! Who are the violent
people ?

SHRI VIDYA CHARAN SHUKLA :
You know who arc the violent people.

SHRI NAMBIAR : The cat is out of the
bag.

SHRI VIDYA CHARAN SHUKLA:
Another objection raised by many hon.
Member is that this is a police force in a
cloak. that the police force which is being
put in various industrial undertakings will
{ake away the police functions of the State
Government. 1 can quole from various
authorities to prove that this is not a police
force at all; it is only a  well-regulated,
well-trained 'and well-equipped Wwatch and
ward force which will be organised on an
all-dndia basis. Secondly, if you analyse
their functions you will sec that all those
functions which have been specified are the
functions which normally the watch and
ward people do; no other extra function
has been given to them.

1 will give one instance which might, per-
haps, satisfy Shri Nambiar, because he is a
person who is never satisfied by our assur-
ance. If you hear me without any bias,
perhaps you will be able to appreciate the
point. Here the provision is that when an
offender is upprehended and arrested by a
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member of this force, he has to be taken 1o
the nearest police station and handed over
to the police for further action. No power
has been given to the members of this force
to detain any person, produce him in u
court of law or proceed against him in the
manner in which the police force will nor-
mully do; nothing of that sort. Then, their
jurisdiction is limited to the industrial unde:-
taking owned by thec Central Government.

A question was asked why this function is
not being delegated to the police force of
the State Government. It is precisely for
the reason that it is a non-police functiod,
it is a watch and ward function. All that
we are doing is 10 constitute a watch and
ward organisation 1o protect the industridl
undertakings of the Central Governmer?.
If it were a police function, then it wouid
have been quite pormal for us to request
the State Governmcent concerned to give us
the police force and ask that force to
guard our installations. But we do not
want a police force, cither Central or State,
simply for the sake of watch and ward
work unless, of course, therc is some emers
gency.  In the normal course, we would
like this work to be done by well-regulated,
well-trained and well-equipped watch  wid
ward and. not by the police force.

SHRI INDRAJIT GUPTA : Supposeé tie
Muanaging Dircctor of an industrial plant
requires some assistance. Will he be ek-
pected to call this force or the police fofce
of the State Government ? Vo

SHRI VIDYA CHARAN SHUKLA :
If the Managing Director requires -any
assistance of protecting his installation, the
protection work will be done by this force:
But if there are law and order problems; he
will definitely have to call thc State police
force to maintain Jaw and order and deal
with law and order matters. This force. 1
can assure Shri Indrajit Gupta, is not meant
for law and order duty. either inside thae
plant or outside the plant. It is only meant
to do watch and ward duty; nothing clse.

SHRI NAMBIAR : If it is watch and
ward, it must be there all the time. ‘Yo_u
cannot remove completely the present wadtch
and ward and create a vacuum. This force
will be quartered outside and will come -in
only when it is called. So, the watch and
ward has got to be there for formal work.
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SHRI VIDYA CHARAN SHUKLA : 1
elirlfied it in my opening speech that when
tkis force is constituted, there will be no
watch and ward. 1t is not as if both the
watch and ward and this force will work
hind in hand. This will be the only force
in 'the industrial plant. There will be no
«parate watch and ward over and above
this force.

SHRI INDRAJIT GUPTA : It will be
~.rmanently posied there ?

SHR! VIDYA CHARAN SHUKIA :
Yos.

SHRI INDRAJIT GUPTA : This is not
vwhat the Bill says. It says the Managing
Director will requisition their help. That
reans it is not a permanent watch and
ward foree.
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SHRI VIDYA CHARAN SHUKLA:
AMay I say that all these things are not put
in the laws to bc made ? Thesc are cxecu-
tive functions which are left to the Gov-
crnment to regulate, The intention here is

1o put this force as a watch and ward
force and there will be no separate watch and

ward. If this was the misunderstadning on
which therc was opposition to this
force, I am clarifying this and there
<hould be no opposition to this matter
now,

Shri Tyagi is saying that if this is

soing to do watch and ward duties, why not
sive better training to the watch and ward
staff. This is what we are trying to do.
The Bill means to takc up the present watch
:ind ward staff, assimilate them as far as
rossible in this force and give them better
stundardised training and equipment so that
the watch and ward, which is at present
haphazardly recruited without any standard,
whose training and equipment are different,
will all be standardized.
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SHRI VIDYA CHARAN SHUKLA :
Shri Surendranath Dwivedy asked about the
necd for this force and how this idea enter-
ed Government's mind. He wanted to
know why this kind of a force should be
required. I would invite the attention of
this House and of the hon. Member to the
report of Justice Mukherjee into the causes

of fire in the Heavy Engineering project in
Ranchi.

SHRI INDRAJIT GUPTA : That
also done by the INTUC.

SHRI VIDYA CHARAN SHUKLA : In
his report, 1 think, in paragraph 102, he has
stressed the need for such a central force,
a well regulated, well trained and well
equipped force, for doing duty in public
undertakings. Even to commonsense it
appeals that, instecad of having a haphazard
watch and ward, ill-trained and ill-equipped,
we should have a force of this kind. This is
the only intention in the Government’s
mind and the only reason why this force is
being brought into being. 1 can assure hon.
Members that it is not the intention of the
Central Government to impinge even to the
slightest extent upon the States’ authority to
do any work or job which is normally done
by the State’s police force. This will not
be a police force; this will be a watch and
ward force which will do purely watch and
ward jobs and not jobs which the State
policc will do now or in the future.

In view of these clarifications T hope hon..
Members will support this measure.

was
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MR. DEPUTY-SPEAKER : The question
is:

SHRI NAMBIAR : I want to seek some
clarification.

MR. DEPUTY-SPEAKER : Later on, not
at this stage. We have exceeded the time.
During clause-by-clause consideration we
will have ample opportunity.

off i\ wwewTr |l : SATSAE AERY,
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Division No. 71

MR. DEPUTY-SPEAKER : Even then
you will have a right to raise it. We have
exceeded the time limit.

The question is :

“That the Bill to provide for the com-

- stitution and regulation of a Force called

the Central Industrial Security Force for

the better protection and security of

certain industrial undertakings, as passed

by Rajya Sabha, be taken into conmsidera-
tion.”

The Lok Sabha divided

AYES

Ahirwar, Shri Nathu Ram
Amat, Shri D.
Ankineedu, Shri
Arumugam, Shri R. S.
Bajpai, Shri Vidya Dhar
Barua, Sbri Bedabrata
Bhandare, Shri R. D.
Bhattacharyya, Shri C. K.
Dass, Shri' C.

Desai, Shri Morariji
Deshmukh, Shri B. D,
Dinesh Singh, Shri

Dixit, Shri G. C.

Gandhi, Shrimati Indira
Gupta, Shri Lakhan Lal
Jadhav, Shri V. N,
Kamble, Shri

Kamala Kumari, Kumari
Kasture, Shri A. S.
Katham, Shri B. N.
Khanna, Shri P. K.
Krishna, Shri M. R.
Kureel, Shri B. N.
Laskar, Shri N. R.

Lobo Prabhu, Shri
Mahadeva Prasad, Dr,
Majhi, Shri Mahendra
Mandal, Shri Yamuna Prasad
Meena, Shri Meetha Lal
Mehta, Shri Asoka
Minimata Agam Dass Guru, Shrimati
Mishra, Shri G. S.
Mondal, Shri Jugal
Nabata, Shri Amrit

15.38 hrs.

Naidu, Shri Chengalraya
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri S. D.
Poonacha, Shri C. M.
Prasad, Shri Y. A,
Radhabai, Shrimati B,
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Raju, Shri D. B.

Ram, Shri T.

Ram Dhani Das, Shri
Ram Subhag Singh, Dr,
Ram Swarup, Shri
Rane, Shri

Rao, Shri K. Narayana
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rao, Shri V, Narasimha
Reddy, Shri Ganga
Reddy, Shri P. Antony
Roy, Shri Bishwanath
Sedhu Ram, Shri
Sambasivam, Shri

Sanji Rupji, Shri
Sankata Prasad, Dr.
Sen, Shri Dwaipayan
Sen, Shri P. G.
Sethuraman, Shri N.
Shambhu Nath, Shri
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Sharma, Shri Nawal Kishare
Shashi Bhushan, Shri
Shastri, Shri Biswamarayan
Sheo Narain. Shri

Shinkre, Shri

Shukla, Shri Vidya Charan
Siddayya, Shri

Siddheshwar Prasad, Shri

Centra] Industrial KARTIKA 27, 1990 (SAKA)

Security force Bill 250
Singh, Shri D. N.

Sinha, Shrimati Tarkeshwari

Spatak, Shri Nar Deo

Solanki, Shri S. M.

Sunder Lal, Shri

Verma, Shri Balgovind

Yadab, Shri N. P.

Yadav, Shri Chandra Jeet

NOES

Adichan, Shri P. C.
Ahmed, Shri J.

Banerjee, Shri S. M.
Bhagaban Das, Shri
Biswas, Shri J. M.

Brlj Bhushan Lal, Shri
Chakrapani, Shri C. K.
Chandra Shekhar Singh, Shri
Chauhan, Shri Bharat Singh
Dar, Shri Abdul Ghani
Devgun, Shri Hardayal
Dwivedy, Shri Surendranath
Esthose, Shri P, P.
Fernandes, Shri George
Gopalgn, Shri P.

Gowda, Shri M. H.

Goyal, Shri Shri Chand
Guha, Shri Samar

‘Gupta, Shri Indrajit
Haldar, Shri K.

Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kameshwar Singh, Shri
Kandappan, Shri S.
Krishnamoorthi, Shri V.
Kundu, Shri S.

MR. DEPUTY-SPEAKER : The result*
of the Division is : Ayes—83; Noes—56.
The Motion was adopted.
MR. DEPUTY-SPEAKER: We shall

now take up clause-by-clause comsideration
of the Bid.

Clause 2 —(Definitions)

SHRI LOBO PRABHU : 1 beg to move:
Page 2, line 9,—
for “may be regulated by Parliament
by. law”.
substitute “may be so declared by
Government™ (2)

Maiti, Shri S. N.

Maran, Shri Murasoli
Mayavan, Shri
Meghachandra, Shri M. .
Menon, Shri Vishwanatha
Misra, Shri Srinibas
Mukerjes, Shri H. N.
Nair, Shri N. Sreckantan
Nair, Shri Vasudevan
Nambiar, Shri

Paswan, Shri Kedar

Patil, Shri N. R.

Puri, Dr. Surya Prakash
Ramamurti, Shri P.

Ray, Shri Rabi

Samanta, Shri S. C.

Satya Narain Singh, Shri ,
Sen, Shri Deven

Sen, Dr. Ranen

Shah, Shri T. P.
Sivasankaran, Shri
Somasundaram, Shri S. D.
Sondhi, Shri M. L.
Thakur, Shri Gunanand
Tyagi, Shri O. P.
Umanath, Shri
Viswambharan, Shri P,
Yadav, Shri Jageshwar

*The following Members also recarded
their votes ;— .
Page 2, line 30,—

omit “First Schedule to the” (3)

Sir, one does not associate anything but
law with Parliament and the words in
question, even if they may have been in-
troduced after consulting the Attomey-
General are confusing. Therefore, I pro-
pose, where any undertaking engaged in
any other industry or in any trade, business
or service is included in “industrial under-
taking”, it should be by an order of Gov-
cmment because this is not a matter for
which Government can come all the time

AYES; Shri B. Anganappe,

NOES: Shri S. S, Kothari.
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before Parliament and get a law passed.
So, my amendment is a very simple one
and I do hope the Minister will accept it.

SHRI VIDYA CHARAN SHUKIA :
The purpose of this amendment is that
undertakings which do not belong to the
Central Government and which belong to
the private parties should also be entitled
for protection by the Force. As I have al-
rcady explained in my earlier speech, we
do not wish to provide this Force for any-
thing which is not the property of the
Central Government. In regard to the
private industrial undertakings which are
situated in the States, the responsibility for
protection lies on the State Government.
Since that is the responsibility of the State
Government, we do wish to include that in
our responsibility. Therefore, I am not in
a position to accept the amendment,

MR. DEPUTY-SPEAKER : I shall now
put amendments 2 and 3, moved by Shri
Lobo Prabhu, to the vote of.the House.

Amendments Nos. 2 and 3 were put and
necatived.

MR. DEPUTY-SPEAKER : The ques-
tion is:
“That Clause 2 stand part of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill.

Clause 3 —(Constitution of the Force)

MR. DEPUTY-SPEAKER : There are
amendments by Shri -Lobo Prabhu, Shri
Nambiar, Shri Tyagi, Shri. C. K. Bhatta-
charyya and Shri Abdul Ghani Dar. Are
they moving? Amendment No. 46 is the
same as 4.

SHRI LOBO PRABHU : T beg to move :
' Page 3, line 4,—

omit “owned by that Government”’
“)

SHRI NAMBIAR : I beg to move :
Page 3, line 2,—
* after “Government” insert—
"wunder the direct supervision Of the
State Government where the head-
quarters is situate” (22)
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Page 3, line 7,—
add at the end—

“and the recruitment sha!l be dome by
the State Government” (23)

SHRI OM PRAKASH TYAGI: { beg
to move :

Page 3, line 3, —
after “of” insert “Central” (45)
BHATTACHARYYA : I

SHRI C. K.
beg to move :

Page 3,—
for lines 5 to 7, substitute—

“(2) The Force shall be constituted in
such manner and shall consist of
such number of  supervisory
officers and members of Force as
may be prescribed.

(3) The supervisory officers and num-
bers of the Force shall receive
such pay and other remuneration,
as may be Prescribed.”, (47)

SHRI ABDUL GHANI DAR (Gur-
gaon) : T beg to move :

Page 3,—
for lines 5 to 7, substitute—

“(2) The Force shall be arranged in
such manngr and shall conmsist of
such number of supervisory offi-
cers and members of Force as
may be authorised.

(3) The supervisory officers and mem-
bers of the Force shall receive
such pay and other remuneration,
as may be prescribed.”. (57)

SHRI LOBO PRABHU : Before I pro-
ceed to this amendment, may I say that.
when T raise an amendment and make a
specific point, T do expect a reply to that
point and not a generalisation about what
government stands for? 1 bad pointed
out that there was no meaning in the ex-
pression, “by Parliament by law” and that
it wes better to substitute it by ‘an order of
the Government’ whether it is with the
consent of the State ‘Government or not.
You have already put the amendment to
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the vote of the House and jt has been
negatived. Out of respect for the dignity
and the capacity of this House, I do hope
that T would get an answer which will re-
late to what I said and not what the Minis-
ter has in mind.

I am now coming to this amendment
which is that the words ‘owned by that
‘Government’ may be omitted. A little ear-
lier I had raised the point that all proper-
ties must be protected because property
gives employment, property produces things
‘which are required for the people..
(Interruptions) 1 have already explained to
my Leftist friends that industrial properties
are very important because they provide
employment, and anyone who destroys pro-
perty, whether it belongs to Government or
the private sector, is destroying the poten-
tial of employment, is - destroying the
sources of production. That is my first
argument. The Force should be available
not only to the public sector undertakings
but also to the private sector as long as it
is an industrial undertaking.

The Government has restricted itse!f to
‘Schedule I of the Industrial Resolution.
That means that they only want a parti-
cular property to bc protected—that which
is included in that schedule, All govern-
ment property and industrial property de-
serve to be protected. Therefore, this par-
ticular amendment that we wipe out the
words ‘owned by that Government’ is very
important,

One more point in this conncction is
this. Any private citizen under the Police
rtegulations can ask for the Police help
provided there is a case for it. There is
no difference between this position and that
position. If a privatc enterprise finds that
it is in need of this help it can ask for it;
it should be in a position to ask for:it and
it shou!d obtain it in the interest of the in-
dustry, in the interest of labour,

SHRI NAMBIAR : T strongly oppose the
proposal made by Shri Lobo Prabhu., Un-
fortunately he is sitting on this side of the
House. What he wants is that this power
should be extended to the private industry
also as if this country is now being govern-
ed in a vacuum, as if there is no police
force now and everything is in a vacuum
and so, Mr. Lobo Prabhu wants his friends
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in the industry to have some force coming
from the sky, so that some help is render-
ed. What is Mr. Lobo Prabhu thinking ?
I cannot understand this. This is ridiculous
and it should be thrown out. They will
throw it out because they are not so foolish
as he is. Here is my amendment. .. ..

SHRI LOBO PRABHU : May I rise on
a point of order? The word ‘foolish’ in
this connection is not quite parliamentary.
He is competent to criticise me intelligent-
1
y...

SHRI NAMBIAR : I withdraw it becayse
I cannot think. that it is so for himself. My
submission is this, If there is to be a secu-
rity force to supplement the strength of the
force that is at present there to protect the
installations of the Central and State Gov-
crnments or industrial undertakings or any
private industry, whatever it is, we can
grant them as security force. That is the
scheme which 1 have put forward. There-
fore I have made my amendment which 1
request the hon. Minister to accept and it
can fit into his scheme, Therefore, Sir, you
will see the correctness of my amendment.
The correctness of my amendment will be
clezr if 1 read the clause. The clause says :

“There shall be constituted and main-
tained by the Central Govt, a Force to
be called the Central Industrial security
Force for the better protection and secu-
rity of industrial undertakings owned by
that Government.”

This is the scheme at present. 1 agree to
the scheme provided he accepts my amend-
ment, amendment No. 22 which says:

“Page 3, line 2,—
after “Government” insert—

“under the direct supervision of the
State Government where the headquarters
is situate”

That means, Sir, that a force can be raised
in each State which will help the Central
or Statc undertaking, whatever it is, to
protect itself, but the point is this, that
that particular force must be under the
control of the State Government. That is
my point. The State Government can
utilise this force for their protection. This
is my amendment. So, I would like that
they accept the amendment namely, ‘under
the direct supervision of the State Govern-
ment where the headquarters is situate.”
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Also, Sir, T have got another amendment,
amendment No. 23, for sub-clause (2) of
clause 3, Clause 3 sub-clause (2) says like
this :

“The Force shall be constituted in such
manner, shall consist of such number of
supervisory officers and members of the
Force who shall receive such pay and
other remuneration as may be prescrib-
ed.

To that I have made an amendment saying:

“and the recruitment shall be done by
the State Government”.

The recruitment should be done by the
State Government. The Force is to be
controlled by the State Government. That
is my submission, Sir,

Before clause-by-clause consideration was
taken up the hon. Minister said that this
security force will be a force which will be
functioning in each undertaking as a watch
and ward force. This is what he says.
These forces throughout the whole of
India—wherever they are—will be controll-
cd by an Inspector-General of Police who
will give the job assignment to these people.
That is what he says. If that is the pur-
pose for which you want the force, we arc
agreeable; but what we say is this, that
that force must be recruited and controlled
by the State Government. You may kecp
it in each Statc. The Pay may be given
by the Central Government. I have no
objection. The State Governments have no
money. We have no objection for that.
But our objection is this : you cannot have
a centra! force, recruited by the Centre,

15.47 Hrs.
[Sura R, D, BHANDARE in the Chair]

kept by the Centre, to be scnt to each
State, whenever the General Manager
wants, according to clause 14, to defend or
protect certain things. You give him the
power of police, to search and arrest, That
means, you are ignoring the fact that there
is a State Government existing, that it has
got a force, a police force, On the other
hend you want to have a parallel force,
kept in each State, or whatever it is, with-
out the consent and without the consulta-
tion with the State Government. For in-
. stance, Sir, during the 19th September
strike, the Central Government: sent Central
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Reserve Police Forces to Kerala. One mor-
ning these persons were dumping them-
selves in the soil of Kerala...

MR. CHAIRMAN : That was a different
situation altogether. Here the force wil! be
with the consent of the State. ..

SHRI NAMBIAR: No consent, ' Sir.
There is no consent at all. Unfortunatety
you have got that feeling. It is my turn
to convince you,

SHRI SAMBASIVAM (Nagapattinam) :
There is only one soil, the Indian soil.
There is no such thing as Kerala soil,

SHRI NAMBAIR : That is a phrase, I
think ‘my hon. friend will not misunder-
stand the meaning of that phrase. While
you were speaking, you tried to convince
the Deputy-Speaker,

MR. CHAIRMAN: I am of that opi-
nion—I have an open mind.

SHRI NAMBIAR : Now it is my turn
to convince you. I request you to under-
stand the position. Here the consent of
the State Government is not at all sought
for use of the force to protect Central in-
sta’lations; consent is sought only when in-
stallutions of the State Government con-
nected with the Central Installations are to
be protected by this force. Therefore, my
submission is that the right of the State
Governments should not be usurped. You
should not crcate a situation in the country
wherein the people of a State feel that the
Central Government have usurped the right
of the State Government, In such circum-
stances, you will have voluntary co-
operation, friendship and unity.

You arc talking of emotional integra-
tion ? What is emotional integration ?
How can you have it when you send the
CRP to Kerala without the Chief Minister
asking for it. That force just came there.
We asked the Chief Minister. He said ‘I
do not know’. He was asked, ‘What for are
they here ? He replied, ‘I do not know'.
‘What is their work’ ? ‘L do not know’. He
knew nothing about it.

Similarly, the Central Government will
be sending the Industrial Security Force to
all industrial concerns and they will do
whatever they like, There will be a per-
petual quarrel between the Central Govern-
ment and the State Governments,
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In these circumstances, what the Central
Government must do is to bring about
unity from below, unity of hearts, not unity
by force, by danda. But they are trying to
bring it about by danda, as they did on the
19th September in Indraprastha Bhavan,
Pathankot and elsewhere. This cannot go
on all the time. If you use danda on a
glass vessel, it will break into pieces. If
danda is used to bring about unity, the
unity will be broken into pieces. So they
must get the willing co-operation of the
States. That is the reason why State
Governments have objected to the Bill;
otherwise, they would not have objected to
it. Even Congress Governments objected to
this Bill. Therefore, you must think twice
before passing a Bill of this type. That is
why I am saying : at least improve the Bill
to create a feeling of satisfaction in the
States. 1 am doing so by means of my
amendments Nos. 22 and 23. This will
create confidence in the State Governments
that the Force will function with their con-
sent and not otherwise.

SHRI C, K. BHATTACHARYYA : My
amendment No. 47 is to cl. 3(2). This
amendment does not intend substantially to
alter what is there. But the entire clause
appears to me to be defective in construc-
tion and, if I may say it with apologies,
grommatically incorrect. 1 tried to put it in
one sentence as it was there and found it
could not be expressed unless the whole
thing was split up into two sentences. Kindly
see the clause.

“The force shall be cqnstituted in such
manner, shall consist of such number of
supervisory officers and members of
the force who shall receive such pay and
other remuneration as may be prescribed”.

There should be an ‘and’ between ‘The
Force shall be constituted in such manner’
and ‘shall comsist of such number of
supervisory officers. .. ... . Here in the
clause as it is, that is omitted.

Unless that “and” is put, the sentence is
defective.

SHRI NAMBIAR : Not only the sen-
tence, the entire scheme is defective,

SHRI C. K. BHATTACHARYYA : For
the time being I am concerned with the
sentence. But the “and” was not put there
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under the impression that the next item,
“who shall receive such pay and other re-
muneration as may be prescribed” could be
regarded as a separate sentence by itself, but
that iv not so. 'That is a subordinate clause
related to the principal clause.

15.55 Hrs.

[MR. SPEAKER in the Chair]

In the original Bill as it was introduced in
the Rajya Sabha, it read like this :

“The Force shall be constituted in such
manner, shall consist of such number of
supervisory officers and members of the

_ Force, and shall receive such pay and
other remuneration as may be prescribed.”

There were three clauses. It must have
struck the members of the Joint Committee
that this sentence was not clear in meaning,
because though the first two clauses, viz.,
“The Forceshall be constituted in such man-
ner,” and “shall consist of such number of
supervisory officers and members of the
Force” have a meaning, the third clause,
“the Force shall receive such pay and other
remuneration as may be prescribed” has no
meaning. Therefore, what the Joint Com-
mittee did was to remove the “and” and put
in “who”. With this alteration the sentence
carried some sense, but it became defective
in another way. The intention was to re-
late “as may be prescribed” to “The Force
shall be constituted in such manner,” and
also to relate it to “the Force shall consit
of such number of supervisory officers”, but
actually it relates only to the subordinate
clause “the Force shall receive such pay and
other remuneration” and not to the other
two clauses. So, this will be a totally de-
fective clause, and unless it is changed in
the way [ have suggested, I believe we ought
not to pass this clause.

SHRI NAMBIAR : This is reasonable,
This may be accepted. People should net
think a’ter reading it that we are so incom-
petent to understand simple English.

sit sy g aanft : sy wERA,
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MR. SPEAKER :
floods now.

We shall go to the
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MOTION RE : STATEMENT ON FLOOD
SITUATION IN THE COUNTRY

MR. SPEAKER : Now we take up the
discussion on the flood situation,

SHRI P. K. DEO rose—

SHRI1 S. M. BANERJEE (Kanpur): May
I make one small request, Sir ? I would
only say that before we start this discussion
we may stand in silence for a minute in
memory of those who have died in thous-
andg either in Bihar or West Bengal or in
Orissa. After zll there is no politics involv-
ed in it. Let us show our respect.

off Wit T (3Y) © F TE g F
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MR. SPEAKER : Now let us begin the
discussion. A number of people are there.
I would suggest that first the Minister will
speak and afterwards the members will be
speaking. We must confine ourselves only
to the two points, floods and cyclone., 2
hours are enough and if necessary you
may take another half an hour.

SOME HON. MEMBERS : More time
may be given,

MR. SPEAKER : It all depends
your capacity to sit in the House.

SHRI B. K. DASCHOWDHURY (Cooch-
Behar) : 1 think you might have seen some
sort of an appeal to you signed by a num-
ber of members belonging to all Parties
that the discussion on the flood situation
should be extended by another 2 hours.

MR. SPEAKER : If you are willing to sit
anothcr half hour, I have no objection. I have
not received the paper, but that does not
matter now. It may be in the office.

DR. K. L. RAO.

THE MINISTER OF- IRRIGATION
AND POWER (DR. K. L. RAO) : Sir, I
beg to move :

“That the statement laid on the Table
by the Minister of Irrigation and Power
on the 13th November, 1968 regarding
flood situation in the country, be taken
into consideration.”

I have already given all the information
that is available. Some supplementary in-
formation 1 can give but I thought that it is
much better if I hear the hon Members giv-
ing their suggestions and at the end 1 shall

upon
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submit whatever further information 1 have.
The only thing I would like to add is that in
the case of Orissa another Rs. 50 lakhs has
been granted by the Finance Ministry to-
wards flood relief.
st e T Al TFEE Q¥ T=_

FAT FT AT .

DR. K. L. RAO : This Rs. 50 lakhs is an
additional amount to the Rs. 50 lakhs al-
ready granted. But the central team has
not been able to go. The team must have
gone there but there was a kind of repeti-
tion of the cyclone. Therefore, they were
prevented from going there. After they go,
further funds will be sanctioned.

1 would request the hon Members to
give their suggestions,

MR. SPEAKER : Motion moved :

“That the statement laid on the Table
by the Minister of Irrigation and Power
on the 13th November, 1968 regarding
flood situation in the country, be taken
into consideration.”

There are some substitute motions,

Excepting Shri Yashwant Singh Kushwah
and Shri Bibhuti Mishra, all others have
moved their substitute motions,

SHRI H. N. MUKERIEE
North East) 1 beg to move :

That for the original motion, the follow-
ing be substituted, namely :—-

“This House, having considered the
statement laid on the Table by the
Minister of Irrigation and Power on the
13th November, 1968 regarding flood
situation in the coontry, expresscs the
gravest anxiety at the failure, particularly
in West Bengal, of the administrative
machinery to tackle with the problem
and calls upon the Central Government
immediately to begin to implement a
full-scale short-term and long-term plan
for relief and rehabilitztion of the enor-
mous number of sufferers involved in
the unprecedented calamity that has
taken place.”. (3)

SHRI SAMAR GUHA (Contai) : I beg
to move :

That for the original motion, the follow-
ing be substituted, namely :—

“This House, having considered the
statement laid on the Table by the
Minister of Irrigation and Power on the

(Calcutta
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13th November, 1968 regarding flood
situation in the country, expresses serious
concern over the failure of the Govern-
ment to effectively deal with the pro-
blems arising out of such natural cala-

mities, particularly in North Bengal,
where the administrative machinery

grossly neglected its duty to alert the
people by giving timely flood warning
and undertake immediate measures for
rescue and rclief after the flood disaster,
and where zesessment of the colossal
disaster was inordinately delayed by the
Central Study Team, and urges. upon
the Government that :

(a) besides providing relief and reha-
bilitation facilities to all flood affect-
ed areas in the country, North Ben-
gal Flood be regarded as an extra-
ordinary national calamity and thus,
a Special Central Fund, without re-
quiring the approval of the Central
Study Team, for adequate relief, re-
habilitation and reconstruction there,
be advanced. -

permanent flood control measures
with flood warning cystem be
speedily worked out, particularly in
the areas like Midnapur, North Ben-
gal, North Bihar, coastal region of
Orissa and  Brahmaputra valley
which suffer from the furies of
floods almost every year:;

(c) Flood Fighting Corps be set up in
States, generally wvulnerable from
recurrence of floods, with Central
help; and

(d) a Central National Fund be consti-
tuted for providing speedy help to
a State which requires to meect an
emergency arising out of flood or
similar other natural calamities, (4)

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : I beg to move :

b

~

That for the original motion, the follow-
ing be substituted, namely :—

“This House, having considered the
statement laid on the Table by the
Miuister of Irrigation and Power on the
13th November, 1968 regarding flood
situation in the country, approves the
action taken by the Government in ex-
tending and organising relief among the
distressed people and recommends that—
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(a) a detailed examination be made im-
mediately, in view of the recent ex-
perience, for controlling discharge
of flood water to Chilka Lake by the
rivers Salia, Malaguni and Kusumi
and other small rivers;

(b) escapes for flood waters be provided

at various points in the National

Highway No. 5 in Orissa and in the

Railway track between Taparg (o

Chhatrapur;

assistance be provided in a big way

for rebuilding the houses which have

collapsed in the coastal districts of

Orissa; and

(d) dredging of the Chilka mouth be
undertaken for speedy outflow of
flood water into the sea.” (5)
SHRI ABDUL GHANI DAR (Gur-
gaon) : I beg to move :
That for the original motion, the follow-
ing be substitute namely :—

“This House, having considered the
statement laid on the Table by the Minis-
ter of Irrigation and Power on the 13th
November, 1968 regarding flood situa-
tion in the country expresses the gravest
anxiety at the failure of the administra-
tive machinery to tackle with the pro-
blem and calls upon the Centra] Govern-
ment immediately to begin to implement
a full-scale short-term and long-term plan
for relief and rehabilitation of the enor-
mous number of suffcrers involved in the
unprecedented calamity that has taken
place and recommends that :—

(a) suitable funds be made available to
construct minor bunds on Yamuna
river for hoarding waters for irriga-
tion purposes and the drainage sys-
tem be improvised so that water
from drains may flow easily;

(c

~

steps to safeguard the richest culti-

(b)
vable lands be taken in hand; and
(c) drainage system particularly in Dis-

trict Gurgaon, Haryana. be taken in
hand and extensive repairs, etc., be
given priority so that unavoidable
losses be stopped for ever.” (6)

SHRI N. C. CHATTERJEE (Burdwan) :

I beg to move ;

That for the original motion, the follow-

ing be substituted, namely :—

“This House having considered the
statement laid on the Table by the Minis-
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ter of Irrigation and Power on the 13th
November, 1968 regarding the flood
situation in the country, particularly the
devastation caused by the land-slide in
Darjeeling and Teesta floods in the dis-
tricts of Darjeeling, Jalpaiguri, Cooch-
Behar, Maldah and West Dinajpur in
West Bengal expresses great concern at
the patent failure of the West Bengal
State Administration to teke proper pre-
cautionary measures despite sufficient
forewarning about the floods by the irri-
gation authorities and is of the opinion
that a full-scale enquiry be conducted on
the Central level to fix the responsibility
for this failure, and having regard to
the colossal loss of human lives, cattle,
property, houses, standing crops and tea
plantations in the flood affected districts,
recommends that sufficient funds be
cranted to the State outside normal Plan
ullocations for the implementation of
shortterm and long-term rehabilitation
measures which have been totally inade-
quate so far to meet the needs of situa-
tion.” (7)

SHRI RABI RAY : I beg to move:

That for the original motion, the follow-
ing be substituted, namely :—

“This House having considered the
statement laid on the Table by the
Minister of Irrigation and Power on the
13th November, 1968 regarding flood
situation in the country, calls upon the
Union Government immediately to make
cnough funds available to the State
Government of Orissa so as to start a
programme of rehabilitating lakhs of
poople who have been made homeless by
the recent cyclone and floods in Puri,
Ganjam and Cuttack districts of Orissa.”
(8) -

SHRI B. K. DASCHOWDHURY : I
have zlso submitted one substitute motion.
That is not in the list.

MR. SPEAKER : Your name is not in
the list,

Evidently it was received now,

SHRI P. K. DEO (Kalahandi) : I deem
it a painful duty to narrate the miseries and
sufferings of the people who were hit by
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the recent floods and cyclone. Sir,
while extending my sympathies to the

people of Gujarat, Rajasthan, West Bengal,
Assam, Andhra Pradesh and Orissa, who
have been subjected to the ravages of the
floods, who have lost their dear and near
ones and their houses and their wordly be-
longings and who have been reduced as
destitutes, I would like to focus my obser-
vations on the unprecedented cyclonic
floods which lashed the eastcoast of this
country on the 26th, 27th and 28th of
lasy month and brought in their trail colos-
sal damage to life and property in the
coastal districts of my State, particularly,
Ganjam, Puri and Cuttack and to the ad-
jacent Srikakulam district of Andhra Pra-
desh,

Last year, Orissa was subjected to natural
calamities, floods, drought and cyclone
which came in their chronological sequence
one after the other, and before we recovered
from this shock, we had a very bad drought
in the month of July and August which
delayed our agricuitural operations, parti-
cularly ‘n paddy cultivation, and brought
a complete failure of the earlier variety of
paddy. In the last session, this House was
seized of this problem of drought. Now,
we are faced with the problem of cyclone
and flood which were caused by a depres-
sion at the Bay of Bengal which came at a
speed of 120 kilometres per hour, with a
whirlwind and torrential reins. In Berham-
pur, 244 mm of rainfall was recorded on
the 27th and 594 mm os the 28th which
had broken all the previous records. It is
a misfortune that Orissa in the last two
years has been consistently the victim of the
vagaries of Nature with all its fury, which
had behaved more or less in a very erratic
manner like the mood of the Central Gov-
ernment. Heavy downpour accompanied
by gale swept over these three districts
causing enormous damage to life and pro-
perty and also disruption in the line of
communication, like train, telephone, tele-
graphs, and roads. Landslides also occur-
red in several places; the Bodonadi and
Risi Kulya in Ganjam, and Prachi, Kedua,
Daya, Bhargavi and Kusum in Puri
district were in floods; in the flood pro-
tection embankments on both sides of
these rivers, several breaches were caused
.and there has been breaches in the seline
embankment of the Chilka because of
which a large number of villages have
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been inundated, submerging the paddy
fields, At this time of the year,

paddy is in the flowering stago and in the
pollination stage, and you can therefore
very well imagine the position; when the
paddy fields are under six feet of water for
two weeks, you can imagine what would
be the outturn of paddy. The return will
be absolutely zero.

Similarly, coconut plantations and
banana gardens in large numbers and betel-
vine gardens in thousands have been com-
pletely damaged. In Berhampur, Puri,
Chhatrapur, and Jagatsinghpur and in many
other towns hundreds of pucca houses have
collapsed including several Government
buildings. The roof of the Collectorate
and the sub-divisional officers office, the
Collector’s bungalow, of the high school in
Chhatrapur, the district headquarters of
the Ganjam district, have been blown off
due to the cyclone. Many villages have
been marooned. The people, while en-
gaged in sugar-crushing operations, have
had to take chelter on tree-tops because of
the deluge. Large areas have been littered
with carcasses, both human and animal,
and it emanated a terrible stink which
posed a very big problem for disposal and
has become a hazard to public health. Re-
ports of cholera epidemics also have been
‘pouring in from the interior. National
highway No, 5 has also suffered from se-
veral breaches; large gullies and breaches
have been formed in National highway
‘No. 5, connecting Calcutta with Madras,
cspecially on the portion between Jankia
and Khurda and Chhatrapur and Berham-
pur. To fill up these gullies, it has been
estimated that earthwork to the tune of
Rs. 1.63 crores would be required. Judging
from this year’s floods, the provision for
cross drainage in this National Highway
and the railwayline .has proved to be in-
adequate. Provision should be made for
more and better cross drainage arrangements
Similarly, the Chilka mouth is also getting
silted. That is also responsible for inunda-
tion of large areas. It has to be dredged.

The east coast railwayline connecting
<Calcutta to Madras also has suffered seve-
ral breaches. Trains are being diverted via
Titilagarh and Sambalpur. It will take
months before the normal running of trains
can be revived. It is very good that the
railways immediately rushed with the earth-
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work, but whatever earthwork they did, that
was again washed away by another cyclone
which swept the coastal regions on the 13th
and 14th of this month,

The electric transmission line has also
snapped at several places and plunged the
three districts of Cuttack, Puri and Ganjam
in complete darkness. According to the
estimate of the Orissa Government, these
three districts have been affected. 10
N.A.Os have been affected.

4,808 villages, comprising an area of
2451 sq. miles and a population of 13,47,752
have been affected. As many as 1,58,699
dwelling houses have been completely
damaged or collapsed. 4,200 school build-
ings including 3,482 primary schools, 713
m'ddle and higher elementary schools and
5 colleges have been damaged. Loss of
human life is 77 and livestock 22,690.
Loss to Government building has been esti-
mated to be Rs. 6.12 crores. 4,88,207 acres
of crop have been demaged. 9,861 acres
have been sandcast and 2.38 lakh acres
have been waterlogged. About 1 lakh
fishermen families have been affected. The
loss of fishing boats and fishing equipment
is estimated to be Rs. 1.60 crores. This
is a very conservative estimate and I do
not agree with it because reports from the
interior are not available. The Orissa Gov-
ernment have been very candid in their
footnote which says :

“Full assessment has not yet been pos-
sible owing to lack of communications
and waterlogging. Hence, the above
figures are subject to upward revision.”

In the coastal belt, the forest department
had made an extensive casurina plantation,
all of which has been completely damaged.
Short-term measures like giving test relief
work to the people, subsidised food to the
vulnerable sections of society, fairprice
shops, fodder for cattle, agricultural leans,
seeds for rabi cultivation, house-building
loans, land reclamation l0an for shifting
sand from sandcast fields, medical aid, etc.
have to be undertaken lavishly to bring
back the entire community to normal life.
It is a gigantic task.

It is gratifying that the Chief Minister,
with the other ministers and some high
officials, rushed to some of the affected
areas and started relief work within their
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limited resources, with the active coopera-
tion of all the political parties. I take my
hat off to the political parties and social
workers for their sincere cooperation in
this regard. It is not possible for the State
to meet this challenge of this magnitude
with their limited meagre funds. Cyclone
and floods have become regular annual
features of my State. For the last three
years, these natural holocausts have further
strained the already strained financial re-
sources of the State.

And Sir, the annual occurrence of the
natural catastrophe has famished the people
and has completely broken the economic
backbone of the State.

In West Bengal, we find that the Prime
Minister, Deputy Prime Minister, Union
Minister of Railways and Union Deputy
Minister of Irrigation visited the affected
area and the Irrigation Minister made an
aeria] survey and a high-powered Commit-
tec has been appointed to go into that. The
total expenditure for this relief work has
been fixed at Rs. 10.17 crores by the first
team which visited. The second team is
yet to visit. I have no grudge about the
central asSistance to West Bengal however
lavish it may be—probably, it would not be
adequate, but, to me, it i very lavish when
compared to the meagre central assistance
given to my State,

With all humility, I beg to submit that
it should not be decided keeping an eye
on the forthcoming mid-term elections in
West Bengal. For God's sake, don't bring
politics and make capital out of the miseries
of the people. Please do not play with
their lives. Though Orissa’s case is equal-
ly bad if not worse, nobody has yet gonc
from the Centre though more than threc
weeks have elapsed. Not even a word of
sympathy has gone from the Centre,

Sir, 1 would request the Prime Minister

and the Minister for Irrigation to visit this

spot and give central assistance in a big way
taking into consideration the natural cala-
mity in my State which has become an
annual feature.

Coming to Andhra, the devastation caus-
ed to the famous Udyan Vanam which was
famous for coconuts and cashew-nut planta-
tions in Srikakulam District has to be seen
to be believed, I wish Prof. Ranga would
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have been here. This is his constituency.
But, Sir, it is the compulsion of duty to-
wards his constituents and his much needed
presence there to guide the people at the
time of this distress that has prevented him
from participating in the debate. Before
going there, he apprised the Prime Minister
with this letter and T would be failing in
my duty if I do not bring in some portions
of the letter which should find a place as
a record in the proceedings of the House.
On the 12th of November, Professor Ranga
wrote :

“More than 12 pcople died during that
holocaust cither on the sea or in their
villages. So many villages are unrecog-
nisable as human habitations.. ...

“Four lakhs of coconut trees have been
felled and one more lakh damaged and
Kisans have to wait for six to seven years
before the saplings, if planted now, can
begin to yield any crop. Even the landless
poor workers who have one or two cocoa-
nut trees by the side of their huts have
also lost this lasy insurance against ex-
treme distress.

“During the next six to ten years,
these agricultural workers would have
no employment since all the varied pro-
cessing  activities, associated with coco-
anut trecs, and their products such as
the production of coir, ropes, mats etc.,
would not be available and there is no
other employment for them, Their mis-
erable fate can better be imagined than
described.”

Then, Sir, he has pointed out the callous-
ness complacency on the part of the Andhra
Government. He has stated :

“The Collector's estimate comes to
more than 11 crores. Peasants have told
me that the market value of an acre of
cocoomut garden is as much as twenty-
thousand rupees, on the basis of two
hundred per tree, with 100 trees per
acre.”

He has further stated that :

“One of the highest officers observed
that he had never seen such scene of
devastation. So many cocoanut fields
look like battle-fields with so many tall
trees lying down dead; so many bent and
dying. It is heart-rending to see this
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famous Uddanam Vanam reduced to this
scene of utter depression.”
He further says :

“Strangely enough, even the Collector
waited helplessly until after the local
M.L As and Sardar Latchanna and
Simma Jagannadham, the Leader and
Deputy Leader of Opposition in the
Andhra Assembly had visited the villages
during the first week.”

Towards the end of his long letter he has
suggested various measures, both long-
term and short-term, which should be taken
up immediatcly. He has suggested :

“The present quantum of Rs. 200 per
acre as distress loan is much too meagre.
in view of the fact that thc cost of cut-
ting, removing the carcasses as it were
of the fclled cocoanut trees comes to
Rs. 3 1o § per each and there are 50 to
75 such dead trees in every acre.”

This is inadcquate, Then he says :

“The housing rehabilitation grant
ought to be extended to all villagers ir-
respective of their economic status, since
they have all come to be levelled so low
by this cyclone and the minimum should
be raised up to Rs. 50 and maximum
Rs. 500,

Foodgrains should be supplied freely
and for at least the next 2 or 3 months
to all the vulnerable sections, such as the
old, women, children, through gruel cen-
tres etc. and, if possible, through such
agencies as Ramakrishna Mission and
Annadana Samaj, Visakhapatnam.

Cheap foodgrains stores have to be
opc_ned in all the villages under the sup-
ervision of the local panchayat and re-
venue officials.

A moratorium should be declared upon
the collections of all arrears of land re-
venue, taccavi, co-operative and privatc
loans and execution of court decrees for
the next 2 or 3 years.

‘The agricultural workers have to be
provided alternative employment in a
Labour Rchabilitation spirit during the
next S or 6 years since during this period
there will be no employment on the pro-
cessing activities connected with the coco-
nut cultivation, cashew processing and
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their industrial concern, of this area, by
undertaking the construction or repairing
of minor irrigation works and roads and
culverts. Hence the need for such famine
work to serve the double purpose of
providing employment here and now and
then minimising the severity of famine in
future.

Immediate and scrupulously effective
steps will have to be taken by Govern-
ment at the Andhra State and Central
levels to obtain six to seven lakhs of
coconut scedlings from Godavari district,
Kerala, Tanjore, West Bengal and Assam
and make them available to these pea-
sants in time for the next sowing season,
Junc 1969, and thus enable them to re-
plant their coconut gardens.

More than anything else, steps have to
be taken to improve all the minor irriga-
tion works, whether owned by govern-
ment or by peasants, improve road com-
munications, develop the revetments on
the Bahuda river at Itchapuram and the
brecakwater areas and along the rural
drains-cim-roads—a special feature of
this area—and construct culverts and
causeways, This should be treated as
part of the famine relief works.

I am glad to learn that the Famine
Commission-cum-Revenue Board Mem-
ber has declared that the execution of
Gonamarigedda scheme for which esti-
mates have been made years back but
which had been s0 criminally neglected
till now, if undertaken, would provide
much needed famine relief work for
several thousands of workers for at least
an year and would also provide irrigation
facilities for more than ten thousand
acres of land in this irrigationally-neg-
lected area and also flood protection for
several villages.”

He has made an appeal to the various s0-
cial welfare, organisations likc the Rama-
krishna Mission, Annadana Samajam and
Marwari Relief Organisations, the CARE,
Gandhi Smark Nidhi to come to the res-
cue of these sufferers. He has also appeal-
ed to the Andhra Government to rise above
partisan interests and help the suffering
people. Lastly, he has appealed to the
Government of India to come to the help
of the Andhra Government to face this.
mighty chalienge.
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Finally, I submit Sir, that tackling of the
flood and cyclone of this magnitude should
be viewed from a national perspective.
There should be a national approach to this
problem. I am glad that the Government
hasg been thinking on the lines of streamlin-
ing the flood forecasting units, establishing
well-trained and well-equipped flood fight-
ing forces and proper-<coordinztion between
the engineering, revenue and railway autho-
rities on the basis of similar work being
dome in the Mississipi Valley and seeking
U.N.O’s help in this regard, But the genui-
neness of these tall talks would be proved
by the spontaneous response of the Centre
to the various States regardless of political
or partisan considerations.

SHRI C. K. BHATTACHARYYA (Rai-
ganj) : Mr. Speaker, the hon. Minister of
Trrigation and Power has given us a statc-
ment on floods. Floods have been occurring
in different parts of India, beginning from
June to August, from Assam up to Gujarat.
There have been floods everywhere, even in
West Bengal, in that season; even Jalpaiguri,
which was affected in October, had had its
share of floods in July, August and Septem-
ber. But what happened in the first week
of October was no mere flood; it was some-
thing more than that,

16.25 Hrs.

I felt a bit sorry and surprised to find
‘that the hon, Minister has included the
October happenings in north Bengal under
the general category of floods as happening
in all the different parts of India. I submit
to you that north Bengal should deserve,
and should have deserved, a separate treat-
ment by itself, taking into consideration
the magnitude of devastation and the com-
plete undoing of all civilised life in that
area that has taken place,

SHRI Surendranath Dwivedy (Kendra-
para) : It may be Nature’s curse because
of Naxalbari.

SHRI C. K. BHATTACHARYYA : To
describe it as a mere flood is to minimise
the magnitude of devastation that has
taken place. I wish the hon. Minister had
done something else about north Bengal.

Shri Dwivedy says that it is Nature's
curse, It is not a mere curse. It was
Nature’s visitation; it was like a visitation
that came upon north Bengal from Darjeel-
ing up to Malda, lesser in the sourthern
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districts but in more extreme form in the
northern districts. It happens once in an
epoch. As you know, it has happened in
history in certain centuries. Such visitations
of Nature have come in the form of floods,
carthquakes, volcanic eruptions, which
have completely effaced civilisation, culture,
flourishing habitation and spread over them
a pall of death to remain like that for cen-
turies together. After that archaeologists
come, open these up, come to their findings
and try to relate them to history and civili-
sation in the later period.

What has happened in north Bengal be-
longs to this type of Nature'’s visitation, a
cataclysm from which, I am afraid, the area
will never recover as it was before. If it is
saved of this dire fatc of going down under
the natural catalysm, it will be only for
the reason of this modern age and the
availability of modern appliances. The
bulldozers came in; the army personnel
came in and all the other available factors
which could remedy the situation came in.
That is how the situation is being tackled,
but even with all this, T should say, six
weeks have passed and very little has been
done up till now. This is the position of
north Bengal.

How did it happen ? As the hon. Minister
has put it, there were heavy rains in the
Darjeeling hill areas continuously for 52
hours up to 4th October. This huge volume
of water descended like a deluge with
landslides, timber, boulders, which were
heavier than one tonne, and found its first
resting place in Jalpaiguri and Cooch-
Behar. The hon. Minister has stated that
the waters of Tcesta rose 60 feet, more
than 60 feet, above the high danger level.
You can imagine what it leads to. When
this came at the dead of night, the people
in the cntire area, towns and villages, were
sleeping in full sense of security, They
suddenly found themselves under thig huge
column of water. It was something like,
what 1 may call, “pralaya payodhi jale.”
The entire Jalpaiguri area found itself under
this “pralaya payodhi jale” People scram-
bled for life. Some could save themselves;
others perished under the water and the
silt. There was no means available by
which they could have themselves. This
'sudden onrush of icy cold water in a
sweeping current carried away sons from
their mothers, snatched away wives from



273  Statement on

their husbands, killed children before the
eyes of their parents who saw that help-
iessly. When I speak of this snatching
away of wives from husbands, I should
refer to Geeta Bagchi's case. This lady
and her husband, who I knOw is an em-
ployee of the Government in Delhi, had
two children. They had taken their child-
ren to safety to a higher place somehow.
Then the husband and wife clasping each
other were trying to proceed and a huge
column of water, as high as 16 ft., fell upon
them. The wife was separated from hus-
band; the husband was flung to one side
and wife was flung to another side and
carried away. Later information from
Pakistan brought out to us that she was
found in Pakistan. Uptill now, Pakistan
authorities have not restored her to the
Government of India.

SHRI SAMAR GUHA : T have drawn
the attention of the Prime Minister also.

SHRI C. K. BHATTACHARYYA : This
is the position in which Jalpaiguri and its
surrounding areas found themselves in the
night of 4-5th, that is early morning of
Sth.

Now, I should tell the House that all
this happened within a short period of 20
minutes, between 3 A.M. and 3.20 AM.
The water was coming from the upstream
and covered the town and its surroundings
just within 20 minutes. Nothing could be
done; nothing could be saved. While say-
ing so, I should refer to the lapse of ad-
ministration before it and the collapse of
administration after it. The gauge-reader
at Teesta Bazar upstream was sending mes-
sages after messages to the administrative
authorities of Jalpaiguri that such a huge
column of water was coming. Even on the
4th moming, a message was sent and later
in the day a message was sent that the
Teesta leve! had crossed the extreme danger
level of 683—Dr. Rao will be able to
know what it means—and was rapidly ris-
ing still. Even then, no step was taken.
If the people of the town were simply told
that such a danger was coming, they could
have taken any step to save themselves.
But nothing was done.

° Mr. S. N. Ray, the ex-Chief Secretary
of the West Bengal Government who was
.appointed by the Governmonf of West
Bengal to go into this matter has accused
both the administrative anthorities and irri-
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gation authorities. Dr, Rao has stated in
the statement that none of these authorities
had an idea of the danger that shou!d have
been apprehended in Jalpaiguri. That is
the position.

After the floods also, the entire adminis-
tration collapsed, both civil and military.
There was no administration for four or
five days. Jalpaiguri and its surroundings
were left at God's mercy. The people who
had not perished in Jalpaiguri would have
perished afterwards only for want of drink-
ing water. There was no drinking water
anywhere in the town and its surroundings.
They were saved, not by the Government,
not by any governmental agency, not by
the army or civil authorities, but by the
public of Siliguri. Youngsters of Siliguri
requisitioned buses and trucks and carried
drums of drinking water to Jalpaiguri and
distributed to the people there. They saved
Talpaiguri for the first four days. Then, the
governmental authoritiess and the army
authorities came into action, Dr. Rao, in
his statement, has also quoted.

Mr. S. N. Ray’s comment that the in-
vestigation should be made why the army
authorities delayed so much in affording
relief to the town and its surrounding
areas. I do not know whether that has
been done. That was the position in
Jalpaiguri.

Afterwards, most of the water descended
to West Dinajpur and Malda till it reached
the Ganga, The devastation, of course,
was of a lesser magnitude in both these
districts,

The clearing of dead bodies and carcas-
ses was a problem, Even after 15th
October, 1 can say that though the town
had been cleared of dead bodies but the
outskirts of the town were covered with
carcasses. The speech was so infeuse that
when 1 went there I could proceed with
great difficulty and I had to come back.
I doubt very much whether the carcass had
been removed. Many carcasses may have
been left to be absorbed in the'earth itself,

After saying this, I shall go to the matter
of relief. Of course, there is the failure of
the flood control system, the failure of the
flood forecasting system the failure of the
Government to act up to the recommenda-
tions of committee after commities frome
1954 uptill now, and these may be takesr
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‘up by my other friends. I shall only go to
the question of relief.

As I have already stated, six weeks have
passed and the relief has not been much.
The entire area very near the Jaldakka
Power Station had their power supplied by
that Station and that Power Station has
failed. Today Jalpaiguri is supplied power
by a scparate generator that has been set
up there, but the other parts have not got
their power restored till now; the people
there are living in darkness.

My suggestion is that the North Bengal
disaster should be treated as a special case
and a separate agency should be set up to
take up the work of relief and reconstruc-
tion in those five districts of North Bengal.
This cannot be done piecc-meal; there must
be one integrated plan and programme.
The work in North Bengal should be re-
garded as a restoration of the status quo
and not as part of the development under
the Fourth Five-Year Plan,

On October 27, the Governor asked for
Rs, 40 crores. He made a public state-
ment. This should be available for relief
and reconstruction work. The rules which
regulate Central aid to the States for relief
and recomstruction should be relaxed in the
case of North Bengal.

One particular point that should be taken
care of is that large areas between
Katambari and Domohani have been com-
pletely wiped out and about 15,000 people
are living on embankments, on fields under
temporary, improvised sheds in this cold
winter. Nothing has been done uptil: now
to rehabilitate them. Unless those people
are rehabilitated immediately, many of
them will die. ...

~ MR. SPEAKER :
may try to conclude,

SHRI C. K. BHATTACHARYYA: 1
have just two or three morc suggestions.
That is all,

The river, Teesta, should be made to
flow in its old channels. The breached
embankment at Kathambari should be re-
constructed at its original site,

The hon. Member

 Refugee scttlement at Duare has been
ruined. They should be helped to re-settle
_thenselves again.
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Kalimpong is still isolated. Only a jeep:
track is being attempted by the Army, but
that has not been available to the public.
At other places, roads, jeep tracks, mule
tracks and village roads have all been
ruined. They should be restored. About
200 bridges built in the !ast 50 years have
been washed away; they have to be quickly
restored. The metre gauge railway lines
have been restored, but the broad gauge
line have not been, The telegraph lines
should be restored. The agriculturists
should be provided with loans, implemeats
and seeds; even now some seeds given in
time may help them to raise some produce
on their lands. The land has been made
barren. The silt usually fertilises, but this
silt which carried sand and gravel with it
has practically left over the land a thick
layer of that type and the land is difficult
to cultivate now. They should be helped.
Loans should be given to small traders and
businessmen to supply daily necessities of
life. House-building loan should be given
and it should be done without much insis-
tence on, official formalities. Schools have
to be reconstructed. The primary schools
and high schools have all been ruined.
They should reconstructed, and studeats
and teachers should be given help. Hos-
pitals and health centres should be opened.
In short, everything should be done to
reconstruct life and civilization in the en-
tire arcas. That is the problem involved,

MR. SPEAKER : Shri N. C. Chatterjee.

SHRI SAMAR GUHA : Sir, this debate
concerns various relief and financial mea-
sures due to flood control. I would submit,
Sir, either the Finance Minister or the
Deputy Finance Minister should be present.
How can Dr. K. L. Rao commit Govern-
ment for this ?

MR. SPEAKER : He is in charge of flood
control.

SHRI SAMAR GUHA : He cen give a
good idea about the construction and all that,
but not about financial measurcs and ex-
penditure. The Finance Minister should be
there.

MR. SPEAKER : Dr. K. L. Rao is there.
I would request the hon. Member to re-
sume his seat.

SHRI SAMAR GUHA: He is not in
charge of money. ...



‘277 Statement on

MR. SPEAKER: Somebody wrote to
me that the Prime Minister must also be
beze. . ..

SHRI SAMAR GUHA : This is a nation-
ab.calamity. The Prime Minister and the
Deputy Prime Minister went there, had
talks with prominent persons znd they are
callaocusly behaving when the debate is tak-
ing place here.

MR. SPEAKER : You can say adl these
things when your chance comes.

SHR] SAMAR GUHA : rose—

MR. SPEAKESR : I can take it that you
have finished your speech and your time is

OVer.
SHRI SAMAR GUHA : No, No.
MR. SPEAKER : SHRI N. C. Chatterjee.

SHRI N. C.CHATEERJEE (Burdwan) :
Sir, we will be failing in our duty if we
merely look upon the miserable situation in
North Bengal as a naturzl calamity. We
shall also not be doing our duty if we are
blind to the human failings also in this mat-
ter. I am sorry, to say, had the local admi-
nistration been less inefficient there would
not have been this kind of horror, this kind
of dcatbs, this kind of tragedy. It is the duty
of the officials locally posted to give warn-
ing to the people of Jalpaiguri and if they
had given the warning in time—which is
possible under the circumstances—this ter-
rible loss of human lives as well as loss of
so many things would not have taken place
and would have been avoided to some ex-
tent. At least the damage would not have
been so extensive. Warnings were not given
by the districy administration. This has
been practically admitted in the report of
Shtri S. N. Ray, the former Chief Secre-
tary. The port authorities gave a warning
to the Stzte administration of the danger of
this river sweeping a cross the plains. I
am told. Sir, one member of Parliament, in
the Rajya Sabha, who is resident of Jal-
paiguri (who is a tea planter) had visited
the place at about 4 p.m. on October 4 and
informed the local administration that
there was this on-rushing of water. But
nothing was done. No warning was given.
Not only nothing was done by these people
but these people were busy sending their
own families—people who ought to have
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done their duty. They did not do their
duty. On the other hand they were sending
their families awzy. It is these people who
forced this havoc in this manner. The
deluge came in the early hours, at about
3 am. on October, 5, when the people of
Jalpaiguri town were still sleeping. The
West Bengal Commissioner has himself
admitted that some of them, who are living
in the ground floor, would have been
drowned. The hosiptzl nurses did their
duties magnificently to render help to the
persons involved in the tragedy. We were
told that 47 prisoners in the jails were
drowned but the official record is that they
had all run away and not drowned. Between
October 5 to October 10, there was no ad-
ministration as my hon. friend pointed out,
in the entire, Those who managed to
survive were completely isolated and they
suffered for.about 72 hours without any
food, drinking water. We should express
our gratitude to the people of Siliguri for
the prompt assistance they rendered. Ulti-
mately officials reached Jalpaiguri on the
11th and started reliecf mezsures, but ll
then these suffering persons managed to
survive only on unofficial help from Siliguri,
Only on October 12, the corpses which
werc strewn all round, were sought to be
removed. They were under five fect or
more of silt. The influx of water in the
Teesta has been so heavy. We think there
was some defect in building the Teesta
bridge itself and something should be done
to look into the matter. We have asked
for the appointment of o co-ordinate com-
miticc not only for relief and rehabilitation
but for doing something with regard to the
Teesta bridge.

As a matter of fact, the Master Plan for
North Bengal wag submitted by the West
Bengal Government in 1962, It was pre-
pared in consultation with experts of the
Geologicel Survey of India. That should
be properly checked. As a matter of fact,
therc was some defect; the narrowed the
width of the bridge fromn about two miles
to half 3 mile. That led to the trouble
being grcater, to the onrush of the water
being so heavy resulting in the ensuing
damage being so colossal.

The Statc Government submitted a com-
prehensive plen for flood control, irrigation
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and other things. That would have cost
Rs. 200 crores. It was a fairly well-
considered scheme. But nothing was done
about it. 1 want to remind the Minister
and also the entire Cabinet that the North
Bengal tea ostates give the Central Govern-
ment o foreign exchange of Rs. 100 crores
annually. So even an expenditure of
Rs. 200 crores on this scheme would not
be too much. Implementation of the Master
Plan for North Bengal is the main perma-
nent solution for the people of that area.

When 1 went to the Prime Minister—I
went to her twice—we had a discussion with
her. First of all, we demanded Rs. 45
crores. The second time we met her, there
were some friends from Jedpaiguri; we
explained the difficulty and wanted Rs. 50
crores. There was no difficulty created. I
remember her language. She said, ‘Re-
sources would not stand in the way of the
rehabilitation of these unfortunate people;
resources will not create any difficulty’. That
w:s the language she used. Shri Tridib
Kumar Chaudhuri is here; he was with me;
he will bear me out. She said, ‘You need
not be afraid of that. Whatever has got to
be done bas got to be done’. T said that
relief is pot the main thing; relief is only
just to keep the people affected alive, but
the m:uin problem is rehabilitation and at
least Rs. 50 crores ought to be spent. She
said that ‘resources will not stand in the

way’. That was her language.

But today I find that some committee
which went from this place have said that
Rs. 39 crores would be too much. Their
attiude ig so baed and so unsympathetic.
They wanted to cut it down when the
State Government wanted only Rs. 39.5
crores or some such figure. When the
Prime Minister says that there ought to be
no difficulty created to deal with this colos-
sal havoc and tragedy, this is the difficulty
created.

1 am sorry to say when this terrible
tragedy took plice, the Governor of West
Bengal, Shri Dharma Vira, was himself
camping in Darjeeling. Derjeeling had been
subjected to landslides. You will be amazed
to know that he did not know of the magni-
tude of the tragedy; he did not even have
a rough idea of what happened even in Jal-
paiguri. The local administration did not
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even tell him that or he did not do his duty.
Whatever it is, for some days he did not
know until he came down later. Even when
he was camping a few miles away, he did
not know or was not informed as to the
extent of the havoc that happened and the
tragedy that took place.

We are really asking for two things. Do
not go on dilly-dallying or shilliy-shalling
for money, whether it is Rs. 39.5 crores or
Rs. 50 crores, with regard to this colossal
tragedy. Secondly, have a proper, co-
ordinated plan to save this 2rea. It is pot
that this was not known at all. As a mat-
ter of fact, when the Teesta bridge was
made some people foresaw the trouble. They
pointed out that we were making it too
small, we should make it wider as
British tried to do. In our time we made it
much smaller, leading to the onrush of the
water being more extensive and terrific.
That has led to this terrible havoc. There-
fore, that should be looked into, and that
can be done only if a proper committee is
appointed.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) : I am glad that the Minister
for flood control and irrigation has placed
this statement on thc Table of the House,
on flood situation in the country the
third ip the serics, which gives a complete
picturc of the devastation caused by the
floods from Assam to Gujarat, from
Rajasthan to Orissa.

Floods in this country are not a mnew
thing, but the floods of this year are quite
unprecedented, created havoc all over the
country, and the people have suffered im-
mensely. So f:r as my State of Assam is
concerned, it has experienced floods twice
during the current year. The first one
occurred in June and July and the second
one in October and it took a toll of human
lives, cattle hcad and other things. The
Prime Minister was pleased to visit the
area and grent relief to the people. It was
good, but floods arc a perennial thing and
a great problem for the State of Assam. If
measures are not taken on a n:tional basis,
if permanent measures are not taken, then
piecemeal work and granting of relief will
not help the people.

In 1954 there were heavy floods fin

Assam, and after that a n:tioanl policy on
floods was declared by the Government of
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India to be inmplemented in three phases,
namely, the immediate, the short-term and
the long-term measures. According to the
statement of the Union Minister of Irriga-
tion and Power dated 3rd September, 1954,
the immedizte phase was devoted to inten-
sive investigation and collection of data. In
this phase it was envisaged that a compre-
hensive plan would be drawn up and designs
and estimates prepared for short term
measures of flood control. Some measures
such gs revetments, construction of spurs and
embankments were to be adopted imme-
diately at selected sites. Those short-term
and immediate measures were taken, but
what abouy the long-term measures ?

The long-term measures were proposed in
this way. The third phase would relate to
selected long-term measures such as con-
struction of storage reservoirs on tributaries
of certain rivers and dams and additional
embankments, wherever necessary, but
since 1954 till today no storage resrvoir, no

‘dam, nothing of the sort has been con-
structed in ‘Assam though it was declared
as a nctional policy on flood control in
1954, It is a sorry state of affairs.

A comprehensive outline plan on flood
control in Assam was drawn up and finalised
in 1965 on the basis of the recommendations
of the high level committee on floods consti-
tuted by the Government of India. That
master plen envisaged a total outlay of more
than Rs. 300 crores, but up till now, in-
cluding the present year’s grants, only Rs. 26
crores have been given to the Government
of Assam for flood control measures. Such
a piccemeal action, instead of doing good
to the people, increases their suffering,
because it is well known and stands to com-
mon sense that if an embznkment is con-
structed not fully but only in part, the
water goes but in that direction and sub-
merges vast areas and causes damages to the
crops and other things, Therefore I urge
upon the Government of India to pay their
attention fully to this neational problem,
particularly my State and the rest of the
country on a national basis. If this problem
is not tackled on a national basis, it will be
impossible on the part of any State to cope
up with this n:tional calamity. Floods,
drought, erosion and cyclone are the
national calamities which cause immense
misery to the people. But there is uptil now
no such pational policy to fight these
national calamities. Only when something
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occurs in a certain part of the country,
relief is given and some ex-gratia grant is
given. Instead of giving relief ard cash the
Government should take up precautionary
and preventive measures.

So far as the precautionary measures are
concerned, the Departments do mot give
much help to the people. Sir, we have the
Meteorological Department which has miser-
ably failed. No doubt these Departments
have provided service to the technicians and
scientists but could not be of any help to
the public. Happenings in Jalpaiguri, Dar-
jeeling and Kurseong is the best examples
of the efficiency of this Department. In this
connection, though a bit irrelevant, I want
1o mention thzt on 28th October an IAC air
flight took offer for Calcutta from Gauhati.
This flight was involved in a cyclone near
Calcutta and could not land there and went
back to Gaubati. Op inquiry, it wag in-
formally informed thsit there was no weather
forecast and the radar reading was milead-
ing. Therefore with great difficulty the
aircraft returned to Gauhati and landed
there. This is also one of the instances gs
to how our scientists and the Department
are working for the benefit of the people,
for the benefit of the country and all round
good of the people.

So far as the preventive meausres are
concerned, Government should form e firm
national policy and have 2 major depart-
ment or Commission to tackle this problem
permanently for all times to come. Other-
wise, if a cyclone takes place, we rush the
relief and if a flood takes place in Assam
or West Bengal some relief is grented and
there is also a quarrel between centre and
states regarding the amount sanctioned for
the relief measures. This is not helpful to
the people and the country’s economy will
go down from bad to worse.

In the State of Assam during these 14
years the total dzmages caused by the flood
is to the tune of more than Rs. 107 crores
which his calculated at the rate of more th:n
Ry, 7 crores a year which means about
1/15th of the total revenue earning of the
State. If the State hcs to bear the entire
burden, its economy will go down to a ruin-
ous position. So is the case with regard to
the rest of India, The total estimate of
India. The total estimate of loss and
damage by flood and cyclone dur-
ing this year is about Rs. 170 crores. This
is not a small zmount. We are now trying
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for self-sufficiency in food front and other
spheres. If the paddy and other crops are
-.damaged in this way by floods and cyclone,
all the attempts for self-sufficiency in the
food front will be futile. Last but not the
least, I urge upon the Government to take
measures for the construction of dems and
for taking other flood control measures in
the State of Assam. We are hearing about
the construction of Barak Dam project.
There is the Kopili river project also. Year
after year this is mentioned and a plea put
forward that the dam cannot be constructed.
Ther is landslide and or there is something
else. If the multipurpose project cannot be
constructed, a dam for the flood control
can be constructed. And that phase should
be taken up immediately. I urge upon the
Minister of Irrigation and Power who has
visited that place more than once and knows
all things personally, to take up measures
and not to place all things into the cold
storcge.

With these words, I thank you, Sir, for
the opportunity you have given me to speak
on the flood situation in the country.

17 Hgs.
SOME HON. MEMBERS rose—

MR. SPEAKER : There will be no time-
limit but those who come from the flood-
affected areas can speak with greater autho-
rity. Only those who went there and saw
it can speak with zathority. Yes, Shri
Jagannath Rao Joshi.

sft JweATe ww S (9TE)
qey wERT, 9% & faug 7 foed
a0 7 A1 gw AW F faw fEar A
I ARG I, TAFEHE, AR AR
G AT A T | IgH TR AT
g 39, fage ok Fma F &
¥ 91 qrg o1 7 99 W fquR #7 @®
£ FE [ A9 F 9CH 9T T AAT §
IqH TH g &1 e fear @ g
fF 20 9190 | 7§ A FE A0 TS qA
ag FW! A g @Y | fr wEeE dax
gmifatiz | favg oo 3w F R
A A AN E FFHIRH AL
FIOAR § T FSY T F IO
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qE AT & | TSI F F79T & FI0
R AT TE | wEIE F Ay fraaT F
FI A7 [T F AN FR T F
FRO TG A7 TE | T I A FF
H -EAT Y v AT N7 @Y I
F FRO Y IAT FA IT T AGHT
@ & A7 A7 Ay 7 g ag Ay
TAMF I | TAFT A WY 0F FIRO
faed g5 At & 1 & @y & 9y e
VAT F AT T AT qT qAAr @R
IARTIA F FHTO AT AG TG AT @B |
A¥ g F IR qT A F FO
R IA7 92 F AN AT qH T2
& PR g AT TS 4Y | gAfAC AT
@ = fr=a w41 Y gawr @ fzi
# qieT AT FFAT & | UF AT A G,
O A8 F Y AR AT 9@ &
1%, 3T AT H1 fa9R AT T Aavas
g2 sagw g fau & arE@ET
fF ag & q@ ) uF IgEAT ST A
freeit =ifgm ag 2 Wt 4@) fae1
aEY T us fasga @wTmar frErd
AT ] | aEE FT S iy gz W, 12
A% 1961 & fa &1 ST st
a1 frwm #3 3@ a1 SEF d97 @
5 ag #1 F1E @I @ | HA@Ad {w
agt 1 AU B AF GEAT I AW
FN AL T AT\ GF FH @ A9 AT
AT agr F AR A gEq o faan 6 g
& FAFEL F1 36 HE Tg, ALY FT AT
ag @1 # ag ga fAey g Ay =%
20f@ e A Us w9 ag @1 2 a9
AT 4 TG TH 1 5 a9 faq af
4% ) g@E qg FT IET G F 41T
T AT | 6 TG AN9GT 11 T, 79 IF
L S FEFEY T7 @ AT A AV
# g ey 91 SR § fafa-
TEY frmeEis 9g= AT 97 | A@gt &
f& 4 arlra &1 &Y F 9T T )
5 T ®Y QT AE I HG | 60
TR HT AT Mg WM FA1 &9 147
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ar | 6 I wH F F qgaT A ¢F
T | 9 A7 qor fE

“What is the local administration doing ?
Is it functioning ?” The vakil replied, “Mr.
Jagannath Rao Joshi, the administretion
does not function normally, and in an
emergency it _fails."
TAMETEY § uF FeEr wfaw o T
Y | 9w 97 9= #T 9 & @Y,
F FAT-HAT AT § qg @A ¥ fAO
aEr mifew aF  fasoEt & & ot
¥l | I FrAT gL g gNT & SAfE
g AT & 1

SEET AT X 9gW ¥ fAw 9w
&1 AT TO T O T919 FI AT & |
W@ W AT @ uF FIEET &4 |
r-Arg g FY AMT AT g€, 79 24
HZ qHT & 37T @I | SR wgr fF
7 g #Y gft 51 AT@ T99 § SART
gE &1 s wgr fr 9@ gy
THAT Y 7T @Y Tgh S FAST BT B
IEHT FEI A FEY FIT @A Aav | fFg
FE TH TEY g1 9FT | 9T GEY AT E
AT UFH faT & SR A IATATATE |
9T § qAY TF ATHT A FgT F ug wET
Y aeag AaT 2 R AT Y, a0 AR
AR N T & AT UL B FI 347
& | S QT AT & AT 9T agr S 941
ST 8, FAT F1 IAE FIAT AL |
TF TH AT g/ TTHY ) queqy &1 feeaa
FTWE, Y FgEAR | 9@ CFAT AGY
g1 ot Y fesfy F I @ N w1
qG FE, A IEE AEAFEY, IGET
o fom-forr & w1 et ofy,
TN A A AW | TE AT SAHY
qg & faert snfge |

17.05 Hrs.
[Surt R, D, BHANDARE in the chair.]
6T gAT qATT OTAT § A3 F T
AR ? gE@A AR O I I
¥ qo1 Y IR vy fF g ¥ ag A

7€ ot AN & 1 foeg o ST FoAET
TgAT 9T qq A1 AR A, Agw W
ieE, @ FART &g & SR
A9 § §3 T ag7 IF P AT AR AW
F g GGWET 97 S&fE T A
fgr Fangan ? fERA TR &
A, &F =9 o @ A, gun faw
@Y A IfFT ag F TSAWA AR,
TAW F AR W AR AW F FEgA F
T WY AE-TET & F7 AT FA & fow
TG A | AR FY A 19 qga AT
£ fF oF U R FAER 99 S
@ & 5 FT AT Q frerw & fog g
AT I GAX A I FT AT ¢ Al
AT AT F qIE A AT TF &,
FAR TSI FgA 9 oY 78) 9 3%
§ &Y T 7 95 FT FA-FI 9
JAE; A B Tg q@ AW §
qaIE Fraal & W Wy § %
FATT F1E et ATy, 7| Ay A,
g g 918, T g ¥ g i
g # FITEN FAX Y THY T A AT
Za%1 faegd qaws A F |

s & o gifa gf, @@ A
qIA & e 9T qAF9 @ §, W
H UF W19 A & | FgT AT HT A F9-
frat ama & | Fr aF agi A g
THFT ST A & | FET g &
s feq § g aga wHE | AT 5w
TG & qeq &Y e &1 ¥ @FR
foray for 7 gare AT EEA AXE. L. ..

wqﬂ:ﬂum: 20311'(311'!"?[
qT§ 1 20 FATT IEIT &ATAT |

off wTeTTe W W TTH 1754
faar g & | o &G FAFERT FE
§ fr 20-25 g AT T AT AT
oY 9z ww & an @ e afa &
st aiwd feg § ot X, Wz E@
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[sft s Tvw W] :
WA P IR ow N, 3w gl
AT qga FAE |

ar wee WY 9T qIg AT AT g ad
IGHT qFEAT FIA F fAw FER F
T HTE qrHA AL § 1 AY W@ A qOT
fF I ST wE EF & BET I
% frg, 3% @ %S wgw ¥ fam
% W § a1 78, a1 IRiT wel
fF za% fau 1€ qum @ § 1 =T
@raTtas ¥ § g oW §, ST qQ-
I #Y Ay #iE A W, A A
w AL Y §, e & )T ar) &1
g F1 A% W R, - d A9
ATt & agr W FT 99N R BR
[T AT WA F @R B 3 AF
T 8 | & M 9 qQ FT qHEAT
F & faq @Y aafas ar -
WA F 9 gIgA gET 90ge | afE
ag W FE 4G W | AT T AgATEIR
SR aTF {T ETCF T AT T AT 4T
qEE @Y GI9 A9 FT ST 9T |
# frmmiar & faeiiret ag= Wit 72F quar
T q9Y WA A wgRd mEl W@
F 3¢ WY UF I AT S0 o1 |
& e form ey ¥ o @ 91, WeRT &
fae T, 4 @ F1 g AR T
& AR F1E o & feafa & agi ALT ar
T a1 aFAT fE TH ALY FT AT F4AT
gr ? W SR A e g ?
3692 A5 F a1 off La T AfyFy
Y Tar g% 6 Ty A FF wrE |
agt &R et ®1 $5 oar T o) wwi
fedrgt & FEsal ® W @
foF Ty wi @Y @, w AT ¢ ;wi
FT ©€UF AT I FF G q@l
g1 % T w7 JFH | 3uT A
T VA AR Feam a1 f&F e 7
TRy qg A 94T AEY | WA e @
orEw & A FER AN 9] § Ay wAT
g g fF 9w ww wf weefa
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T 7 AT} Q¥ A awdT | ST T
|G Y A AT 9IAT & AR AW AT
AT SR TR WY o o F agi A
feefirdt & a1 g gak AR Al
#1E ot agt F1 TP 7 W@ g, qW
AT T U A | foeg M smead
T a T e f faseE @ oF
FrewTieET € § fvg 5 ardE &1
I FTAMEET 91 § @1, T 5 aE
FT IIF AL TE, T 6 FT IR
T, A6 IA@HATEL, 7 7% qag
w1 aw Ifear edr &1 sy
%% g 41 fRel g TamETE & 29-30
AT F GE 9T g, w1 gau gara
TE gL 1 qo 6 F1 gag ¥ &1 qT AWM
FI A AT FAC@T AT, ITR! A T
I g Srar 91, 4 fashsy
F7% § Og gEAT AL QA AT AFTATGY | ATo
7 gag F1 77 @4 @ e wr g
feefrreY &7z & 721 Y 7 | st XAfear
AR g9 § uF oar qwud g e
gIT SRIT 1 JAAT G 1 AFAT
1, afgm ag o ga SwT T ag faar

¥ 9 AT g9 F A% FT
F¥ ! ¥g 9gq Wgd F1 T° g &,
i 9 @9q QI Aaq  eaw g gaAr
gar g 1 Sy ifaw wv aua fwa,
AT FT AT AT AF@A & GR T
St avg #Y q3E @§ g9 §, FE-AE
AT &1 A § | N T @y AT
et FT qa1 ER——TAIA &7 7 &7
&g ET—UH-TF 9T | foqqd 93 9
T qOWE S 9 | SH §Wg A%
TF a0 4 Fg——A19 FT TE FHA g
TE, oG AR ATIHT FATR AT R
FNABTEIA, FE Q@ & T F 4T
e AT ®9 § S W FE d% FAT
8, TSt &1 O FW & fad oy qeEr
ifgd, g AT A F AWA F G_
Aff &1 @To 5, 6. 7 § IHT 10 IF
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ST ofY gAI AR qREAT § wRT—
Fr§ WY vefafaguw agi ox samT =&
FT @ AT | G¥ A qngEny faw
Fga g—-fagfwr @ e & @z 59-
i@ A ——FF § FIW AT
7 a1 §f g —emaEifis w9 7 T@i
T FTE WT FHUA &Y ALY ¥ @) Y,
FZT IV RIE €2 ALY oY, FAAT AT FTHIT
HT Y AT | AR &1 999 &1 $ TF
TAY 9T AW AT AT 91, AfF dar
qGr AT |

% F 1% q9 § TgAT AT [T ARA
A1l g——ag & nfaifas | ImEr A
& % garegT #1 yEw@ 2 8, faana
F AT qEEAT AT E-—AIT FT AT
A AT qRfEt & aea qEedr
qTfl §——9T FY, T F1 6T § @er
faar s zow fod dan, TEa 1%
T FY =TT FIAT Tg7 T Z1 AT
2| g W T HE@ FT FTH &1 14T
Z, %9 3z @ agt afA & 1 wiws
fa7 g & o7 WeAA AT 9eme AT -
IAF AT AT AL | qg I FT a0
amar & ff awaa 7§ 9w F F1w o
AT FUE AT gifd E & a1 ¥ H-H-E
7 ZTo Fo UAo T ATZF & NT4AT FIAT
AgATE, 99 fF 7 @d 9 A F 9M-
FRE, @famm & faan §, W @
FH IT F FAFTA § A F 975 3
T fagman #3711 gfte & wrd &1
g ATAT TAAT TG HEA0TF & |

T @AT TEA 9T AT 91T @ §, I9
F onfax § I F & fr g ®
9T UF FHEN a1 §E 8, # A WA
£ f wow @ A gfufa a7 w2
axd, @ % fad ¥z =X = afafy
FT TSA FEAT G | oTH FEA &
AT I qF G F-HT T F AT
t—zx gfic § ol AT SEET
A g W 3% wifew $7w 9T
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1 et gfcadd AT
AT HIF qHA @ QIE | 20 8
9 Q&Y a1g G Ay oY, ar &
T ? TEET AW mw A g
fred 20 @TET ¥ AW gA AT T
TR FQA AN Q| TRIREHT 77
ara faar T g, fFg R gTIT R
WM T @ T TG TR 4w |
THF FTOT WAME qEA-IRT v
FAT AT QT 8, T & FTCor afgay w1
yrae fea-afa-fam agar a1 s @@
21 70 %03 TR & gl wreT § @&0-
FRAT , T AT | @7 7Y Ry
zfa g€ g | afs goeTe faumas €0
7 dar @« 5T ¥ o5F ®Y oA, $f
FT & afedi #7 TgqE q® 04T A7 qv
o T FT QG q1G T 919 QAT EY qFAT

z1

T A FPIA T AT A g,
IqF SR A &Y o Fo THo WF 7
Fgg | faeg fagre &7 St o Fg
AT § | AGT T AT AT TEY FgT AT
¢ fr w1 gaR WRw ¥ g g, af
ag = felY wRw & g e ar
A% 4% ¥ @ & & I Taww
& T grar | fagR W qwar & w9
¥ g 9 WA &, € W ®1 e &
Fifrw az WA FI—IE 7 TG E |

g0 M7~ W A F AT
AAA-EIT g &, T g afx wr
TR T §, N WA AT F A
¢ 9@ ¥wg @TIaE &9 & qE &
azra wgt 3—=@ &1 faege fawr
T8 A G, A TF A T 1 FerTT-
feaw A€ &, FH FQ A AW €,
fora® FTToT T T AT § AR fEe
I FT WaHT afow fFwar § | e
FriT MW & aR A S oA e
& &, 3 § arnaw & qaman § fe e
ZrAT s & fad S STRTE dara
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[sfi ImrRATE T ]

T §, T F FITT I AT 4T, TH
T @ A IW ¥ % 5 0w ofw
7 grfq g€ art AT g N R ¥
e AT FARY T AT ALY & T,
afer 9@ a7 @ O ENE W OO,
T Ffee & uF g Agr T Aw I
Tt F fedwm gam 1 o7 o7 TR W
TAE ~—dto Teqo o Fy gfer & W
Wy N gfw §——vw aww Foadw A
aqeYT, ARTF FEEA FT W A9
FT FT A FHAC SATAAF |

AT FE——AGT U7 qET F AMAT
TgT & TIE | 9T g § | Foowy, Awa
1T ATy X ST Ty I Ffed, 7 oA
7 F a9 AEA | GAA TgT IX FAT
i fear & o sor-faamei #1 o
g Wz g« fem 9g ) afg arag §
9 WeT § TFX AT AATR A7 ATG ¥ 9T
FY TR FT TGT HGT T et qavery
&1 o0 HR § 0F S geer o AE
ZAT § | 9 UF AT QAT AT -7
HT FEAN KT AT A GEET A
gaaET § fF @90 a9 T
FAT AMEA—-—FH-AF THT FATE ATAT,
G HTAT, I THY &1 IUT AFATT
frar o @xar § ) afgw 379 WA w
IUT BrEF FY qATAT KT A1 AF F
oY X W e Y agaer
grawar g i

qT IAMLS & L § UF AT
T T FT NS FL@T § | AH a@r
7 W qE TN g & - ww W
drer | A @A WaWE a9 9TE g,
TE T T TR GO0, O qrw g
) T GO T Y | @ wwar
&\ A & AT F gy wa WA g gy
awea g o <t 7 fafew, wom
T AR WET § A F 9 1 qramEt
T ®Y K AT AT IW AT AMAA T
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g @ FT oI grm, faaw s
A WaET q1g aTE | § Wwgan E R
W AN 9T W AEE W 2 qer
21 sfat gz T g & 99 39
Fufaffe ¥ &7 7 o7 wrEEwRi
1 ¥He 7 * o7 g 7 9T 9F
&——qg WTEAT TG € A1 qEr g, wEA
wmat g feam w7 F fufe &
TeE X | F AqTgAr g 5 e vE eqrdy
s f frafe £ S 39 a@ #
yeqgq 7 fF qe FT-HF IqET g,
TH FT FWEAr 97 quEd & fawr 57
AT F OUF IWAE A AT A
gfez § ofier #30 Io1@ NA-FEC A
WET T IGAT

st qAT qE1E wyA (FHEAIYT)
TqTafd 15T, A1F ZTH AN UF F
e o faw7 #7v vz §, foawy g
ZH 19547 21 fasir 47 | amAF 1950
# A1 77 w21 o A a1 5 i
A7 AT ATAIT 22T AT AEE
maz 93 F 77 WA IRM F A0
Fma, faz 17, yaw, 9T A7 oqT 7
e 9T F1 77 Zf3m T 9
T WY 7157 [VET F I F 57 E
e ag za 0 79 faofa ¥1 @ %+
w5 | favarrAma A rafagi g, 39
1 U qga g7 FEr Cfr EmEe
AH qFAT | AT A HTeT AW A
4y @ N7z gTae § afaw 7 FEA
Fz1 & fx ux @@ owAr wfgg
TEfa & TH W IS & AEIE
FTAF |

Tqafy S, ¥ gUEE g4 § @A
g, famer 9z @ v &
IGH OF TE GITAT A1 R TEAT
g, ot S amw-fage FwEAT 41 0
1954 % T@ FIE) 77 FI7 & q7
ITR T A AN W AT RTHA
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FARIYY, qiorar F 87 50 Arw AW
71 399 §B A AT, /AT TH-
UE qF AN AT WA § W@ AL
3T a1 fRar Ty g § 9¥A & wTw
nEIE AT s3zav Afa F g aw@
uri f& F09 fagr & 34 @«
IR ST F AT 1 T IR AiwE
=To v, fa=rs wat § g3 7 €
afra afs zag smar Zwft (| zw
FiFT § -7 T2 0 § fF sazaw
7 it agi & g€ ufq &1 a@wde &
2l & | fwa¥ uv fav, % oiws
it 7% wHfaa 741 feo o7 @& £, wmag
qTEIT qEALT (7% & F197 7 g
g fev faqa g7 T & 3 79 <y’
7T TaF F1 a0 A fAv aE e fram
T & wEEqe fFar o gy &0 zaeY
T WG qTEIT AT IqE 919 afg
AT qiFT A T ET a1 5T gw A
oA 7 wEraws fr faufe aga ah g
AT AR W (A s F Fm A o g
1954, F 17 W FIFT TIOAT F q¥aey
q AT, WAAYE, FOrET AT s

AT 97 FEET F FIT ST J AT

AT oY 5 sprT o A garE & Wi
TAF IF 7 FE AL FA AT fET
av fea z@d @3 o fE< o gam
FIq 3 A AN F@iE GO, FOF
A7 |1 a7 gy @1 A ANAT $FEaT
F1 A7 aF T A qIE F FTIO AN
99 &H T TR | AT AT fRe 9FTT
A7 F7 AT FT AT qF | §Y OF AHET
g qut & a7 g9mel qust € qur £
Z, a1 399 Fa1 fx wag ag Fec &
az F7 9TE § | {7 &7 H|qAF fway
B g4 ¢ TIF W F I e
gz @it g€ & 1 3T AT ag #E e
ag sTefas w1 § A fs s s
§ A A s TwE e A
T FaT, &1 7g T TRl ) A
MIGY ami Fr o g

KARTIKA 27, 1890 (SAKA)

Flood situation 294

i gEd org ¥ A AT ok §
fFeft o 7 R & @wr
‘" AT A ERT | o w9
1954 ¥ waFX M@ ¥ IR F QAT
fE FeTe 3 Fqa ) d7 W= fr gEd
wfsarear § FifF e@wma oide A
FHTT AW | Firer Tw AT &Y fawar &
AT AT FET FATH FT FT7 g AY 74T
#1517 Eq FT AFT AET &Y FFaAT A7 7
feraERFaF IR IGIT
&% 71 & 98 uw ¢ % 9yt 9@t s
faufer smY @, o AT W< &, @@
9T It W] ¥ F AgrEET & w7
FL | TRA & FOORAY & G
AREL A

UF FIT YT FRA T A | FAEA
ATET 7% S § | ¥ T w97 4y
£tz ofrar § oF T FAA T F7 T
@ & | IR F ar fE T dvw
grar fed | 7T TR -t
R, T ¥ W qEfawy #w
I9F qX FAGEAT dET AR FEL
a8 dwifiges AR ofifead & wgr fo
a8, 78 W@ § T@E sy F ffaw
frar o7 @FaT § 1 AfFT SEH ey
F ot onft o FB T guT | § THET
wrx fawré 7 ¥ g fF o afae
F ag Wt 91T 99 7 g 3T T T
$ | § UF W GATT [T A-AE |
7z ot afredt qedw o off qeEy
¢ v femd v T W g
ageY a7 Ik WA/ 3 @ qfesw
¥ 3T 3 o g ¥ A7 FI Q|
FAET AT ag EFT fF aga @ A
faganit 1 @ w1 T aHE fAe
qr | 7g N et afiafees TSI
¢ veed criwdRew 75 M w st
gekwiAze 75 N9 & (wqwwwm) ...

# qfraily WX T AT T E | IR
foeii-zwm, i, wi e sgaEr
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[t awAT ST W)

7 <Ydfa v amaer seweT € 1 9w
" &9 T 97 a9 Fg1 0 91 fF AT
AR &, TIT X FEG AT AW
T O T 1 T | F wF e
I F FAY A, T IF 4R AR E,
I G9Y g 74T 97 FF OF Awere e
st A frgfea o 1 9wF W
AT w7 iy wrfrer fear T
T T I 7 500 AT B §T AT
F AWM @ & Iy & 1 3T F gewd
TR AR I E 197 48 F T F
WAFT g ArE Y | FATA FT FILATT
QTR T | IFRYT AT T FT
ghoit feeam @ &1 T AT 1 IR
fag 4% w71 a1 fF v g9 AT
Ffe wmag o o 3@ AG & Q0
& Ioim fd § awm aig (R
saer /) W faw B oA g
TR AN GEE A TRE | XA
qAaTE #Y 1T FF A ATTRT qTOAR
DM ITF AT &TAT T AT | 5
R STEY, THe Yo fodfaferRem
FAA X F | agt X FHT TF I35
Tl FTH A g o7 a7 | et
A § @ @ ¥ g g ey awg
¥ B T fFar o @ | o=t aF dT
I T #Y T &, 7 Fgv 5 AR faae
T § Y T § 98 dow JT@ AT
gfomt #1 & @t aifge 7 fF S9
Tt A o Fowmoogy ¥
FIRN ST & | THA FY I W P
FAAGHY DN qEEdl F W S
Fem FA A gfiemt #r ol el
T § 37 ¥ fA qW & dw q &
FET O FFS § | T F1 A fawaw
T o gy &1 AfFT ww e
Ffeoriz anfree weeT o & @
avt TS 0T 1 R g I A Ear
it R Y A sarr adi €
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W TF TAREHS T qIE g
AT 3T F1 AFT K gTO a3
MATEAE FT FF TE AT AT A TS TEY
& AT A T CH IT ASF AGH g.

’ﬂrﬁ-r:r gar =ra°r 1?@ {“r T q‘r a"}
qu!ﬁ‘ﬁmgfﬁ‘srﬁﬁ?ro
T g fag agr w9 o framl T
ATHT ITH AT JUAT @AY AT
TE | IRA T F G FET g
¥ FEM AT TS G =BT T [T
7 fa=r @t | Afdw 5= T q T A
TV ATAT WY FATE | AT AT FEAT AR
2 i Qg AR FaTER G 5 & faw
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SHRI S. KANDAPPAN (Mettur) : Mr.
Chairman, from my State of Tamilnad we
have no complaint to make ¢gainst floods.
We would be most happly if our expert
Minister here—I am told he is an expert in

the field—can, by some ingenuity,
the ﬂoods to our territory.

Unfortunately the calamitous ﬂoods that
have occurred in various parts of our coun-

divert
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try cre causing a grave concern to us, and
the poor industrial development and the
recession that we have already been passing
through, -are agoravated by this kind of
calamities that hzve been frequently occur-
ring in the past few months,

1 did not have the occasion to visit any
of the inundated areas. But from what I
have seen in the ncwspaper reports and also
from the various speeches that have been
made by the hon. members in this House,
1 fecl that the situation is really very alarm-
ing.

But what T am really concerned about
iv this....

st iy Trg : awrafash Froe ar

T T3 q1 AT ZAT-HEiE I sy

qEAF |

MR, CHAIRMAN: Every word and
every sentence will be conveyed.

SHRI S. KANDAPPAN : Sir. this is not
the first occasion when we are discussing
floods and flood situation in the country on
the floor of this House. For the past 3 or
4 months we have been discussing this issue
of flood and drought repeatedly; I think
we have done it almost 3 or 4 times in this
House and the speeches were of the same
type or nature and probably the reply would
also be of the same kind. That is what I
feel very much concerned about, Sir.

1 have gone through the statement made
by the Minister very carefully. Except on
certain items where collection of data and
some analysis were made nothing satisfac-
tory is to be found in the statement. This
is an index on the front page where the
‘rainfall characteristics’ are indicated. In
the first chapter the rainfall characteristics
have been very brilliantly analysed, T have
no hesitation to complement the Minister
for that. Then there is the chapter on
‘Flood situation in the States’. That is also
given rather fairly enough, But then when
we come to the chapfer ‘Damage due to
floods”, here, T should say, according to the
various representatives from the States.

there is a little under-estimation. Regard-.

ing the last chapter ‘Statement of flood
damages’, here also, the damages is a
little under-estimated. But in between
there are two chapters ‘Central assistance
for flood relicf and ‘Resume of the 1968
floods and action proposed’. These 2
chapters are most disappointing. It is there
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that I would expect the hon. Minister to
indicate as to what they have done in the
past. what they are doing presently and
what they propose to do in the future to
prevent such calamities and to attend to
the work when flood occurs. Sir, flood is
a natural calamity like fire or any other
natural calamity. Is there any machinery
in the country—when there is flood any-
where, or when there are cyclonic dama-
ges—to rush to the spot and immediately
doing the work ? There is a small indica-
tion in the statement that they are going
to create such & machinery 1n future.
What have they been doing for all these
20 years? One gets the feeling that it is
only this year that we got independence.
These floods have been there ever since
1947. For all these 20 years what have
they been doing? Have they thought of
any long term plan with a proper perspec-
tive to see that these kinds of damages and
calamities are minimised if not completelv
arrested and the injuries to people and
damage to property are reduced ? Sir, on
page 18 of the statement, I am sorry to
say, the first sentence states like this, under
the hcading ‘Central assistance for flood
relief’,

“The responsibility for relief and rc-
habilitation measures following any
natural calamity is primarily that of the
State Governments concerned.”

Sir. what a rediculous statement to make !
How could you say it is the responsibility
of the State Government? It only shows
the callous attitude of the centre; for each
and every thing they encroach upon the
legitimate rights of the States, The Centre
does not allow the States even to enjoy
the rights which constitutionally belong to
the States. But when jt is a question of
natural calamities, they try to assign
nature to the States. They say the citizen-
ship is Indian, the soil is Indian, but they
assign nature to the States, What a callous
attitude on the part of the Central Gov-
ernment to give expression to such feelings
in the face of so many rcpeated floods in
this country ? Can the Minisier honestly gay
that it would be possible for any State to
cope with the natural calamities of the
type occurring in the country today ? It is
impossible. I am very sorry to say this
kind of attitude indicates the ‘'mind of
Government, their indifference; it shows
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that they have not properly appreciated
the magnitude of this problem,

Later they go on to say what they pro-
pose to do.

“The floods of 1968 have highlighted
the need for accelerating flood control
programmes and also immediate imple-
mentation of certain measures’.

As if the floods of only this year warrant
Government thinking on thase lines, What
about previous floods ? There were many.
Why did it not occur to Governincnt that
this was called for much carlier? It is a
very strange thing. Perhaps they thought,
as T have. already pointed. that it is the
responsibility of the State Government.

I do not want to take much much time.
but T would be failing in my duty if I do
not insist on one point. Even with regard
to what we eat, when we cat and how

any times per day we could eat, the
Centre is issuing directives. T am not just
making a funny st:tement., When we as-

sumed office in Madras after the 1967
elections, our DMK Government, after
considering  the foodgrains situation.

thought fit to remove the control imposed
on hotels about serving meals. Previously
meals were to be served only once on
some days, and on one day they should
observe fast. This was some kind of re-
gulation the late Prime Minister, Shri Lal
Bahadur Shastri, was enforcing. When
our Government thought fit to remove the
regulations and informed the Centre ac-
cordingly, the latter were not happy, They
were sorry why our people are eating
three times daily. They feared probably
that this would enhance the prestige of the
DMK Government and it would be dama-
ging to the Congress. Even this kind of
attitude is there. But when it is a matter
of a serious nature, when natural calami-
ties overtake States, they say without any
feeling of shame that it is the respunsibi-
lity of the State Governments to take pro-
per measures. I take strong objection to
thiy kind of feeling, This is really objec-
tionable. It is really this kind of attitude
that has led to the.sorry state of affairs
we find in the country today.

Shri Joshi referred to affvrestation and
other things that should have been nttend-
¢d to, like cmbankments to rivers, streng-
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thening them, putting check dams etc.
What we have been seeing in the past 20
years is that there are dams without water
and water inundating without check dams.
Here 1 am reminded of the great Karikala
Chola who lived 2,000 years ago, who put
embankments to the Cauvery. Thanks to
him we do not find such calamitous flood
situation on the banks of the Cauvery, I
think in the middle ages many kings might
have done it in a small way; but after in-
dependence, 1 do not think Government
can claim anywhere, cither in Assam or in
Bihar or in UP wnere they aie trying with
the Gandak project, Kosi projcct or some
other major project, where ihe meandering
and changing nature of the river constiu-
tcs a great problem, that they have suc-
ceeded in putting embankments, These are
all basic issues. If they cannot tackle them
seriously, I am afraid this is going to re-
main a perpetual problem with us. Tt is
going to live with us. So, the Government,
instead of repeating platitudes, should
honestly attempt to solve the problem
That is my request, and I hope that at
lcast in the farc of the present crisis, the
Government would rise to the occasion
and do something about it,

Onc last word about forecasitng of the
weather, Day before yesterday I happen-
ed to be in Madras. There appeared a
news item that the next day, that is
yesterday, would be a fair weather day in
Madras. So, believing that forecast, yester-
day being Sunday, people took a walk on
the beach early in the morning. but sud-
denly at about 6,30 or 7.00 O* Clock there
was a down pour and a lot of people got
drenched and may people immediately
phoned the press people and complained
about it. Yesterday evening some papers
carried this news item that people were
cheated by the weather forecast. 1 wonder
whether it is an impossible thing to correc-
tly forecast the weather, cyclones and such
other things. I think things can be im-
proved, and T hope the Minister would
attend to this.

SHR] S. M. BANERJEE (Kanpur):
That was under Dr, Karan Singh,

SHRI S. KANDAPPAN: At least rain
comes under him. He can as an engineer
try to-do something about it.
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SHR1 CHINTAMANI PANIGRAHI
(Bhubancswar) : The havoc czused by floods
and cyclores in the three coastal districts
of Puri, Ganjam and Cuttack in Orissa;
in North Bengal and Bihar is colosal, and
the House is awarc that Rajasthan is in
the grip of deadly faminc today due to
drought. This years' crop was the best in
Orissa in many years apd with another 15
days respite the crops would have been
harvested and the grannaries would have
been full, but the hopes were shatteied by
the floods, cyclones and heavy Tain on
26th, 27th and 28th October and again on
13th and 14th of this month,

In brief it can be said that all public
institutions which were built in the three
districts of Puri, Ganjam and Cuttack, all
the bridges, culverts, P.W.D. roads, village
roads, national highways, railway lines,
irrigation projects and saline cmbankments
and everything that was built during the
last 20 years since independence, has been
completely damaged or washed away.
Therefore, the entire arca has to be built
ancw,

On our return from the affected areas,
some of us on this side met the Food
Minister Shri Jagjiwan Ram, and the
Minister of Statc Shri Shinde, who were
so helpful to us, the Irrigation Minister
Dr. Rao and also the Prime Minister, We
impressed upon them the sufferings of the
people. Two hundred tons of wheat were
immediatcly vushed to be  distributed
among the affccted pcople, and [ know
that unother 1.000 tons of whcat had becn
asked for to be rushed immcdiately to
Orissa. .Besides this, Rs. 50 lakhs has becn
given. But this is nothing. we need much
morc because the entirc area has to be
built anew. But I will be failing in my
duty if T do not say that cven after four
or five days of the devastation, even one
kilo of rice or chura could not reach
Balugan, which is only a distance of 42

miles from Khurda, the subdivisional
headquarters. Wc have tried our best and
impressed upon the Central Government

that the entire area has to be built anew,
that it needs crores and crores of rupecs
and that human suffering cannot be mea-
sured in terms of money. If it is measur-
ed in terms of money. 1 can venture to say
that more than Rs. 25 crores worth pro-
perty have been lost, and  Rs, 9 crores
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worth of paddy crops above is lost. Even
today if you see thc national highway No.
S, it was breached at more than 14 points
and on account of the breaches in the
railway line the northern part of Orissa
remains cut off from the southern part of
the State for the last 24 dcys. Communi-
cations must bc restored immediately. It
has mot becn repaired yet, Whatever re-
pair was made, it was washed away in the
rains of 13th and 14th of this month. 20
years of labour has been lost in three days’
havoc unleashed by nature and hundreds
and thousands of people have been render-
c¢d homeless and they have lost everything,
their belongings and even cash, So, the
task before the country and this Govern-
ment is stupendous, Sand and silt have to
be clcared from the lands. People have to
bc fed. Children have to be taken carc
of. Students have lost their text books
and all other reading material. They have
to be assisted. For providing shelter
homes have to be rebuilt and they must
be rebuilt speedily as the winter is at the
doors,

In the process of reconstruction of the
cntire arca, the people can be provided
with work and employment so that they
can earn their living becausc the dole is
not enough, They should be provided with
work so that thcy can earn their living.

Hundreds of villages in Parikud and
Malud islands and hundreds of villages in
the vicinity of Chilka lake are still under
water for thc last 15 to 20 days. 60,000
fishermen depend on Chilka lake for their
livelihood. The daily catch of fish from.
Chilka lake comes to about 1 lakh of
rupecs. For the last 20-22 days they have
not been able to go for fishing and you
imaging what an amount of loss it is.
Hundreds of boats have been lost. Fishing
nets have also been lost. The problem is
of a great magnitude and it must be faced
boldly and squarely.

When the railway employees in the Rai'-
way colony at Kalupada Ghat were
marooned and did not get any foodstuff
for 4 days, the Divisional Superintendent
of Khurda instead of trying to conduct and
rush foodstuffs to them was frantically tele-
phoning the Statc Government officers
‘Please reserve a scat for me so that I can
have an aerial survey.' This is the condi-
tlion there und the Divisional Superintend-
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cnt instead of helping the people was in-
terested in having an aerial survey, I am
glad that the Railway authorities have put
in 8000 workers working in three shift
basis for restoring the railway track. I am
glad also that immediately after 28th on
the 29th they started the work and that
herc is something the State Government
can learn from the Railway authorities.
The railway authorities should engage the
local workers in this work so that they gct
gainful employment. I am sorry, to say
that out of 8000 workers who are working
in three shifts 500 only belong to that area.
The restoration work should be completed
immediately. I should submit that the
railway authorities should engage the local
workers in that area, Therefore, I would
request the hon. Minister and the Govern-
ment here and the Railway Board that they
should issue specific instructions to the
railway authorities there so that the local
workers who have lost everything may be
taken in that work there, in order -that
they can get work and carn something
during the pcriod of distress.

1 again would like to bring to the notice
of the Government that they must make
further efforts in this direction, The Minis-
try of Labour also is concerned with this.
Hundreds of workers who are serving in
the Orissa Textile Mills belong to these
viltages which have bcen submerged or
which have suffered. These villages have
been devastated, and they have applied for
loan from the provident fund but they are
not getting the moncy. 1 therefore request
that the Commissioner for Employees’ Pro-
vident Fund should comc to thcir help at
this time and writc to the Regional Direc-
tor so that things may be expedited and
they can get help.

Similarly, the Ministry of Stcel can also
come to the rescue here. In the Hindustan
Stcel, hundreds of workers there come
from this area and other parts of the
State which have been affected, and they
have asked for loans, and assistance, to
build up their houses, and I hope the
Ministry of Steel and also the manage-
ment of Hindustan Steel will come to the
rescue of those workers who need help at
this hour of distress,

The repair works should be carried on
immediately, because as a result of dislo-
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cation the normal lifc in the state has
been paralysed. 1 again bring: to the
notice of the Government the difficulties
of the cmployees at the Puri railway
colony. Because of the floods, everything
has becn damaged there, but still, today,
no repair work has been done in the Puri
railway colony,

I must then bring to the notice of the
Government that this year’s rain and
flood in and around Chilka lake havc
brought in a new feature. The big rivers
may bec dammed and dams have been
constructed over the Maharadi. But this
year's floods have shown that you cannot
overlook small rivers, Just as you can-
not overlook small men, you cannot
ignore small rivers goo. You will find
that small rivers like the Salia, Malaguni,
Kansari, Sapua and Kusumi can flood the
cntirc arca within 48 hours and wash
miles of railway line away, as has hap-
pcned this ycar., Therefore, 1 urge upon
the Minister of Irrigation and Power to
look to this aspect. You have appointer

a special team to look into the flood
problem of the eastern rivers. In that
terms of reference, please include the

rivers which drain into the Chilka lake,
because it is a new feature which has
come to light this year,

17.52 Hrs,
[MR. DEPUTY-SPEAKER in the Chairl]

There was a proposal to build the Salia
dam. The construction of this dam
startcd in the year 1962, It is now 1968.
At that point of Salia, this year, the dis-
charge of flood water was 60,000 cusecs,
while the normal discharge of water from
Salia is 14,000 to 15,000 cusecs, The dam
could have been constructed by now, 1
have cnquired into this matter, and 1
learnt that 33,000 cusecs of flood water
could havc been prevented, and thus thc
entire area could have been saved from
the damage caused by the outflow of this
heavy discharge of flood waters, Similarly,
therc was a proposa! to have a dam, an
anicut, over the river Malaguni. For the
last 1S years it is pending. 1 would re-
quest the hon. Minister of Irrigation and
Power to go to these areas and find out
ways and means to improve the area and
to do something to train these rivers so
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that these rivers which drain into the
Chilka lake can be dammed somewhere;
storage dams can be built all along these
rivers at the higher points so that they can
provide water for irrigation of vast areas
there. You will be surprised to know that
these areas which were flooded this year,

for the last three years consecutively were

under the grip of a drought, Therefore,
it is extremely necessary that this should
be done.

I would bring to the notice of the hon.
Minister that during the drought in Bihar,
at least 20,000 tubewells could be sunk
and energised. I would request him to
santtion at least 2,000 tubewells in these
areas in Orissa and then I hope the State
Government could be persuaded to supply
electricity so that all these tubewells could
be energised. Immediate assistance 1is
necessary for helping the farmers for
growing Rabi crops, With storage dams
dotted here and there and with 2000 tube-
wells energised, I hope the fac@ of the
entire area wil! be changed and there will
be no such problem in future.

There was a proposal before Govern-
ment that all the villages situated in low-
lying arcas should be shifted to places of
higher altitude. I have gome to these
villages. At least 20 of them are pre-
pared to shift if they are given land in
higher altitude. If the hon. minister places
sufficient funds at the hands of the State
Government, we shall persuade the State
Government to take the necessary action.
Those who want to shift to places of
higher altitudes can be provided with
funds to construct their houses. I hope
the Central Government will give the
necessary funds.

There have been floods in North
Bengal, Orissa, Bihar, Assam and so on.
More than 1 crore of people have been
affected. The Government of India should
set up a special rehabilitation agency, so
that they can coordinate the rehabilitation
measures for the entire area and find out
ways and means to help the people in
distress, so that such a calamity will never
occur again.

SHRI H, N. MUKHERJEE (Calcutta
North East) : Sir, large tracts of our
country have been stricken by visitation
of a magnitude almost unprecedented ead
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particularly in North Bengal, there have
been landslides and a deluge—not a mere
flood, but something like a tidal wave,
which gripped Jalpaiguri and other places.
Our stockintrade in Parliament is words,
but words cannot give a picture or any
idea of the gruesome grimness aad the
poignant pathos of the scenes which have
been witnessed there. I shall make no
attempt to describe them.

In North Benga!, the affected area con-
stitutes a corridor between Pakistan and
Nepal, linking the rest of India with
Assam, NEFA, Nagaland and Manjpur.
Therefore, this is of major strategic im-
portance. This area of nearly 2000 sq.
miles was for a fortnight or more virtually
cut off from the rest of India. The total
death toll was estimated by the reputable
journal, Economic and Political W eekly
of Bombay, as being around 20,000. 10
per cent of the tea gardens in Darjecling
had suffered. In Jalpaiguri the damage
to this dollar-earning commodity has not
yet been assessed,

We have been told by members who
have had themselves experience of the
horrer how Jalpaiguri had a hideous ex-
perience, sudden rush of water sweeping
away everything man, women and
children, their houses and all, leaving mot
a pole standing. Such things happened
that a Char area, a sandy stretch on the
outskirts of Jalpaiguri called Paharpur on
the river near the town, where 5000 re-
fugees were living was simply washed and
does not exist any longer. The tota}
number of fatalities would not be known
till there is a comparison made with cen-
sus figures and electoral rolls,. For 72
hours, Jalpaiguri and its environments
were in a different planet. This was
nature’s fury; But can we just think of it
as nature’s fury, what is called an act of
God, where man has no hand ? Actually
the failure of the administration is the
most important feature, which requires to
be highlighted, not merely petitions to
Government to do this or that. This
Government, at least in North Bengal,
collapsed. Even the Governor of West
Bengal, Mr. Dharma Vira, had to say that
it had totally collapsed. We have noticed
the heroism of the common people. Rail-
way employees have given their lives in
the Darjeeling-Himalayan stretch; so also
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the people of Siliguri and several other
places—I need not name them—we have
seen that sort of thing. We have seen
alsg’ how the efforts of the people of
Siliguri who went forward to assist Jalpai-
gufi when nothing was being dome by
officialdom, how those efforts were disrup-
ted by the officials who were in that
place. The collapse of the rotten admini-
stration which is run in the name of Delhi
in West Bengal, that is the most important
featyre about it, and this collapse has
been illustrated—my hon, friend, Dr. Rao
might be laughing—this collapse has been
illustrated in the complete inefficiency at
cvery level of the administration,

18 Hrs.

The flood warning came, but it was not
communicated Dr, Rao himself had sus-
pected it and the S. N. Roy Report con-
firms it. There should have been a judi-
cial probc, but the Chief Secretary gives
a report which, luckily, says—he is con-
strained to say—that the flood warning
had come, but it had not been communi-
cated. About the guilty men, a couple of
officers have been transferred, but the
Deputy Commissioner of Jaipalguri tules
the roost even now and not a hair of his
head has been touched. This is the kind
of thing that is going on when in fact the
order of the boot should have been given
to him.

The S.N. Roy Report says that the army
has failed. It is not the fault of the army.
The army people had suffered in Sikkim
and other places. We do not even know
the kind of suffering which the army per-
sonnel had to undergo. Even the co-ordi-
nation between the army and the civilian
administration was just not there. This is
about the local people.

My hon. friend ever here had referred
to the All India Radio. AIR has a kind of
station at Siliguri and it said nothing about
it; it was silent about the disaster and the
world heard of the tragedy through scanty
reports from local correspondents. And
when the AIR finally came up with a brief
report, it played down the havoc; it em-
phasized restoration of electricity, air drop-
ping of supplies and taking over by the army
of relief operations, all of which would
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have come as news to the people of Jalpai-
guri if they had been in a position to listen
to AIR. Actually, till the 12th of October,
there was no air dropping of supplies. In-
cidentally, air dropping of food packets
took place in such a fashion that a child
was killed and 8 other people were injured
and an inquiry has had to be instituted.
That is about the All India Radio.

About the other levels, my hon. friend,
the Minister, Dr. K. L. Rao, an engineer
himself, he left for the United States im-
mediately after the deluge for attending a
seminar, I am sorry to have to say that
knowledge acquired at this time of life is
not going to be of much assistance to the
cause of my country,

Then, in West Bengal, the Secretary of
the Irrigation Decpartment, one A. K.
Mazumdar, IAS, along with another engi-
neer stayed on in Calcutta, never went to
North Bengal and managed to go to Yugo-
slavia. His Wilayati trip at public expensc
could not be postponed. Cauld you ima-
gine the Secretary of the Irrigation Depart-
ment running about Calcutta, doing tayari
for a trip to Yugoslavia, which could very
well have been postponed ? But he did not
do it.

About the Governor himself, he was in
Darjeeling and he did not come down. He
was busy no doubt; he had to help stranded
foreign tourists and their dogs with trans-
port to come down from the hills. But he
did not come down till the 10th. I have
been told on very credible authority that
on the 6th of October a direct telephone
message had been received from Siliguri by
Mr. Dharama Vira. He received it himself
and in that he has told about the calamity.
That same evening there was a dinner,
possibly dance also, in Raj Bhavan, Darjeel-
ing. Hec came down only when the Deputy
Prime Minister chose to descend on Jalpai-
guri. His second visit was when he had to
accompany Shri Jagjivan Ram and the third
and last visit was when he had to accom-
pany the Prime Minister. Never did he go
of his own. He spent most of his time in
Darjeeling, arranging cocktail parties. Do-
ing what else ? Having a helicopter, he
could have gone in 20 minutes’ time from
Darjeeling to Jalpaiguri. But he did not
do it. And what did he do ? I am told—
I cannot vouch for it myself, but I am
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told—that during this period he insisted on
preparing and ceremoniously opening a
gblf -course in Darjeeling at a cost of
Rs. 80,000 and throwing a lunch in honour
of his Indian and foreign friends who play-
ed’ golf on the heights of Darjeeling.

This is the kind of thing he did. I do not
have to argue the case against Shri Dharma
Vira. [ have said this before in this House
im another context. Dharma Vira should
go if there is any morality left in this
Government. That sanctimonious person,
who happens to be the Deputy Prime Minis-
ter, came and went away. If there is any
nﬁorality in this administration, Dharma
Vira should go.

What did our Gandhian Deputy Prime
Minister do ? Fresh from his annual
American pilgrimage, he was the first VIP
to descend on north Bengal. The people
imagined in their innocence that this
Gandhian had really come to share their
agony to a certain extent. He might have
viewed Jalpaiguri from a helicopter, but
he chose to come down to tread the soil
of Jalpaiguri. So they wanted him to walk
only along a part of the silt-covered town.
Then Morarji bhai’s bluff was called and
the virtuous man had to scamper to safety
and a sumptuous lunch somewhere near at
Bagdogra. Perhaps, since the Kantilal
story is making the rounds of India, Morar-
ibhai’s motto is : If you are shoulder deep
in the mud, you do not have to walk on
it; you are already down there,

It was a well-known Bengali tea-gardener,
a Congress champion, whom Shri Bhatta-
charyya knows very well, and no Naxalbari
Communist, who asked Shri Morarji Desai,
“What about relief ?” He asked it with
tears in his eyes because he was over-
wrought. With his unflappable crudity the
Deputy Prime Minister called him a mad
man. It is on record; it is in the papers.

AN HON. MEMBER : Chuck him out.

SHRI JYOTIRMOY BASU (Deamond
Hartric) : Resign.

SHRI H. N. MUKERJEE : This is the
kind of thing which happens. I ask this
House not to look upon this debate as an
occasion when we petition for one item of
relief here and one item of relief there. This
is an occasion which is showing up the
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utter collapse of the demoralised and de-

generated administration which fs here.

1890 (SAKA)

The Prime Minister’s visit was somewhat
delayed because she was busy purveying
the message of India to Latin American
dictators. When she went, some time had
passed in the mean time, the first shock was
over and the calamity had become an occa-
sion for another bout of factional feuds
inside the Congress. Not all Congressmen
in West Bengal were unhappy to learn of
Morarjibhai being chased out of Jalpaiguri.
Those who were sad were hoping that the-
Prime Minister would also get the same
treatment. Shri Atulya Ghosh found him-
self too ill to meet the Prime Minister in
north Bengal.

The Prime Minister, I must say, person-
ally tried to behave in a braver fashion.
After all, she is Jawaharlal Nehru's
daughter, She tried to address the audience.
She got up a ladder or something, but the
police around her, more loyalist than the
king, without any provocation beat its own
officers and made a Iathi charge whose
memory would stink just as much as the
stench of human and animal carcass that
pervaded Jalpaiguri at that time.

These are lapses which have happened.
Testimony from every quarter, even from
Congress quarters—I am glad at the speech
which Chapalbabu made; it is a very honest
to goodness speech—testimony from every
quarter is that relief is being distorted.
Official relief is being channelled through
Congress and its auxiliaries. Shri Dharma
Vira is avidly helping in this game of poli-
ticking. Demands for all-party relief com-
mittees are encountering cold response, The
misfortunes of north Bengal have come
handy to the quarrelling mandarins of the
Congress Party in that State and the tasks
of relief and rehabilitation are relegated
to the background. This perverse politick-
ing is to be discovered in Atulya Babu’s
latest performance. He gives a manifesto,
The great man is deeply disturbed; he is
crying h.imself hoarse. -« - (Interruption). 1
am quoting from the Amrit Bazar Patrika.
I can quote from the Hindustan Standard.
Both these Calcutta papers are reporting
how the great man js crying himself hoarse
for the rehabilitation of the floodhit people.
God bless him; let his efforts succeed. Lov
at Jeast relief and rehabilitation .go there.
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He is saying these things with a firm voice.
The Congress leader said :—

“Let them not forget that north Bengal
is passing through the biggest disaster
of its history. I want to see planning and
implementation to go together.”

He says :—
“Nothing has been done so far.”

He is telling the truth partly because of the
kind of politicking which is g0ing on inside
West Bengal. He is angry for his own
reasons and in his own way. But the peo-
ple are angry in a different fashion and
more deeply. Therefore, I would say,
since the Government is there, it has its
duty which it cannot escape.

Firstly, start and complete in as quick
a time as possible al]l the inquiries neces-
sitated into the lapses of officials, into the
technological problems involved, into the
calamity that happened, into the tasks to
be done quickly. Secondly, begin the job
of taming the Teesta which is at bottom a
defence problem and take immediate steps
for proper strengthening of the Teesta em-
bankment in Jalpaiguri town. Thirdly,
despite all the glib talk about money being
no matter, a firm promise that has been
made so far as far the relief and rehabilita-
tion goes—long term talk is very easy, Rs.
50 crores or any number of crores might be
mentioned—iy of Rs. 1 crore by the Centre.
The way in which the Government give
relief was reported by Hindustan Standard
of Calcutta on the 25th October when it
said, “Not a piece of clothing has yet been
distributed”  from bulging Government
stocks. Fourthly, the question of landslides
in the Himalayan areas requires special in-
vestigation about which some idea has to
be given by the Minister, Fifthly, as part
of the processes of reconstruction—I am
very happy my friend Shri C. K. Bhatta-
charyya mentioned it—educationa] facilities
should be considered to be a major part of
reconstruction of broken lives. Al libra-
ries have gone; all schools have gone; all
books have gone, Sixthly, hereafter, a rea-
sonable percentage of the national income
should be earmarked for flood control works
throughout the country. Let there be, with
an Engineer Minister at the head of things,
no tinkering any longer in the way in which
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the flood control operations do. For ex-
ample, the operations which the D.V .C. was
scheduled to undertaké have all been dis-
torted because of the inter-State rivalries’

and the unseemly politicking that the Cen-
tral Government has carried on,

I am amazed the Prime Minister is not.
here—she may be busy meeting the digni-
taries; God knows what she is doing—and
the Deputy Prime Minister made a visitation
for a short while and went away, There is.
little human interest in something which has
happened in this country of an unprece-
dented character. The Congress Party—I
am not exonerating any party—in fact, all
parties and their leadership will have to be
answerable to the people. I do find there
is the callousness overspread in the political
scene and that callousness is symbolised
most of all by the fact that in Goa, of all
places, the All-India Congress committee,
at its meeting, discussed, of all problems,
prohibition and came to a decisions the
point of which is very well known to all
of us. Not one man took cudgles in his
hands to say something of what happened’
in the country which enables us to come
together. I do not understand the kind of
politics which these gentlemen have on the
Treasury Benches. I could have under-
stood their fighting a political battle. But
they could have got an advantageous posi-
tion in a political battle if they had behaved
in a way in which they should have done.
(Interruptions). 1 am not yielding to inter-
ruptions which have nothing to do with
what I am saying. I make this very serious
point that here are our political leaderships
in different parties, mainly in the Congress,
which does not know how to appeal to the
people, which does not know how to take
politics to a very high level, which does
not know how to mobilise the whole country
for national integration. I know the kind
of noise the people can make. It is very
easy to make counter-noise of that sort,
This is a kind of thing that is happening.

We should take a lead from China of
all countries. This is what they have done.
The Yellow River, once the scourage of
China has been turned into its opposite
and the huge San Men Hsia dam where a
miracle has taken place. We get what ?
We get speeches; we get statements; we
get promises and we get things never to be
done. It is a sad picture which this country
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has today, the floods and the deluge which
has taken place particularly in West Bengal
and in other areas and the kind of problems
which have been the result of it. Something
has happened which has shown us the
character of this administration which has
collapsed automatically in its own ugly way
because it cannot carry the job of ruling
the country. That is a writing on the wall
and that is why we ask the Government,
because it is the Government, because the
people must make it answerable to them, to
take long-term and short-term measures in
this regard. We know at the same time
that notice has been served on Government
not only by our long-suffering people but
also by nature which, by its fury, has shown
how utterly incapable and inefficient and
callous this administration happens to be.

SHR] K. NARAYANA RAO (Bob-
bili) : We have just heard Prof. Mukerjee.
The occasion is a very solemn one and
every ‘one of us in this country, irrespec-
tive of party politics, is deeply concern-
ed about the flood situation and the
cyclone situation in the country. But I
wa$ rather disappointed to find Prof.
Mukerjee spending most of his speech
on things other than the issues before the
House. He has taken this opportunity to
throw all his anger against the Congress
Party, I wish we do not make use of
such occasions for political controversies.

I do not say anything about the flood
situation in the various parts of the coun-
try; this has been very ably presented by
the other hon. members and I shazre in
their concern and I associate myself with
‘the sentiments expressed,

. So far as I am concerned, I come from
Srikakulam distric;, The cyclone which
hit Orissa also hit the three taluks of
.Srikakulam  District, i.e., Itchapuram,
Sompeta and Tekkali as part and parcel
of the great tragedy that took place in
Orissa in the last weck of last month,
My friend, Shri Deo, has presented a
rather vivid picture about the degree of
(distress which had overtaken the entire
area. When the cyclone took place last
month, I happened to be here. But we
have been informed by the Press and the
All India Radio that only - Orissa was
affected, and there has been no whisper,
and nor even a murmur, about the areas
ffected in Andhra Pradesh. I do not say
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this because I am an Andhra. [ share in
the sufferings of the entire country. But
what I want to say is this. Though this
particular area was small, the intensity
with which nature has inflicted the dama-
ges was really beyond comprehension un-
less one visited that place. Prof. Ranga
visited those areas a day before I did,
and he calculated the loss as about
Rs. 60 crores. Even officially the loss
is estimated by the Andhra Pradesh Gov-
ernment as about Rs. 11 crores.

1890 (SAKA)

In this connection I have to mention
that Shri Deo has passed uncharitable
comments and remarks about the Andhra
Pradesh Government. He said that the
Andhra Pradesh Government did not at-
tend to the problem immediately. I differ
from him in this regard. In fact, what
happened ? For four to five days no-
body knew about the cyclonic conditions
there because every communication was
disrupted; trees were lying on the roads
and nobody could know what had hap-
pened in those remote areas; many trees
had fallen down and it took four days to
clear the roads and communicate throngh
jeep. Thereafter, the district authorities
visited those places and actually funds,
allotted for -drought, were immediately
diverted for this purpose, to attend to
this problem,

As was pointed out, it is not possible
for the Andhra Government to attend to
this in a single-handed manner. Let me
briefly mention what had actually hap-
pened. Actually thousands of acres of
coconut trees had fallen; thousands of
acres of cashew trees had fallen; thousands
of acres of jack-fruit trees had fallen. So
far as these particular areas are concern-
ed, those people earn their livelihood
purely from those particular things. So,
the impact of this distress will be there
for at least ten years to come becausé it
takes at least eight years for coconut trees
to start yielding; for them to reach their full
growth, it takes about 12 years. It takes
about 12 years for the coconut plants to
grow and the labour classes are put to diffi-
culties if they are destroyed. So far as the
landowning classes are concerned they can
draw from their reserves. But so far as
the labour classes are concerned there is
going to be total distress. They cannot
get any other alternative employment. If
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the fields of coconuts or cashewnuts are
destroyed where can they go? A person
used to get Rs, 6 per day to pluck one
thousand coconuts. He used to make out
a living by plucking the leaves of the
coconut trees and the coir. Because of
the loss of these things the lives of these
people have come to a standstill. In this
context, we have made representations to
the Andhra Government. Of course, the
Andhra Government is concerned about
all these things. Dr, K. L. Rao has been
frank enough to say that the details are
being awaited. We hope that the Andhra
Government will send it soon and action
will be tak¢n on the report of the Andhra
Government. 1 feel the concern of- my
hon. friend Shri Kandappan. There can-
not be anything like legislative competence
with regard to poverty, misery and the
like. In the Constitution of India, there
is no reference to famine, there is no re-
ference to hunger, there is no reference
to cyclone. There is no reference to all
these matters in the legislative list. Let us
not imitate the time of the Britishers. The
.Britishers could say that famine is the
concern of the local administration. Un-
‘Jess somebody dies the Britisher could say
that no relief could be given. What I
would like to bring out to the attention
of the hon. Finance Minister is this

This is not a peculiar preserve of any
Government—whether Centre or States,
They have got to cooperate and pool their
resources together. It is my request that
they should bec more liberal in this res-
pect. It is not merely grant of loan to
State Governments that will solve the
problem. The entire cost of relief works
should be also shared by the Centre.
‘From generation to generation we have
been passing through floods and cyclones
on the one side and draughts on the other.
What 1 would submit is this : we are
dealing with the situation in a half-hearted
manner. Government gives some relief
here and some remission there. That will
not solve the problem, Here I wish to sub-
mit onc suggestion. Let these natural
calamities be the concern of the nation.
Let there be a national levy to fight out
natural calamities which may be part of
income-tax or land revenue or sales-tax
or some other tax. It may be collected
.and earmarked for relief works during the
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time of these natural calamities, It is
not that Government should take action
only when’ they reccive some petition as
Shri H. N. Mukherjee pointed out. Gov-
ernment should not wait for some persons
to come for help to give its pittance. As
a .self-respecting nation, as a self-respect-
ing individual, the affected person should
have the right to get the help and the
relief as a matter of right. The kind of
relief, by way of giving 100 rupees herc
or 5 rupees there will not solve the pro-
blem, This levy could be worked out with-
out any difficulty. The levy can be collected
on land revenue or income tax or sales
tax or such other things, may be a rupee
per acre or half a rupee per acre. Ia this
way collection could be made easier,
Whenever there is a natural calamity—
whether it is West Bengal or Bihar or
Andhra Pradesh—the nation will bear it
from the fund earmarked for this purpose.
I submit that Government should take
note of these proposals and in this way,
even if we cannot immediately control
the floods, at least we can control the in-
cidence of flood and other natural cala-
mities and sce that the miscrics of the
people are removed within as short
period of time as possible.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, what we find today is the
same old sagca, the same old tale of conti-
nuous failure of the last 21 years on the
part of the Government and the bureaucrats.
I am talking about the disaster in North
Bengal. If proper steps had been taken in
time these 20,000 lives would have been
saved. Perhaps much of it could have been
saved. 1f proper steps had been taken, the
loss of people due to landslides from Dar-
jeeling district could have been saved. Three
Units of the Army were washed away. The
Defence Minister has not even bothered to
come to the House and tell us. Whzt is he
hiding from us, the people’s representatives ?

The damage in North Bengal is no less
than Rs. 50 crores. I will tell you how
during the last 21 years the Government in
power here and in Bengal had disregarded
and neglected everything. I shall draw
attention to the Mansingh Flood Inquiry
Commission Report of 1959. This wze a
government-appointed body. What did they
say and what precautions did Government
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take consequent on their report and recom-
mendation, except that of sending the
Report into cold storage ? I shall quote
from page 21 of the Report in reference to
West Bengal :

“The floods in the area are further accen-
tuated by the deplorable condition of the

drainage channels which delays recession
and prolongs submersion. The obvious
remedies would appear to be to control

erosion in the upper catchments of the rivers
and improve the drainage channels. But un-
fortunately, these have not received the
amount of attention they deserve.”

This is the gold medal that Govcrnment

wear on their chest.

Now I come to page 43 where the Com-
mission says: “The loss of over 10,000 sq.
miles of forest from the tract within a cen-
tury and the continual short erosion from
over 1100 sq. miles of idle land must surely
be having a very serious effect on the water-
regime and the scdiment burden aof rivers.
Besides, it may be noted that even the
existing forests contain numerous blanks.
Such forests are not effective water and soil
conserving agents.”

What have Government done during the
past 20 years? They have formed com-
missions and committees spending people’s
money and put their reports and recom-
mendations in cold storage! Then I turn
to pege 75 ¢

“In the affected arcas within the basin of
this river the most important need is im-
provement of the drainage channels. With
the experience which hag been gained from
the floods of 1956 and 1959, the Committee
is of the opinion that the drainage index for
design of drainage schemes should not be
less than 3/4 inch per day..”

I will not go into further details. This
Government and their predecessors have
been so callous and negligent about these
things. They had formed a Committec
which they called the North Bengal Flood
Control Advisory Committee. Shri S. N.
Ray, the man who was entrusted with the
job of giving a conducted report is a former
burcaucrat and Chief Secretary to West
Bengal, who has held some sort of assign-
mert here and there in government bodies.
whose wife had become a Congress MP. .
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SHRI JUGAL MONDAL : He is jealous
that his wife could not become an MP.

SHRI JYOTIRMOY BASU : If you can-
not give me protection, Sir, you must give
mc time,

1890 (SAKA)

Shri Ray says on  page 21 of his report,
that the North Bengal Flood Control Ad-
visory Committee, much to his regret, never
met cfter its last meeting on 8 November
1966. They formed a Committee; they did
not even think of devoting that much of
time and energy and attention to convene
meetings and advise appropriate bodies to
cxecute the works. Now they come out
with very high-sounding words of sym-
pathy. We are not interested in these
things, in these hopes which these people
are apt to give.

Another point is about siltation, Siltation
is . very important thing. This is what is
said about the Teesta :

“I discussed with Supdtg. Engineer...
the siltation of the bed of the river
Teesta during each flood season, I
gathcred from him that every year about
two to three inches of silt was deposited
on the bed of the river downstream....”

“I then mentioned that considering how
much silt is seen deposited near the
cmbankment after cach flood session, it
appeared to me that the height of the
construction required raising after every
two or three years.”

What did they do? Dr. Rao, you are an
eminent cngineer, Can’t you control the
chaps who work under you ? What do they
get paid for from the people’s money ? I
want an explanation from you. You owe
the people an explanation.

About wrong calculation of flood dis-
charge, Mr. S. N. Roy has said :

“The estimated flood discharge at Jal-
paiguri was 7 lakh cusecs as against
designed discharge of 5 lakhs provided
at the railway and road bridges at Jal-
paiguri.” )

There again, you have to tel] us what your
engineers were doing,

They had a nam-ke-vaste flood warning
system, incomplete, inadequate, ineffective
and isolated. It never said for whom it
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was meant, and even the tOp bureaucrat—
where is Mr. Chavan by the way, the up-
holder of democracy, the head policeman ?
—the Deputy Commissioner, the District
Magistrate— in Moghul days they used to
be cajled subedars—did not know that any
such booklet ever existed in his office,
mamely the flood control instructions, He
has never seen one. Who is responsible
for this ignorance of these highly paid
bureaucrats who are so apt to go and beat
up people at the slightest opportunity ?
We want an explanation from the Govern-
ment as to why it is that Deputy Commis-
sioners are not made to sign and say that
they have read the necessary documents
when they take over charge ? What have
you learnt ? How do you run the adminis-
tration ? You are all no good for this. In
the army, in the olden days, if we went to
a regiment, pamphlets were given to us,
and we read them and signed and gave a
certificate that we had seen and noted the
instructions and that we would be held res-
ponsible for their enforcement. This man
has been sitting there for a couple of years.
What has he been doing ? Horse-riding
in Darjeeling and running cocktail parties.

Mr. B. C. Ghosh, a Congressman, says :

“The North Bengal Flood Control
Advisory Committee, now defunct, re-
‘peatedly requested the strengthening of
the protection works already done and
for protecting further vulnerable points.
:but nothing was done.”

This is what happened before the havoc.
The Divisional Commissioner, a man who
was really thrown out of Calcutta on charges
of corruption, who was not accepted by the
United Front Finance Minister, was found
an asylum and he was pushed to Jalpaiguri.
What did he da ? When this flood comes,
the small man in the Government, who
gets beaten up when he wants an extra in-
crement of Rs. 5, sends his reading of the
height of the water of the flood. He has
been doing his duty till the last, and there
is a list of persons to whom this intimation
should be given, Teesta Bazaar—Annexure
A. At the top of the list is this bureaucrat
—Deputy Commissioner, Jalpaiguri, by
phone. This Deputy Commissioner got in-
formation, definite and convincing informa-
tiom, that the destruction had started. He
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got it from Teesta Bazaar, Government’s
own source; the police sends it from the
Teesta Bazaar police station or outpost,
and he got the news from the nearby B.D.O.
and also from the Manager of Raipur Tea
Estzte, but nothing was done,

Mr. S. N. Roy has gone on to say at

page 11 :

“The officers depended on the Irriga-
tion Department Officers to tell them that
the messages, particularly the second
message, meant that there was danger of
breaches....”

He expected that the Irrigation Department
engineer, whose sole job was to look :fter
the river, carry out repairs, keep men and
materials and transport ready to do the job,
to come and pull him by the ear and say,
“Wake up, Deputy Commissioner, the flood
is coming, please pass on the wearning to
the people”. What did he do? He did
nothing at all. The message stopped coming
after some time in the evening, because the
men doing the gauge reading could not stay
there any longer. Did this highly paid
government servant ever care to enquire why
the messages stopped coming ? No. Noth-
ing was done. If I were the Deputy Com-
missioner I would have convened a hur-
ried meeting of the citizens, told them what
was happening, asked them to look after
themselves and do whatevsr could le done
from government sources. He did not go
to the irrigation department to seek their
advice. The engineer’s job is not to go and
tell people over the amplifiers. Their job
is to repair and keep the water urder con-
trol as far as possible. What were these
bureaucrats doing ? nothing at all. No
evacuation was planned. Men and materizl
and transport of the Irrigation Department
rcally required at that time was readily
avzilable. Nobody paid any attention. I
have even heard that these bureaucrats
snatched away the transport from the Irri-
gation officials. They are modest engineers.
They do their job. But these bureaucrat
officials would not zllow them to function.
So the disaster came. Had they been a
little useful, most of the human lives, cat-
tle valuable, movables could have been
saved. Instead what has happened ?
People in thet region were almost mental
cases. They have lost everything. The
Government has no interest in the matter.
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Neither the bureaucrats who get their salary
cheques on the first of the month have any
interest. What happened after that ? The
Government ordered an inquiry. We call
this & conducted inquiry. The report of the
inquiry actually has not revealed the serious-
nesy of the whole happening. After all he
is an old bureaucrat. He cannot go and
write much against his own colleagues. The
report is very silent about the Governor.
The warning messege came to the Writers’
Building also. What were the people in
the Writers' Building doing, for example,
the Chief Secretary? We say that the
Governor, Mr. Chavan’s emissary, has no
right to stay in Bengal. He should be re-
called and impeached. Mr. S. N. Roy, on
his part, whet did he do? He met all
Congressmen—Mr., K. N. Das Gupta, Mr.
P. C. Ghosh, Mr. So-and-so. He had not
the time to meet any common man and
find out the truth about it. The local admi-
nistration, as many of thc speakers have
already said, totally collapsed. It did not
exist and the Divisional Commissioner
who made good his escape to Siliguri
phoned for transport for the rescue of his
family. He wanted the Police force to
maintain order. Over what? The grave-
yard, Then who did give the first help ?
The first help came from the people of
Siliguri, mostly students and I am proud to
say th:1 many of them came from the
Students’ Federation. They organised the
things and came to the rescue of the people.

AN HON. MEMBER : How do vyou
know that ?

SHRI JYOTIRMOY BASU : 1 will tell
you outside, The Governor who was reces-
sing in Darjeeling—what did he do? Tt is
only a 15 minutes heli-flight. He took §
clear days to reach Jalpaiguri although the
Divisionz!  Commissioper phoned him up
on the 6th October telling him as to what
has happcned. I am told that Mr. Desai
spoke 1o him in Jalpaiguri. We want to
know what he said to the Governor. What
do they propose to do about him? And
the strangest thing is, when the people of
Darjecling were groaning under this pres-
sure. when petrol was in short supply. a
car, getting a special permit carried two
dogs from Rashtrapati Bhavan to Siliguri.
(Interruption) What is he doing now ?
They are making hay while the sun shines.
The Government relief materials arc now
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finding their way to various Congress orga-
nisations. I will cite just one example for
your satisfaction. The Women’s Co-ordina-
tion Council was there. I wrote a letter to
the Governor asking him what sort of orga-
nisation is this, and he wrote back stating
that this is a non-political organisation.

1890 (SAKA)

(Interruption)
MR. DEPUTY-SPEAKER : Order, order.

SHRI JYOTIRMOY BASU : The Presi-
dent of the organisation is Shrimati Renuka
Ray, a former Congress M.P. The Vice-
President is a sitting Congress Minister
here : Shrimati Phulrenu Guha; and the
other lady is Mrs. Pratima Bose, who  lost
in the last elections on a Congress ticket.

SHRI RANJIT SINGH (Khalilabad) :
She will lose it again.

SHRI JYOTIRMOY BASU : Yes; shc
will lose it zgain no doubt. The Prime
Minister said that there would be no politics
attached to relief, but alas, it is nothing but
politics. Mr. Atulya Ghosh is really mak-
ing hay while the sun shines. Mr. Jagjivan
Ram has stretched the hand of blessing to
Mr. Atulya Ghosh. During his last visit
there, he promised to give 100 tons of
whezt free of cost from the Food Corpora-
tion of India and for that he came here
and cabled back to the Food Corporation of
India to send wheat to Siliguri, and the
delivery of that wheat was taken by a
former Congress MLA, Mr. Moitra. They
cin deny these facts if they wish, but these
are true.

What is he doing in return? He had
assured all protection to the Divisional Com-
missioner and the Deputy Commissioner :
all protection till the mid-term polls are
over : hands off, bureaucrats.

The role of the army was mentioned; I
have just now pointed out to the Deputy
Minister who was sitting here, They have
mi«de adverse comments saying that the
army's role and performance was far
below satisfaction. They did not function;
they did not move; they did not come for-
ward. And what else now ? Even today,
medical supplies are going to Siliguri; the
boxes are remaining unopened for days
and there is more of neglect than help.
There is no plarning; no budceting, and
till 7th November, when I met Mr. Désai,
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oanly one crore of rupees was given to West

Bcngal on account ot North Bengal floods
whereas we require Rs. 50 crores.

'MR. DEPUTY-SPEAKER : Please con-
clude now.

SHRI JYOTIRMOY BASU : 1 shall con-
clude in a minute, Sir. We dcmand that
there should be a high-power enquiry com-
mission which should have a Supreme Court
judge, a river technologist and some Par-
Yamentarians;— ’

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : And Mr. Jyotirmoy Basu also.

SHRI JYOTIRMOY BASU : Of course,
yes; it should include some bridge experts
also so that the truth can be established as
to whose lapses were those things and how
things happened.

Fin?!ly..l want to say that the cconomic
rchabilitation is most important. We have
a few items and I shall narrate them : gra-

tuitous relicf, water-supply, and highly
subsidised canteens and cattle loans and
lodns for the cycle rickshaws. There were

1,300 cycle rickshaws in Jalpaiguri and
they have all disappeared. Those ricksha-
walas must be given money to rehabilitiate
themselves, Then, loans to small traders
and shopkeepers should be given; house-
lbui.lding loans also should be given. We
want to have a categorical answer from
Dr. Rao: whether he is going to recom-
mend to the Government to have a judicial
enquiry; secondly, what does he propose to
do to stop the recurrence of such things
in future, and thirdly, I want an assurance
from the Government that they will really
meet the requirements where economic re-
habilitation is necessary.

SHRI S. M. SOLANKI (Gandhinagar) :
Sir, specking on the motion regarding flood
situation in our country, I would say that
floods and droughts are two disastrous and
ruinous natural calamities in our country.
Bvery year we are facing this colossal cala-
mity, which czn be controlled by adopting
certain scientific and technical measures by
the Government.

The flood situation causes the gravest
anxiety in this period of our national pro-
gress and advancement in  diffcrent  other

NOVEMBER 18, 1968

Flood situation (M) 324
directions. The widespread suffering caused
by the floods in our country can mever.be
relieved if something is not done to stop il.
It is said -thet this ruinous calamity can be
stopped only by immediate implementation
of steps to stop the overflow of waters.

Sometimes West Bengal and Bihar and
sometimes Rajasthan, Kerala, Orissa and
Gujarat suffer from these devastations, 1l
T have got some money in my pocket and
somebody steals it, if I borrow some money
from the others and put it in my pocket,
what is the gain ? In the same way we arc
getting moncy by taxes and paying in this
way to meet thesc calamitics. 1f we posi-
pone the implementation of the flood relief
measures and wait thinking that floods will
not occur in future, it is wrong. So long
as there is a certain quantity of water upon
this earth, heavy rain and floods are bound
to occur in this world to a greater or lesser
degree.

The floods of 1968 have ruincd humen
lives, cattles, houses, crops and industries by
their overflow and have caused disastrous
damage and colossal loss in all respect. This
yecr, Gujarat, West Bengal, Assam, Bibar,
Rajasthan, Orissa and Kerala are the worst
suffercrs to witness heavy floods. These un-
precedented floods have caused heavy
damage and serious dislocation of com-
munications znd other minor industrics. In
Gujarat, some 59255 houses were ruined,
35440 cattle were lost and 341 human lives
were lost duc to floods this year. Many
families of the landless labourers are starv-
ing. They have lost their houses and jobs.
Thousands of Harijens are homecless. The
aid sanctioned is not sufficient for all these
things.

Many Harijan families have lost their
lives. It is impossible to find out the bounda-
ries of fields and whole villages have been
destroyed. We cannot find out the places
where the villages were situated. We have
seen in the newspapers that dead bodies
were found from the branches of trees and
thousands of bodies were floating in the
sea. Really it was a horrible and terriblc
scene. It is a tragedy that the Central
Government heve not taken immediate
measures to stop this calamity. Roads were

devastated and trains were stopped for
more than a month.
The northern parts of Gujarat have

witnessed drought and the southern parts
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have witnessed heevy floods. This flood
situation has been caused by Narmada,
Tapy and other parallel rivers in south
Gujarat. The heavy overflow of the rivers
and the flow of sea backweter created this
colossal disaster in Gujarat, I want to
sugpest that a big wall should be construct-
ed near Surat on the banks of Tapy.

"This House is aware of the fect that
otir Union - Government have not taken
satisfactory action so far as flood control
. measures are concerned. They have
adopted a deplorable attitude towards the
Nermada project and the construction of the
proposed dam over Narmada river. I must
firmly say that our Central Government has
totally ignored this matter. It is not a
matter of private concern; it is a° matter
which has to be looked from the national
point of view.

1 do not understand what was the mean-
ing of appointing a Committce to survey
and finalise the Narmada Project for its
implementation ? Is it not =s clear as
crystal that the Central Government is
under the pressure of some States like
Madhya Pradesh and Maharashtra? Is it
not a fact that the Central Government czn
censtitutionally over-power the States? If
the Central Government is anxious to con-
struct the Narmada dam, where is the
hitch and where the shoe pinches ?

The land of Madhya Pradesh is situated
in the centre of India. India has so many
pradeshes like West, South, North, Hima-
chal, Assam and so on. India is not a part
of Madhye Pradesh, but Madhya Pradesh
is a part of India. Therefore, I must suy
that the Union Government have no reasons
to ‘doubt their ownership of this property.

If such a big democratic government will
fear and keep mum before the attitude of
some States, remember, Sir, that a lament-
zble day will come and nobody will put
hand on our head. I, therfeore, request
the Government to be firm and resolute
tinid free from doubt and fear.

The flood of 1968 has opened the eyes
of our hon. Minister and the government
and have highlighted the need for accelerat-
mg t.hc ﬂood comrol programme and also

tation of  certain
‘measures. Our hon. Minister says in his
Statement :
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“A priority list of works has been pre-
pared. This includes the proposals for
raising and strengthening of the embank-
ments in Assam, construction of deten-
tion dams in Assam and Barak Valleys,
improvement of drainage in South
Bengal, special works  indicated
carlier for Western Kosi embankment
and Tista, provision of embankments on
the Tapi river down-stream of Ukai and
anti-erosion measures along t.he Brahme-
putra Ganga and other rivers.”

I want the hon, Minister to tell us why t.he_
Union Government have ignored the
Narmada Project. According to the Khosla
Committee Report, the Narmada Projegt
should be taken up because it will also help
the prevention of floods. Government
should understand that if the Narmada Pro-
ject is undertaken and the dam is construgt-
ed, the difficulties faced by Madhya Pra-
desh, Gujarat and Maharashtra would be
over.

The Narmada Project is necessary 10
avoid the calamities and difficulties and the
consequent suffering to the pcople due to
floods in Gujarat. This time Gujarat is
suffering not only from floods but also from-
drought. If you construct this dam cn
Narmada, the people of Gujarat can be
saved from all those difficulties. If you
construct that dam not only Gujarat will
take advantage of it but even States like
Rajasthan, Maharashtra and Madhya Pra-
desh will get the benefits of it. ‘This is the
main point to which I want to draw the
attention of the Central Government and 1
hope work on this project would be takeh
up very.soon.

It is a matter for rejoice that
our hon. Minister brought to the
notice of U Thant, Sccretary-General —of
the UNO, for the exchange of cxperience
and remedisl measures adopted in the
various countries of the world in respect of
flood control on rivers. Our Minister is
going abroad because he wants to get par-
ticulars about certain other measures from
other parts of the world. In my view, we
should first tackle the projects which are on
hand and then think of other projects. So
many projects are pending still. Government
has ignored all such projects. They are
getting information from other countrics.
So, first of all, let us complete what is in
our hand and what is before us. I must
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say tha; the Narmada Project is the only
remedy to save Gujarat, Maharashtra,
Madhya Pradesh from these horrible and
terrible difficulties.

SHRI SAMAR GUHA (Contai) : Sir,
God alone knows why Nature is so angry
with the eastern region of India in causing
eyclic disaster of floods, cyclone and

drought, Just a few months back,
in the months of July and August,
West  Bengal had  suffered  from

65 lakhs of people of West Bengal cover-
ing 14 out of the 18 districts of the State.
Soon after, the same thing happened in
north Bengal which, if I describe by the
word ‘flood’, will be @ misnomer. What
‘bappened in north Bengal can only be des-
cribed in terms of the mythological concept
of a deluge or pralaya. The wrath of
Nemesis was as if unleashed in terrible fury
at the dead of night on the unaware people
sleeping in their beds. 15 to 20 feet tidal-
bore type floods swept away within § to

10 minutes at a terrific speed lakhs of
people.
. 1 have seen the scene after the flood.

I do not know in what harrowing terms
one could describe the scene after the
flood. Calamity catastrophe, havoc, disaster,
devastation—no word is apt to depict the
colossal destruction wrought upon the land,
life and property of the people of north
Bengal. Bustees after bustces were wiped
oug in the hilly areas of Darjeeling and
Kalimpong. From Sevoke bridge down to
Domohani and the riverbed sides of Tista
were razed to the ground. Practically an
area covering over 70 miles in length was
rendered completely desolate. Only some
“bamboo trees and remnants of forests re-
mmined as witness of once a habitation of
over thousands of people. Miles after miles
of cultivable lands were buried under seve-
ral feet deep layers of silt. The town of
Jalpaiguri was battered and blasted at terri-
fic spead by the furious flood waters with
ifinumerable logs and huge trees like, mas-
sive boulders, from the uprooted forest. It
Jeft the city half burried like the historic
city of Pompei under massive silt and
ebris of logs of the uprooted forest.

- This is just a glimpse of the grisly scene
shat Nemesis wrought on (he people of
morth Bengal. But I am today really sur-
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prised and constrained to find that what
should be described and viewed as a massive
national calamity and what should have
been taken by this House as a great
national issue, the Prime Minister, the
Deputy Prime Minister and Home Minister
who count in the Cabinet and two of whom
visited north Bengal and made many pro-
mises, none of them is here even to share
the miseries, the woes, the worries, the
anxieties of the people who are living almost
in a pightmarish condition in north Bengal
today.

I am further constrained to remark ebout
the report made by Dr. K. L. Rao, who is
otherwisec a very good man. Either he fail-
ed to grasp the immensity of the disaster in
north Bengal or he has somehow been per-
suaded by the Government to underrate the
disaster and the devastation that has been
caused there only to provide an escape for
sharing the responsibilty for relief and
rehabilitation on a3 massive scale in north
Bengal.

1 am also sorry to say that his report is
full of contradictions. I do not want to
quote from it but he has failed, as I have
already said, in grasping the immensity of
the problem.

He has also made another factual mistake
in saying what the embankment was first
breached a; Domahani. That is not true.
I do not know whether he has visited the
place. It was at Kathambadi when the
embankment was first breached.

As I have already said, it is a special
case, it is an extra-ordinzry calamity,
which should have been viewed in that light.
It should have been made a national issue,
a special national issue, without mixing it
up with the floods of the other States
which, I am sure, zlso deserve discussion in
this House. Today, only north Bengal and
north Bengal alone should have been dis-
cussed in a special way and under.  special
conditions. A very extra-ordinary national
disaster, national calamity, should have
drawn the attention of the highest national
forum of our country.

The authorities miserably failed. Mr. S. N.
Ray has categorically stated that. The
authorities in Jalpaiguri end Siliguri mieer-
ably failed to heed the flood warnings. My
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report is not on the basis of the report of
Mr. S. N. Ray. I went straight to Sevak
bridge and Teesta bridge area. I met the
person who is a gauge observer there. He
was, from time to time, for the last 12
hours, almost every hour, sending warnings
and the last report he sent was at 4 P.M.
But that report could not be radioed back
due to immersion of the bridge and also
the telephonic line collapsed.

I have another report that one Congress
MLC at about 1 AM. on S5th, before
Domahani embankment yielded to the pres-
sure of flood waters, was on telephonic line
with the D.C. 1 had a personal talk with
him at Dohamani when he was just having
2 telephonic talk and requested him to give
warning. Even he did not care.

It is not correct that the military was not
alerted. On 4th night, in Moinagudi erea—
I have also the names of those military per-
sons who went there—I have a repert that
a fleet of military persons with a few boats
were in the heart of the city of Jalpaiguri,
at about 2 A.M. that night. Just a telepho-
nic message from the D.C. could have given
a siren warning and that would have saved
many mothers, many fathers, many wives
and many children. Today, if you go
there, you will find hundreds of children,
hundreds of women, having lost all their
relations and awaiting shelter in the home
of the Government.

How did it happen they after that devasta-
tion, for four days there wag no Govern-
ment ? Siliguri, only 20 miles away from
Jalpaiguri, remains completely unaffected.
The non-official persons were rushing relief
and other things. Could not any of the
important officers of Government go to
Siliguri and telephone to Mr. Dharma Vira
in° Darjeeling ? Even the Governor, it is
reported, was pot informed of the disaster
in Darjeeling till 9th of October. What
happened in Siliguri where there is a radio
station ? Why did that radio station broad-
cast about the calamity ? Why did Siliguri
administration not rush with the relief and
rescue equipments to Jalpaiguri just 20
miles away ?

. Again, all of us know that in the strate-
gic area of north Bengal, we have & huge
defence establishment. The defence per-
sonnel also sent wircless messages from
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their - gcuge observer, as the civil authori-
ties received. The military also deployed
some squads. Why did the military net
come forward immediately and in a massive
way ? Only after the 9th day the military
came into operation. -

1890 (SAKA)

Again, the S.D.O., Siliguri, was not oaly.
shameless but was also cruel and committed
a barbarous act. The people of Siliguri, the.
common people of Siliguri, mobilised all
their transport, cars and everything be-
czuse there were breaches and everything
was being washed away; they were even
carrying on their shoulders food, drinking
water and other requirements. On the
third day, the S.D.O. issued an order to
stop all this non-official relief being sent to
Jaljaiguri when no alternztive arrangemeat
for relief was there. I would request the
Home Minister—he is not here—to make,
an inquiry. It has been stated that ome
Congress boss instructed him to do so. I.
am not sure. This is the report. Mr. S, N.
Ray’s report has already justified the com-
plaints of the people about the negligence
on the part of the civil authorities. Just
transferring those officers will not do, I
should say that it would be some sort of a
connivance with the guilty officers if they
are just transferred and no further action
is taken, Those officers should be suspend-
ed immediately and 2 thorough judicial in-
quiry should be instituted.

Another point is this. All of us knoWw
that North Bengal is the most strategic area
from the standpoint of defence of our nor-
thern and north-eastern region. Why did
the military fail? Why are they not dis-
charging their duties? This hes to be
inquired into by the Defence Minister.
Before I come to the other points I talk
about this b national def is the
most important point. Roads, bridges,
national highways, communication and
transport facilities stand in a dangerously
disrupted condition. Kalimpong is broken
off. Where is Kalimpong? It is just
below the Nathu La Pass. I would request
Dr. Rao to inform the Defence Minister
that Defence should take note of it and
make speedy arrangements for the restora-
tion of comm ions and transport and
also for the reconstruction of bridges,
national highways and roads which are
absolutely necessary for military logistics. .
(Interruptions)
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[Shri Samar Guha]
: T am sorry to remark that the West
Bengal Government have circulated a leafies
in which it has been stated that the number
of loss of human lives is 2,704. I do not
find much pleasure in quoting persons and
yet, 1 have to do that, Shri P. C. Sen is
riot a rumour-monger; after visting those
areas, he made a public statement that
nearly 20,000 lives had been lost, Shri
Atulya Ghosh, after visiting Jalpaiguri, said
that in Jalpaiguri alone—he made a public
statement—10,000 lives had been lost. The
State Government agencies were collecting
the dead bodies and it is only on the basis
of the dead bodies that were collected by
the Government agencies that this has been
given.  Again, here they have not quoted
the number of those missing which has been
recorded by the Government and which is
almost three times the number of percons
who died. ‘Missing’ is lost for ever; they
will never see the light of the day; hun-
deeds of dead bodies have been lying buried
under the silt and thousands of them have
been washed away to Pakistan. Only o
fresh census, a limited cencus in that area,
give .the real figure of the loss of human
livés. About the cattle population I do not
know how thcy have arrived at the figure
of the cattle population. The cattle popu-
lation wag totally lost. A cow or a bull or
«. buffalo is a curio in those flood affected
areas now. This figure should also be not
as it is stated in this report. What are the
rehabilitation mcasures to be taken now ?
The rehabilitation measurcs to be taken now
are the following; namely, reconstruction
and repair of over 14 lakhs houses, recla-
mation of cultivable lands covering an
area of nearly 20,000 sq. miles buricd under
silt, reconstruction of innumerable educa-
tional and other Government and non-
official buildings and bazaars, rehzbilitation
of trade, business, and house-hold equip-
ments, education by giving tuition fees and
books, reconstruction of roads, bridges and
embankments, resettling uprooted villagers
over a few lakhs in number, replenishing of
cattle population, giving gratuitous relief
and making provision for test relief work
for nearly 8 lakhs of populatian, providing
homes for children and women who lost
all their relations and restoration of power
and ‘water supply. And last but not the
least, the morale of the people who suffer-
ed this terrible shock. But urfortunately,
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what would be the morale now, Sir ? Not
even the Prime Minister or the Deputy
Prime Minister or the Home Minister is
here in_this House to listen to this Debate
when such an important discussion is tak-
ing place.

In this connection I wish to refer to-
what my hon, friend, Shri Hiren Mukherjee
said about politiking. No political party is
free from the sins of politiking. The con-
gress party shares these sins much more
than the other parties. I would appeal to
all the political parties, in the name of the
poor who suffered this terrible disaster in
North Bengal to leave aside politics and
whether he be a congressman, a PSP, a-
communist or SSP, to join hands in de-
manding at least 50 crores of rupees that
will be necessary for the relief and rehabi-
litation work in North Bengal to meet the
challenge of the disaster there. There should
be a united front of all the political parties
for the bencfit of the people of North
Bengal.

Whenever the Central Government comes
across any disaster they choose to send a
study team. Now, I know the position in
respect of Midnapore, how this study team
behaved. These study teams have not only
become fussy but frosty too. These study
teams have gone there after 35 days of
disaster. They asked the West Bengal Gov-
ernment to spend the money from their
funds for development works to be taken
up in the fourth five-year plan. When the
State Government decided to restore Tista
river to its original course, the study team.
raised objections although they could not
provide any fund for the rehabilitation of
the inhabitants of the Tista bed. The West
Bengal Government advanced spme loans to
a private company, private electric company,
to restore power, and even to that the
study team objected. The State Government.
wanted 39 crores, although our estimate is
at least 50 crores. But even to that the
study team objected. The di in West
Bengal should be treated as a special
national disaster and a special national fund
should be provided for the relief and reba-
bilitation work there. These are my con-
crete suggestions :

First, immediate enquiry should be made
to ascertain the cause of the sudden and
unprecedented flood in North Bengal. Here-
1 wish to bring to the attention of Dr. K. L.
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Rao that as hour to hour reports showed,
the water was rising gradually. But at the
dead of night, it rose to the level of more
than 60 feet. How could it happen ? It is
not an ordinary thing, not the usual type of
flood due to excessive rainfall. There must
have been some burst of a forest lake or
some catchment of water in some hilly
areas. That has to be inquired into. A
study should be conducted for complete
flood control measures, construction of
embankments etc. before the ncxt monsoon
scts in; otherwise, the Jalpaiguri and adja-
cent areas will bc exposed to flood devasta-
tion again in the coming year. Secondly,
the North Bengal floods should be consider-
cd as a nctional calamity and a Special
National Fund should be provided to the
State. Thirdly, a special Rehabilitation
Body should be set up under the coatrol of
the State Government with the Governor
as President, with representatives from all
political parties, relief organisations and
humanitarian organisations to tackle the
problem of relief and rehabilitation. Fourth-
ly, spans should be expanded in each of
the railw;y and other high-way bridges.
Fifthly, more outlets for rain water should
be constructed in the roads covering the
vulnerable arcas. Sixthly, North Bihar,
Assam and Midnapur flood control measures
should have top priority for implementa-
tion. Seventhly, independent flood control
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systems for watch and werning in Assam,
N. Bengal, Midnapur, N. Bihar and coastal
belt of Orissa should be set up immediately.
Eighthly, a flood fighting corps with a flest
of rescue boats and other engineering equip-
ment should be set up in vuloerable aress
of Assam, N. Bengal,” Midnapur, Coastal
belt of Orissa and N. Bihar. Lastly, a
Special Fund should be created by the
Centre for giving immediate help to the
States which fzce calamities like floods,
drought and cyclone—as the States are
unable to provide matching grants as
demanded by the Central Government—
without waiting for the delaying system of
sanctioning such fund through a Central
study team.

MR. DEPUTY SPEAKER : I have to
accommodate the SSP, some Independents
and one or two members from the Con-
gress benches. Keeping in view the time
that would be required for this and for the
Mirister’s reply, I suggest that we fix up
some other time to complete the debate.

The House stands adjourned till 11 a.M.
tomorrow.

1890 (SAKA)

19.17 Hrs.

The Lok Sabha then adjourned till eleven
of the clock on Tuesday, November 19,
1968/Kartika 28, 1890 (Saka).
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